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LOKSABHA DEBATES 

LOKSABHA 

Tuesday, July, 27, 19931Sravana5, 1915 
(Saka) 

The Lok Sabha met at 

Eleven of the Clock 

[MR. SPEAKER in the Chailj 

[English) 

OBITUARY REFERENCES 

MR. SPEAKER :Honourable Members, I 
have to inform the House of the sad demise of our 
former colleagues, namely, sarvashri N. 
Alexander and M. L Dwivedi. 

Shri N Alexander was a Member of Provi-
sional Parliament during 19S(}-S2 and repre-
sentedthethenStateofTravancore-Cochin. 

A well known political and social worker, he 
suffered imprisonment for participating in the 
fight for responsible government in T ravacore in 
193O,1938and1941. 

He took keen interest in the promotion of 
Khadi amongthe masses. He actively worked for 
the removal of social evils like untouchability. He 
also worked for the promotion of prohibition, 
among the masses. 

He passed away on 11 July, 1993,attheage 
of 84 years at Mavelikara Kerala. 

Shri M. L Dwivedi, was the Memberof Rrst, 
Second and Third Lok Sabha, during 1952~7. 
EarlierhewasaMemberofConstituentAssem-
bly and Provisional Parliament. 

Shri Dwivedi, an agriculturist and lawyer by 
profession, was an active social and political 
worker. 

He worked ceaselesslyforthe upliflment of 
the downtrodden and made significant contribu-
tion in vanous fields of social activities. A sea-
soned parliamentarian, he took keen interest in 
various Parliamentary activities. 

Shri dwivedi was a multifaceted personality 
and his interestsincludedphotographyandsports. 
As an eminent dramatist and poet he authored 
'Swargiya Viman', a Hindi Drama and 'Kavita 
Kunj', a collection of poems in Hindi. 

He expired on 24July . 1993attheageof85 
years, at New Delhi. We mourn the loss olthese 
friends and I am sure the House will join ~ in 
conveyingourcondolencestotheberea.vedfami-
lies. 

The House may stand in silence fora short 
while as a mark of respect to the memory 01 the 
departed souls. 

11.02hrs. 

(The Members then stood In silence for a 
short while) 
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11.04hrs 

ORALANSWERTO QUESTION 

[Eng/ish] 

Konkan Railway route in Goa 

21. SHRIINDRAJIT GUPTA: 
SHRI SHARAD DIGHE: 

Will the Ministerof RAILWAYS be pleased 
tostate: 

(a) whether athree-mernber Committee 
was appointed to sort out the Konkan railway 
route controversy in Goa; 

(b) ifso, the details thereof; 

(c) whether the Committee has submitted 
its report; 

(d) if so, the details therof and the action 
taken by the Govemmentthereon; and 

(e) the extent of cost escalation and the 
delay in completion ofthe project as a result of 
changes inthe original plan? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
(a) A one man High Level Committee has been 
appointed. 

(b) The Committee consists of Justice G. 
J. Oza, retired Judge of supreme Court of India. 

(c) No, Sir. 

(d) Does notarise. 

(e) This will depend on the decision ofthe 
Government on the recommendations of the 
Committee, which will in tum be available only 
atterthe report is received. 

SHRIINDRAJIT GUPTA: Sir, I would just 

like to draw you attention to one point that my 
question has askedforthe details regarding this 
Committee. Thedetailsobviouslywould innclude 
the terms of reference of the committee. But 
those have not been given. I do not know ifthe 
Ministerwould supply us with that. But, anyway, 
I would like to know from the Minister if he could 
enlighten us, at least enlighten me-others may 
be already enlightened - as to what is the real 
essence of the dispute of our alignment which is 
going on in Goa because Goa is traditionally a 
place which everybody knows is famous for its 
communal harmony. 

Different communities are living together 
there in amity and harmony for a long time. 
However, from what I read in the press reports, 
this issueoverthe Konkan Railway alignment-
whether it should be along the coastal route or 
whether it should be along the hinter land route 
- is assuming some complexion of a sort of - if 
I may say so - communal colour. And if that is 
allowed to escalate, I think, it would be very 
unfortunate altogether. Railways is meant to 
providefordevelopment, for growth, for creating 
new jobs and and for new railway lines and aU 
that. why is this assuming this kind of character 
and what is the essence of the dispute. Would 
you kindly inform the House? 

THE MINISER OF RAILWAYS (SHRI C. 
K. JAFFER SHARIEF) : Sir, what the hon. 
Member, Shri Indrajit Gupta has just now said 
is very much correct that such kind of a feeling 
is getting created which is very bad. In fact, 
Railways as such - as everybody knows-
integrates the country and integrates the people 
and it does not disintegrate. Actually the prob-
lem in Goa started in the name environmental 
aspects of this particular alignment. As what 
Konkan Railway has decided would create some 
problem with the environment, the matter was 
referred tothe Ministry of Environment. They 
have gone into this subject and eventhecommit-
tee appointed by the r.,A'inistry of Environment 
agreed with the alignJri'entwhich was divided by 
the Konkan Railw~corporation.ln However, 
fact, thereafter al~, it did not satisfy the people 
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. Prior to that when these questions were raised, 
lappointedaone-mancommitteeconsistingof 
n very senior engineer, who was Secretary, 
Defence Production and also once Chairman, 
Railway Board-Mr. Menezes-averystandng 
engineer and who also is a Christian eoan. He 
went into the whole issue and he suggested 
some small modifications which the Konkan 
Railway Corporation accepted. Even then that 
was also not being satisfiable. The opponents of 
the alignment said he also is partisan or some-
thingorthe other; motives were attributed to him 
also. 

As a result ofthis, to put an end to all these 
questions and to see that the people in Goa-
whethertheybelongtothis or that community-
do not suffer from any lack of confidence or any 
dout a person from judiciary was considered. It 
is, therefore, theformerjustice of the Supreme 
Court, Justice G. J Oza, has been appointed. 
He has been given about one month's time so 
thatitcouldappeartothepeoplethatan unbiased 
study is being made and recommendations are 
made. 

You asked about the terms of reference. 
Theyare: 

(i) To decIde upon a suitable alignment 
forthe Konkan Railway, in so far as it 
lies in Goa (Mayen - Bali) with par-
ticular reference to the following: 

(a) Theeffectonthe eco-system, both with 
respect to the estuarine and khazan land area 
and the forestcover; 

(b) the need to minimise the disruption of 
human settlements; 

(c) the need to minimise the effect on 
archaeological and cultural heritage; 

(d) to provide the maximum social and 
economic benefitto the State; 

(e) technical feasibility; 

(f) the most economical cost and time 
frame, taking in!o accountwork already doneso 
far. 

(g) to visit the site; 

(h) to reed and listen to representatives of 
aggrieved persons and their viewpoint in the 
above context 

These are the terms of reference that have 
been given !this Committee. It is also said: 

(ii) in arriving at its decision, the Commit-
tee shall also consider the previous 
studies on this issue. 

(iii) The Committee shall recommend a 
suitable course of action to govern-
ment. 

6. The Committee shall decide its own 
rules and procedures and shall have 
the authority to co-opt any run on 
person it considers appropriate to 
assist in its work." 

This is the document. 

SHRIINDRAJIT GUPTA: Sir, the latter 
part of the hon. Minister's reply, I am afraid, was 
rather inaudible to me. I am a bit hard of hearing 
and my BJPfriends are not helping. But anyway, 
this is not essentially a judicial matter as I have 
understood from his terms of reference. I have 
great respectfor retired supreme Court Judges, 
but they do not have a sort of omni-knowledge 
about everything under the sun. so, all these 
various factors which you have asked him to 
take into account constitute quite a difficult job. 
Meanwhile, I am told the work is being sus-
pended perhaps on the approval of the Prime 
Minister. So, I had written a letter to the Prime 
Ministersome3-4 months ago suggesting that 
the various interests who are involved in the 
question of re-alignment might be called for a 
round table discussion and consultation here in 
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Delhi by the Central governrnentto try to arrive 
at some sort of amicable settlement. Apparently 
that did not find favour because they have 
preferred a commission of one Judge. But now 
I would like to know that as far the financial side 
of this problem is concerned how much is.the 
estirnatedcost of this project, how much is going 
to be lost by the factthatthework is now held up 
because you have entered into contracts with 
various people and they will demand their pay-
ment, and what ultimately you think the esca-
lated cost will arrive at. 

SHRI C. K. JAFFER SHARIEF: Sir, in this 
particular stretch, the expenditure incurred so 
faronthe approved alignment in Goa is about Rs. 
47crore. 

About the escalation cost, jut now we will 
not be able to tell because it depends upon the 
recommendations and if there are anything to 
belooked into, that will be available only afterthe 
report is available when the govemment will be 
able to go into that question. For your kind 
information I agree a judicial member will not be 
abletodo everything by himself, but he is being 
assisted by the technical experts in his work. 

SHRIINDRAJITGUPTA: Environmental 
experts' opnion? 

SHRI C. K. JAFFERSHARIEF: He is free 
to choose anybodyandtakeeveryone's opinion 
including the environmental opinion. 

SHRI SHARAD DIGHE: Mr. Speaker, Sir, 
at the outset, I must clarify that my question 
referred to the progress made by Oza commis-
sion, notthis three-MemberCommission at all. 
This clarification is necessary because as a 
Member coming from Meharashtra I am ex-
pected to know the correct fact that the matter 
is before Oza Commission and not before any 
three-MemberComrnittee. 

Now, Sir, as far asthe Supplementary 
question is concerned, it is now a fact that Oza 
Commission is going into all these questions. 

But has the Govemmentconsidered this aspect 
that the Konkan Railway Corporation has ex-
pressed serious apprehension that any re-
alignment of Konkan railway route in Goa atthis 
~tage might not only delay the entire project by 
over toe w-and-a -half years, but make it 
completely unviable and the Corporation will 
have be wound up completely. 

Has the Government considered this as-
pect also? The original route was fixed up in the 
meeting of the Chief Ministers of four State, 
namely Maharashtra, Goa, Karnataka and 
Kerala. That route was approved by all the four 
Chief ministers and signatures were taken on 
that project itself. And now this realignment is 
being considered. So, has the Govemmentcon-
sidered as to who will bear this extra cost arising 
out of this realignment and more interest on the 
already invested amount because the 
Maharashtra Government has already given an 
affidavit before the Oza Committee that hey will 
not be sharing any further cost if realignment is 
done? Secondly, ifthis disputecont,inues for a 
long time, I would like to knqwwhether the 
govemment will decide to complete the routes 
in Maharashtra, Karnataka and Kerala irrespec-
tive of the routes in Goa. 

SHRI C. K. JAFFER SHARIEF: Sir, first 
of all, it is not a three MemberCommittee, but it 
is a One Memj;ler Committee consisting of 
Justice G. P. O;~ and he is assisted by technical 
experts. Secondly, as the hon. Member has 
said, it is, of course, the opinion of the Konkan 
Railway corporation that if it is delayed the 
project is going to be affected and it will become 
economically univable. The problem with this 
project is, more than anything else, the funding. 
When the project was conceived on the P. T. O. 
concept, as the hon. Member has rightly said, all 
the State Governments have agreed and the 
project was taken up. so, the question is of 
funding arrangement and it is a very difficult 
thing where the State Governments and the 
Centre are participating in equity. Earlier, what-
ever equity share was agreed to, that has been 
partly given and the work has been going on. 
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Recently, when I held a meeting of all the Chief 
Ministers of the Concerned States, they have all 
agreed to further increase the equity shares. Of 
oourse, the Chief Minister of Maharashtra, in a 
lighter vein, has said that he will not be able to 
give more funds, but not seriously. Interrup-
tions) 

SHRI GHARAD DIGHE : He has said it 
very seriously and the affidavit is there Interrup-
tions) 

SHRI C. K. JAFFER SHARIEF: As a good 
friend, I have not taken it so seriously. 

SHRI SHARAD DIGHE: The Chief Minis-
terof Maharashtra has seriously told all the MPs 
of MaharashtratheothflrdaythattheMaharashtra 
Government is not going to share any further 
cost to this project and asked us to convey this 
to the Railway Minister. 

SHRI RAM NAIK: Thathasbeensaidinthe 
affidavit also Interruptions) 

SHRI C. K. JAFFER SHARIEF: The Gov-
emmentisfullyawareoftheproblems. Yjrtrgptr. 
JusticeOza Committee has been given only one 
month's time and thattime is also, more orless 
over. 

I think, he is only going to make one more 
visit and he is concluding the report. So, there 
is not going to be much delay. The work in the 
other areas being continued. the problem is of 
resources. 

SHRI RAM NAIK: In the reply he says, it 
will depend on the decision of the Government 
on the recommendation of the committee which 
will in turn be available only after the report is 
received. According to the terms of reference, a 
copy of which is with me, 'in view of the strong 
representations by public on this issue, the 
Government of India have decided to referthis 
matter to a high level committee for a final 
decision. Nowthis is the government resolution 
dated3rdJune.whenyouhavegivenittothehigh 

level committee for a linal decision, are you 
going to adopt that decision as a final decision 
or after receipt of the report, are you going to 
change it? want to know it because it is essen-
tially different in the terms of reference and the 
reply that has been given by the Minister. 

The notifications is of 3rd June. Today it is 
27th July. The committee was given only one 
moth. So much time has gone. What has the 
Ministerto explain aboutthe delay? 

SHRI C. K. JAFFER SHARIEF: There is 
no delay as such. You know monsoon condi-
tions are aIsothere. The han. Member, Shri Naik 
knows that people of four States are seriously 
interested in this line. As he rightly pointed out, 
this is the final recommendation. The Govern-
ment is not going to consider any more or 
anything else. Once the recommendation 
comes, this is final. Thereafterthere is nothing 
else. 

Oza Committee has more or less com-
pleted its job. I believe for some of the represen-
tations, he has to hear. He is going there person-
ally. He has gone there already. This time he is 
going to meet some olthe people who have still 
got some problems to represent. Afterthat ap-
proximately the impression that we have got is, 
by 1 Oth of September, his report will be available 
tous. 

SHRI SUDHIR SAW ANT : Essentially" 
this project has started from wrong precedents. 
One precedent which has been set is when 
initially it was agreed that the State Government 
will give one installment to bear a part of the cost 
of the project, now the State Government have 
been told to give second installment and third 
instalment. Now they will ask for the fourth 
installment; the work was stopped. the com-
plaints are going on. Onecommitteewas set up; 
another committee was set up. The report was 
given. No decision was taken. Now the cost is 
Rs. 4000 crores. This increase is because of 
stoppage of work. I want to ask the Minister 
whether this cost. which is due to the delay is 
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going to bebomeen~relybytheGoa Govern-
ment orthe Central govemmentorwtietherthe 
other State Governments also have to pay the 
cost for no fauit of theirs ? 

When they are going to~ acategorical 
assurance thatthe work will be started on such 
and such date, can the Ministergivesuch assur-
ance because again he has said that once the 
report comes, there will bow some other kind of 
agitation which can be started by anyone. 

SHRI C. K. JAFFER SHARIEF: I have 
clearly said, there is no question of further 
examination of any kind. We have very clearly 
said, this is the final recommendation. As far as 
the question of sharing of cost isconcemed, it is 
proportionatelyonequitybasisanditisnotgoing 
to burden any particular induvidual key State. 
Thegivetheshareaccordngtotheirownpropor-
tion.EventherailwayMinistryisalsoparticipat-
ingwithitsequity. 8eyondthat, there is nothing 
else. 

National Policy on P .D.S. 

22. SHRIBARELALJATAV: 
SHRI NITISH KUMAR: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLICDISTRI-
BUTION be pleased to state: 

(a) whether the committee constituted to 
formulate a national policy on Pt.bIic distrtlution 
System has submitted it.; I' )JX>rt; 

(b) ii so, the details thereof; 

(c) if not, the reasons for the delay; 

(d) whether the State Governments and 
representatives of all political partieS were con-
suited in this regard; 

(e) ii sothe details thereof; and 

(f) ii not. the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES; CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
: (a) to (f) : A statement is laid on the Table of the 
House. 

A Committee of Ministers in charge of Food 
& Civil Supplies Department from States was 
constituted pursuant to a decision of the PDS 
Advisory Council in its 15th meeting held on 
21stMarch, 1993, for making recommenda-
tions forthe formulation of a National Policy on 
Public Distriputionsystem. Initially, the Com-
mittee was given time till 30th April, 1993 for 
finalising its recommendations:Bowever.lbe __ 
Committee could not complete its work within 
this time because it could not complete its 
consultations and discussions. On the request 
of the Committee forfurther extension of time, 
the Government has granted time till 30th of 
July, 1993 to the Committee for submitting its 
report. The Committee has notfumished details 
regarding its consultations. 

[Translation] 

SHRI BARE LAL JATAV : Mr. Speaker, 
Sir, a national committee was set up toformulate 
a national policy on PDS.ltwas asked to submit 
its report by April 30, 1993 but due to certain 
reasons the committee could not submit its 
reportwithinthe given time. Nowthetenureofthe 
committee has been extended till July 30, 1993. 
I would like to know whether the hon. Minister 
is awarethatthe Prime Minister had al)nounced 
on August 15 that essential commodities would 
be made available at fair prices by providing 
special subsidy to the people of the most 
backward 117 blocks. I would like to know 
whether government propose to extend this 
facility to the drought prone areas of other states 
also? Does the government propose to identify 
such drought prone areas in Madhya Pradesh 
with a viewto extend this facility in those areas? 
If so, whether from this point of view any survey 
has been conducted in backward areas of vari-
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ous states? If not, whether Government pro-
poses to cunduct such surveys to identify such 
areas and the amount being incurred by the 
central government to provide subsidy on the 
Commodities supplied to the poor and common 
people through PDS ? 

MR. SPEAKER: This is not the way to ask 
the question please ask in brief 

SHRI BARE LALJATAV: Mr. Speaker, 
Sir,lwouldliketoknowwhethertheGovemment 
proposestoexcludetheupperclasspeopleout 
of the purview of PDS and if so the criteria laid . 
down forthe purpose. 

[English] 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI A. K. ANTOMY) : The 15th 
meeting of the PDS Advisory council has set up 
a three-member Committee to go into the de-
tails of the formulation of the national policy on 
PDS. Unfortunately, this Committee was not 
able to complete its work. Now they have been 
given time till 30th of July. 

The other aspect of the question which the 
hon Member raised covers the RPDS areas. 
F rom January, 1992 onwards, all overthecoun-
try. there is a special programme known as 
RPDS which is going on. Central Government, 
in conSUltation with State Governments, has 
already selected 1752 blocs for RPDS areas. It 
consists of mainly the tribal majority areas, the 
drought -prone areas andthe Integrated Deve!-
opmentAreas.lntheseRPDSareas,foodgrains 
are supplied at Rs. 50/- per quintal less than the 
other areas. 

Regarding taking more RPDS blocs, we 
ha" :: an open mind by it dependson thefinanciaJ 

urces ofthe Government also. 

fanslation] 

SHRI BARE LALJATAV:Mr.Speaker, 

Sir I would like to know whether the Govemment 
isawareofthefactthattheBJPGovemmenthad 
cancelled licences of many Fair Price Shops in 
Madhya Pradesh and their people to forms 
cooperative societies and issued licences to 
them. If so, whether the Government proposes 
to form cooperative societies on this line at 
nalionallevel and issue the licence for Fair price 
shops to them, if not, whether Government 
propose to cancel licences issued under the 
previous system in Madhya Pradesh? 

[English] 

SHRI A. K. ANTONY: Central ~overn
ment received many complaints about 
politicalisation of PDS from Madhya Pradesh. 
But we have one problem. Implementation of 
PES is the responsibility 01 the State govern-
ment The whole PDs operation is a joint 
operation .... Interruptions) Central govemments 
is responsibleforthe procurement. storage and 
distribution of POS articles. Then the selection 
of FPS and other implementation aspect is 
entirely the responsibility of the State Govern-
ment At the moment, we cannot do anything 
aboutlhat. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker. sir. 
this questions was raised during the last session 
also but no follow-up action was taken by the 
Government in regard to the queries raised by 
the hon. Members at that time. Sir, I have no 
objection to the extention of date till July 30 for 
the submission or report by the Committee. But 
the Government must have a national policy in 
thisregard.lt is very unfortunatethatthe Govem-
ment is thinking to exclude some people out of 
the purview of PDS. However the fact is that 
during the last few years off take has declined 
and the amount of subsidy has increased. 

The reason behind it is increase in corrup-
tion. I would like to know from the government 
aboutthe steps proposed to be taken byitin order 
to remove the ills such as wide spread corrup-
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tion.thesLMollowqualityfoograinsandnoo-
availability of essential commodities through 
thePDS to the rural people and particularly in 
Delhi? He had himseH visited the several places 
in Delhi and found the substandard food articles 
being supplied through HDS. He ordered to 
replace the commodities within 24 hours but 
have not been replaced even after a period of 
thirty five days. What is the reaction of the 
Governmentto it ? 

[Eng/ish] 

SHRI A. K. ANTONY: The Central Govern-
ment is awaiting the report of the Committee on 
National Policy on PDS. Atthe moment. we are 
having an open-mindaboutthe PDS. We have 
no fixed idea about eliminating any section from 
availing the benefit ofthe PDS. As soon as we 
get the report of the Committee. then only the 
Government will take a decision about this 
question. 

Regarding the complaint about quality. I do 
agree with the hon. Memberthat it is a factthat 
there are a large number of complaints from all 
IheStatesaboutthebadqualityofarticlesissued 
through the PDS. Buttheprobiem is the Central 
Govemment is responsible regarding procure-
mentand distribution only. Afterthat. aboutthe 
FPS and other things. it is the responsibility of 
the state Govrnments. But to help the State 
GovemmentCentral Govemmenthas again-
with all cooperation from you - extended the 
operallon of the Essential commodities Act for 
another five years. With the Essential Com-
modities Act and the Prevention of Black-mar-
keting Act and similar acts. the State Govem-
ments should be able to punish all those people 
whoever they are who are engaged in 
blackmarketing and also mixing of good quality 
and bad quality food articles. I share your 
concem. I will again request all the State Gov-
ernments to take more stringent action against 
those persons who are engaged in malpractices 
in the PDS Interruptions) 

SHRIBASUDEBACHARIA: He has asked 

about Delhi. Please reply to that. 

SHRI A. K. ANTONY: This applies to Delhi 
also. 

[Translation] 

SHRI NITISH KUMAR: He had ordered to 
replace the commodities within 24 hours but it 
has not been done even in thirty five days 
.•....... /nterruptions) 

MR SPEAKER: This Question is about 
National Policy. 

[English] 

SHRI LOKANATH CHOUDHURY: The 
Govemment have asked the Committee totheir 
report. I would like to know whether the Govern-
ment have issued any reference to the Commit-
tee in which areas they should give their opinion. 
Secondly. I would also like to know whetherthe 
World Bank has suggested to the Govemment 
of India that the Government of India should 
reduce their thrust on PDS. what is the reaction 
of our Government to that? 

SHRI A. K. ANTONY: The Govemment. as 
SUch. has not given any direction to the Commit-
tee. The 15th meeting of the PDS Advisory 
Council was held recently and all the States' 
representatives represented on it. That Council 
meeting unanimously adopted a Resolution to 
appointthis Committee. The decision was that 
this Committee should be able to formulate a 
National Policy on PDS and also to suggestthe 
ways and means to increase larger and mean-
ingful allocaliP,n offoodgrains to the really needy 
and common people ofourcountry. The problem 
is even though we are spending more than 
thousand croresof rupees by way of subsidy . we 
are distributing only 18-19 million tonnes of 
foodgrains. Actually. this PDS distribution is 
meeting only 12-15percent of the requirement 
of the people. 

That is not enough. So. after careful delib-
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eration, the PDS Advisory Council has come to 
the conclusion that instead of giving 12 peFcent 
to 15 per cent of the requirements, at least the 
needy and common people should get larger 
quantity. To find out a solution to that, we have 
appointed this Committee, notto exclude any-
body. 

Regardingtheother question, I would like 
to inform the hon. Member and also the House 
that this Government is committed towards 
PDS. As long as we are here, we will strengthen 
the PDS. There is no question of weakening the 
PDS. Whoever it may be, fromwhicheverquar-
ter any advice comes regarding weakening of 
the PDS, I can categorically tell you that this 
Government will not be a party to it. 

Godown Facilities for Wheat 

23. SHRI R.JEEVARATHINAM:Wilithe 
Minister OF FOOD be pleased to state: 

(a) whether the attention oftheGovemment 
has been drawn to the news item captioned 
"Wheat stocks mount In Punjab" appearing In 
the Times 01 India, dated June 15, 1993; 

(b) ilso, whether2 million tonnes of wheat 
In Punjab and about 61akhs tonnes in Haryana 
are lying In the open under CAP (cover and 
plinth) due to lack 01 Godown accommodation: 
and 

(c) if so, the steps taken by the Government 
to provide enough Godown facilities lor stocking 
wheat in these States? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI) 

(a) to (c) : A Statement is laid on the Table 
olthe House. 

STATEMENT 

(a)and(b): Yes, Sir. The contents of the news 
Item are by and large factual. CAP Storage being 

maintained by Foo6 Corporation of India is a 
recognised storage system and has been regu-
larly resorted to during procurement season in 
Punjab and Haryana every yearwheneverthe 
need arises. Even subsequently, stocks have 
been maintained under CAP storage in consum-
ing regions whenever FCI has fallen short of 
sudden additional requirement of covered 
Godowns. 

(c) : During procurement season whenever the 
need arises additional capacity is hired. As on 
1.4. 1993, Food Corporation of India had total 
capacity of 49. 531akh tonnes in Punjab and 
14.00lakhtonnesin Haryana respectively. During 
the procurement season till 30th May. 1993 
Food Corporation of India had hired additional 
capacity to the lune01 4. 941akhtonnes in Punjab 
and O. 581akh tonnes in Haryana. 

SHRI R.JEEVARATHINAM:Hon.Speaker. 
Sir, now half olthe storage coverage ofthe FCI 
is only on Punjab and Haryana. My point is if FCI 
godowns are constructed in Tamil Nadu. the 
foodgrainscan be diverted to Kerala.Kamataka. 
Pondicherry. 

SHRI KALP NATH RAI : The procurement 
of wheat and rice is the highest in Haryana and 
punjab. This year. we have a record procure-
ment, that is. ten milliontonnes. Nowtwotypes 
01 godowns are there - covered Godowns and 
CAP godowns. Those States which are the 
consuming States. loodgrain is despatched to 
those consuming State and there we are making 
arrangements forthe CAP godowns and cov-
ered godowns a~d even additional capacity is 
being raised there. 

SHRI R. JEEVARATHINAM: My second 
question is. half olthe storage coverage of FCI 
is in Pubjab and Haryana. My point is, why do 
you not divert the FCI coverage to Tamil Nadu? 
There is a sm~t godown in Arakonam. I want an 
assurance from the hon. Minister where he 
would construct a godown there with five lakh 
tonne capacity. 
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SHAI KALPNATH RAI: During the Eighth 
Five Year Plan As. 286 crore have been allo-
cated forcapacity addition and we shall keep in 
mindtheconstructionofgodownsinTamiiNadu 
",Iso. 

SHAlT ARASINGH: I wanltoenquirefrom 
the hon. Ministerwhetherthe Department is not 
interested in keeping godowns constructed for 
Ihe Fel underthe Agriculture Ministry Scheme 
1978--79.lslhereanypolicytodecreasetherent 
01 the godowns to cause resentment among 
OWOOfSsothattheyrnay refuseteaseofgodowns 
? ts it the policy to keep the foodgrains in the open 
f,o thatthc weight rnay increase due to moisture 
in the rainy season and benefit the corrupt 
offICers of the Department? 

SHAI KALP NATH AAI : In Punjab and 
Hariyana, godowns have been constructed and 
seventy per cent. of the foodgrains is in the 
covered godowns and 30 percent is under cap 
system. That is also a scientifiC storage system 
ilnd that policy a scientific policy and it is 
continuing. The Government is trying to have the 
additional capacity. But Panjab is basicaUy a 
State of procurement and we have to despatch 
loodgrains from Punjab to Nagaland. Assam. 
Tamil NaduorKamataka. Therefore, godowns 
me needed in those States where the foodgrain 
has to be despatched. 

SHAI M. A. KADAMBURJANARTHANAN 
: t wantto draw the attention of the hon. Minister 
loa new item problem of plenty regardlngwheat'. 
There is Inadequate facility forthe godowns. I 
want to tell the hon. Ministerthat the floor mills 
situated in non-wheat producing States are 
running only fifty per cent of the capacity and 
some floor mills are even closed down. 

Therefore, will the Ministry come forward 
10 use the amounI which they are payingforthe 
hlrcd rakes now and spend it as asubsidyonthe 

. transport arrangementsforthe non--wheatpro-
ducing centres so that the mills may run, em-
pIoymenlwillbeproducedandatsotheeconomy 
Will be improved? 

SHAI KALP NATH RAI: Mr. Speaker, Sir, 
thefoodgrains are being despatched mostly by 
trains, sometimes by trucks and the road sys-
tem is also implied. The Govemment of Tamil 
Nadu, if any amount of wheat they 
need .. .. Interruptions) 

SHRIM. A. KADAMBURJANARTHANAN: 
I wanted to know whether transport subsidy will 
be given by the Central Government to those 
noo-wheatproducingStates. 

SHAI KALP NATH RAI : What ever the 
facilities given by the FCII Those are facilities 
are being continued. 

SHAIM. A. KADAMBUAJANAATHANAN 
: Transport subsidy is different from the facili-
ties. 

SHRI KALP NATH RAI : Those facilities 
which have been given by the Central Govem-
ment will continue and as regards the other 
facilities, the Government will consider it. 

[ Translation] 

National Testing Service 

24. SHRI SA YA DEO SING: 
SHRI BRIIJ BHUSHAN SHARAN 
SINGH: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is a scheme of National 
Testing Service under the New Education 
Policy; 

(b) whether the same has since been intro-
dtced; 

(c) whelherthere is any proposal to conduct 
Joint Entrance Examination for IITs through 
National Testing Service to avoid various types 
of mistakes in the said examination; and 
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(d) it so, the details thereof? National Policy on E~ucation. 1986 and it ap~ 
pearsthatthis is confined to papers only. You 

[Trans/ation] haveproposedto change the examinationsys-
tern. curriculum and the method olthe assess-

THE Deputy MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENTOFEDUCATIONAND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) to (d): A statement is laid on the 
Table olthe House. 

STATEMENT 

(a) and (b): National Policy on Education--
1986. envisages that a beginning will be made 
in de-linking degrees from jobs in selected 
areas particularly in services for which a Uni-
versity degree need not be a necessary qualifi-
cation. Itfurthervisualises that concomitant with 
de-linking. an appropriate machinery. such as 
a National Testing Service. will be established. 
in appropriate phases. to conduct tests on a 
voluntary basis to determine the suitability of 
candidatesforspecifiedjobs and to pave the way 
for the emergence of norms of comparable 
competence across the nation. 

Action has already been initiated to-
operationalise the Scheme by registering a 
societyforthepurpose. 

(c) and (d) The Joint Entrance Examination 
(JEE) is conducted every year for admissions 
to IITs and Insht~~ of Technology, Banaras 
Hindu University. It has been built up over the 
years and takes care of any discrepancies! 
Inadequacies wherever necessary either during 
the conduct of examination or in the process of 
evaluation. There is no proposal toconductthis 
examination by a National Testing Service or 
any other mechanism. 

[ Translation] 

SHRI SA TVA oEO SINGH: Mr. Speaker, 
Sir, today the issue of education policy and 
examination system has a great importance. 
Butthereplydoesnotclarifyanythingaboutthe 

ment in this policy to bring some qualitative 
changes in the field of education; but the reply 
does not clarify your policy? 

Mr. Speaker. Sir. I would like to ask my 
question through you part "A" of my question is 
the names ofspecific area in which you are going 
to irnplementthe proposed deIinking of degrees 
from jobs. Secondly. it has been stated further 
in reply that concomitant with dealinking. suit-
ability of candidates for specified jobs will be 
determined on voluntary basis. What would be 
the criterion on the basis of which the govern-
ment is going to determine norms to promise 
specific jobs on voluntary basis? 

In the context of reply to part (c) of my 
question I want to submit that there are four 
stages of education Primary. education Sec-
ondary education. Higher education and tech-
nicaleducation after higher education; but most 
important issue is primary education. The Gov-
ernment itself has stated in connection with 
language and level of learning. that a uniform 
policy has been framed for language. math-
ernaticsandenvironmentforthewholecountry. 
What is that policy and when will it be imple-
mented?these arethe three points about which 
I wantto know. 

THEMINISTEROFHUMANRESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): Mr. 
Speaker. Sir the question raised by the hon. 
Memberwas quite different than what he has 
nowwantedtoknow. Henowwantstoknowabout 
the whole education policy. I should be given 
opportunity to explain the issues now raised by 
the hon. Mernber but these do not carne under 
the purview of this question. (Interruptions) 
Please listen to me. Whatever reply I have 
given. it is also with me. 

The question is related to the National 
Testing Service. He has asked whether the 
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National Testing Service has been set upor not. 
This notecontainsfuU information about it. So far 
as the question is concemed as to whatfurther 
action has been taken on it' I would like to explain 
that a revaluation of 1986policy has been made 
in 1992 and under which the name of National 
Testing Centre has been changed as National 
Evaluation Organisation. It has been registered 
as a society on 9. 12. 1992. 

Now under this system it is being decided 
as to what will be the method of examinations 
and evaluation as well as the criteria and quali-
fications for various jobs etc. because simply 
setting up a body only will not serve the purpose. 
Unless we include those institutions which will 
be ultimately responsible for holding the exami-
nations and which will create jobs, it will be 
completely an isolated institution. Action on all 
these things is being taken. I would like to assure 
him thatthe purpose of national education will be 
fulfilled completely. 

SHRI SAY A DEO SINGH: Sir, every year 
morethan 85thousandstudents take ITI exami-
nation and out of them two thousand studems are 
selected for highertechnical education. Forthe 
last two years there had been irregularities in 
this joint entrance examinations. (Interruptiens) 
I am talking about the Institute of Technology. I 
would like to draw your attention to the news-
items appeared in newspapers a few days ago. 
On the basis of which an InquiryCmmission was 
appointed. The Chairman of Kharagpur JEE 
was removed and an inquiry committee was set 
up. Would you the hon.. Minister like to give the 
findings of this Inquiry Committee and what is 
the plan of govemmentto remove the lacuna in 
the system of the highertechnicaleducation and 
to improve the functioning of these institutions.? 

SHRI ARJUN SINGH: Mr. Speaker, Sir, I 
am grateful to the hon. Memberfor asking this 
question which is related to highertechnology 
andnottotheprimaryeducation. (Interruptions) 
The details of the incident quoted by you have 
been explained in the other House. But I would 
like to tell that the irregularities were committed 

atthe examination. An inquiry was conducted 
andafterthe inquiry itwas foundthatthestudents 
will not be affected by it with regard to the 
evaluation of their examination papers. It has 
already been assured. How these irregularities 
have been committed is being looked into and 
the action is being taken that such type of 
irregularities are not committed in future. I would 
like to assure him in this regard. 

SHRI BRIJBHUSHAN SHARAN SINGH: 
Mr. Speaker, Sir, I would like to submit to the 
hon. Ministerthatthe main purpose of the Na-
tional Examination Service scheme was to 
selectthe able and talented studennts on merit 
basis through the examination being held on 
national leveL But today we have $0 many 
examples .. 

MR. SPEAKER: Please do not make a 
speech, ask your question only. 

SHRI BRIJBHUSHAN SHARAN SINGH: 
Sir, haIf-an-hour has been spenton aquestion 
in respect 'Of Railways but mine is one-live 
question. 

For example I would like to tell the han. 
Ministerthat.. 

MR. SPEAKER: Please do not tell, ask 
your question. 

SHRI BRIJBHUSHAN SHARAN SINGH: 
Sir, the same is my questiori.In BombaytheS. 
N. D. T. Womer's University has selected a 
studentforM. Sc Home Science on 20th who had 
nottakenthe written examination held on 19th. 
We often receive such complaints. This is wrong 
and that is why the genuine students are not able 
to get admission and are becoming the victims 
of frustration. So, I would like to ask the han. 
Ministerastowhat are his plans to build up future 
of genuine students and to put the frustration 
among them to an end? 

SHRI ARJUN SINGH: Mr. Speaker Sir, at 
present I have no information about this particu-
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larlOcident.lwouldinforrnthehon. Memberafter 
collecting the information. Asfarasthefunction-
ing of National Evaluation Centre Organisation 
is concemed, action will be taken on the points 
referred to by the hon. member and when it will 

. become operational fully, the admission sys-
tem will definitely improve and standard of 
examinations will also streamlined. 

I Engltsh] 

Shoranur-Mangalore Railway Une 

25. SHRI !'vlULLAPALLI 
RAMACHANDRAN: 

SHRI K. M. MATIH.''N· 

Will the MINISTER OF RAILWAYS be 
ploLlsed to state: 

(il) whetherthe Govemment have received 
. IIlV rcplCsentations for doubling the rililway line 
I'ntween Shoranur (Kerala) and Mangalore 
(K<lrnat<lka) ; 

(b) if so, the action taken thereon; 

(c) whether any study been conducted to 
<lssess the possible increase in passenger and 
freight traffic on the Shoranur-Mangalore route 
with the commissioning of the Konkan Project; 
and 

(d) if so, the details of the findings and the 
steps being taken fortimely completion of the 
project? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA) : 
(a) Yes, Sir. A request has been received from 
Chief Minister, Kerala. 

(b) to (d) Survey for doubling of Shoranur 
-Mangaloreline has been taken up, which will 
assess the traffic potential of the section includ-
ing the change in pattern of traffic with the 
commissioning of Konkan Railway. Further 
action will be taken based on the results of the 

survey and availability of resources in the com-
ingyears. 

SHRI MULLAPPALL Y RAMA-
CHANDRAN: Sir, the Mangalore-Madras rail-
way line is one ofthe oldest railway lines in India 
and it was constructed by britishers over a 
century ago. It is disappointing to note that no 
developmental work, as such, has been made 
sofaron thissectorfrom Mangalore to Shoranur; 
and the Govemment has nottaken any initiative 
in this connection. 

MR. SPEAKER: Please come to the ques-
lion. 

SHRI MULLAPPALLY 
RAMACHANDRAN: lamcomingto theques-
tion. Malabar area in Kerala is one of the back-
ward regions in the whole of the country. It has 
been the persistent demand of the people from 
this area to double this line from Shoranur to 
Mangalore. Keeping in view the overall back-
wardness of Malabar and also the high traffic as 
well as the freight potential-after the comple-
tion of the Konkan Railway onthis sector -may 
I know from the hon. Ministeras towhetherthe 
doubling of this sector will be given top priority 
in the coming Railway Budget? 

SHRI K. C. LENKA : Sir, this is about 
doubling of railway line between Shoranurto 
Mangalore.ltslength isabout307kms.ln 1991, 
the survey was included; it could not be sur-
veyed then because the gauge conversion 
programme in that area was notfinalised. Now, 
the gauge conversion works in that area have 
oo.en finalisP.d ':IVe have taken upthesurvey and 
we are giving the pnority to compete the survey 
as soon as possible. 

SHRI MULLAPPALL Y 
RAMACHANDRAN: Sir, time and again I have 
represented to the Minister to start new trains 
from Mangalore to different station$. But the 
stereotyped answer which I have been receiving 
from the Ministry is thatthe carrying capacity on 
this sector has been saturated and the Railway ) 
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Administration cannot cater to newtrainsat the 
moment. I h-ave written to the hon . Minister 
about another-very important matter regarding 
the doubling of the lines. The hon. Minister of 
State, Shri K. C. Lenkahasgiven me a reply on 
27. 05. 1993 regarding my representation. 

MR. SPEAKER Pleasecometotheques-
tionnow. 

SHRI MULLAPPALL Y 
RAMACHANDRAN: He replied that the traffic 
ontheMangalore-Shorarlinehasnotreached 
a level to justify its doubling. I do not know as to 
why this contradiction has come. Will the Min-
istercome forward and enlighten this House on 
this contradiction? On the one hand, he says that 
the saturation point has been reached .... 

MR. SPEAKER: Yes. You have asked the 
question. 

SHRI K. C. LENKA : After the Kokan 
Railway line has come up in that area and after 
the gauge conversion work has been finalised 
in that area, most otthe lines will as covered will 
become busy lines and the passengers will also 
increase. Now, the survey is (. 'no on; after the 
survey is over, we will takL Nork. 

. SHRI E. AHAMED: Sir, it is quite unfortu-
nate to see that the Railway has neglected this 
areamiserably.lnspiteofthefactthatforthelast 
one century this line was feeding the Southern 
Railway and old South -Indian Railway, the 
Railway was particularly taking a step-moth-
erlyattitude. 

Sir, Railwaywill notbegoing new trains and 
you say that there is no sufficient number of 
trains,youwill not give us new lines and you say 
that there is no sufficienttraffic. What is this, Sir? 
Why is it so? Even in Kerala, when you have 
granted lines in other parts of Kerala, why this 
line alone:-Mangalore-Shoranur area from 
where I amroming-hasbeen neglected?The 
hon. Minister should answer. Even now the 
Ministry is evasive. I would like to know whether 

you are prepared to do justice to this part of the 
country. 

The have been dOing valuable service to 
the railway. Therefore, I wish to know what 
priority you have given; to doubling ofthis line. 
Is it a top priority or the low priority? 

SHRI K. C. LENKA : We have given top 
priority to complete the survey. This survey was 
orderedin 1991. I explained how it was delayed. 
Now we have taken up the survey work on top 
priority. 

SHRI SUSEELA GOPALAN : Sir, the 
Minister himself has admittedthatthere isover-
saturation in the railway line. Not only in 
Shoranur~angaIorebutalsoinTrivandrum

Kayanokulam line, over-saturator is there. We 
found that when sleeper system was strictly 
implemented, no addition of bogeys was pos-
sible to many otthetrainsand additional passen-
ger train at shore distance was not possible 
because of the over-saturation of these rail-
'ways lines. Only doubling is going to solve the 
problem of Kerala. Will the government take it 
seriously? 

I have got a reply to my speech in Parlia-
ment also iecentlythat it is availability of funds 
and all that. But I would like to say that when the 
question of Kerala comes, the availability of 
funds also comes. When Rs. 300 crore are 
allotted to Kamatakaand Rs. 70 crore are allot-
ted to Tamilnadu, is it not a discriminatory thing 
if you are allotting Rs. 6 crore to Kerala? 

Sir, I want to know whether doubling of 
Shoranur-=-Mangalore and Trivandrum-
Kayanokulam has been taken up on a war-
fooli1g? 

HSHRI P. C. THOMAS: Please give a 
positive answer. 

THE MINISTER OF RAILWAYS (SHRI C. 
K. JAFFER SHARIEF): I can understand the 
anxietyand anger by the hon. Member. 
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. SHRIMATI SUSEELA GOPALAN : Of 
course, there is anger. 

SHRII C. K. JAFFER SHARIEF: Asevery-
body knows, investment is not made on the 
basis of States. It is based on routes. So, when 
any investment in lines is decide it is bcited on 
routes. (Interruptions) Even based on routes, 
there was a lot of investment in Kerala which no 
other State could get. (Interruptions) A clear 
picture about the gauge conversion was not 
there. Nowthatpicture is available. The question 
of diversification of traffic to Shouranur-
Mangalore will come only when the Konkan 
railway project traffic comes. 

Besides that, your anxiety is whether we 
will be able to take up and complete it or not. we 
have now taken up the survey. By the end of the 
year, the survey report will be available. Before 
thenextbudgetwhenincomes,itwoulddepend 
upon the resources available. Why do we say 
about availability of resources? Please tell the 
finance Minister and the Prime Ministerto make 
available resources so that we could be able to 
take up. If you only hammer the Railway Minis-
ler, nothing will happen. 

SHRI P. C. THOMAS: Sir, as far as the 
Prime Minister is concemed, we-allthe MPs 
from Kerala- had met Prime Minister. Apart 
from meeting the Railway Minister, the Minister 
of State and others, we halve met the Prime 
Minister all together. The Prime Minister was 
very happy to see all the Members from Kerala 
coming together. He appreciated it. I do not think 
there will be any difficulty from his side. 

It is very diffICult to get a survey for any line 
eventordoubling.Butinthisparticularcase,the 
survey was ordered asearlyas 1991. Is there 
anyexplanation for not going through the survey . 
or progressing the ordered survey and leaving 
il there till, say, two years ? 

I would submit that this is a gross neglect. 
There is an urgent need to rectify this neglect. 
So. I urge uPon the hon. Minister to give an 

assurance that this work, after survey, will be 
taken l4>irnmediateIy and it will bebrought in the 
next budget for doubling the Shoranur -
Mangalore railway line ? 

SHRI K. C. JAFFER SHARIEF: lcategori-
cally assure the Member that survey will be 
completed but so far as the work is concerned, 
as he gets the money to me from the Finance 
Minister, I will be able to take up the work. 

SHRI V. DHANANJAYA KUMAR: The 
line is connecting my constituency, Mangalore 
to Kerala. All along, I have been hearing the 
Ministersaying that a survey is ordered and that 
a survey is required before laying the line. We 
can sethatthis isonlydoublingthe line and there 
is alreadyan existing line andonly a parallel line 
is required to be put. So, I do notthink that any 
survey is required. They are only trying to 
postpone the laying ofthe line. The Minister, if 
he really minds, can definitely order for doubling 
the line. Now, under the guise of getting the 
survey report, they are deleting the project. 

I would line to know from the Minister 
whether they are going to give top priority tothe 
doubling of Shoranur-Mangaloreline. 

SHRI C. K. JAFFER SHARIEF: We are 
talking abouttraffic survey now. 

MR. SPEAKER: He has already replied to 
that question. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Prices of Essential Commodities 

26. SHRI AJOY 
MUKHOPADHYAY: 
SHRI GEORGE FERNANDES: 

Will the Minister of CIVIL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 
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(a) whetherprices of essential commodi-
ties like rice, wheat, sugar, bread, milk, cooking 
gas, molasses, chilli, edible oils and spices 
have been increasing since 1991; 

(b) if so, the reasons therefor; 

'(c) the wholesale price indices of these 
commoditiesasonJuIy, 1991 andJune, 1993; 
em 

(d) the measures taken I proposedto be 
taken by the Govemment to contain the rising 
trend of prices of these commodities ? 

THE MINISTER OF CIVIL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI A. K. ANTONY) :(a) and (b): 
The retail prices of selected essential com-

modities like rice, wheat, sugar, bread, milk, 
cooking gas, molasses. Chillies and spices as 
in July, 1991, 1992 and June, 1993aregivenin 
the attached Statement I 

(c) : Percentage variation in the wholesale 
price indices of selected essential commodities 
as on July, 1991 Jully, 1992, andJune1993are 
given in the attached Statement II 

(d) : The Government has been taking 
appropriate measures on regular basis for con-
taining the prices of essential commodities 
through providing relief in excise duties, provi-
sion of finances and credit, liberalisation of 
imports, improved infrastructure facilities, in-
creased production, better distribution network 
and strengthening of the Public Distribution 
System. 
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Bogus Ration Cards 

27. SHR1VILASMUTTEMWAR: 
DR. RAMESHCHANDTOMAR: 

Will the Minister of CIVIL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION bepleased to state: 

(a) the number of bogus ration cards de-
tected during 1993 till date in Delhi, 

(b) the quantum of ration commodities 
drawn through such ration cards during 1991-
1~ 

(c) the number of Fair Price Shops found 
involved til irregularities during tl'te period' 

(d) the action proposed to be taken by the 
Govemment against such Fair Price Shops and 
the ration card holders; and 

(e) thefurthersteps proposed to be taken by 

1 . No. of FP§j9und involved in 
irregularities 

2. Action taken 

(a) FIRs lodged 

(b) Suspended 

(c) DepartmentalAction 

State Govemments I U. T. Administrations 
including Delhi Administr~ion have been re-
quested to take stringent ;:U;tion against persons 
indulging in malpracticfl!s affecting the Public 
Distribution System. 

'Oil Leakage at Bombay High 

28. SHRI/G.DEVARAYANAIK: 

the Govemmentto put an end to such irregulari-
ties? 

THE MINISTER OF CIVIL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI A. K. ANTONY) :(a) to (e): Delhi 
Administration has reported that during the drive 
undertaken from 1. 1. 1993to 15. 7. 1993about 
32531 ration card holders were notfound atthe 
address given in the record. Inflected units in 
valid ration cards were also detected numbering 
25659 cereal units and 13238 sugar units. De-
tection of inflsted units in ration card or cards 
issued in the name offictitious persons could be, 
made only be effective supervision and enforce-
ment ofthe powers vested with States including 
U. T. of Delhi. It is not possible to identity or 
estimate the quantum of ration drawn through 
such cards. 

Details of Air Price Shops (FPS) found 
involved in irregular practices and action taken 
againstthem as reported by Delhi Administra-
tion are as follows:-

1991 

392 

45 

54 

338 

1992 

653 

00 

f'f37 

1993 
(Ja~une) 

187 

8 

157 

SHRIT ARACHAND KHANDELWAL 

Will the Ministerof ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government are aware of 
the pollution caused in the recent past by the 
leakage from the Bombay Higl) pipeline; 
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(b) if so, the action taken by the Govern-
ment in this regard; 

(c) the details of the preventive measures 
taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) Yes, Sir. 

(b) Based on survey of the oil spill site at 
Bombay High, directions were issued to Oil and 
Natural Gas Commission on 26th May, 1993by 
the Maharashtra Pollution Control Board for 
taking effective steps immediately to remove oil 
and clear oil patches and notto discharge any 
poisonous, noxious or polluting matter into sea 
waters. In addition, clarifications were sought 
from Oil and Natural Gas Commission by this 
Ministry regarding the status of compliance of 
the conditions stipulated while giving environ-
mental clearance to various off-shore projects 
in Bombay High region. 

(c) : The following immediate measures 
weretaken:-

- Operations of the concerned off-
shore platform and the oil wells were 
shutdown; 

- The affected pipeline wasde-pres-
surized; 

- MUlti-support vessels were de-
ployed to disperse oil spill; 

- Booms and chemical dispersants 
were used by the Coast Guard for 
containment, recovery and breaking 
of oil slick; 

- Continuous monitoring of the move-
ment ofthe oil slick was carried out 

Oil and Natural Gas Commission was also 
directed by the Maharashtra P{)lIution Control 
Board to prevent further entry of the oil into the 
sea waters and to take necessary preventive 

measures to avoid occurrence ofsuch incidents 
in future. 

Assistance to Madhya PnK:Iesh for 
Drought and Drinking Water 

29. SHRIVIJAYKUMARYADAV: 
SHRISUSHILCHANDRA VARMA: 

Will the MINISTER OF AGRICULTURE 
be pleased to state: 

(a) whether the Prime Minister had an-
nouncedaspecialaidpackagetoMadly Pradesh 
to tackle the drought and drinking water crisis 
during this visit to the State in April 1993; 

(b) if so, the details thereof; 

(c) the amount sanctioned so far on his 
account; and 

(d)thetimebywhichtheremainingamouot 
is likely to be sanctioned? 

THE MINISTER OF AGRICULTURE 
(SHRI BALARAMJAKHAR) :(a) and (b): Dur-· 
inghisvisittosorneofthedroughtaffectedareas 
of Madhya Pradesh in April, 1993, Prime Min-
ister had announced release of an additional 
amount of Rs. 100.00 crores under different 
programmesofGovemmentof Indiaforrneeting 
the drought situation. 

(c) and (d) : An amount of Rs. 95. 00 crores 
has since been released to the State Govem-
ment. Regarding the remaining amount of Rs. 
5.00crores, the project proposals submitted by 
the State Government to the Ministry of Rural 
Development under Integrated Wasteland De-
velopment Scheme are underconsideration. 

[ Translation] 

Pollution Along Coastal Areas 

~. SHRIMADAN'ALKHURANA: 
SHRI SHRAVAN KUMAR PAT 
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WiHthe Minister of ENVIRONMENT AND 
FORESTSbepleasedtostate: 

(a) whetherpoHution is increasing along 
the coastal areas of the country; 

(b) whetherthe Central Pollution Control 
Board has conducted anystudyorsurvey in this 
regard; 

(c) ifso, tj1edelailsandtheoutcomethereof; 
cnj 

(d) the remedial steps being taken by the 
Government in this regard? 

THE MINISTER OF STATE INTHEMIN-
ISTRYOF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) : (a) to (c) : Yes, Sir. 
Central Pollution Control Board has conducted 
asturdytoassessthe ctamage caused to marine 
life along the coastal areas due to pollution. 
Monitoring of coastal water over the past four 
years shows an increasing trend of pollution. 
The marine eco--system is intact towards the 

. off--shore, but the water quality nearthe major 
towns and cities has deteriorated due to the 
disposal of untreated industriaJeffluentandsew-
age. 

(d) The action taken to reduce the marine 
P' lIution include the following: 

(i) pointsourcesofpollutionhavebeen 
identified; 

(ii) Gujarath, Maharashtra, Kamataka, 
Kerala, WestBengalOrissa,Andhra 
Pradesh & Tamil Nadu Pollution 
Control Boards are engaged in se-
curing compliance of standards in 
~waters; 

(iii) whereverapplicable, theiJ4lstries/ 
municipalities havebeen directed to 
construct marine outfalls with a dif-
fusersystem; 

(iv) theCentraJ Govemmenthas issued 
general instructionsthat no indust!yl 
factory should be given consent for 
estabIishmentwithin SOOmeterstrom 
the shoreline. 

[English] 

Tuition and Other Fees in 8rofessional 
Colleges 

31. SHRIATALBIHARI VAJPAYEE: Will 
the Minister of HUMAN RESOURCE DEVEL-
0pMENT be pleased to state: 

(a) whetherthe government have laid down 
any norms and guidelines for charging tUition 
and other tees for admission of students to 
private professional colleges in the light of re-
cent judgment of the Supreme Court; 

(b) if so, the detaiIs.thereof and the State-
wise response thereto; and 

(c) the steps taken by the University Grants 
Commission to maintain the academic stan-
dards in these institutions? 

THEMINISTEROFHUMANRESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) :(a) 
and (b) : In February 1993, in Unni Krishnan 
case, the Supreme Court has laid down a 
'Scheme' governing admissions and fees 
chargeable in private professional institutions. 
In pursuance of the directions of the Supreme 
Court to implement this 'Scheme', draft guide-
lines were prepared in consultation with the All 
India CounCil for Technical Education andcircu-
lated to the States to elicit their re&p<>nse. A 
meeting of the Ministers of the State Govern-
ment was also held on 17thJune, 1993. The 
representatives of the State Govemmentsgen-
erally endorsed these guidelines. In the light of 
the discussions in the said Conference, the draft 
guidelines are underfinalisation. 

(c) The All India Council for Technical 
Education is charged with the responsibility of 
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maintaining standards in professional colleges 
institutions covered by the AICTE Act. These 
arenotdirectlywithinthepurviewoftheUniver-
sity Grants Commission. The UGC is taking 
steps to issue sitabIe regulations underthe UGC 
Act in respect ofthe institutions under its pur-
view to implement the ·Scheme'. 

[T rans/ation] 

Subsidy on Fertilizers 

32. SHRI RAJESH KUMAR: 
SHAI ARJUN CHARAN SETHI: 

Will the MINISTER OF AGRICULTURE 
be pleased to state: 

(a) the amount of subsidy provided to each 
State by the Union Govemmentduring 1992-93 
to enable farmers to purchase fertilizers at 
confessional price; 

(b) whether the Government propose to 
enhance subsidy on fertilizers duringthecurrent 
year; 

(c) if so, the details thereof; and 

(d) the steps taken or proposed to betaken 
to ensure that subsidy on fertilizers is properly 

utilised forthe benefit of farmers ? 

THE MINISTER OF AGRICULTURE 
(SHRII SAL RAM JAKHAR): (a) A statement 
indicating funds released to State / Union T erri-
tories under the scheme for concessional sale 
of decontrolled fertilizers to the farmers during 
1992-93is attached. 

(b)and(c):Thescherneisbeingcontinued 
during 1993-94 with a provision of Rs. 756 
crores which includes Rs. 356 crores for Kharif 
1993 and Rs. 400 crores for Rabi 1993-94. A 
concession of Rs. 340/-pertonne has been 
extended to the sale of SSP also in addition to 
RS.l000/-pertonneeachonindigenousDAP 
and MOP and Rs. 435-999/-pertonne on 
indigenous Complexes. 

(d) The scheme is being implemented 
through the respective State/ Union Territory 
governments. Detailed guidelines for imple-
mentation of the scheme during Kharif 1993 
have been issued. In addition meetings have 
been held with the States/ Union T arritories in 
different regions for effective iimplementation of 
the scheme. Thedeptt. of Agri. & CoCoon. is in 
constant touch with the Statest Union Territories 
in this regard and the progress of implemp.I"!!~ 
tion is being monitored regularly. 

STATEMENT 

INDICATING FUNDS RELEASED TO STATES/UNION TERRITORIES FOR 
CONCESSIONAL SALE' or:: r - - • '" .. ..,OLLED FERTILIZERS TO THE FARMERS DURING 

1992-93. 

(Rsin/akhs) 

Sf. Name of State IUnion Territory Fundreleased 
No. 

1. Andhra Pradesh 2668.00 

2. Karnataka 1753.00 

3. Kerala 984.00 

4. TatnilNadu 3432.00 
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(Rs in lakhs) 

51. Name of StateiUnion Territory Fund released 
No. 

S, Pondichery 55.00 

6. Andaman & Nicobar Island 0.46 

7. Gujarat 1469.00 

8. Madhya Pradesh 1825.00 

9. Maharashtra 1682.00 

10. Rajasthan 1469.00 

11. Goa 9.00 

12. Dadra& Nagar Haveli 2.00 

13. Daman&Diu 0.40 

14. Haryana 2013.00 

15. Hiimachal Pradesh 35.00 

16. Jammu & Kashmir 101.00 

17. Punjab 4431.00 

18. Uttar Pradesh 6539.00 

19. Delhi 11.00 

20. Bihar 2172.00 

21. Orissa 436.00 

22. West Bengal 2807.00 

23. Assam. 46.00 

·24. Arunachal Pradesh 1.00 

25. Manipur 2.66 
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SI. NameofStatelUnion Territory 
No. 

26. Meghalya 

27. Mizoram 

28. Nagaland 

29. Sikkim 

30. Tripura 

[English) 

Study Centres for Vedas 

'33. DR. AMITLALKALIDAS PATEL: Will 
the Ministerof HUMAN RESOURCE DEVEL-
OPMENT be pleased to state 

(a) whether the Government have formu-
lated any scheme to establish an academy of 
Vedic Sciences for study and research in Vedas. 

(b) if so, the details thereof; 

(c) whether an international organisation 
has set up trusts for setting up study and 
research centres for Vedas in India and outside; 

(d) whether the Government propose to 
provide some facilities to such trusts; and 

(e) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) :(a) 
to (e) Government have not formulated any 
scheme to establish an Academy of Vedic 
Sciences for Study and Research in Vedas. 
Government have, however, already set upan 
autonomous Body by the name of Rashtriya 
Veda Vidya Pratisthan, recently renamed 
Maharishi sandipani Rastriya Veda Vidya 

(Rs in lakhs) 

Fund released 

3.00 

1.66 

2.18 

3.50 

19.00 

Pratisthan, for promoting Vedic Studies an 
Research. The RVVP was wet up in 1987. 

As per information available with the DE 
partment of Education an organisation name 
International Foundation for Vedic Educatio 
exists in Railway, New Jersey, U. S. A. Wheth( 
this organisation has set up trusts etc. for stue 
and research of Vedas is, however, not know I 

Information has also been received abo 
an organisation proposed to be established 
the United States under the name Ohara 
Hinduja Centre for Vedic Research and Studit 
with a possible centre in India. Further inform 
tion as to whether this organisation has actua 
come into existence is not available with It 
Department. 

No request has been received from the: 
two Organisations for any financial assistan, 
or other specific facilities to them. It will not' 
possible to extend any financial assistance 
these Organisations due to constraints of I 
sources. 

Storage Facilities for Foodgrains 

*34. DR. S. P. YADAV: 
SHRI BHERU LAL MEENA: 

Will the MINISTER OF FOOD be pleas 
tostate: 
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(a) whether huge quantities offoodgrains 
",ave been damaged in transit because of inad-
3quate storage facilities at the receiving terrni-
lals in various parts of the country; 

(b) ifso,theestimatedquantityoffoodgrains 
Jamagedduring 1992-93tilldateandthevalue 
hereof;and 

(c) the remedial steps taken! proposed by ,e Government to check such waste and to 
reate more storage facilities in the coontry? 

THE MINISTER OF STATE OFTHE MIN-
>TRY OF FOOD (SHRI KALP NATH RAI): (a) 
10,Sir. 

(b) Does not arise. 

(c) Since there is no damage tofoodgrains 
transiton account of inadequatestoragefacili-
*i at.the receMng end, no remedial steps are 
quiredto be taken in this r~ard. FCI move its 
ocks only when the receiving region has ad-
luate storage capacity to accommodate the 
coming stock. 

As on 1.6. 1993FClhadastoragecapacity 
21. 33 million tonnes as against their total 
xks of 17. 14 million tonnes. 

ransIationl 

Foodgrain Production 

*35. SHRI RAM PUJAN PATEL: 
DR. LAL BAHADUR RAWAL: 

Will the MINISTER OF AGRICULTURE 
pleased to state : 

(a) whether India is lagging behind in the 
joffoodgrainproductionincomparisontothe 
~anddellelopingcountriesoftheworld; 

(b) itso, the details thereof indicating the 
sons for low agricultural productivity in India; 

(c) the steps taken orproposedto be taken 
by the Government in this regard so as to bring 
Indian atparwith other developed countries of 
the world? 

THE MINISTEf:! OF AGRICULTURE 
(SHRI BALARAMJAKHAR): (a) and (b): No, 
Sir. Production is a function of productivity and 
area which varies from country to country. How-
ever, theproductMty offoodgrains in the country 
is lower than most of the developed and some 
of the developing countries because major area 
is rained, large number of holdings are small 
and fragmented, low levels of inputs use and 
inadequate infrastructure. 

(c) To supplementthe efforts of the State 
Governments in increasing the productivity and 
production of foodgrains, the Government of 
India is implementing a number of crop produc-
tion oriented programmes in identified State of 
country. 

Assistance for Drought in Karanataka 

*36. SHRI K. G. SHIVAPPA : Will the 
MINISTER OF AGRICULTURE be pleased to 
state: 

(a) whetherthe Govemment have received 
any report in regard to the severe drought con-
ditions prevailing in several districts of 
Kamataka; 

(b) if so, the details thereof; 

(c) whether the State Government of 
Karnataka has requested for Central assis-
tance; 

(d) if so, the details thereof and the action 
taken thereon'; 

(e) whether the Union Government pro-
pose to send any Central team to study the 
droughtsituation; 

(f) if so, the details thereof; and 
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(g) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(SHRI SALRAM JAKHAR) (a) and (b) : 
Kamataka Government has reported that inad-
equate rainfall has created scarcity of drinking 
waterandernp!oymentforagriculturallabourters 
in 83 talks of 16 districts. 

(c) and (d): The State Government has 
requested for release of Rs. 20. 250crores from 
the Central share of calamity Relief Fund (CRF) 
fortheyear 1993-94. The Central Govemrnent 
had already released Rs. 10. 125 crores as 
installment of central share forfirst and second 
quarters of 1993-94in advance during 1992-
93. It has been decided to release the remaining 
CentralsharetototalingRs. 10. 125croresalso. 

(e) to (g) : The State Government have not 
requested for reputation of a Central Team to 
study the drought situation. 

r" T rans/ation] 

Damage to Crops and Human Life by Wild 
Animals 

"37. SHRI DILEEPSHAI SANGHANI: 
SHRI SUDHIR SAWANT: 

Will the Ministerot ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whetherthe Government have received 
complaints regarding damage to the crops and 
loss of human life being caused by the protected 
wild animals like neelgais, elephants and deer 
in Gujarat, Maharashtra, West Bengal and other 
States; 

(b) if so, the details thereof; 

(c) the details of the remedial measures 
taken by the Govemment in this r~gard; anf 

(d) the details of the financial assistance 
provided therefor; State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 
Some reports regarding damage to the crops 
and loss of human life from wild animals like 
Neelgai and Elephants have been receivedfrom 
State Governments. 

(a) to (d) Because of degradation of El-
ephants' habitat, destruction of its migratit)n 
corridors and encroachment of habitations into 
forests, thereareoccurrencesolman--elephant 
conflict leading to destruction of crops or dam-
age to huts and houses or sometimes killing of 
human beings. The Chief Wildlife Wardens of 
the States take appropriate action to contain the 
situations wherever they arise and also to give 
compensation to the victims of elephantdepre-
dation. There is no cetralised mechanism for 
collecting information on the incidents of such 
depredations or on payment of compensation 
made by State Govemments withintheirdiscre-
tion. However, underthe Project Elephant. State 
Govemments are extended financial support in 
payment of compensation to the victims of 
Elephant depredation. 

Reports from some State Governments 
have also been received regarding the damage 
caused to the crops by wild animals like neelgai, 
wild boars etc. However, the details in terms of 
quantity of damage to crops have not been 
specified in these reports. The concerned State 
Govemmentshavebeenadvisedtodealwiththe 
situation as and when it arises using the provi-
sion of Section 11 (I) (b) olthe Wild Life (Protec-
tion) Act. 1972. 

Other steps taken by the Governments in 
this regard include : 

I. The Chief Wildlife Wardens are impIc-
menting programmes for improve-
ment of the habitats of the wild ant-
mals in the protected areas. Assis-
tance is also given by the Ccnlml 
Government for such work. in the 
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National Parks, sanctuaries and Ti- and Sanctuaries'. 
gerReserves. 

iv. The Chief Wildlife Wardens or the 
ii. Schemes for Eco-development of authorised officers in the states have 

people around national parks and been given adequate officers in the 
sanctuaries have been launched with states have been given adequate 
the objective of improving the quality powers under Section 11 of the Wild 
of life of the local people and reduce Life (Protection) Act, 1972topermit 
their dependence on forest usufructs hunting of such animals ot~er than 
and thereby minimising the chances those included in Scheduled I which 
of rnan-animals conflict have become dangerous to life and 

property including standing crops on 
iii. . Financial Assistance is being pro- any land. Schedule I animals, how-

videdto State Governments forerec- ever, can be hunted only if they have 
tion of power fences and digging of become dangerous to human life. 
wild animals prooftrenchesalong the 
boundaries ofthe reserves with agri- The Central Assistance for providing relief 
cultural fields under the Scheme forthe loss of human life ~j property since the 
'Project Elephant' and Eco--<level- inception of 'Project Elephant' is as follows:(Rs. 
opment in and around National Parks in lakhs) 

State 19:)1~ lffi2--ro 

1. Assam 2.00 1. 50 

2. Arunachal Pradesh 2.00 

3. Bihar 1.00 1.00 

4. Kamataka 5.00 10.00 

5. Kerala 4.00 3.47 

6. Meghalaya 1.00 

7. Orissa 0.60 

8. Tamil Nadu 1.00 1.00 

9. Uttar Pradesh 0.50 0.90 

10. West Bengal 6.00 15.00 

Total 21.10 34.87 
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Rains and Floods 

'38. SHRI SHIBU SOREN: 
SHRICHITIABASU: 

Will the MINISTER OF AGRICULTURE 
be pleased to state: 

(a) the total area affected by recent rains 
and folds in the country, State-wise; 

(b) the details of the damages to crops, 
property and loss of lives, State-wise; 

(c) the steps taken by the Government to 

provide relief and rehabilitation, State-wise; 

(d) the details of the Central teams which 
have visited or proposed to visit the flood af-
fected States? 

THE MINISTER OF AGRICULTURE 
(SHRI BALARAM JAKHAR): (a) to (d): Heavy 
rains in the second week of July, 1993 have 
resulted in floods of varying degrees in the 
States of Punjab, Haryana, Himachal Pradesh, 
Gujarat, Jammu & Kashmir and Rajasthan. On 
the basis of the preliminary assessments, the 
State Govemments have reported the following 
loss of lives and damage to crops and property:-

Human Cq;ped Houses Public property 
damaged lives area damaged 

lost affected! 
value 

Punjab 311 15.00 
lakhacres 

Himachal Pradesh 43 0.32 Rs.176. crores 
lakhacres 

Haryana 4.49 4Hxx) 
lakhacres 

Gujarat 116 Rs. 2.12 15591 RS.10.47crares 
Crares 

Rajasthan 11 14644 

Jammu & Kashmir 25 RS.B.OO 1200 Rs. 3. 46crores 
lakh 

• == Yet to be assessed. 

2. Heavy rains during the third week of July, 
1993, again resulted in floods in the States of 
Assam. Bihar. Madhya Pradesh. Maharashtra. 
Mizoram, T ripura and West Bengal. The con-
cerned State Governments have not yet fully 
assessed the extenlof darnageas the water has 
not receded from many areas andthepropoects 

of rain / floods still continue. 

3. The following amounts have been re-
leased by the Central Government as its share 
to the Calamity Relief Fund (CRF) of the flood 
affected States during the current year (1993-
94~-
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1. Punjab 

2. Himachal Pradesh 

3. Haryana 

4. Gujarat 

5. Rajasthan 

6. Assam 

7. Madhya Pradesh 

8. Mahrashtra 

9. Mizoram 

10. Tripura 

11. West Bengal 

4. Theconcemed State Govt. areundertak-
ing necessary relief measures in the flood af-
fectedareas. The measuresbeing taken include 

(a) Evacuation of ,marouned 
population to safer places 
with the assistance of Armed 
Forces where required. 

(b) Distribution and air-<lrop-
ping of food packets. 

(c) Distribution of essential 
commodities. 

(d) Operation of relief camps 

(e) Medical assistance {vacci-
nation to prevent epidem-
ics. 

5. A Central Team has already visited 

(Rs. incrores) 

21.00 

6.75 

12.75 

31.875 

46.50 

11.25 

20.8125 

16.50 

0.375 

2.25 

15.00 

T ripura and another Central Team is currently 
visiting the flood affected area~ of Assam and 
Mizoram to assess the situation. Central learns 
also propose to visitthe Stalesof Punjab, Haryana 
and Himachal Pradesh as soon as the State 
Governments complete the assessment of the 
damage caused by rains and floods and are 
prepared to receive them. 

Weights and Measures of essential 
commodities 

"39. SHRI CHHEDI PASWAN: 
MOHAMMAD ALI ASHRAF 

FATMI: 

Will the Minister of CIVIL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) whether consumers are being exploited 
in the matter of weights and measures of essen-
tial commodities like LPG, kerosene etc.; 
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(b) if so, the steps being taken by the 
govemment in this regard; and 

(c) the number of such traders punished in 
this regard during the lastthree years? 

THE MINISTER OF CIVIL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC DISTRI· 
BUTION (SHRI A. K. ANTONY): (a) to (c) The 
responsibility of enforcement olthe weights and 
measures laws vests with the State Govern· 
ments. It cannot be denied that there may be 
cases of short weighments in essential com· 

modities like LPG, kerosene etc. The State 
Govemments take action attains irregularities 
and violations of the provisions of laws in the 
sale and distribution of kerosene and LPG. 

Instruction have also been issued to the 
distributorsofLPGtocheckthesealandweig1ts 
of cylinders attheir godowns priorto delivery. 
Statement giving yearwise details of number of 
traders punishedforviolation of Weights &Mea-
sures laws in general and malpractices in kero-
sene and LPG trade in particular, receivedfrrn"!l 
19 States and Union T ermories attached. . 
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[English] 

Protection ofTaj 

*40. SHRI GURUDAS KAMAT:Wili the 
Minister of HUMAN RESOURCE DEVELOP-
MENTbepleasedtostate: 

(a) whether the Taj Mahal has been cov-
ered with a layer of fine gray dust; 

(b) if so, the details thereof; and 

(c) the steps being taken to protect this 
')ational monument from pollution? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) 
Yes, Sir. 

(b) However, the suspended particulate 
matter, which remains airborne, in the ambient 
air does, impinge upon, the exposed surface of 
the Taj at Places. 

(c) The following measures have been 
taken to protect the T aj Mahal from pollutants. 

(i) 

(ii) 

( jji) 

Two thermal power plants 
in Agra were closed down in 
1981. 

Agra railway marshaling 
yard has been dieselised. 

The forest Department of 
the Government of Uttar 
Pradesh has created a 
green belt aroundT ajMahal 
by plantation of trees on 
available Government land. 

(iv) The State Government is 
monitoring the pollution lev- . 
elsinAgra. 

(v) The Archaeological Survey 
of India is constantly moni-

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

toringthe ambient airaround 
the Taj Mahal to assess the 
level of sulphurdioxide, sus-
pended particulate matter 
and other pollutants as well 
as meteorological data~~ 
order to take such remedial 
measures as may be re-
quired. Besides, periodical 
chemical treatment and 
preservation is being car-
ried out in phases. 

Departrnentof Environment, 
Government of India vide 
its notification dated 3rd 
May, 1983 has demarcated 
an area measuring 10,400 
sq. kms. aroundTajMahal 
where no industry with pol-
lution potential is allowed. 

There is a ban on the use of 
furnace oil anddeel genera-
tors in industries in Agra. 
Thefoundariesarenotper-
mitted to operators during 
winter nights. 

Movement of heavy ve-
hicles around the Taj has 
been stooped and the park-
ing has been shifted to 
Shilpgram. 

Burning of rubbish near T aj 
has been stopped. 

Emission standards have 
been prescribed under the 
Environment (Protection) 
Act, 1986. 

Eradication of ,mteracyfrom Chandigarli 

231. SHRI RAWAN KUMAR BANSAL: 
W~lthe Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state 
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(a) whether it was planned to eradicate 
illiteracy from the Union Territory of Chandigarh 
by March, 1993; 

(b) if so, the extent of success achieved 
therein; 

(c) the reasons for shortfall on this score; 

(d) the details of adult and non-formal 
education centres being run by recognised vol-
untary Organisation iri the Union Territory and 
the amount of financial assistance provided to 
each ofthe organisations during the last three 
years? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENTOF EDUCATION AND 
DEPARTMENT OF CULTURE) KUMARI 
SELJA): (a) to (c) A total literacy campaign was 
launched in the Union Territory of chandigarh in 
April, 1992 with the objective of imparting func-
tionalliteracyto 52, 000 illiterates in the 15 plus 
age-group within a period of one year. Accord-
ing to the information received so far, 26, 795 
leamers have been enrolled. 

The reasons given by the local administra-
tion forthe project running behind schedule are 
disruprion in teaching activity because of 
Panchayat elections, migration of about 35% 
illiterates who are mainly labourers, and drop--'-
out of volunteer instructors and annual examina-
tions in schools and other educational institu-
tions. 

Year 

19D-91 

1931---s2 

Quantity 
Metric Tonnes 

418 

312 

335 

No Non-formall Adult Education centres 
are being run by the Voluntary Agencies in the 
UT of Chandigarh and as such no financial 
assistance has given to them in this regard. 

[ Trans/ation) 

Damage of Foodgrains in Madhya 
Pradesh 

232. SHRI VISHWESHWAR BHAGAT: 
Will the MINISTER OF FOOD be pleased to 
state: 

(a) whether damage hasbeencausedtothe 
foodgrains in Madhya Pradesh during 1992-93: 

(b) theextenttowhichthe damage has bee!") 
caused to foodgrains in Madhya Pradesh every 
year during the last three years: and 

(c) the remedial steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFFOOD(SHRIKALPNATHRAI): (a) 
Yes, Sir. 

A quantity of 335 MTs of foodgrains got 
damaged in the godowns of FCI in Madhya 
Pradesh Region during 1992-93. 

(b) The details of the quantities offoodgrains 
got damaged in thegodowns ofthe Food Corpo-
ration of India in Madhya Pradesh Region during 
the lastthree years are as under:-

Percentage to average 
Stocks stored during 

the year 

0.06 

0.03 

0.05 
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(c) The Food Corporation of India takes aJl 
requisite remedial measures to protect the 
foodgrains cluringstorage, suchasconstrucrtion 
of godowns on scientific lines, stacking of 
foodgrain bags on scientific lines, periodical 
inspection of stocks by trained personnel, regu-
larpestcontrol measures, fumigationoffoodgrain 
stocksect. 

[English] 

Eco-TaskForce 

233. SHRI MOHAN RAWALE: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the State Govemment which have sent 
proposals for creating Ecological Task Force of 
Ex-Servicemen during last two year and upto 
June30, 1993; 

(b) the particulars of such proposals which 
have sofarbeen sanctioned by the Govemment, 
Slate--wise; 

(c) the States, in respect of Which, propos-
als are still under consideration or have been 
rejected with reasons therefor: 

(d) the time by which the remaining propos-
als are likely to be sanctioned; and 

(e) the liabilities of the Union Govemment 
in setting up the Ecological Task Force of Ex-
servicemen in States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d) At 
present, three Ecological Task Forces are op-
erational in the States of Uttar Pradesh, Jammu 
& Kashmir and Rajasthan. In the last two years, 
proposals for raising Ecological Task Forces 
were received from the States of Himachal 
Pradesh and Tamil Nadu. Action Could not be 
taken on the proposal inthe context of the overaJl 
availability of funds. 

(e) The Minister of Environment & Forests 
makes provision of funds in its budgetfor meet-
ing the costs of Ecological Task Forces under 
a Plan Scheme. The procedure is that the Eco-
logical Task Fores carry out their activities and 
incur expenditure which issubsequentfy reim-
bursed by the Ministry of Environment & For-
ests. 

[ Translation] 

Cancellation of Ration cards in U. P 

234. SHRI UDAY PRATAP SINGH: Will 
the Minister of CIVIL SUPPLIES CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether a number of Fair Price Shops 
underthe Public Distribution System have been 
canceled recently for not taking the Quota of 
essential commodities and also not supplying it 
to the ration card holders in Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the other action taken against the own-
ers of such Fair Price Shops in the State? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
: (a)to(c) The information is being coUected and 
will be laid on the Table of the House. 

[English] 

Sugar Mills in U. P. 

235. MAJ. GEN (RETD.) BHUWAN 
CHANDRA KHAN DR I : Will the MINISTER OF 
FOOD be pleased to state: 

(a) whether cane crushing percentage 
through Sugar Mills in Uttar Pradesh is much 
lower than the national average; 
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(b) if so, the steps taken toensure that new 
units are established in U. P; 

(c) whether the Govemment have consid-
ered the application forwarded by the State 
Govemment for issue of licences; and 

(d) if so, the decision of the Union Govem-
mentthereon ? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NBATH RAI): 
(a) Yes, Sir. 

(b) As againstthepresent licensed capac-
ity in U. P. of 44. 6191akh tonnes, the installed 
capacity is 26. 5421akh tonnes. The installation 
of unimplemented capacity would improve the 
crushing percentage of sugar mills in U. P. 

(c) No, Sir. 

(d) Does notarise. 

Supply of Essential Items through P. D. S. 

236. SHRI MANORANJAN SUR: Will the 
Minister of CIVIL SUPPUES CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whetherthe Govemment are consider-
ing a proposal to supply 14 essential items 
through Public Distribution System especially 
in rural areas; 

(b) if so, the steps being taken in this 
respect; 

(c) whether the Governmen1 are giving 
more emphasis on opening new Fair Price 
Shops and PDS outlets in rural areas ratherthan 
inurban;and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 

AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OFST ATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
: (a) to (d) TheCefrtral Govemment has taken the 
responsibility for procurement, storage and 
transportation of rice, wheat, levy sugar, kero-
sene, imported edible oil and softcol$e and make 
bulk allocation to States UT /s for distribution to 
consumers through the Public Distribution Sys-
tem (PDS). The State Govemments have been 
requested to include items such as pulses, tea, 
iodised san, washing soaps and other items of 
mass consumption taking into account the local 
preferences ofthe people. Many St~te Govern-
ments are distributing these items using the 
PDS outlets. 

The operational responsibility for imple-
menting the PDS rests with the State Govern-
ments. Decisions regarding opening ofiairprice 
taking into account the needs of the population, 
economic viability ofthe outlets etc. State Gov-
emments were requested to open additionalfair 
prices shops in under--served areas. especially 
in Blocks identified under the Revamped public 
Distribution System (RPDS). As per reports 
received from the State Governments till 17th 
July 1993, as against a target of 1 0580 set by the 
State Govemments 106227 Fair Price Shops 
have been opened in the RPDS areas. 

Central Cattle Breeding Farms 

237. SHRIMATIVASUNDHARARAJE: 
Will the MINISTER OF AGRICULTURE be 
pleased to state : 

(a) the number of Central Cattle Breeding 
Farmssetupinthecountry,location-wise; 

(b) whether Govemment propose to set up 
more such Farms in the country; 

(c) if so, whether nay such Farms are 
proposed to be set up in Rajasthan during the 
Eighth Plan; and 

(d) if so, the steps taken in this regard? 
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THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM): (a) There are seven Central Cattle 
Breeding Farms located at Suratgarh 
(RaJasthan), Chiplima (Orissa), Dharod 
(Gujarat). Alamadhi (Tamil Nadu). Andeshnagar 
(U. P.), Semiliguda (Orissa), Hesserghatta 
(kamataka). 

(b)No.Sir. 

(c) and (d) Question does nol arise. 

[ Translation] 

Poaching in sariska Tiger Reserve 

238. PROF RASA SINGH RAWAT: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether poaching incidents have been 
reported from the Sariska Tiger Reserve area In 
the recent past; 

(b) if so, the details thereof; 

(c) the action taken against the poachers; 

(d) whether there IS a widespread resent-
ment among the employees of Tiger Reserve 
Forests all overthecountry in the absence of any 
strict action agai~t the guilty persons: and 

(e)if so. the steps proposed to betaken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) An incident of poaching of five Par-
tridges was reported on 21. 4. 93. in the Sariska 
Tiger Reserve allegedly Involving a senIOr offi-
cer of the State Government and his son. 

(c) An FIR as has been filed and the alleged 
culprits were produced in the Court of the Addi-

tiona I Chief Judicial Magistrate, Raj garh. They 
have been released on ball. 

(d) No such report has been received from 
any of the State Governments. 

(e) Does notarise. 

[English] 

Conversion of Samastipur - Darbhanga 
Railway Line 

239. SHRI BHOGENDRA JHA: will the 
Minister of RAIL WA YS be pleased to state: 

(a) whether conversion of Samastipur-
Darbhanga railway line into broad gauge has 
been scheduled to be completed in the first had 
of 1995: 

(b) if so. time schedule fixed and funds 
alloned separately for completing bridges, earth 
works and changing of track: and 

(c) the steps being taken for completion of 
the project as per schedule? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOFRAILWAYS(SHRI K. C. LENKA): 
(a) to (c) Yes. Sir. The work IS targeted for 
completion in June. 1995. Preliminary works 
have already been taken in hand. Funds and 
materialswiBbe prOVIded in 1994-95and 199:>-
96 as required for adhering to the above sched-
ule. 

Benefits of Excise Concession to Con-
sumers 

240. SHRI RAJNATH SONKAR SHASTRi 
: Will the Minister of CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state: 

(a) whether complaints were received that 
Super Bazaar and Kendriya Bhandars have not 
been passing the relief on account of central 
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excise concession received by it to the consum-
ers: 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
• (a) No. Sir. 

.(b) and (c) Does not arise. 

Assistance for Environment Projects from 
Britain" 

241. SHRI SANANT KUMAR MANDAL: 
Will the Minister of ENVIRONMENT AND 

FORESTS be pleased to state: 

(a) if so, the details thereof along with the 
quantum of assistance provided, projects: 

(b) if so, the details thereof along with the 
quantum of assistance provided, project-wise 
and State-wise: and 

(c) the progress made so farin each case? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMALNATH~: (a)to(c): Britain 
has provided both technical and financial assis-
tance forenvironment and forestry projects in 
India through the Oversees Development 
Agency (ODA) of the Government of United 
Kingdom. The details ofthe projects for whIch 
Britain has offered assistance are given in at-
tached Statement. 
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[ Translation] 

Booking Window for Disabled 

242. SHRI. SANTOSH KUMAR 
GANGWAR: Will the MINISTER OF RAIL-
WA YS pleased to state: 

(a) whether separate booking windows are 
available at all major Railway Stations to facili-
tate the disabled persons in purchasing tickets; 

(b) if so, the names of those stations; and 

(c) if not, whether such facility is likely to be 
provided at all major railway stations of the 
country? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
(a)to(c) No, Sir. However, instructions to all the 
Tonal Railways exist to earmark a separate 
counterfor attending to the disabled persons and 
senior citizens above 65 years of age at large 
computerised reservation centres. These in-
structions have been reiterated. 

The list of stations having this facility are as 
lJ'lCEr.-

1 . Bombay Central 

2. Church gate 

3.Vadodara 

4. Ahmedabad 

5. Jaipur 

6. Secunderabad 

7. Hyderabad 

8. Fairlie Place 

9. New Koilaghat. 

Fire in the god own of Mother Dairy 

243. SHRI SURENORA PAL PATHAK: 
Will the MINISTER OF AGRICULTURE be 
pleased to state : 

(a) whether attention of the Government 
has been drawn to the news item captioned 
"Ohara oil godown gutted" appearing in the 
"Times of India" dated July, 5, 1993; 

(b) if so, whether vegetable oil worth lakhs 
of rupees destroyed in the fire broke out in 
mother dairy ownedgodown; 

(c) if so, the estimated loss in rupees due 
tothefire; 

(d) whetherGovemment have conducted 
any inquiry into the causes of the fire; and 

(e) the steps taken or proposed to be taken 
by the Govemmentto prevent such occurrence 
in future ? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFNON-CONVENTIONALENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a) Yes, Sir. 

(b) and (c) The godown had approximately 
300 MT of Ohara packed oil valued at approxi-
mately Rs. 90 lakhs. The stocks are fully insured 
against all risks. 

(d) and (e) Apart from reporting the incident 
to the police, and inquiry was conducted by 
NOOB into incident. As pertheenquiry report the 
godown is designed and maintained well to 
prevent such incidents. The circumstances and 
causes leading to the fire could not be estab-
lished by the enquiry. 
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Export of Rice by Fel [English] 

Overbridge atThiruppur(Tamii Nadu) 245. SHRI RAMCHANDRA VEE RAPPA : 
Will the MINISTER OF FOOD, be pleased to 

244. SHRI C. K. KUPPUSWAMY: Will the state: 
Ministerof RAILWAYS pleased to state : 

(a) whether work for construction of an 
overbridge in Thiruppur in Tamil Nadu is going 
on in full swing; 

(b) if so, the estimated cost of the project 
and funds sanctioned by the Railways forthis 
purpose during 1993-94; and 

(c) the details ofthe sharing ofthis amount 
between the State Government and the Rail-
ways separately? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA) 
:(a) Yes, Sir. 

(b) and (c) The estimated cost of the work 
is Rs. 123.951akhswhich is being borne entirely 
by the State Government. 

Year Quantity 
exported (in MTs) 

NIL 

25COO 

12969 

10058 

(b) and (c) Yes, Sir. But there has not been 
'any export of rice tothosecountries by the Food 
Corporation of India. 

(d) and (e) : - To sustain agricultural 
production rice in India, government extends 
price support to thefarmers to avoid chances of 
distress sale by them of their produce belowthe 

(a) whetherthe Food Corporation of India 
has undertaken series of exports deals for rice 
to various countri~sduring the lastthree years; 

(b) whether demand of Indian rice in Sri 
Lenka, Mauritius and Europe has increased; 

(c) if so, the details of such exports deals 
executed so far either by the Food Corporation 
of India orby its various other agencies; . 

(d) the steps taken to ensure remunerative 
price for Indian rice; and 

(e) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH RAI) 
: (a) Yes, Sir. The Food Corporation of India 
exported the following quantities of rice during 
the last three years: 

Country to 
Which exported 

Neap! 

Neap! 

Minimum Support Prices which.are fixed by 
Government on the basis of recommendations 
by Commission for Agricultural Costs and 
Prices which takes into account the cultivation 
cost and reasonable returns to the farmers. Rice 
is procuredforthe Central Pool by Govt. agen-
cies under statutory levy from rice millers I 
traders at levy prices fixed by the·Govt. based 
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on the Minimum Suport Prices of Paddy. Govt. 
also fix Minimum Export Prices for Basmati 
and Non-Basmati rice. The present Minimum 
export Price for Non-basmati rice is US $ 250 
PMT and for Basmati rice it is US $ 550 PMT. 
No export of rice is allowed below MEP. 

Promotion of Youth Activities 

246. SHRID. VENKATESWARARAO: 
SHRI BOLLA BUll RAMAIAH : 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a special scheme for promot-
ing youth activities in the backward and rural 
areas had been started; 

(b) if so, since when and the allocations 
made therefor during 1990-91 ; 

(c) to what extentthe amount was utilised 
forthat purpose; and 

(d) the amount spent on the youth activities 
in backward and rural areas of Andhra Pradesh 
during 1990-91. 1991-92and1992-93? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): (a) and (b) 
Yes, Sir. A new scheme by the name of Promo-
tion of youth activities among the youth of Back-
ward Tribes was started in the year 1990-91 
with a budget estimates of Rs. 1. 00 crore. 

(c) Asumof Rs. 27. 611akhswasutlised 
by the Govemment by way grants during 1990-
91. 

(d) Underthis scheme, grants are released 
on the basis of proposals received. ~nctiOli1r. 
of Rs. 83, 200/-was given tothe State Govem-
ment of Anclhra Pradesh in 1990-91. Another 
sanction Rs. 9. 121akhs was given to the State 

Government in 1991-92 out of which Rs. 2. 28 
lakhs was released as first installment. 

"Paper Industry" 

247. SHRI PRAKASHV. PATIL:Wilithe 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whetherpaper industry has been given 
enormous subsidy in terms of State supplied 
raw material; 

(b) ifso, the details thereof; and 

(c) the steps taken by the Government to 
ensure ecological standards in view of growing 
demands of the paper industry ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) No Sir. 
Enormous subsidy is not being given to paper 
industry in terms of State supplied raw material, 
however like all new industries, States have 
given concessions to paper industries at initial 
stage in form of supply of raw material at the 
rates would give them incentive to set up the 
industry. 

(b) Does not arise. 

(c) To ensure ecological standards in view 
of ground demands ofthe paper industry, steps 
taken by the government are as follows:-

(i) 

(ii) 

(iii) 

(iv) 

Encouraging manufacture 
of paper from agricultural 
wastes. 

Encouraging farm forestry 
for supply of raw material to 
paper and other industry. 

Import of wood chips and 
pulp has been Iiberalised. 

Time bound action plans 



91 Written Answers JUL Y27, 1993 Written Answers ~ 

(v) 

have been formulated for 
compIiancetotheprescribed 
standards categories of in-
dustries including paper in-
dustry. 

Standards for water con-
sumption and waste water 
discharge have been laid 
downforpulpandpaperunits 

. and the cess payable by 
these units is based upon 
the compliance of these 
standards. 

Indian Council of Child Welfare: 

248. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 8156 
on May 11, 1993 and state: 

(a) the number of beneficiaries under 
each scheme/pr_?gramme, year-wise; 

(b) whether the Indian Gouncil for Child 
Welfare, New Delhi, has fixed ar,'1 quantitative 
targets for 1993-94, scjleme-wise and the 
corresponding allocationforthe purpose; and 

(c) the break-up of Anganwadi workers and 
Bal Sevikas trained during 1992-93 and the 
number of Creches in operation during 1992-93 
State-wise? 

THE MINISTER OF STATE MINISTRY 
OF HUMAN RESOURCE DEVELOPMENT 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (SHRI BASAVA 
RAJESWARI): (a) The number of beneficiaries 
under each scheme / programme being imple-
mented through the Indian council of Child 
Welfare forthe last three years is given in the 
attached Statement-l 

(b) Yes, Sir. the scheme -wise targets 
fixed by Indian Council of Child welfare for 
1993-94 and allocations proposed based on 
schematic budgets for course, centres and 
projects for 1993-94 are given in the attached 
Statement-ll 

(c) The Stat~isebreakupof Anganwadi 
Workers and Sal Sevikas trained during 1992-
93 and the number of Creches in operation 
during 1992-93 are given in the attached State-
ment-lll 
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Procurement of Locomotives on Lease 
Basis 

249. SHRI VIJAY NAVAL PATIL: 
SHRIMATI SAROJ DUBEY: 

Will the MINISTER OF RAILWAYS be 
pleased to state: 

(a) whether Government have any 
lroposal to raise funds from NRls for import 
of locomotives or getting the same on lease 
basis; 

(b) if so, the details of such proposals 
'and the present status thereof; 

(c) the year-wise reqt.lirement of loco-
motives in Railways during the Eighth Plan 
vis-a-vis production plan; and 

(d) the details of steps taken to meet the 
gap between the demand and supply to 
locomotives during the Eighth Plan? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEC): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). the requirement of locomo-
tives is first worked out in reference to the 
projected traffic for the terminal year of a 
Five Year Plan. The annual requirement is 
then assessed year-wise in relation to the 
traffic targets. As per the present assess-
ment the total requirement of locomotives 
during the VIII Plan is estimated to the about 
1600 locos. The'production capacity of the 
Railway Production Units on an average is 

SI. Name' of the Scheme 
No. 

1. , Integrated Wastelands 
Development Projects Scheme 

2. Fuelwood Foder Project Scheme 

3. Minor Forest Produce Scheme 

1350 locos for the entire VIII Plan. 

Alternatives available to meeting gap 
are procurement from indigenous manufac-
tures, import, leasing etc. and order for 50 
locos has placed on BHEL at present. Be-
sides, 30 HHP locomotives have been de-
cided to be imported. Leasing of locos is 
also being explored. 

Environmental and Forestry Projects in 
Gujarat 

250. DR. K.D. JESWANI: Will the Min-
isterof ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) the details of the Union Government 
aided projects undertaken in Gujarat for 
improvement of environment and develop-
ment of forests during the last three years; 

(b) the achievement made in this re-
gard; 

(c) the financial assistance provided by 
the Union Government forthis purpose; and 

(d) the details of the projects proposed 
to be started in the near future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). The 
scheme-wise details of achievement made 
and central financial assistance provided for 
improvement of environment and develop-
ment offorests in Gujarat State during the 
last three years are given below:-

Area covered Central assistance 
(in hay provide 

(Rs. in lakh) 

3228 281.88 

12286 426.91 

2326 141.89 
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SI. 
No. 

4. 

5. 

6. 

7. 

8. 

Name of the Scheme 

Seed Development Scheme 

Desert Development Programme 

Drought Prone Area Programme 

Wild-life-ConseNation Scheme 

River Valley Projects Scheme 

Total 

Railway Line between Sola pur and 
Bizapur 

251. SHRI GOVINDRAO NIKAM: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have ap-
proved and started the work of laying broad 
gauge railway line hetween Solapur and 
Bizapur on Central Railway: 

(b) if so, the details thereof; and 

(c) the time bywhich the work is likely to 
be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) and (c). Gauge Conversion of Solapur 
(Hotgi)- Gadag section (300 kms) from MG 
to BG has been taken up during '93-'94 alan 
estimated cost of Rs. 180 crores. The work 
is likely to be completed during the 8th Five 
Year Plan subject to availability of resources. 

[English] 

Allotment of Essential Commodities to 
Kerala 

252. SHRI THAYIL JOHN 
ANJALOSE: 

SHRI P.C. THOMAS: 

Will the Minister of CIVIL SUPPLIES 

"Area covered 
(in hal 

4645 

8394 

16100 

46979 

Central assistance 
provIde 
(Rs in lakl7) 

25.27 

22.85 

284.67 

155.06 

490.09 

2078.62 

CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

(a) the total quality of wheal. rice. sugar. 
Palmolein, Kerosene etc. allocated month-
wise from January 1993 to JllIle 1993 to 
Kerala; 

(b) whether the Government of Kerala 
has requested to enhance the quota of 
these commodities for Onam Festival: and 

(c) if so. the action taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI· 
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) The quantity of 
rice, wheat, levy sugar, kerosene and im-
ported edible oils allotted Kerala from Janu-
ary, 1993 to June, 1993 is given in thE 
attached Statement. 

(0) and (c). Yes, Sir. The Central Got 
ernment has made an additional allocath e 
of 25000 tonnes of rice to Kerala for Ona'-
festival quantity of 5500 tonnes of levy 
sugar, comprising festival quota of 3600 
tonnes and advance allocation of 1900 
tonnes, has also been made to Kerala for 
the Onam festival. State Government was 
also allotted 2525 tonnes of Palmolein June, 
93 for Onam festival. 
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Anganwadi Workers 
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253. SHRI RAM NAIK: Will the Ministerof 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the women-assistants 
(Anganwadi Sevika) in Anganwadi school are 
paid a consolidated salary; 

(b) whether absorption of these assistants 
in the regular Government service on regular 
pay scale in under consideration of the Govern-
ment; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF WOMEN AND 
CHILD DEVELOPMENT) (SHRIMATI 
BASAVA RAJESWARI): (a) Under the Inte-
grated Child Development Services Scheme, 
Anganwadi Wot1<ersand Helpers are part-time 
voluntary workers and Cl[e paid monthly hono-
rarium. 

(b) and (c) No, Sir. 

(d) The Anganwadi Workers are prt-time 
honorarywot1<ers drawn from the local commu-
nity. In view of the voluntary nature oftheirwirk, 
it is not possibIeto appoint them as Government 
servants iriffer them regular pay scales. 

[ Translation] 

AC Coach in Hatia-Gorakhapur Express 

254.SHRILALlTORAON:WilltheMINIS-
TEROFRAILWAYSbepleasedtostate: 

1!m---93 
(April, 92 -March, 93) 

19D-94 
~ (April-August) 

(a) whether airconditioned sleeper coach 
in Hatia-Gorakhpur(Maurya) Express has been 
provided; 

(b) if not, the reasons therefor; and 

(c) when this facility is likely to be provided 
in this train? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA) 
:(a)to (c) No, Sir. However, Railways as a policy 
have decided to provided AC 2nd sleeper 
coaches on a" overnight Mail/Express trains 
butthis is likely to take some time due to limited 
production capacity of manufacturing units. 

Supply of Wheat and Rice to Andhra 
Pradesh 

255. SHRI J. CHOKKA RAO : Will the 
Minister of CIVIL SUPPLIES CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) the total quantity of rice and wheat 
supplied to Andhra Pradesh during 1992-93 
and 1993-94 under the Public Distribution 
System from the Central Pool: and 

(b) the quantity of superfine rice supplied 
during the said period for the Public Distribution 
System? 

THE MINIST;::R OF STATE IN THE MIN-
ISTRY OF CIVIL SUP[""_IES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
: (a) and (b) The quantity of rice and wheat 
allotledto Andhra Pradesh in 1992-93(April, 92 
-March , 93) and in 1993-94(ApriI93-August, 
'93) is as under:-

(In 'OOOtonnes) 

Rice Wheat 

2283 276 
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Generally, rice procured in Andhra Pradesh 
in issued for PDS, in the State. Details of exact 
quantities of each variety of rice issued to any 
State are not maintained by this Ministry. 

[ Translation) 

Eligible School Going Children in Uttar 
Pradesh 

256. SHRI ARJUN SINGH YADAV :Will 
the Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state 

(a) the estimated number of eligible schools 
going children in Uttar Pradesh at present; 

(b) whether the majority of these children 
are deprived of the right to education and the 
opportunities of joining a school; 

(c) if so, the reasons therefore; and 

(d) the steps taken by the Government to 
make education available to them? 

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (DUMARI 
SELJA) : (a) The estimated numberof school 
going children in the age group of 6. 14 years in 
Uttar Pradesh as on 30th Sentiment 1991 was 
219. 81akh children are enrolled in primary and 
middle classes. Only 18. 671akh children have 
yet to be enrolled. So majority of the children 
(91 %) of the school going are are enrolled in 
sheools. 

(c) and (d) Universalisation of elementary 
education is a national goal and high priority is 
being accorded to achieve this by the turn of the 
century. Providing access by opening more 

schools, making teaching leaming process more 
interesting by changes in curriculum orienting 
the teachers and providing minimum infrastruc-
ture like school buildings and equipment through 
Operation Blackboard are some of the strate-
gies being adopted to realise the goal. Non 
formal education centres are being set up to 
cater to the school dropouts and non-enrolled 
children. 

[English) 

Forest Clearance of Development 
Projects 

257. MAJORDDKHANORIA: 
SHRILALITORAON: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the names of the development projects 
pending with the Government for clearance 
underthe Forest (Conservation) Act, 1980ason 
date alongwith area for diversion of forest land 
each case, State-wise; 

(b) since when these are pending and the 
reasons for delay in clearing the projects; and 

(c) the steps taken to clear these projects 
early? 

THEMINSTEROF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) and (b) Statement 
showing details of proposals pending with the 
Central Govemmentunderthe Forest (Conser-
vation) Act, 1980, as on 30.6.93 is enclosed. 

(c) After receipt of all the essential details 
from the State!U. T Government. the proposals 
are examined expeditiously for deciSion. 
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cases settled by national Consumers 
disputesRedressalCa ."Ion 

258. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the Minister of CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the number of cases settled by the 
national Consumer Disputes Redressal Com-
~ission during 1992-93; 

(b) the number of cases/appeals out of 
them pending with the Forum as on 30th June, 

Original petitions 

FirstAppeals 

Revision Petitions 

(b) The number of cases pending with the 
national Commission as on 30th June, 1993 are 
-1482. 

(c): As perthe provisions of the Consumer 
protection Rules, 1987, original petitions and 
appeals are as far as possible being decided 
within '90daysl150days (in case goods require 
testin9'analysis. However, someofthem could 
not be disposed of within this period due to stay 
orders passed by the Supreme Courtorreasons 
such as the need for securing expert opinion 
regarding alleged defect in the goods etc. 

[ Translation) 

Special Agriculture Production 
Programme 

259. SHRI MUMTAZ ANSARI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

1993; and 

(c) the average time being taken by this 
Forum to decide a case? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE(SHRI KAMALUDDIN AHMED) 
(a) The number of cases settled by the national 
Commission in the years 1992 and 1993 (upto 
30-6-1993) are asfollows;-

1992 1993(upto30-6-93) 

135 

200 104 

349 

764 

228 

418 

(a) whether Govemment provide financial 
aid to States under Special AgricuHure prqduC-
tion programme; 

(b) ifso. the details thereof; and 

(c) if not, whether Govemment propose to 
provide such assistance to drought prone or 
floodeffecled States? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM) (a) and (b): There is no scheme of such 
name, e.g., Special agriculture Production 
programme under implementation by Govem-
ment of India. 

(c) As per recommendation of the Ninth 
Finance Commission, Calamity Relief Fund 
has been providedinthe budgetofeach State for 
meeting such situations; Government of India 
contributes 75% to this Fund. 
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Effluent, emission and ambient 
noise standards have been pre-
scribed under the Environment 
(Protection) Act, 1986; 

Environment Pollution hi Punjab 

260. SHRI PRAFUL PATEL: Will the Min-
isterof ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether attention ofthe Government 
have been drawn to the news item captioned" 
Environmental Pollution at alarming level in 
Punjab", appearing in the 'Economic Times' 
datedJune20,1993; 

(b) if so, whether the Government have 
received complaints in regard to the increasing 
environmental pollution in Punjab; 

(c) if so, the details thereof; and 

(d) the action taken by the Government in 
this regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) Yes, Sir. 

(a)to (c): In the State of Punjab, there are 
45 industries falling under < 7 highly polluting 
categories of industries which are being moni-
tored by the Central pollution Central Board. Our 
of the 45 units, 18 units have provided adequate 
measures to comply with the pollution control 
standards. Complaints have been received 
against industries which are not conforming to 
the prescribed standards. The State pollution 
Control Board h~ve set a time targetted action 
planiorcompliancefortheseunits.Legalaction 
is taken against the defaulting units. Mandi 
Govindgarh has been identified as a critically 
polluted area and the Action Plan for restoration 
of Environmental Quality by the Punjab State 
pollution Control board, has been taken up. 

(d) Steps havebeentakentopreventfurther 
deterioration of the environment by controlling 
emissions and effluent at the source. These 
steps include tRe following: 

ii) 

iii) 

iv) 

Environment guidelines have been 
evolved for siting and operation of 
industries; 

Industries have been asked to com-
ply with consent requirement ofltte 
State pollution Control Boardto limit 
the discharge of effluents and emis-
sions within the stipulated stan-
dards; 

The Central Govemmentin consUl-
tation with the State Governments 
, have prepared an action plan to 
meet the effiuent and emission stan-
dards for polluting industries; 

v) Fiscal incentives are provided for 
installation of pollution control 
equipment ands also forthe shifting 
of polluting industries from con-
gested areas; 

vi) Network of ambient air quality and 
ambient water qiJality monitoring 
stations have been set up; 

vii) A scheme has been initiated to give 
assistance to cluster of small scale 
industrial units for setting up com-
mon effluent treatment plants; 

viii) A scheme has been initiated for 
providing subsidy for adoption of 
innovative technology for pollution 
prevention in small scale indus-
tries; 

ix) The rates of water cess have been 
increased to promote conservation 
and recycling of wat~r; 

x) Awards to units tor pollution pre-
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xi) 

vention have been initiated to en-
courage environmental manage-
ment in industry; 

Environmental audit has been made 
mandatory to promote conserva-
tion of natural resources and raw 
materials. 

[ Translation] 

Deforestation in Orissa 

261. SHRI MRUTYUNJA YA NA YAK: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whetherthe Govemment have received 
any report in regard to the large scale defores-
tation in Orissa; 

(b) if so, the details thereof; and 

(c) the steps being taken by Govemmentto 
stop deforestation in the State? 

THE MINSTER OF STATEOFTHEMIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH)(a) & (b) The Govern-
ment have not received any specific report in 
regard to large scale deforestation in Orissa. As 
per State of Forest Report, 1991 of Forest Sur-
veyof India, thereisa net increase of 9Osq.km. 
in forest cover of Orissa over 1989 assessment. 
However an area of 5298 sq.Km. in Orissa is 
reported to be affected by shifting cultivation. 

(c) The steps taken by Govemment to 
protect forest cover of Orissa are: 

i) 

Ii) 

Enactment and strict implementa-
tion of Indian Forest Act, 1927 and 
Forest (Conservation) Act, 1980. 

Assisting State Government and 
providing infrastructure for imple-
mentation of Central and State For-
est laws. 

iii) 

iv) 

v) 

vi) 

The Central Government has rec-
ommended to the State Govern-
mentto consider a ban on felling of 
green trees above 1000 metres al-
titude. 

Guidelines have been issued to 
State Government to encourage 
people's participation in forest· 
management. The State Govern-
ment has taken necessary action in 
this regard. 

International financial assistance 
of Rs. 78.34 lakhs has been ob-
tained by Orissa Government for 
'Orissa Social Forestry Project. 

An area of7,41 ,347.56ha. hasbeen 
afforested in Orissa during the fi-
nancial year 1992-93. 

Drought Situation 

262. SHRIMANJAYLAL: 
SHRI PARASRAM BHARDWAJ: 
SHRI BAPU HARI CHAURE: 
SHRI GEORGE FERNANDES: 
SHRI RAM VILAS PASWAN: 
SHRI SRIKANT AJENA: 
SHRI SHRAVAN KUMAR PATEL: 
SHRI B.N. REDDY: 
SHRI RAJNATH SONKAR 

SHASTRI: 
SHRI MANIKRAO HODLYA 

GAVIT: 
SHRI SIMONMARANDI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the districts which are facing drought in 
the country at present, State-wise; 

(b) whether any Central team visited the 
drought affected team; 

(c) ifso, the finding&and recommendations 
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of the Central team; 

(d) the Central assistance sought and the 
amountactuallyreleasedtothedroughtaffected 
States, State-wise; and 

(e) whether any review of the relief 
programmes undertaken by the State Govem-
menthas been made? 

THE MINISTEROFSTATEINTHEMIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM) (a) to (e): Infonnation is being col-
lected andwiU be laid on the T ableoftheSabha. 

[English] 

Pepperprocurement Scheme 

263. SHRI M. RAMANNA RAI: 
SHRI P.C.THOMAS; 
PROF. P.J.KURIEN; 

Will the Minister of AGRICULTURE be 
pleasedtostate~ 

(a) whether NAFED procure pepper from 
pepper growers; 

(b) if so, the distinct features of pepper 
procurement scheme; 

(c) the prevailing market price of pepper 
befpre and after the implementation of the 
scheme; and 

(d) the steps taken or proposed to betaken 
by the Govemmentto ensure that pepper grow-
ers get reasonable procurement price of their 
prodJce? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF AGRICUL TURE(SHRI ARVIND 
NET AM)(a) to (d): MarketlnterventionScheme 
for purchase of pepper was implemented in the 
State of Keralaatthe request of the State Gov-
emmentduringthe period 29.4.93 to 30.6.93. A 
targatted quantity of 3000 metric tonnes (MT) 

was to be pun:hased by the NAFED and the 
State designated agency at market intervention 
price of Rs. 33 per kg. on equal basis which has 
been completed. The losses, if any, intheopera-
tionswill also be shared between the Central and 
StateGovemmenton50:50basis. Thepravaiting 
market prices before the implementation of 
schemewerebetween Rs. 25-28perkg. andthe 
rates of black pepper afterthe implementation 
of scheme are ruling between Rs. 28-30perkg. 
harvest period of black pepper is from January 
to may. No proposal to render further help to 
black pepper growers has been received from 
the State Government. 

[ Translation) 

Electrification of Delhi-Rahtak Railway 
Une 

264.SHRI NARAIN SINGH CHAUDHARY: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
electrify the Delhi-Rohtak Railway line during 
the Eighth Five Year Plan; 

(b) whether the Government is also any 
proposal to extendthis line uptoJindor Narwana 
in view of the difficulties faced by the daily 
passengers; 

(c) if so, the details thereof; and 

(d) the period by which work is likely to be 
started on this project 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF RAILWAYS (SHRI K.C.LENKA) (a) 
No, Sir. 

(b) to (d) Do not arise. 

[English] 
Amaranthus Plant 

265. DR MALLU: Will the Minister of 
AGRICULTURE be pleased to state: 
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(a) whetI"lerGovemmentproposedto set up (c)whetheitheGovemmenthavetakenup 
a joint task force to study the various beneficial the screening process of applications received 
properties of Amaranthus; from applicants of a1lthesugar-producing States; 

(b) if so, the details thereof; 

(c) whether Govemment propose to grow 
this plant on large scale in view of its high 
nutritious value; and 

(d) if so, the details thereof? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THEMINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a) No, Sir. 

(b) Does notarise. 

(c) No, Sir. 

(d) Does not arise. 

Sugar Mills 

266. SHRI R. SURENDER REDDY: 
SHRIMATI SAROJ DUBEY: 
SHRI GABHAJI MANGAJI 

THAKORE; 
SHRI SANTHOSH KUMAR 

GANGWAR: 
SHRI UDA Y PRAT AP SINGH: 
SHRI RAMACHANDRA 

VEE RAPPA: 
SHRI PRAKASH V. PATIL: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of FOOD be pleased to 
state: 

(a) the number of licences proposed to be 
granted for setting up of additional sugar mills 
during the Eighth Five year Plan, State-wise; 

(b) the additional quantity of sugar ex-
pected to be produced thereby; 

(d) if so, whether the screening process of 
the applications has been completed; 

(e) if not, the names ofthe States in respect 
of which the screening process is yet to take 
place; and 

(f) the time by which the screening process 
of all the applications is likely to be completed 
and licences issued to the .applicants? 

THEMINSTEROFSTATEOFTHEMIN-
ISrRY OF FOOD (SHRI KALP NATH RAI): (a): 
The letters of Intent for setting up of new sugar 
factories are issued by the Ministry of Industry, 
keeping in view the recommendations of the 
Screening Committee! Administrative Ministry/ 
Licensing Committee, on the basis of financial, 
and technical viability of the project and the 
Licensing policy Guidelines. Therefore, the 
exact number of new sugar mills to be licensed 
during the Eighth Five Year Plan, State-Wise, 
would only be know after the scrutiny of all the 
applications as perthe aforesaid procedure. 

(b) The additional quantity of sugar ex-
peeted to be produced thereby would depend 
upon the number of new licences issued and 
implemented. 

(c) to (e): The applications for setting.up of 
new sugar factories of all the States. except Uttar 
Pradesh and Andhra pradesh, have been 
scrutinised by the Screening Committee. 

(f): After the screening process is com-
plete, the recommendations of the Screening 
Committee/Administrative Ministry will be con-
sidered by the Licensing Committee afterwhich 
letters of intenVlicences will be issued by the 
Ministry of Industry to the applicants. In is not 
possible at present to specify any time frame in 
this regard. 
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Train Accidents 

SHRI G.M.C.SALA YOGI: 
SHRI PHOOLCHAND VERMA: 
SHRI JAGMEET SINCH SRAR: 
SHRI SIMON MARANDI: 

Will the Ministerof RAILWAYS be pleased 
to state: 

(a) whetherthe number of train accidents is 
increasing day by day thus causing loss to 
railway property and also claiming many human 
lives; 

(b) ifso, the reasons therefor; 

(c) the details of train accidents/derail-

rnents during the last six months alongwith the 
loss of life and property in each zone; 

(d) the details of compensation paid to the 
victims; and 

(e) the action proposed to be taken by the 
Govemmentto prevent such accidents 

THE MINSTER OF STATE INTHE MINIS-
TRY OF RAILWAYS (SHRI K.C.LENKA): (a) 
and (b) No, Sir. In fact, forthe 8th consecutive 
year, the number of train accidents have de-
clined, in as-much-as from 717 accidents in 
1985-86 it has come down to 524 in 1992-93 

(c) The details are as unde 

S.No Railway No. of 
-'accodents 

No. of Cost of damage Numberofpersons 
Killed 

2 

1. Central 

2. Eastern 

3 Northern 

4. North 
Eastern 

~. Northeast 
Frontier 

6. Southeren 

7. South 
Central 

8 South 
Eastern 

9. Western 

3 

21. 

18 

13 

2S 

55 

25 

derailments to property 
(Rs. in /akhs) 

4 5 6 

13 92925 12 

15 108.61 2 

1010.33 29 

9 6.49 7 

17 2.96 3 

18 8220 29 

24 315.00 10 

689.90 

17 358.16 11 



165 Written Answers SRAVANA 5, 1915 (SAKA) Written Answers .166 

adequate seating arrange-
ments, suitable lighting ar-
rangements, drinking wa-
ter, latrines and shady trees. 

(d) No compensation has been paid so far. 
However, ex gratia payment has been made in 
several cases where situation so demanded. 

(e) The steps taken to avoid such accidents 
include removal and rehabilitation of overaged 
assets like track, bridges rolling stock, etc. 
Intensive inspections are also carried out for 
signalling and telecom gears, maintenance 
depots of wagons and locomotives and quality 
of outturn the workshops. Staff in operational 
categories are given intensive training and their 
performances are monitored. In addition, in-
spect and their performances are monitored. In 
addition, inspection oft rack and examination of 
coaches, wagons and locomotives have been 
intensified. Ultrasonic testing of rails and axles 
is being resorted to identify fractures. Drivers 
are being monitored and counselled with regard 
to their driving techniques. 

Passenger Amenities 

268. PROF. SUSAN CHAKRABORTY: 
Will the Minister of RAI L WA YS be pleased to 
state: 

(a) whether the actual expenditure on pas-
senger amenities have been reduced during the 
lastthree years; 

(b) the basis amenities provided at Regular 
Stations and at halt Stations by the Railways; 

(c) whether the Government propose to 
provide any additional amenities.; and 

• (d) if so, the details thereof? 

THE MINISTRY OF STATE IN THE MIN-
ISTRY OF RAILWAYS(SHRI K.C.LENKA) (a) 
NO,Sir 

(b) Following basic amenities are provided 
at regular and halt stations: 

Regular Stations: Suitable platforms, waiting 
hall, booking arrangements, 

Halt Station: A rail level platform, a wait-
ing shed-cum-booking of-
fice, lighting arrangements 
where trains stop at night 
and shady trees. 

(c) and (d): ,Additional amenities which 
include improved lighting arrangements, cover 
over platforms, foot over bridges, bath rooms, 
water coolers, retiring rooms, upper class wait-
ing rooms, enquiry officers, refreshment dooms, 
train indication boards raising of platform, com-
puterised reservations, etc. are also provided 
subject to availability offunds. volume of pas-
sengertraffic handled and relative importance of 
various stations. 

Calcutta Metro. 

269. SHRI SHANTARAM POTDUKHE: 
Will the Minister of RAILWA YS be pleased to 
state: 

(a) thetimebywhich the remaining work on 
metro Railway in Calcutta is expected to be 
completed; 

(b) whether the Metro Railway is running 
in loss: 

(c) if so, the details thereof: and 

(d) the measures taken by the Govemment 
to complete the project as per schedule and to 
make it economically viable? 

THE MINISTRY OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C.LENKA) (a) 
By 1995. subject to availability of adequate 
funds in the coming years and acquisiting and 
handing over of the remaining plots of land by the 
state Government of West Bengal. 
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(b)Yes,Sir. 

(c) Operational loss on the already opened 
sections of Metro Railways is of the order of Rs. 
44.27 crores (approx.), since opening of the 
section. 

(d) (A) (i) planning Commission has been 
requested to allocate additional funds in the 
current year as an additionality to the budget 
support already extended by them. 

(ii) State Government is being pursued for 
making available the remaining plots of land. 

(b) (i) Advertisements and leasing out space 
for commercial purposes at certain Stations. 

(ii) Energy conservation. 

(iii) Reduction of establishment costs. 

(iv) State GovemmentofWest Bengal has 
been requested to reduce the power 
tariffrapplicable for Metro Railway and bring it at 
par with tramways , which is also a utility 
service, similar to Metro Railway. 

It has also been requested to ensure that 
feeder bus services are run to various metro 
Stations and that buses do not run in competition 
with Metro services, so as to increase ridership 
on Metro trains. 

Railway Stations in Orissa 

270. DR. KARTIKESWAR PATRA: Will 
the Minister of RAI LWA YS be pleased to state: 

(a) whether some railways stations in orissa 
have been modernised during 1992-93; 

(b) 11 so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINSTER OF STATE IN THE MIN-

ISTRY OF RAILWAYS (SHRI K.C.LENKA): (a) 
Yes, Sir. 

(b) Modernisation works comprising pro-
vision of rail level platform on line no. 5A, 8 
bedded retiring rooms and train indication boards 
at Rourkela; 4 double bedded retiring rooms and 
train indication boards at Rourkela; 4 double 
bedded retiring rooms, new foot over bridge, 
improvements to circulating area and station 
building water arrangements and computerised 
reservation at Bhubaneswar; two dormitories, 
train indication boards, raising of platform No.1, 
computerised reservation and improvements 
to station building at Cuttack and second class 
waiting hall, 15 meter long platform shelter and 
a new watering arrangement in lieu ofthe exist-
ing on at Khurda Road were completed during 
1992-93. 

(c) Does notarise. 

[Trans/ation] 

English Subject in Delhi University 

271. SHRI ARVIND TRIVEDI: Will the 
Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government have received 
any representations regarding removal of com-
pulsory English at every level in Delhi Univer-
sity; 

(b) if so, the details thereof; and 

(c) the reaction ofthe Govemmentthereto? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMAR I 
SELJA): (a) Nosuch representationappearsto 
have been received by the Government. 

(b) and (c) Donotarise. 
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[Eng/ish] 

Smuggling ofSkinslHoms 

272. SHRIMATI SAROJ DUBEY: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether reptiles and wild animals are 
being killed in different parts ofthecountry and 
their skins/horns etc. are smuggled to other 
countries; 

(b) if so, the details of such illegal consign-
ments seized in the country during the past six 
months; and 

(c) the remedial steps taken by the Govem-
ment in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) Central Government 
have received reports about illegal killing of wild 
animals and attempts to smuggle wildlife prod-
ucts out of the country. 

(b) Consignments of the products of wild 
animals seized by the Regional Offices of Wild-
life preservation, whose main responsibility IS 

to prevent smuggling of wildlife produce located 
at four Metropolitan cities, i.e. Bombay/Calcultilf 
Madras/Delhi, forthe period from November 
1992 to April 1993 is given in the attached 
Statement 

(c) The steps taken by the Government to 
check poachingllkilling of wild animals in'the 
states and smuggling of wildlife products are as 
under: 

i. 

iL 

Hunting of Scheduled wild animals 
has been banned by law. 

Central assistance is provided to 

iii. 

iv 

v. 

vi. 

vii. 

StateAJTGoYerm1entsforstrength-
ening anti-poaching infrastructure. 

A network of wildlife Sanctuaries 
and National parks has beensetup 
for conservation of wild flora and 
fauna. Financial assistance if pro-
vided by the Central Government 
for development of national parks 
and sanctuaries, on request from 
the State Governments. c. 

Special schemes for protection and 
conservation of tigers, elephants 
and rhinos have been implemented. 

Raids are carried out by the Wildlife 
Authorities whenever information 
of illegal trading in wild animals 
reached them. 

Cooperation of police, BSF, Coast 
Guard and Army is also taken in 
apprehending the poachers and il-
legal traders. 

Intemational trade in Endangered 
species of animals and articles 
made thereof, is regulated under 
the provisions ofthe Convention of 
Intemational T rade in Endangered 
Species of Wild Fauna and Flora 
(CITES). 

vii i. Regional and sub-regional offices 
of Wildlife Preservation are up 
mostly at the rnainexport centres of 
the country to prevent smuggling of 
wildlife products. 

ix. There is a scheme for payment of 
reward to the information, which, 
amongotherthings. helps in getting 
intelligence regarding smuggling 
Qf wildlife products. 
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Month 

November,92 

December, 92 

January,93 

February, 93 

March,93 

April,93 

JULY27,1993 

STATEMENT 

Description of consignment seized 

1. Aeindeerfinishedfurskin 1 no. 

1. Antelope animal fur skin 1 piece 
2. AabbitfurcoUar 
3. 8 pieces of lizard skin bags 
4. 2 pieces of python skin wallets 
5 one piece of lizard skin purse 
6. one leopard skin 

1. leather bags, 168pieces 
2. 1 piece mature neelgai skull 
3. 48 snake skin articles 

1. Seized stag hom (425 kg) 
2. detained two reindeer hom 

1. Crocodiletannedskin2nos. 
2. crocodile bags two numbers 
3. snake skin purse 1 no. 
4. sanke skin bag 
5. 863 pieces of finished skin of snakes 
6. 2 pieces of finished skin wrist watch 

belt(11.9kg.) 
7. 25 snake skin articles 

1. seized 15 snake skins articles 

WrittenAnswe15 172 

2. seized one python skin, two snake skin bag, two rat 
nake skin, one purse seven spectales cases and 
two belt 

3. one python skin detained. 

[Translation] tions in trains; 

Reservatiion ofTickets in Trains 

273. DR. LAL BAHADUR RAWAL: 
SHAI RAJVEER SINGH; 

Will the Ministerof RAILWAYS be pleased 
to state: 

(a) whether an~ Jrs were issued earlier 
to t[avel ticket examiners for making reserva-

(b) if so, whether the ticket examiners are 
taking advantage of it and making reservations 
by taking extra money; 

(c) if so, the number of complaints received 
in this regard during the lasttwo years; 

(d) the number of ticket examiners found 
guilty therefor and the action taken against them; 
and 
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(e) the steps taken by the Govemmentto 
put an end to this practice? 

THEMINSTEROFSTATEINTHEMIN-
ISTRYOFRAILWAYS (SHRI K.C.LENKA) (a): 
One of the duties of TIEs/Conductors manning 
the reserved coaches is to make reservations 
against the vacant berths in trains. 

(b): Some complaints have been received. 

(c) and (d); Information is being collected 
and will be laid on the Table of the Sabha. 

(e); Surprise checks are conducted fre-
quently in trains and whenever any staff is found 
involved in such irregularities, disciplinary ac-
tion is taken against him. 

[English] 

Arrears Against sugar Mills 

274. SHRI HARIBHAI M. PATEL: 
Sl-iRI MOHAN SINGH (DEORIA) 
SHRI RAM NAGINA MISHRA; 
SHRISHRAVAN KUMAR PATEL; 
SHRI GAY A PRASAD KORI: 

Will the Minister of FOOD be pleased to 
state: 

(a) the latest estimated arrears due from 
the sugar mills in each sector to the sugarcane 
growers at the beginning of the crushing sea-
sons. State-wise: 

(b) the details of payment made to the 
sugarcal'1e growers during 1993 till date, State-
wise; and 

(c) the steps taken or being taken to ensure 
clearance of such dues? 

THE MINSTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): (a) 
Statement showing sector-wise and State-wise 
position of arrears of cane price ,as on 1.10.92, 
is attached. 

(b); Statement-II showing Sector-wise and 
State-wise cane price paid during the current 
1992-93 season upto 15.6.93 is attached. 

(c); The responsibility for ensuring timely 
payment of cane price dues is primarily that of 
the State Governments, who have the neces-
sary powers and field organisations to enforce 
such payments. The Central Governments on 
its part, has been advising the State Govern-
ments from time to time to take necessary steps 
for the clearance of such dues. Further, the 
Central Government announced a new Sugar 
policyforthe current season on 16.2.93 with a 
view to improved the financial viability of sugar 
mills. State Governments have also been ad-
vised to folow a more rational pricing policy in 
respect of sugarcane in conformity with the 
provisions of the Sugarcane (Control) Order, 
1986 which provides for equal sharing of the 
excess realisation between the sugar mill and 
the growers as per Bhargava Formula. 
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Subsidy to Farmers for Agricultural 
Inputs 

27:'. SHRI BAPU HARI CHAURE: 
SHRI DHARMANNA 

MONDAYYASADUL: 
SHRI BRIJ BHUSHAN 

SHARAN SINGH: 
SHRI RAJENDRAAGNIHOTRI: 
SHRI HARIN PATHAK; 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the States which have sought foreign 
assistance for purchase of agricultural equip-
ments such as buldozers, tractors etc. during 
the last there years; 

(b) the total amount provided to States 
through such assistance during the above pe-
riod, State-wise; 

(c) whether Union Government has also 
earmarked any amount during 1993-94forStates 
to enable farmers to purchase agricultural equip-
ments at concessional rate; 

(d) if so, the details thereof; and 

(e) the steps taken orproposed to betaken 
by the Government to ensure that agricuhural 
equipments thus provided to farmers are thor-
oughly checked and tested by Govemmenttest-
ingcentres? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCESANDMINSTEROFSTATEINTHE 
MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a): No such requests 
have been received. 

(b); In view of reply to part (a), Question 
does not arise. 

(c); Yes, Sir. 

(d): Government of India is implementing 
a number of Central and Centrally Sponsored 
Schemes related to Crop Production 
Programmes. A tentative outlay of Rs. 67.18 
crores has been provided under these schemes 
during the year 1993-94 for providing subsidy to 
the farmers. Under the Central Scheme on 
Promotion of Agricultural Mechanization, a ten-
tative outlay of Rs. 10 crores has been made to 
enable the farmers to purchase tractors of below 
18 Power-Take Off Horse Power and matching 
implements at subsidised rates. 

(e): Facilities fortesting offarm machinery 
are available atthe Government of India's Farm 
machinery T raining and Testing Institutes Budni 
( Madhya Prasesh), Hissar (Haryana) and 
Garladinne(Andhra Pradesh). Underthescheme 
on Promotion of Agricultural mechanization, 
only such makes of tractors which have been 
tested at Farm Machinery Training and Testing 
Institute, Budniareeligiblefor grant of subsidy. 
In respect of some other agricuhural equipment 
it has been stipulated that subsidy will beadmis-
sible for equipment having I.S.1. mark. 

.. Pollution Control in Major Cities' 

276. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the steps being taken for relieving the 
mega cities from pollution; 

(b) the details of the action plans in this 
regard and the amount being contemplated to 
spend for such plans; and 

(c) the steps already taken in this direction 
and the outcome thereof? 

THE MINSTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMALNATH) (a)to (t;): The on-going 
programme of pollution control for the entire 
country including mega cities has been intensi-
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tied. H include monitoring of air and water quality, 
laying down of standards andtheirenforcement. 
No separate allocation?f funds is kept for mega 
cities. The steps takenlproposedto betaken by 
the Govemmenttocontrol pollution include the 
following: -

i) Effluent and emission standards have 
been prescribed under the Environ-
ment (Protection) Act, 1986; 

ii) Environmental guidelines have been 
evolved for siting and operation of 
industries; 

iii) Industries have been asked to cornply 
with consent requirements of the State 
Pollution Control boards; 

IV) industries have been directed to in-
slall necessary pollution control equij:r 
ment on a time-bound basis and legal 
action is taken against the defauHing 
units; 

v) 17 categories of heavily pollution 
industries have been identified and 
these industries have been asked by 
the State Govemments to comply with 
theeffluentlemissionstandardsonaa 
time-bound basis; 

vi A network of ambient air and water 
quality monitoring stations have been 
setup; 

vi i Financial Incentives are provided for 
installation of polluting control equip-
ment and shifting of polluting indus-
tries from congested areas as also for 
utilisation of solid waste such as fly-
ash and phospho-gypsum; 

vi ii A notification making environmental 
statement mandatory has been is-
sued under the Environment (protec-
tion) Act, 1986. As perthis notifica-
tion, all pollutl!l') unit::. secklr>g r ,'n· 

ix 

x 

xi 

sent are required to submit an envi-
ronmentalstatemenlto1hedlncemed 
State pollUtiOn Control Boards; 

A scheme on adoption Of clean tech-
nologies to the smaI scaJe inWstries 
and to extend necessary technical 
support has been prepared; 

Gross and mass emission standards 
for all types of vehicles have been 
notified under the Motor Vehicles 
Rules, 1989; 

steps have been IIliIiatedtointroWce 
compressed natural gas(CNG) as an 
altemative fuel in Delli and Bormay; 
this will reduce the increasing trend of 
nitrogen dioxide in these cities. 

Of the 261 schemeswhichhavebeentaken 
up underthe Ganga Action Plan, 208schEimes 
have been implemented. The national River 
Action Plan has been taken up for control of 
polluted stretches of the majorriverin1he coon-
try. Industries in the country including those in 
the maga cities have set up a programme of 
compliance to the prescribed standards within 
a time-frame. 

The ambient air quaJity monitoring carried 
outinvariouscitiedin<icatethatwhilethelevels 
of sulphurdioxideandOlCidesof niIrogenarewei 
within the prescribed limits, the IeYf'ls of sus-
pendedparticulate malter are on the hqlerside. 
This is due to natural dusty conditions and 
industrial activities. 

[T ranslabon] 

277. SHRI RAM BAOAN: Wi'l 'hi. Mill!O'Wl 

of RAILWAYSbepieasedtos'1~< 

(a) whether there is <1m· prol-''''->t' • h'; 

condl .('tina a survey 10 l,~~ ;, .)€w ri~I!Wi.: :'. om!" 
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from Ganj-Basauda Railways station to Laten- [English] 
Maksudangarh via Kurwai and SirojT ehsil; 

(b) ifso, the tine by which thesurveytothis 
effect is likely to be made in this backward area; 
ald 

(c) if not, the reasons therefor? 

THE MINSTER OF STATE IN THE MIN-
ISTRYOFRAllWAYS(SHRlK.C.LENKA)(a) 
NO,Sir. 

(b) Does not arise. 

(c) Constraint of resources. 

price of Imported Edible Oils 

278. DR. CHA TTRAPAl SINGH: WiD the 
Ministerof CML SUPPLIES, CCFSIJMER 
AFFAIRS AND PUBLIC DISTP 1,,; -, :N be 
pleasedtostate: 

Office of Chief Engineer in Ern;lkulain 

279. PROF, (SMT,) SAVITHRI 
LAKSHMANAN: WditheMinisterofRAlLWAYS 
be pleased to state: 

(a) whether there is a proposal to open an 
office of Chief Engineer(Const,) in Ernakulam, 
Kerala;and 

(b) if so,bywhen it is likely to start function-
ing? 

THEMINSTEROFSTATEINTHEMINI5-
TRY OF RAILWAYS (SHRI K,C,LENKA) (a) 
No, Sir, 

(b) Does not arise, 

Committee of System of School 
Education in capital 

280, SHRI RAM VILAS PASWAN: 
(a) whetherthepri::e of the Imported edible SHRIMA TI GIRLJA DEVI: 

oils will be morethan the domestic edible oil like SHRI MANORAJAN BHAKTA 
the price of imported Wheat; and SHRI MADAN LAL KHURANA: 

(b) if so, the criteria to be adopted by the 
Govemment for the distribution of imported 
edible oils through the Public Distribution Sys-
tem? 

THE MINSTER OF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLY CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE INTHEMINISTRYOF 
COMMERCE (SHRI KAMAlUDDINAHMED) 
(a)and(b):ConsKJeringthesufficientproduction 
of edible oils, Go)femment has no proposal to 
import palmolejn at present, The limited re-
sidual stock of fmported edible oils available 
with STC is;hpwever, being supplied to the 
States on ~r'request althe issue pri::e of As, 
22,000 PMT for oil supplied in bulk and Rs. 
25,000 PMT for oil supplied in 15 kg tins as 
effectiyefrom4.1.92. 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether recommendation made by the 
Committee on system of School Education 
havebeenexaminedalddecisiontakenthereon; 

(b) if so, the details of the recommenda-
tions which have been accepted and~mple
rnented; 

(c) if not, the reasons therefor; 

(d) whether the Govemment schools lack 
facilities like drinking water, fans and electric 
lights, library,laboratories, pucca buildings, 
etc,; and 

(e) if so, the steps taken to provide these 
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facilities? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOUR~E DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA) (a) to (b) & (c); As per information 
furnished by the Delhi Administration a state-

1. 

2. 

3. 

4. 

5. 

RECOMMENDATIONS 

The Act and the Ruletobe 
amended to extend the scope 
of their application to govt. 
schools and to decentralize & 
debureaucratize the-adminis-
tration of education. 

primary and middle schools 
presently under local bodies 
to be brought under the Dte. 
of Education, Delhi Adminis-
tration. 

posts of Director and 
Secretary to be m::lde tenure 
post. 

Post of Additional Director 
(Govt. Schools) to be created 

Number of Educational 
Districts to be raised to 12. 

mentshowingthe reco emendations of the Com-
mittee and the present statues of implementa-
tion thereof is attached. 

(d) and (e) In some ofthe schools, facilities 
like drinking water electricity and pucca build-
ings etc. are lacking. A crash programme to 
improve the physical facilities of the schools 
has been taken up by Delhi Administration. 

PRESENT STATUS 

This recommendation is to be read 
with recommendation no. 7. As it 
would imply amendmentto the 
existing Delhi School Education 
Act, 1973, its implementation would 
have to waittill a Legislative 
Asserpbly is costituted for Delhi. 

it would to difficult to do so 
because the financial responsibility 
for schools is presently shared by 
the Delhi Administration, Municipal 
Corporation of Delhi, Cantonment 
Board and New Delhi, centonment 
Board and New Delhi Municipal 
Committee fortheir respective schools. 
In the event of a Unified authority for 
all schools, such authority 
woulci find it very 
difficult to mobilise 
enough financial resources to 
efficiently manage all schools. 

As both these posts are cadre 
posts of the lAS, the the Delhi 
Administration has not indicated 
acceptance ofthis recommendation. 

It is already in existance. The 
basic job content is to look after 
Govt. schools. 

After due consideration it has been 
decided to increase the number of 
districts toi 9 from the existing 5. This 
s a part of a policy decision of Delhi 
Administration to have 9 revenue 
districts in the U.T. on the lines olthe 
existing 9 Police districts. 
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6. 

7. 

8. 

9. 

10. 

11. 

12. 
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RECOMMENDA HONS 

EAch Education Zone to have 
up 15 schools Units under 
it for effective supervision 
and inspection. 

Greater authonomyto govt. 
schools and all govt. schools 
to have managing committee. 

Double shift schools to be 
phased out. 

Grievances redressal 
machinery to be created 

perspective Planning for 
filling all anticipated 
posts. 

Full strength ofteaching 
staff to be in position 
before the beginning of 
academic year. 

Staff with laungage 
backgroundforUrdu 
medium schools to be 
provided 

Quota system for promotion 
_ of techers to the next 
higher post to be ended 
and all promotiOns to be 
m~e through rigourous 
process of selection 

PRESENTSTATUS 

it has already been agreed to 
increase the number of zones from 
28 to 54. 

The position as indicated against 
Recommendation No. 1. 

This is not feasible in view of 
extereme shortage of land in the 
capital, particulatly in the older 
localities where the pressure of 
population is much higher than the 
norms laid down. Themasterplan 
provides for one Senior Secondary 
School with 960 students. Hence it is 
not possible to do away with the 
system of double shifted schools. 

Joint Consultative machinery is 
already in existance. 

Year wise plan of esxpansion of 
schools has alreaqdy been worked out. 
A majorcedre review have also 
been done to see that all teachning 
posts are 

filled up well in time. 

Separate test for subject teachers 
with appropriate language background 
for Urdu medium schools is being 
conducted. 

Everyteching post i.e. fHled by 
promotion,is a selection one, i,e. 
promotion has to be earned on the 
basis of r1)erit -cum-seniority. It 
may ::lIst) be notied that 100% of 
posts at ATs. level and miscellneous 
cat~ories like domestic Science, 
Drawing, PET etc., 25% of the post at 
TOT and PGT level and 50% posts of 
..,nncipals are filled in by direct 
recuritment. 
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14. 

15. 

16. 

17. 

18., 

19. 

20. 

21. 

22. 

RECOMMENDA nONS 

Complete ban on 
transfer of techers. 

A scheme of special 
incentives fortechers 
of schools in rural 
areas andJJ/Resettle-
ment colonies to be 
introduced. 

In-service teacher 
training to be made 
ned-based and effective 

provisions rElgarding ins-
pection and supervision 
of schools to be enforced. 

provision regarding code 
of Conduct to be enforced 

Schools to be made res-
ponsible for ensuring 
acquisition of essential 
competencies by pupils 
at every stage. 

Provision regarding 1200 
hoursofteching, including 
200 hours of remedial tech-
ing, in a year to be enforced. 

Centres for remedial tea-
ching to be set up. 

Improvements in pedago-
fical practices with a stress 
on interactive mode to be 
facilitated. 

PRESENTSTATUS 

While a complete ban may not be in 
the interest of cadre management, 
transfers have now been retricted to 
extreme cases of compassion or 
administrative convenience. 

Since Delhi is a city expanding very 
fast, no hard and fast definition of 
rural area and/.or JJ/Resettlement 
colonies is possible. Educationally 
backward pockets however, exists all 
over the ciity. hence a scheme of 
special incentive would be a non-
starter. Howeverdetailod monitoing is 
being done in these areas to see that 
their educational standards improve. 

This recommendation is already under 
implementation w.e.!. training done 
this year. 

Effective supervision and inspection is 
being enforced. 

At present techers in govt. schools 
are governed by the CCS (Conduct) 
Rules. 

A system of having common examinat-
ion i. e. common papers but conducted 
locally has been started at senior 
classes. Its scope would be extende so 
that at every level comoetencv 

acquired can be tcst8d 

it is accepted and is being enforced. 

The implementation of the 
recommendation is under examination 
keeping in view the pros and cons of 
the recommendatin. 

it is being implemented 
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Railway Projects in Maharashtra 

281. SHRIANNAJOSHI:WilitheMinister 
of RAILWAYS be pleased to state: 

(a) whetherthecompletion of some railway 
projects in Maharashtra has been delayed; 

(b) if so, the details such projects which 
have not been completed so far; 

(c) the new projects proposed to be taken 
up during the Eighth plan in that state along with 
the expenditure to be incurred thereon project-
wise; and 

(d) the steps taken by the Government to 
complete these projects as per schedule? 

THEMINSTEROFSTATEINTHEMIN-
ISTRYOFRAILWAYS(SHRIK.C.LENKA)(a): 
No. Sir. 

(b) & (c): The details of the projects not 
completed so far, includingthose taken up in the 
Eighth Five year plan period till now in 
Maharashtra are as under:-

(i) 382 kms.longstretchofKonkan Railway 
line in Maharashtra is under construction out of 
which Dasgaon-Roha section (45 kms) has 
alreadybencompleted. the projected. The project 
is expected to be completed during the Eighth 
plan subject to availability of resources in the 
coming years. 

(ii) Construction of new line from Amravati 
to Narkher (138 kms), work for which has al-
ready been started. 

(iii) Gauge conversion of Jalna-
Parbhani(116 kms) sector of Manmad-
Aurangabad-parbhani-Parli Vaijnath section 
(354 kms) is targeted for completion during the 
current year which will complete the project and 
make available an alternative route. 

(iv) Gauge conversion of Parbhani-Puma-

Mudkhed-Adilabad( 162 kms) is targetted for 
completion in a phased manner during the Eighth 
Five year Plan. 

(v) Conversion of Gondia-Chanda Fort 
section (242kms) is targetted for completion by 
1995-96. 

(vi) Miraj-Londasection (188 Kms) gauge 
conversion is targetted to be completed during 
1994-95. 

(vii) Gauge conversion of Miraj-Latur sec-
tion and its extension from latur Road (359 kms) 
is targettedforcompletion during the Eighth Five 
year Plan period. 

(viii) Gauge conversIOn of Daund-
Bhranmati section (42 kms) is expected to be 
completed during this year itself. 

(ix) Gauge conversion of Sholapur Gadag 
section (300 kms) IS targetted for completion 
during the Eighth Five Year Plan period subject 
to availability of resources in the coming years. 

Otherprojectto betaken up in the remain-
ing years of the Eighth plan will be considered 
in the coming years as year availability of 
resources. 

(d) The works are progressing as per 
programme and adequate funds are being pro-
vided to ensure compietion as per schedule. 

Operation Black Board 

282. SHRI RAM KAPSE: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of HUMAND RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether attention of the Government 
has been drawn to the news item appertain of the 
'The Observer of Business and Politics' New 
Delhi dated July, 1993 regarding failure of opera-
tion blackboard; 
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(b) if so, the reasons for unsatisfactory [TmnsIation) 
results of operation b!a?< board in fouryears of 
its existence; and Dudhva national Park 

(c) the steps proposed to betaken to pro-
vide more infrastructuralfacilities in ruralareas, 
particularly relating to primary education to 
make it a success? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENTOFEDUCATIONAND 
DEPARTMENT OF CULTURE) (KUMAR I 
SELJA) (a) Yes. Sir. 

(b) The scheme is not atailure. By the end 
of March 1993.91 % of the targetted schools 
have been covered • 86%oftheadditionalpostes 
ofteachershavebeensanctionedand79%post 
have been filled up. 44%ofthe additional class 
roomshavebeenconstructed. The enlire back-
log is proposed to be covered duringthe current 
year. 

(c) based on the evaluation of the scheme 
and past experience the following steps are 
proposed to be taken:-

(a) 

(b) 

(c) 

(d) 

The procurement of teaching 
learning equipment would be 
decentralised and the States 
given sufficientflexibility. 

Teacher training component 
would be suitably strengthened 
toensure . better utilisation 
of teaching aids. 

it will be mandatory that atleast 
50% women teachers are ap-
pointed. 

Whileconsolidatingthe ongoing 
programme the scheme woutd 
be extended to upperprimary 
stage and also provide for the 
thirdteacher and the third 
classroom. 

283. DR. G.L KANAWIA:WdltheMinister 
of ENVIRONMENT ANDFORESTSbepieased 
to state: 

(a) whether the Govemment propose to 
allocate more funds forthefurtherdevelopment 
of Dudhva national parkin 1993-94; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) Yes, Sir. 

(b) FundsareproposedtobealottedlJlder 
the scheme"Eco-DeveIopmentarot.mdnational 
parks and sanctuaries" in addition to Project 
Tiger Scheme. 

(c) Does not arise. 

Issueo'Retion cards 

284. SHRI DEVI BUX SINGH: Will the 
Minister of CIVIL SUPPLIES. CONSI,JMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether the Union Govemmenthave 
directedthe State Governments to issue ration 
card to card to an in<ividuaI only after making it 
sure that he s an Indian national; 

(b) if so, the details thereof; 

(c) whether the Government have any 
scheme to conduct cheaks from time to time 
afterthe issueof ration orders so that it is not 
misused; and 

(d) if so the details thereof? 
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THE MINSTER OF STATE IN THE MIN- THEMINISTE~OFSTATE INTHEMIN-
ISTAY OF CIVIL SUPPliES, CONSUMER ISTRYOF RAILWAYS (SHRI K.C.LENKA)(a) 
AFFAiRSANO PUBUC DISTRIEJUTION AND to (b): Second class ticket holders can travel in 
MINISTEROFSTATEINTHEMINISTRYOF Sleeperclassafterpayingthedifferenceinfares 
COMMERCE (SHRI KAMLUDDIN AHMED): subjecttoavailabilityofaccomrnodatiQnduring 
(a) to (d): The operational re5P,Onsibility for daytime. Taking into consideration the needsof 
implementing the public Distributing system second claSs passengers, Railways have aug-
(PDS) reslswihthe State Govemments. Deci- mentedthe number of second class unreserved 
sions regardingissueohation cards, eligibility coaches in many long distance maiVExpress 
criteria etc. are matters which fall with in the trains on the bais of traffic justification. To cater 
admirtisbative jurisdiction of the State Govem- mainly to the needs of second class unreserved 
rnents. NormaIy ration cards are issueto fami- passengers 13trains have been introduced and 
lies persons who ordinarily reside in aviHage or run of 14trainsextendedinJuly, 1993tirnetable. 
town 

Verificalionofrationcardsandpreventing 
its misuse are part of the responsibility of the 
StateGovemrnenlslUT Administrations and is 
being Il9JIarlYdone by them. 

SleeperCiass 

285. SHRI MOHAN SINGH (DEORIA) 
SHRI SURYA NARAIN YADAV: 
SHRlGA YA PRASAD KORI: 

WiIItheMinisterof RAILWAYS be pleased 
to state: 

(a)whelherpassengers with secondclass 
ticket are facing a lot of difficulties in day time 
journey since they are not allowed to travel in 
sleeper coaches after introduction of the new 
~cIass. , 

(b) whether the Government have con-
ducted any survey in this regard; 

(c) if so, the details thereof aR4-the mea-
suresproposed to be taken to remove the diffi-
cultiesofsuch passengers; and 

(d) whether there is any proposal to in-
crease the number of ordinary coaches in day 
timetrainsand aIsoto introduce new long trains 
wilhOldinarycoaches? 

New Ration cards 

286. SHRIGOVINDACHANDRAMUNDA 
Will the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state: 

(a) the number of applications received, 
particularly in Circles 43,50 and 51 ,duringeach 
of the last six months for issuing of new ration 
cards; 

(b) the number of new ration cards issued 
during each Qf the last six months and the 
numberofthose whose applications have been 
rejected and are Iyingpending , zonewise; 

(c) whether the Government propose to 
reconsider the rejected applications and dis-
pose of pending applications; and 

(d) it so, the likely time and it not, the 
reasons therefor? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE ~INISTRY OF 
COMMERCE (SHRI KAMLUDDIN AHMED) 
(a): The details pf applications received, par-
ticularly in Circlenos. 43,50&51 as reported by 
the Government of National Capital Territory of 
Delhi are as under: 
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CireleNo. No. of applications received 

43 

2628 

51 1429 

(b): The details of the new ration cards issued, applications rejected and applications pending 
during the last six months are as under:-

Cire/eNo. No. of Ration 
Cards issued 

43 1947 

!I) 2172 

51 1389 

5500 

(c) and (d) The Government of national 
Capital Territory of Delhi has reported that they 
do not propose to reconsiderthe rejected appli-
cations. Expeditions action is taken to dispose 
of the pending applications. 

Sugar Mills in Uttar Pradesh 

287. SHRI RAM NAGINA MISHRA: Will 
the Minister of FOOD be pleased to state: 

(a) whether the Government have given 
permission to increase the capacity upto 2500 
ton of the sugar mills of lakshmiganj, Baitalpur 
and Bhastni in Deoria district of Uttar Pradesh; 

(b) if so, the reasons for not increasing the 
capacity of these sugar mills till date; 

(c) the time by which it is likely to be 
increased; 

(d) whether the Govemment propose to set 
up new sugar mills in Deona district in the 

No. of application No. of application 
rejected pending 

104 36 

269 187 

28 12 

401 235 

private sector; and 

(e) if so, the details thereof? 

THE MINSTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI) (a) 
Yes, Sir. 

(b) and (c) The U. P State Sugar Corpora-
tion Ltd, has not taken any effective steps to 
implement the letters of intent for expansions as 
they have no funds, The letter of intent granted 
to lakshmignaj sugar mill has been treated as 
lapsed. 

The expansion of Baitalpur and Bhatni 
Sugar mills would be Implemented after the 
financial position of the Corporation improves. 

(d) and (e) : Central Govemment does not 
set up sugar mills in any part of the country. It 
however, grants letters of intentfindustrialli-
censes in accordance with the prevailing licens-
ing policy guidelines to entrepreneurs who apply 
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for setting upon new sugar factories. 

Conversion of Ranchi-Lohardaga 
RailwayUne 

288. SHRI BIRSIINGH MAH ATO: Will 
the Ministerof RAILWAYS be pleased to state: 

(a) whetherthe Govemment have any pro-
posal to convert the metre gauge railway line 
between Ranchi and Lohardage in Biharinto the 
broad-gauge line; 

(b) if so, the details this regard; and 

(c) if not, reasons therefor? 

THE MINISTER OFSTATEINTHE MIN-
ISTRYOF RAILWAYS (SHRI KC.LENKA) (3) 
No, Sir. 

(b) Does notarise. 

(c) Constraint of resources. 

I English) 

Environment Clearance of Develop-
ment Project 

289. PROF. KVTHOMAS; 
SHRI SURAJBHANU SOLANKI: 

Will the Ministerot ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the names of different development 
projects pending with his Ministryfor environ-
mental clearance as on date, State-wise; 

(b) since when these are pending and the 
reasonslherefor, 

(c) the names of projects cleared by the 
World bank but still waiting for the environmen-
tal clearance; and 

(d) the steps taken to clear these projects 
early? 

THEMINSTEROFSTATEOFTHEMtN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) and (b) A statement 
is enclosed. 

(c) Information is bemg collected. 

(d) Projects can be assessed and pro-
cessed only after receipt of complete data. A 
final decision is taken within a maximum period 
of three months after receipt of complete envi-
ronmental date and action plans. Interaction is 
matntained eight the project authorities to facili-
tate expeditions disposal of case. 
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Feroke-Nilambur Railway Une 

290SHRI E. AHAMED: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the percentage of work completed so far 
on the engineering cum-commercial survey of 
Feroke-Nilambur railway line; and 

(b) by when the survey work is likely to be 
completed? 

THE MINSTER OF STATE INTHEMIN-
ISTRYOF RAILWAYS (SHRI K.C.LENKA) (a) 
5%. 

(b) during 1993-94. 

Price of Levy Sugar 

291. PROF. ASHOK ANADDRAO 
DESHMUKH: Will the Minister of FOOD be 
pleased to state: 

(a) whether the expenditure incurred on 
harvesting and transportation of sugarcane is 
taken into account while fixing the price ot levy 
sugar, 

(b) if not, the reasons therefor; 

(c) whether the union Government have 
received any request from Maharashtra in this 
regard; and 

(d) if so, the steps taken or proposed to be 
taken by the Union Government in this regard? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF FOOD {SHRI KALP NATH RAI)(a) 
and (b) The Statutory Minimum Price of sugar-
cane as recommended by the Commission 
Agricultural Costs and prices(CACP), which 
forms the basis for calculation of ex-factory 
price of levy sugar, includes harvesting and 
transpbrtation charges incurred by the farmers. 
T raflsport charges incurred by the schedules by 

the Bureau of Industrial Cos1s and prices (BlCP). 

(c)yes,Sir. 

(d) The position in this regard has already 
been clarified in reply to (a) and (b) above. 

[T rans/ation) 

Allorment of Forest land to Adivasis 
in Gorakhpur 

292. SHRI PANKAJ CHOWDHRY: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the Government of Uttar 
Pradesh has sent the detailed comments on 
allotment ot forest land to F angia Adivasis in 
Gorakhpurdistrictof Uttar Pradesh as requested 
by the Union Government; 

(b) it so, the details thereof; and 

(c) the action taken by the Government in 
this regard? 

MINISTER STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI 
KAMAL NATH) (a) No Sir. 

(b) and (c) Do not arise. 

[English) 

Summer Specials 

293. SHRIIMCHALEMBA: Will the Minis-
ter of RAI LWA YS be pleased to state: 

(a) whetherthe Government has ever run 
summer special trains for North-East Region 
having sufficienttourism potential; 

(b) if so, the details thereof and if not, the 
reasons therefor; and 

(c) the steps proposed to be taken in this 
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regard in future? 

THE MINISTER OF STATE IN THE 
VlINISTRYOFRAILWAYS(SHRI KC.LENKA) 
: a) to (c) The information is being collected and 
Nill be laid on the table of the Sabha. 

Allocation of Levy sugar 

294. SHRI KASHIRAM RAN A; 
SHRI SURA.JBANU SOLANKI: 
SHRIMATI CHANDRA PRABHA 

URS: 

Will the Minister of FOOD be pleased to 
;tate: 

(a) the policy· of Government of India for 
[liocation of levy sugar and kerosene oil to 
)tates; 

(b) the present monthly allocation to Gov-
!rnments of GUJarat, Orissa, Madhya Pradesh 
lnd Karnataka; 

(c) whether the Union Government pro-
>OSe to fix the quota of levy sugar and otheritems 
• n the bais of Census of 1992: 

(d) whether these have requested for in-

creasing the quota of levy sugar and kerosene 
oil; 

(e) ifso, the steps taken by the Government 
to meetthe demands ofthe State Governments 
in this regard; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI) (a) 
Under the present policy of partial control, levy 
sugar to most of the States/UTs is made on 
uniform norms of ensuring minimum 425 gms. 
per capita monthly availability forthe projected 
population as on 1.10.1986. These norms are 
effective from 1 .2.1987. However, allocation of 
levy sugar at higherscale is made to a few States 
due to the special circumstances prevailing 
there. Further, to meet the additional require-
ment of sugar for various festivals, Govemment 
also allocate about one lakh tonne of levy sugar 
as festival quota to State/UT s every year. 

Kerosene is allocated to states/UTs on 
historical basis . 

(b): The required information is given be-
low. 

(Intonnes) 

Monthly allocation 

Levy Sugar 

State Normal 5% ad-hoc increase Kerosene 
Quota from, August, 1991 Oil 

1. Gujarat 16194 810 61180 

2. Orissa 12393 620 12956 

3. Madhya 
pradesh 25031 1252 29504 

4. Kamatak3 17769 888 36975 
.. __ --
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(c) to (f) : Requests have been received 
from State Government/Union Territories for 
enhancement of monthly quota of levy sugar. 
Due to the limited availability of levy sugar, it is 
not possible at present to revise the existing 
norms. However, considering the increased 
level of production during 1990-91 and 1992-92 
seasons, Government has allowed an ad -hoc 
increase of 5% in the monthly levy allocations 
of all States/UTs with effectfrom August, 1991. 

Kerosene is allocated to States/UTs his-
torical basis. Requests for increase in allocation 
of kerosene oil are also received from time to 
time. However due to foreign exchange con-
straint , the allocation has been kept atthe sarne 
level forthe last three years. 

[ Translation] 

Committee to Review the Text Books 

295. DR. LAXMINARAYAN PANDEY: Will 
the Minister of HUMAN RESOURCE DEVEL-
0pMENT b~ pleased to state: 

(a) whetherthere is any proposal to provide 
statutory status to the national Steering Com-
mittee, set up by the Ministry to review the 
school text-books; 

(b) ifso, the details thereof; and 

. (c) the time by which the final decision is 
likely to be taken in this regard? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN DEVELOPMENT (DEPART-
MENT OF EDUCATION AND DEPARTMENT 
OF CULTURE) (KUMAR I SELJA): (a): There is 
a proposal to raise the status of the National 
Steering Committee on school textbook evalu-
ation to a National Commission vested with 
statutory authority. 

(b) The details have not been finalised so 
far. 

. 

(c) In view of (d) above, it cannot before· 
seen atthis stage. 

Scholarships in Delhi University 

296. PROF. PREM DHUMAL: Will thE 
Minister of HUMAN RESOURCE DEVELOP 
MENT be pleased to state: 

(a) whetherthe scholarships being receive< 
by the research scholars of Delhi Universit~ 
have been discontinued; 

(b) if so, the reasons therefor; 

(c) whethera delegation met the Chairmar 
University Grants Commission in this regarc 
and 

(d) if so, the outcome thereof? 

THE DEPUTY MINISTER IN THE MINIE 
TRY OF HUMAN RESOURCE DEVELOF 
MENT(DEPARTMENTOFEDUCATIONANI 
DEPARTMENT OF CUL TURE)(KUMAF 
SELJA): (a) No, Sir. 

(b) Does not anse. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Setting up of Sugar Technology 
Institute in A. P. 

297. SHRI RAM KRISHNA KONATHALJ 
Will the Minister of FOOD be pleased to stat. 

(a) whether the Government have set up 
Sugar Technology Institute at Mau In U. P.; 

(b) if so, the details thereof; 

(c) whether the Government propose 
establish such an Institute in Andhra Prades 
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(d) ifso, the location thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFFOOD(SHRIKALPNATHRAI)(a) 
Yes, Sir. It has been decided to establish a 
National Institute of Sugarcane and Sugar T ech-
nology at Mau in U. P. 

(b) The Institute is being set up to help 
improve sugarcane cultivation practices and 
sugar processing technologies in the sugar 
factories of Eastern U. P. and Bihar. It ~ill con-
centrate on Extension and Advisory work, be-
sides arranging Refresher Courses and T rain-
Ing. The Institute would function as a subordinate 
office of the Minister of Food. 

(c)No. 

(d) Does not anse. 

r Translation] 

Opning of Central University 

298. DR. RAMESH CHAMD 

TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) and (b). University Grants Com-
mission have informed that the Commission 
has constituted a Committee under the Chair-
manshipofProf. BipinChandra, Member, UGC 
to examine the feasibility and desirability of 
either setting up an affiliating university in Delhi 
orof affiliating Colleges inlhe region with Deemed 
Universities like School of Planning and Archi-
tecture, New Delhi. The terms and reference of 
Committee are as under: 

i) Examine the feasibility and desirability of 
both suggestions and to advise about the legal 
and management implications of the suggested 
solutions. 

ii) To recommend and suggest the opera-
tional mechamlsn. if the Idea is fund recom-
mendable. 

(c) and (d) Do not anse. 

[English] 

TOMAR: Production of Mango 
SHRIMATI BHAVNA 

CHIKHALLA: 299. SHRI RATILAL VARMA: Will the 

WilltheMinisterof HUMAN RESOURCE 
:)EVELOPMENT be pleased to state: 

(a) whether the Government propose to 
)pen another Central University in the national 
:::apital Territory of Delhi; 

(b) II so. the details thereof: 

(c) whether the site for thiS university In 
~ational Capital Territory has been selected; 
lnd 

(d) if so, the details thereol? 

THE DEPUTY MINSTER IN THE MINIS-

Ministerof AGRICULTURE bepleasedtostate: 

(a) Ine position of India among mango 
producing countries of the world: 

(b) the quantity of mango produced in the 
country during the last three years, and 

(c) the steps taken up proposed to be taken 
by the Government to encourage farrers to grow 
good variety of mangoes In view of its high export 
value? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM)(a)lndialsNo.1 among mango pro-
ductng countries. 
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(b); The estimated mango production fig-
ures as provided by States forthe years 1989-
90,1990-91 are8504.49,8663.82and8752.13 
thousand metric tonnes, respectively. 

(c) Government of India is implementing a 
Central Sector Scheme on integrated develop-
mont o~tropical and arid zone fruits under which 
assistance for establishment of nurseries is 
provided for producing grafted plants of export-
able varieties of mango. Input assistance is also 
proVided for Improving production and produc-
tivityof mango under this programme. These 
programs shall be enhanced in the remaining 
penod of VIII plan period. 

AvailabilityofRiceatPDS 

300. SHRI DHARMANNA MONDA YYA 
SADUL: Will the Ministerof CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) whether there is chOice for consumers 
10 get different varicty of rice through Fair Price 
shops: 

(b) If not the reasons therefor; and 

(c) the steps taken/proposed to be taken to 
make availablevanous vaneties of rice through 
F air Price Shops? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE INTHE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN 
AHMED)(a) to (c) By and large, fine and super-
fine variety of rice is made available to the State 
(,ovcrnmentJUT Administrations for dlstribu-
lion through Public Distribution System (PDS). 
T he quantum of procurement of common rice for 
Ihe Central Pool is not Significant due to less 
production in the State Contributing to Central 
Pool. Common Variety of rice IS also made 
rlvailable to a limited extent to the States for 
distribution through PDS. 

Sale of Sugar by Sugar Mills 

301. DR. VASANT NIWRUTTE PAWAR: 
Will the Ministerof FOOD be pleased to state: 

(a) whether a large quantity sugar is avail-
able with the Cooperative Sugar Mills; 

(b) whether the Government propose to 
allowthesesugarmillsto sell their sugar in open 
market after complying with Government re-
qUirement of levy sugar: and 

(c) if not, the manner in which the Govern-
ment propose to help sugar millers to avoid loss 
by way of unsold sugar stocks incurring heavy 
interest and other incidental expenses? 

THEMINISTEROFSTATEOFTHEMIN-
ISTER OF FOOD (SHRI KALP NATH RAI) (a) 
Stocks of sugar with Co-operative Sugar Mills 
were 35.271akh tonnes (Provisional) on 30-6-
93. 

(b) and (c) Under the present policy of 
partial control a specified percentage of total 
production of each sugar factory is procured as 
levy sugar at notified pnces for distnbution 
through the Public Distribution System at a 
uniform retail issue price throughout the coun-
try. The balance production IS rcleasedasfresale 
sugar through the mechanism of monthly re-
leases. Sugar is produced dUring 5 to 7 months 
in the season, whereas requirement of sugar in 
the countly is to be met throughout the year. 
Accordingly, releases are being regulated and 
made each month from all sugar mills on a 
proportionate basis taking into account the pro-
duction upto a particular date priorto the release. 

Electric Locomotives 

302. SHRISOBHANADREESWARARAO 
VADDE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the cost of a 5000 H P electnc locomo-
tive manufactured 10 Chlttaranlan Locomotive 
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Wor1<s; 

(b) the technology that is being adopted in 
the manufacture of these locomotlves; 

(c) whetherthis technology has been fully 
absorbed; and 

(d) thenumber of 5000 HP electric locomo-
tives purchased by Indian Railways during each 
of the last three years and the amount spent 
thereon? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOF RAILWAYS (SHRI K.C.LENKA): (a) 
Rs. 3.46 Crores as estimated in 1992-93. 

(b)" ON LOAD TAP CHANGER" techno 1-
ogyof 1960vintage. 

(c) Yes, Sir. 

(d) Number of 5000 HP locos manufac-
tured by Indian Railways at Chittaranjan Loco-
motive Works were as under: 

1991-92 One 

1992-93 Five 

Total Six 

Amount spent Rs.19.40Crores 

( Translation] 

Disruption ofTrains 

303. SHRI SRAHMANAND MANDAL: Will 
the Ministerof RAILWAYS be pleased to state: 

(a)thenumberoftrainsdisruptedduetothe 
failure of Singrauli-Kanpurpowertransmission 
line and the loss suffered by the railways as a 
result thereof; 

(b) the time taken to regularise those train 
services; and 

(c) the altemative steps proposed to be 
taken to meetthe situation in future? 

THEMINSTEROFSTATEINTHEMIN-
ISTRY OFRAILWAYS(SHRI K.C.LENKA) (a) 
to (c) The information is being collected and will 
be laid on the table of the Sabha. 

[English] 

Revenue Through Freight Chagre 

304. DR. ASIM SALA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the total revenue eamed by the Govem-
ment from freighttraffic during the last year; 

(b) whether the hike in railway freight rates 
has improved the revenue eaming; and 

(c) ifso, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOF RAILWAYS (SHRI K.C. LENKA) (a) 
Earning from freighttraffic during 1992-93 wus 
Rs. 1 0903.04crores (PROVISIONALLY). 

(b) Yes, Sir. 

(c) The freight earnings increased by ap-
proximately 7.5%. 

[ Trans/ation] 

Contribution of Foodgrains by States 
in Central Pool 

305. SHRI PHOOL CHAND VERMA: 
SHRI JAGMEET SINGH SRAR: 

Will the Minister of FOOD be pleased to 
state: 

(a) the quantity of each foodgrain stocked 
by the Govemment during 1993-94; 

(b) the details of the contribution of 
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foodgrains made by each state in the Central 
Pool; 

(c) whether the Union Government pro-
pose to give some incentive to the States which 
have made maximum contribution in the Central 
pool; and 

(d) ifso. the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI) (a) 
The following quantities of wheat. rice and 
coarsegrains were stocked in the Central Pool 
ason 1.4.1993:-

{In lakh tonnes) 
.~----------------.------ -~-

Wheat Rice Coarsegrains Total 

27.39 99.31 

(b) A statement showing quantities of food 
(Jrctins (wheat. nce and coarsegrains) (State-
'Vise) procured for Central Poolason 16.7.1993 
during the current respective kharif and labi 
'lurketinC) seasons IS attached. 

126.70 

(c) No SIr. No sllch prr'posal I:, umi(' , 
consideration of the Government 

Id) Does nol anse. 
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[English] 

Export of Good Quality of Rice 

306. SHRI C.P.MUDALAGIRIYAPPA: Will 
the Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLlC,DISTRIBUTION be 
pleased to state: 

(a) whether the good quality of rice supplied 
to Fair Price Shops is not being supplied to the 
consumers; 

(b) whether good quality of rice meant for 
PDS is being sent out-side the country; and 

(c) if so, the corrective measure proposed 
to betaken by the Government in this regard? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTEROFSTATEINTHEMINISTRYOF 
COMMERCE (SHRI KAMALUDDIN AHMED): 
(a): No, Sir. Only rice conforming to specifica-
tions laid down by the Govemment and conform-
ing to provisions of the Prevention of Food 
Adulteration Act (PFA Act) are issued by the 
Food Corporation of India to the State/UTs. 
However, in such a vast operation where more 

. than nine milliontonnes of rice (1992-93) are 
distributed annually, some shortcomings and 
malparctices cannot be ruled out altogether. 

(b): No, Sir. 

(c): Doesnotanse. 

Surprise Visit on F.P .S, 

307. SHRI AMAR ROYPRADHAN: Will 
the Ministerof CIVIL SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether surprise visits on Fair price 
Shops in Delhi/New Delhi were made during the 
last six months; 

(b) if so, the number and location of Fair I 

Price Shops Visited: 

(c) the number and locations ofthose FPS 
where irregularities in the supply of rationed 
articles have been noticed; and 

(d) the action taken against such Fairprice 
Shops till date? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
(a)to (d); The information is being collected and 
will be laidonthe Table of the House. 

promotion of Sports ~t Schools level 

308. SHRIMATI KRISHNENDRA 
KAUE(DEEPA): Will the Ministerof HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the amount likely to be spent during 
1993-94 to promote sports in Rajasthan at school 
level; 

(b) whether the Government propose to 
allocate more funds to the State for the said 
purpose; and 

(c) the number of students likely to be 
benefited in Rajasthal)? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMEN¥OF YOUTH AFFAIRS 
AND SPORTS) AND MINISTER OF STATE IN 
THE MINISTRYOF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): (a) to (c) No 
state-wise allocation for promotion of sports at 
School level is made. However, under the 
scheme of Grants for creation of sp'orts Infra-
structullJ, plus 2 schools are eligible for grants 
uptoRs. 1.00lakhfordevelopmentof play field 
and skatinf rinks. Under another scheme of 
Grants toRural Schools, a lump sum grant of Rs. 
1 .00 lakh can be given to one Rural School in 
each block for development of play ground and 
purohase of non-consumablE-.: sports equipment. 
Cfittral assistance underthe above mentioned 
sthemes is admissible to Rajasthan State also 
for the year 1993-94. 
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Secondary/Higher Secondary Schools 
which win District level Championships or Tour-
naments in the specified disciplines 5 for boys 
and4 for girls are entitled to Cash Awards Rs. 
7000/- forfirstposition and Rs. 3000/- forsecond 
position. Thus in each district a maximum of Rs. 
90,000/- is awarded in each year to winning 
schools. 

[ T rans/ation] 

Foodgrains Stock in Uttar pradesh 
Godowns 

309. SHRI ASHT BHUJA PRASAD 
SHUKLA: Will the Ministerof FOOD be pleased 

Commodity Ason 
30.6.92 

Rice 7:32 

Wheat 4.43 

to state: 

(a) the total stock offoodgrains in the Food 
Corporation of India godowns of Uttar Pradesh 
in June, 1992ascomparedtothe stocks during 
the past two year; and 

(b) the target fixed for the storage of 
foodgrains forthe current year? 

THEMINSTEROFSTATEOFTHEMIN-
ISTRYOF FOOD(SHRI KALP NATH RAI): (a) 
The following stock of wheat and rice were 
available as on 30.6.92, 30.6.91 &30.6.90with 
Food Corporation of India in Uttar Pradesh:.-

(/n /akh tonnes) 

As on As on 
30.6.91 30.6.90 

10.02 6.81 

5.80 14.33 

Total 11.75 15.82 21.14 

(b) Foodgrains are stored in Food Corpora-
tion of India godowns depending upon the pro-
curement and inter-state movement and hence 
no targetfor storage offoodgrains is fixed. 

World bank Assistance to States for 
Agricultural Development 

310. SHRI GIRDHARRi LAL 
BHARGAVA: 

SHRI NURUL ISLAM: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether some State Govemments have 
requested Union Government for arranging 
World bank Loan to establish laboratories for 
conducting soil test and developing high yield-
ing, disease resistant seeds at block level in 

their respective States; 

(b) if so, the details thereof: and 

(c) the reaction of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM); (a)to (c): No such proposal has been 
received by this Ministry from any State Gov-
emment. 

Participation in oAfian Wrestling 
Championship 

311. SHRI CHET AN P.S.CHAUHAN: Will 
the Minister of HUMAN RESOURCE DEVEL-
0pMENT be pleased to state: 
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(a) whetherthe Indian wrestlers. who went 
totake part in Asian FreeStyle Wrestling Cham-
pionship, could not reach the venue i.e. mangolia 
and returned Delhi via Hong-kong and China; 

(b) if so, the reasons therefor: 

(c) the action taken against the officers 
responsible therefor; and 

(d) the precautions taken to prevent the 
recurrence of such incidents in future? 

THE MINSTER OF STATE IN THE MIN-
ISTRYOFHUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) AND MINSTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK) (a) Yes, Sir. 
The wrestling team had to come back to Delhi 
from Hong-Kong. 

(b) Non-Availability of seats on the sector 
Hong-Kong-Beijing-Ulan Bator (Mangolia). 

(c) & (d) Responsibilityforthe Indian Wres-
tlers not reaching the venue of the competition 
did not lie with the officers of the department but 
with the Wrestling Federation of India who had 
undertaken to have the tickets confirmed. 

The Department of Youth Affairs and sports 
has undertaken discussion with Federations on 
better management practices including a sug-
gestion to appoint a team managerfor a fixed 
longterm. 

[English] 

Lakshmikantapurto Namkhana 
Railway line 

312. SHRI RADHIKA RANJAN 
PRAMANIK: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the time by which the Railway line from 

Lakshnmikantapurto Namkhana underSealdah 
division in West Bengal is likely to be com-
pleted; 

(b) whether there is any proposalto extend 
this line from Namkhana to Frazengange, a 
coastal tourist centre; 

(c) ifso. the details thereof: and 

(d) if not, the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOF RAILWAYS (SHRI K.C. LENKA) (a) 
During the 8th Five Year F'lan 

(b) No. Sir. 

(c) Does notarise. 

(d) Constraint of resources. 

HaksarCommittee Recommendations 
on Akademies 

313. SHRIMATI SURYAKANTA 
PATIL: 

SHRI RAM NAIK 

WilitheMlnlsterofHUMANRESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have taken 
any decision on the recommendations of the 
haksar Committee appointed to review the work-
ing of the Sahitya Akademi, Lalit Kala Akademi, 
Sangeet NatakAkademi and the National School 
of Drama; and 

(b) if so, the details thereof. Akademl-wise 
and about the School? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) and (b) The matter is engaging the 
attention of the Government. 
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Prices of Essential Commodities 

314. SHRI GABHAJI MANGAJI 
THAKORE: Will the Minister of CIVIL SUP-
PLIES, CONSUMERS AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to state: 

(a) whether the prices of the items being 
sold through the public Distribution system have 
been raised during the currentfinancial year; 

(b) if so, the items of which the prices were 
raised during 1992-93 and the percentage of 
Increase made; 

(c) whether afterthe announcement ofthis 
price, the prices of essential commodities have 
also Increased in open market; and 

(d) if so, the reacllon ofthe Government in 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTEROFSTATEINTHEMINISTRYOF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
: (a) and (b): The details regarding revision of 
Central Issue prices (CIP) of Public distribution 
system (PDS) commodities during 1992-93are 
given in the attached statement 

(c) and (d); Variations in the open market 
prices of essential commodities cannot be nec-
essarily attributed to the revision of Central 
Issue Prices of PDS commodities. The prices 
offoodgrains in the open market during February 
to April, 1993 were lower than the prices that 
prevailed during the corresponding period last 
year. However, Govemment regularly monitors 
the prices and availability of essenllal com-
modities for initiating appropriate action, for 
containing the rise in prises. 
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[English] 
Sambalpur Division 

315. DR. KRUPASINDHU BHO!: Will the 
Minister of RA I L WAYS be pleased to state: 

(a) the steps taken by the Governmentto 
make Sambalpur a full-fledged Railway Divi-
sion; 

(b) the amount earmarked under various 
schemes to achieve the above objectived; 

(c) the time limit fixed for completion of the 
above project; and 

(d) measures being taken for its comple-
tion as per schedule? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA) (a) 
to (d) : The work of setting up a new Division at 
Sambalpur is planned such that the final phase 
synchronizes with the opening of the new rail-
way line from Sambalpurto Talcher (172 Kms) 
which is currently slated for completion by Dec. 
'95 subjectto availability of requisite funds. For 
creation of infrastructure at Sambalpur, the 
Govemment have already sanctioned estimates 
totalling Rs. 9.44crores. 

Close monitoring of the project is being 
done to ensure speedy creation ofthe Division. 
Necessary action has also been taken for mak-
ing available requisite funds as and when re-
quired. 

[T rans/ation) 

Conversion of Rajkot - Veraval and 
Shuj - kandla Railway Lines 

316. SHRIMATI BHAVNA 
CHIKHALlA: 

SHRI CHHITUBHAI GAM IT: 

Will the Minister of RAILWA YS be pleased 
to state: 

(a) whether the project for conversion of 
Rajkot-VeravaJ and Bhuj-KandiaTailway lines 
into broad gauge has ~en approved by the 
Govemment; 

(b) if so, the estimated costthereof and the 
time schedule fixed for completion of the projects; 
am 

(c) if not, the reasons therefor? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS(SHRI K.C.LENKA) (a) 
The conversion of Rajkot - Veraval is included 
in the first phase of the Action Plan for Gauge 
Conversion approved by the Govemment. Bhuj-
Kandla will be considered in the next phase. 

(b) The conversion of Rajkot-Veraval is 
likely to be taken up in the 8th Five year plan 
period. The estimated cost at present day rates 
would be about Rs. 95 crores. 

(c) Does notarise. 

Project Funded by ICSSR 

317. SHRI JANARDAN MISRA: Will the 
Ministerof HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the number of projects funded by the 
Indian Council of social Science Research dur-
ing the last three years; 

(b) the number of projects out them com-
pleted so far; 

(c) whether the majority of the projects 
have not been completed inspite advance pay-
ments having been made by the council: 

(d) if not. the reasons therefor; and 

(e) the corrective steps taken by the Gov-
emment in the mater? 

THE mJ-LJTY MINISTER IN THE MINIS-
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TER OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a)to(d): Accordingtotheinformation 
furnished by ICSSR. 194 research projects 
were approved by the Council during the last 
three years, i.e. 1990-91 to 1992-93. Out of these 
23 research projects have been completed so 
far. Since projects are normally sanctioned for 
a period covering not more than two years, the 
projects sanctioned during 1991-92 & 1992-93 
are on-going projects. Though sanctioned dur-
Ing the period from 1990-93, majority of the 
sanctioned projects are on-going and. therefore, 
no final reports are due from the project authori-
ties. According to ICSSR Research Grants 
Rules. payments to the project authorities are 
made on feceipt of quarterly/six-monthly 
progress report and statement of expenditure. 
duty certified by the project directors/Institution 
of affiliation. 

(e) : Does not arise. 

(English] 

Train Services in Gujarat 

318. SHRI CHANDRESWH PATEL: Will 
the Minlsterof RAILWAYS be pleased to state: 

(a) whether he has received letters and 
representations from various organisations and 
members of parliament regarding extention of 
long route trains upto Okha. Porbandar and other 
railway !?sues of Jamnagar. Rajkot, Okha. 
Dwarka. Porbandar of Rajkot and Bhavnagar 
Divisions of Western Railwaysduring 1992 and 
1993: 

(b) ifso, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C.LENKA) (a) 
and (b) ; Letters/representations were received 
;rom S/Shri Somjibhai Damor, Harin Pathak, 

Viren J.Shah, Pramod Mahajan, Chimanbhai 
Mehta, Sarada Mohsanty, Digvijay Singh, 
Chandresh Patel, Shivlalbhai N.Vekaria, L.K. 
Advani. Rajubhai A. Parmar and Smt. Dipika H. 
Topiwala, Smt. Bhavna Chikhalia. Smt. Mira 
Das. MPs; Shri Shashikant Lakhani-Minister/ 
Govt. of Gujarat; Shri Raghavji H. Patel, MLA; 
Shri Bharat Kumar M.Odedra. ex. MP; Shri 
M.K.Baloch of Jamnagar: Jamnagar Region 
passengers' Asspciation: RaJkot Chamber of 
Commerce; Porbandar Chanber of Commerce: 
Gujarat Chamber of Commerce: Shri Hiralal 
Chandulal Pattharvala of Ankleshwar and Shri 
Khusaldas Shanti Lal parekh of porbandar. 

(c) Each demand was duly examined hav-
Ing regard to traffic justification. operational 
feasibility, availability of resources etc. and 
wherever justified and feasible. the demands 
have been accepted and Implemented. 

[ T rans/ation] 

Electrification of Railway Lines in Punjab 

319. SHRIJAGMEETSINGH BRAR: Will 
the Ministerof RAILWA YS be pleased to state: 

(a) whether the Government propose to 
electrify railway routes in PunJab to accelerate 
the speed of trains; and 

(b) ifso, the routes proposed to be electri-
fiedduring1993--94? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C LENKA) 
:(a)and (b) The work of electrification of Delhl-
Ludhiana section. of which Ambala-Ludhiana 
portion falls in PunJab. is at present in progress 
and is scheduled for completion by March, 97: 

[Eng/ish] 

Evaluation of Total Literacy 

320. SHRI BIJOY KRISHNA HANDIQUE 
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• Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether there is any controversy on 
evaluation norms fordeclaring particular area 
totally literate by National Literacy Mission; 

(b) if so. whether the government propose 
to lay down a uniform norms to evaluate total 
literacy. 

(c) if so the details thereof; and 

(d) the follow up measures being taken to 
assess functional literacy among the learners? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA). (a) No, Sir. The norms for conducting 
"valuation of total literacy campaigns have been 
lelld down in the Report of the expert Group 
constituted forthe purpose by the National Lit-
,',racy MIssion. According to these norms. It IS 
necessary for 80~o of the target group of leamers 
In the speCified age group to achieve 70% ofthe 
marks In aggregate In a testlo be administered 
for the purpose. 

(b).(c)and(d) Do n~tanse.However.an 
Expert group has been set up forstatus-{;um-
Impact evaluation of literacy campaigns which 
will go Into the qualitative aspects of the 
prQgramme. 

Fel Godown at Karimganj 

321. SHRI KABINDRA PURKAY ASTHA. 
Will the Minister of FOOD be pleased to state. 

(a) whether the government propose to 
construct F. C.I. godown at KarirnganJ: 

(b) it so. the capacity thereof: 

(C) the lime by which the construclion work 
IS likely to be started: and 

(d) if, not, the reasons therefor? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF THE FOOD (SHRI KALP NATH 
RAI) (a) No, Sir. 

(b)and(c) Do not arise. 

(d) Karimganj is a district in Assam where 
Foodcorporatlon of India is already having total 
hiredcapacityof 2570 Metric tonnes. (480 Met-
ric tonnes state Govement 2090 Metric tonnes 
Private parties as on 1. 6. 1993). The Karimgan) 
Town is highlyf~roneandthe utilisation of 
the existing hired capacity remain slow. There-
fore, food Corporation of India has no proposals 
to construct any godown capacity In Karimganl. 

Preparations for south West Monsoon 

322. SHRI BOLLA BULLI RAMAJAH : 
DR. D. VENKATESWARARAO 

Will the Minister of AGRICULTURE be 
pleased to state' 

(a) whelherlhe government called a con-
ferenceof Rehef Commissioners of State Gov-
ernments and Union Territories to make ad-
equate preparations for current South West 
Monsoon: and 

(b) If so. the main Issues discussed In the 
conference and the outcome thereof'! 

THEMINISTEROFSTATEIN THEMIN-
ISTRY OF AGRICULTURE (SARI ARVIND 
NET AM): (a) and (b) The conterence of Relief 
Commissioners of States and Union T erntones 
held on 7th June. 1993in New Delhi reviewed the 
preparedness in the country to face any conlin-
geney anslng out of South West Monsoon 1993. 
The main Issues discussed In the conference 
related to the review of the natural calamities In 
the country during 1992-93. preparedness for 
floods I droughts dunng the south Wpst [\.1011-

soon 1993 and review of operation ot Calamity 
Relief Fund. The main action points anslng out 
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ofthe deliberations of the conference related to 
improved disaster mitigation measures, updat-
ing of State relief code / manuals and manage-
ments capabilities of relief administrati~n, di-
saster Governmental organisations in the field 
of natural disaster management. The confer-
ence also recommended preparation ofthe ac-
tion plan to provide the frame workfortimely and 
effective response to different disasters. 

NewVariety of Mango 

324. SHRI PRITHVIRAJ D. CHAVAN: Will 
the MINISTER OF AGRICUL TURE be pleased 
tostate: 

(a) Whether agricultural scientists of 
Konkan Krishi Vidhyapeeth have developed a 
new strain of seedless mango, the first of its kind 
in the world; 

(b) if so, the details thereof: and 

(c) the steps proposed to be taken by the 
government to commercially exploit the said 
research for horticultural development of the 
country? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFNON-CONVENTIONALENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA MUMAR) (a) Yes, Sir. 

(b) and (c) The seedless mango hybrid 
named"SINDHU"hasbeendevelopedSindhu 
will be tested under all India Coordinated Re-
search Project on sul:>-tropical fruits at different 
centres in thecountryforits performance before 
it could be recommended for commercial ex-
ploitation. 

[ T rans/ation] 

Changes in syllabus 

325. SHRI TEJ NARA YAN SINGH: Will 
the Minister of HUMAN RESOURCE DEVEL-

OPMENTbepleasedtostate: 

(a) the number oftimes the syllabus under 
10+2 pattern has been changed since the incep-
tion of the New Education Policy; 

(b) the reasons for such frequent changes; 

(c) whether frequent changes of syllabus 
are causing anxiety amongst the students about 
their performance; and 

(d) if so, whether government propose to 
stop such frequent changes in the syllabi? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RE8_OUR.CE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA) (a) Thesyllabls framed by the NCERT 
after the adoption of the national Policy on 
Education, 1986 have not been changed. 

(b)to(d) Does not anse. 

[English] 

Manufacture and Sale of Spurious Goods 

326. SHRI";EEWAN SHARMA: Will the 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state : 

(a) whetherthere is any proposal to declare 
the manufacture and sale of spurious goods as 
congnisable offence; 

(b) if so, the details there'of; 

(c) whether the Associated Chambers 
Commerce and Industry of India (ASSOCHAM) 
has also demanded such step; and 

(d) if so, the steps taken by the Government 
in this regard? . 

THE MINISTER OF STATE IN THE MIN-
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ISTRY OF CIVIL SUPPLIES, CONSUMER consumers for direct consumption. 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTEROFSTATEINTHEMINISTRYOF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
(a) and (b) There are an umber of legislations 
such as Drugs and cosmetics Act, 1940; Bureau 
of I ndian Standards Act, 1986; Trade and Mer-
chandise Marks Act, 1958, etc. which deal with 
SpUriOUS and misbranded goods. there is no 
proposal with this Ministry to declare the manu-
facture and sale of spurious goods as cognisable 
offence; 

(c) and (d) Recently ASSOCHAM con-
ducted a Workshop on .. Role of business in 
Consumer Awareness" where the subject of 
manufacture and sale of spurious goods was 
also discussed. The paper contains a sugges-
tion to make manufacture and sale of spurious 
goods as a cognizable offence. 

Curb on Use of edible Oils in Vanaspati 

327. SHRI MANORANJAN BHAKTA: Will 
the MinisterofCIVILSUPPLlES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether the Govemment propose to lift 
curbs on use of edible oils in the manufacture of 
Vanaspati; and 

(b) If so, the reasons with details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMERS 
AFFAIRSANDPUBLlCDISTRIBUTIONAND 
MINISTEROFSTATEINTHEMINISTRYOF 
COMMERCE (SHRI KAMALUI)DIN AHMED) 
(a) and (b) : A large number of edible oils are 
allowed if) the manufacture of vanaspati. As a 
matter pf policy certain major oils like groundnut 
oil, mustard oil which are as such popular for 
direct consumption are not normally allowed in 
the manufacture of vanaspati. The primary ob-
Jective behind this policy IS to promote develop-
mentofn()f)--{;Ql1ventionaloilsthroughvanaspati 
route as these oils are not preferred by the 

'Mangla Express. 

328. SHRI P. C. THOMAS: 
SHRI M. RAMANNA RAI: 

Will the MINISTER OF RAILWAYS be 
pleased to state: 

(a) whether the passenger amenities like 
seats, supply of electricity, drinking wa~er and 
catering services in newly introduced Mangla 
express are inadequate: 

(b) if so, the reasons therefor; and 

(c) the action proposed to be taken in this 
regard. 

THEMINISTEROFSTATEJNTHEMIN-
ISTRY OF RAILWAYS (Sf-!RI K. C. LENKA): 
(a)No,Sir. 

(b) and (c) Do notarise. 

[T mnslation] 

Fallin Production of Sugar 

329. SHRI SIMON MARANDI : 
SHRI SHIVRAJ SINGH 
CHAUHAN: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether there is a steep fall in the 
production sugar during the last eight months; 

(b) if so. the details of the fall in sugar 
production andthetotal sugar productIOn State----
wise 

(c) the action taken by the government to 
accelerate sugar production dunng the cum,nt 
year and the re~LJlts thereof' 
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(d) the details of the increase made in the 
price of sugar since January, 1993 till date and 
its effect on levy sugar; and 

(e) whetherthe government is considering 
to modernize the different sick sugar mills and 
revive all the sugar mills of Bihar and if so, the 
details thereof and if not. the reasons therefor? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): (a) 
and b): Yes, Sir. Sugar production as on 30. 6. 
1993 aggregated to 104. B21akhs tonnes as 
against 130. 761akh tonnes on the same date in 
the last season, thereby showing a decline of 
25. 941akh tonnes. The State-wise details are 
attached the Statement. 

(c):-The Government have intimated the 
following measures to improve the level of sugar 
production in the country :-

(i) Additional production of sugarfacto-
ries during the period Its January, 
1993 to 30th April 1 993 over the cor-
responding period during 1991-92 
season, would be entitled to BO% 
freesalse quota, as against the normal 
60%. 

( II ) Factories imdertalong sigar [produc-
tion during the late crushing period, i. 
e.lstMayt031 stJuly, 1993, wouldbe 
entitled to higherfressabile quota of 
72% as against normal 60%. 

(iii) The statutory Minimum Price (SMP 

OFSUGARCANEFORTHECU~ 

RENT 1992-93 season has been 
increased to Rs. 31 per quintal, liked 
to a basic recovery of 8. 5%, with 
proportionate premium for every O. 
1 % increase in recovery above that 
level. An advance announcement of 
statutory Minimum Price of Rs. 32. 50 
per quintal. linkeds to a basic recov-
eryofB.5%hasbeenmadefor1993-
94 season. 

(iv) the ratio oflevy to freesale sugar has 
been revised to 40: 60 for 1992-93 
season. as against 45: 55 earlier. 

(v) zone-wise ex-factory prices of levy 
sugar have been notified with refer-
ence to the increased SMP of Rs. 31 
perquintal for 1992-93season. 

(vi) The Incentive Scheme for new sugar 
factories and expansion projects has 
been suitably revised. 

(d): -the retail issue price of levy sugar 
was increased from Rs. 6. 90 per Kg. to RS.8. 
30 per Kg. with effect from 17th February. 1993. 

(e) Sick sugar mills have to themselves 
prepare schemes for rehabilitation 
modernisation and get them approved by the 
financial institutions. Financial assistance is 
also available from the Sugar Developmentfund • 
for such rehabilitation/ modernisation schemes, 
subject to their fulfilling the conditions laid down. 
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Traveling on RoofsofTrains 

330. SHRI LAXMI NARAIN MANI 
TRIPATHY: Will the Ml~lSTER OF RAIL-
WAYS be pleased to state: 

(aO the number of passengers died while 
traveling on the rooftops oftrainsduring thelast 
six months in each zone; and 

(b) the action takentocurbsuch traveling? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOFRAILWAYS(SHRIK.C.LENKA)(a) 
Information is being collected and will be laid on 
the Table of the Sabha. 

(b) Measures to prevent and discourage 
travelling on roofs of the trains include exhibition 
of notices and poster at station premises; 
annoncements through public addr~ system 
a t important Railway stations highlighting the 
dangers of rooftravelling; check by These and 
prosecLrtion by R[F/GRP of pffemders detected 
during raids/ checks. capacity is also aug-
mented to the extent possible by providing ad-
ditional coached or running additional trains 
when there is extra demand for accommodation 
on trais during festivals etc. 

Godhra-Maksi Railway line 

331.SHRISURAJBHANUSOLANKI;WiII 
the MINISTER OF RAILWAYS be pleased to 
state: 

(a) the progress of work on the godhra-
Maksi railway line 

(b) the estimated cost ofthisprojectandthe 
t!me by which it is likely to be completed: and 

(c) the details of the expenditure incurred 
so fartht:1reon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA) (a) 

: to (c): Theis work is being executed in a phased 
mannerlnthefirstphase, wOrkofDewas-Maksi 
has been taken up. As on 30. 6. 93, 36%ofthe 
Workondew~aksi portion of the project had 
been completed. Estimated cost of this sector is 
Rs. 26. 99 crores which is expected to com-
pletedby 1995-96. AsumofapproximatelyRs. 
14.84 crores has been spent upto June, 1993. 

[Eng/ish] 

Railway Une From Mysorto Arasikere 

332. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any survey has been con-
ducted for laying a broadgauge railway line 
between Mysore and Arasikere; 

(bO if so, the estimated cost olthe above 
project; 

(c) whether the Government have ear-
marked any funds for this railway line during 
1002-00; 

(d) if so, the details thereof; and 

(e) if not, the time by which the project is 
likely to be taken up for construction? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA) (a) 
: Yes, Sir. in 1984. 

(b) Approximate estimated conversion cost 
at current price will be about Rs. 100 crores. 

(c) NO,sir. the work has not been approved 
so tar. 

(d) does not arise. 

(e) Will be considered for being taken up in 
the 9th Five Year Plan. 
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[T ransiationj 

Setting up of Retail Sale Centres and 
Purchase Centres 

33. SHRI SHIVARJ SINGH CHUHAN : 
WilitheMinisterofAGRICULTUREbepleased 
to state : 

(a) whetherthe Madhya Pradesh Govern-
ment has requested the national cooperative 
Development Corporation for providing centres 
ofthe Horticufiure Producers Copperative Mar-
keting and Processing Society Ltd.: 

(b) if so, the quantum of assistance pro-
vided by the National Cooperative Development 
Corporation during 1992-93 

(c) the details of the retail sale and pur-
chase centres proposed to be set up during the 
current yearin Madhy Pradesh? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM) (a) No, Sir. The National cooperative 
Development Corporation (NCDC) has Not re-
ceived such a proposal from the Government of 
Madhya Pradesh. 

(b) Does not arise 

(c) Ten retail sale and purchase centres are 
proposed to be completed inthecurrentfinancial 
year by the Indore Phalsag BhajiBeej Utl;ladak 
Avam Vipnan Sahakari Sanstha maryadit; Indor, 
for which the National CooperatIve Develop-
ment Corporation (NCDC) has sanctioned fi-
nancialassistanceofRs. 11.00lakhsin 1992-
93 through the State Government. 

Railway Line from Bhsawal to Indore 

334.SHRIRAMESHWARPATIDAR:Wili 
the Minister of Railways be pleased to state: 

(a) whether there is any proposal to carry 
out survey for laying a new railway line from 

BI1usawal (Maharashtra) to Indore (M. P.) AND 

(b) ifso, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA)(a) 
:No,Sir. 

(b) Does not arise. 

Exclusion of Basmati Rice from Essential 
commodities Act 

335. SHRI SHYAM BIHARI MISHRA: Will 
the Minister of CIVIL SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state. 

(a) whether there is any proposal to exclude 
Basmati rice from the list of commodities under 
the Essential commodIties Act. 1955: and 

(b) if so, the detaIls thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES. CONSUMERS 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE INTHE MINISTRYOF 
COMMERCE (SHRI KAMAL UDDIN AHMED) 
: (a) No, Sir. 

(b) Question does not arise. 

National committee on Women: 

336. SHRI JAGAT VIR SINGH ORONA: 
Will the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the United Nations has re-
quested the constitution of a National Commit-
tee on Women forthe proposed Beijing Confer-
ence in 1995: 

(b) if so, whether much Committee has 
been constituted by the government: 
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(c) if so, the details thereof; and 

(d) if not, the reasons therefor the the time 
by which it is proposed to constitute a Commit-
tee atthe national and State levels? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF WOMEN AND 
CHILD DEVELOPMENT) (SHRIMATI 
BAS AVA RAJESHWARI) (a) Yes. Sir. 

Ib) to (d) constitution of a National 
Proparatory Committee, atthe Central level. for 
the WorldWomen'sconference in 1995 is under 
conSideration of the Government. 

[English] 

National commission on Women 

337. PROF. UMMAREDDY 
VENKATESWARLU Willthe MlnisterofHU-
MAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the response from the National 
Commission on women to look into complaints 
of women is very slow: 

Ib) if so. the reasons therefor: and 

(c) the stops being taken to improved the 
funclionlng of the Commission? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF WOMEN AND 
CHILD DEVELOPtvIENT) (SHRIMATI 
RASAVA RAJESHWARI): (a) No, Sir. 

(b) and(c) Does not arise. 

[ Translation] 

Increase in Price of Sugarcane 

338. SHRI GAYA PRASAD KORI: Will the 

MINISTEROFFOOD bepleasedtostate: 

(a) the details of additional revenue to be 
eamed by the sugar mills during 1993-94 vis-
a-vis 1991-92 and 1992-93 as a result of 
decontrol of molasses; 

(b) whether the Government propose to 
increase the sugarcane prices after the decon-
trol of molasses with a view to benefit the 
farmers: and 

(c) if so. the likely prices of sugarcane 
during the year 1993-94 vis-a-vis the year 
1991-B2and 1992--93? 

THE MINISTER OFSTATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI) :(a) 
Market forces will take some time to settle down 
and as such It is not possible at presentto make 
any estimate of the additional revenue likely to 
be earned by the sugar mills dUring the next 
season. 

(b) The Central governrnent only fixes the 
Statutory Minimum Price of sugarcane. The 
farmers are generally paid according to cane 
prices determined by the State Governments. 

(c) TheStatutoryMinimum Price of sugar-
cane lor the season 1993-94 has Cllready been 
announced In advance at Rs. 320. SO per qUintal 
linked to a baSIC recovery 01 8. 5° o. The Statutory 
Minimum Price 01 sugarcane lor 1991-92 sea-
son was Rs. 26/-per quintal and lorthe season 

. 1992-93. it was Rs. 31/- peer quintal. both 
linkedto a basic recovery of 8.50 0. 

Poaching of Wild Animals in Bihar 

339. SHRIRAMTAHALCHOUDHARY: 
SHRI LAL BABU RAY: 

Will the MINISTER OF ENVIRONMENT 
AND FORESTS be pleased to stale: 

(a) whether incidents of illegal hunting of 
wild animals in Biharhave come to the notice of 
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and Army is also taken in apprehending 
the poachers and illegal traders. 

the Government during the last 9Jle year; 

(b) if so, the details thereof; 

(c) whether the government have formu-
lated any scheme 4>rcombating illegal hunting 
of wild animals; and 

(d) if so, the details thereof? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF ENVIRONMENT & FORESTS 
(SHRI KAMAL NATH) (a) No special reports 
have been received by the Central Government 
from the Government of Bihar reporting inci-
dents of illegal hunting of wild animals in the 
State during the last one year. 

(b) Does not arise. 

(c) and (d) The steps taken by the Govem-
mentto check poaching I killing of wild animals 
in the States are as under: 

(i) Hunting of Scheduled wild animals has-
been banned by law. 

(i i) Central assistance is provided to State 
UT Governments for strengthening anti 
poaching infrastructure. 

(iii) A network of Wildlife Sanctuaries and 
Nationa: Parkstlas been set up for con-
servation of wild flora and fauna. Finan-
cial assistance is provided by the Cen-
tral Governmentfordevelopment of na-
tional parks and sanctuatries, on request 
from the State Governments. 

(iv) Special schemes for protection and con-
servation oftigers, elephants and rhinos 
have been implemented. 

(v) Raids are carried out by the Wildlife 
Authorities whenever information of iIIe-
gal trading in wild animals reaches them. 

(vi) CooperationofPolice,CostGuard,BSF. 

(vi i) Internationaitrade in endangered spe-
cies of animals and articles made thereof , 
is regulated underthe provisions of the 
Convention on International Trade in 
Endangered Species of Wild Fauna and 
Flora (CITES). 

Transportation of Seeds 

340. SHRIMATI SUMITRA MAHAJAN : 
Will the MINISTER OF AGRICULTURE be 
pleased to state : 

(a) whether Government provide subsidy 
to some States forthe transportation of seeds; 

(b) ifso, the States which have been pro-
vided the subsidy: 

(c) whether Govemment has fixed any 
criteria for States who want to seek subsidy on 
transportation of seeds: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL TURE(SHRI S. 
KRISHNA KUMAR) :(a) and (b) The North 
Eastern States including Sikkim, are provided 
subsidy fortransportation of seeds. 

(c) No, Sir. 

(d) Does notarise. 

[English] 

Setting up of New Sugar Mills in 
Maharashtra 

341. SHRI SANDIPAN BHEGWAN B. 
THORAT : Will the MINISTER OF FOOD be 
pleased to state: 
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(a) the total number of sick sugar mills at 
present, State-wise and particularly in 
Maharashtra: 

(b) the steps taken by Union Government 
to revise those sugar mills with Central assis-
tance. State--wlse: 

(c) the number of applications received 
from Maharashtra for setting up of new sugar 
mills during 1992-93 and the number out of them 
cleared so far: 

(d) whether any letter of intent exclusively 
for SC/ST communities has been issued In the 
cooperative sector in Maharashtra: and 

(e) it not the reasons therefor? 

THEMINISTEROFSTATEOFTHEMIN-
ISTAY OF FOOD (SHRI KALP NATH RAI): (a) 
Under the provlsionsotthe Sick Industrial Com-
panies (Special Provisions) Act. 1985 compa-
nies which become sick have to be referred to 

the Board for Industrial and Financial 
Aeconstruction(BIFA). These provisions have 
been extended to cover Government compa-
nies also. The State-wise list of sick sugar 
mills registered with BI FR. as on 30-&-1993, 
including those in Maharashtra. is given in the 
attached Statement. 

(b) Sugar Mills have to themselves pre-
pare schemes for rehabilitation modernisation 
and get them approved by the financial institu-
tions. Financial assistance is also available 
from the Sugar Development Fund (SDF) for 
such rehabilitationl moderni$ation schemes, 
subject to their fulfilling of the. 

(C) Two application have been received 
from Maharashtra for setting up of new sugar 
mills during 1992-93 season. These applica-
tions are under consideration. 

(d) No. Sir. 

(e) Does notarise. 
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Damage caused to Marine Ufe by 011 involving ships. it is proposed to put up' a pro-

Leakage" posaItothe International Maritime Organisation 
for eStablishing a proper routing system in the 

342. SHRI HARISH NARAYAN PRABHU Malacca Strait, which is a congested intema-
ZANTYE: Will the MINISTER OF ENVIRON- tionalpassage. 
MENT AND FORESTS be pleased to slate : 

(a) the damage caused to marine life as a 
result of oil leakage into the sea as estimated by 
muliti disciplinary force during the last two 
years; and 

(b) the preventive steps takenI proposed to 
be taken to minimize such losses in future? 

THE MINISTEROFSTATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 

. (SHRI KAMALNATH): (a)Consequenttooil 
spill at Bombay High on 17th May, 1993 due to 
rupture of pipeline, preliminary studies carried 
out by National Institute of Oceanography have 
indicated some adverse effects on zooplankton 
and photosynthetic production. Nofish Mortality 
was recordedthough somefishes were reported 
to be tinted. continuous monitoring along the 
western coast is in progress and the report is 
expected shortly. 

As a result of the collision between a Dan-
ish SuperT anker"Mearsk Navigator" andJapa-
neseship'SankHonour'on21stJanuary,1993 
at sea north of "Sumatra, there was oil leakage 
and the slick drifted into Indian waters near 
Andaman islands. National Institute of Ocean-
ography has conducted acruise of the affected 
area and the second cruise is expected in Sep-
tember. 1993 to study the effects on marine life 
and assess the damages. Apart from these 
incidents, no significant damage to marine life 
has been reported due to oil leakage duringthe 
last two years by other spills. 

(b) In order to minimize the damages to the 
marine life. efforts are made with the help of 
multi-support vessels and aircraft 10 cOfllrol 
and disperse the oU slick. whatever it is noticed 
For prevention of oil teakagedue to accidents 

For prevention of oil leakage from pipes. 
emphasis is laid on better maintenance, work 
practices and formulation of Disaster Manage-
ment Plan on the basis of risk analysis. 

[ Translation] 

Fair Price Shops 

343. SHRI MAHESH KANODIA: Willthe 
Minister of CIVIL SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) the number of Fair Price Shops in the 
country, State-wise; and 

(b) the percentage of the population out of 
the total population of the country to whorne 
ration is supplied from these Fair Price Shops? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTEROFSTATEINTHEMINISTRYOF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
:(a) and (b): The State wise number ofFairPrice 
Shops (FPSs) in the country as on 31 st March. 
1992 is given in the attached Statement. As pet 
the present policy of Central Government. the 
Public Distribution System (PDS) is universaJ 
in character and the entire population of the 
country is entitled to the benefits of PDS 
However. the responsibilityforimplementatior 
of the PDS. including issue of ration cards 
fixation of scales of issue etc. is that of the Stak 
governments. It is not possible to precise!) 
estimatethePercentageofpopulationa~ 
drawing PDS commodities from Fair PricE 
Shops all overthe country. 
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NUMBER OF FAIR PRICE SHOPS IN THE COUNTRY AS ON 31. 3.1992. 

STATE/UP No. of Fair Price Shops 

Andhra Pradesh 37257 

Arunachal Pradesh 599 

Assam 27034 

Bihar 44259 

Goa 577 

Gujarat 12874 

Haryana 6991 

Himachal Pradesh 3305 

Jammu & Kashmir @ 2633 

Kamataka@ 17364 

Kerala@ 13050 

Madhya Pradhesh 17701 

Maharashtra 36643 

Manipur 1763 

Meghalaya 3516 

Mizoram 874 

Nagaland@ 473 

Orissa 22684 

Punjab 10068 

Rajasthan 15617 

Sikkim 1405 
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STATE/UP 

Tamil Nadu 

Tripura 

West Bengal 

A. & N. Islands 

Chandigarh 

D. & N. Haveli 

Daman&Diu 

Delhi 

Lakshadweep@ 

Pondicherry 

• relates to March. 1991 
@ relates to December, 1991 

[English] 

Subsidy on pesticides 

344. SHRI DILEEP SINGH BHURIA: Will 
the MINISTER OF AGRICULTURE be pleased 
tostate: 

(a) whether government provide any sub-
sidy on pesticides; 

(b) if so, the details thereof; and 

(c) if not, whetherthe Govemment propose 
to proVide subsidy on pesticides to being them 
within the reach of small and marginal 
farmers? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 

No. of Fair Price Shops 

21997 

1274 

74238 

20266 

326 

326 

41 

3555 

31 

358 

SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL TURE(SHRI S. 
KRISHNA KUMAR) :(a) Yes, Sir. 

(b) and (c) Central Government provides 
subsidy on insecticides, fungicides and roden-
ticides @ 25% of their cost and on herbicides @ 
50% of the cost under_various crop production 
programmes. 

Central Government also provides assis-
tance in respect of horticultural crops @Rs. 100 
pe~ha. for coconut, Rs.300perha. for cashew 
and subsidy @50%limitedtoRs.4ooperha.for 
arecanut. 

Under Technology Mission on Oilseeds 
and Pulses Programme, 50% subsidy on pes-
ticides is being provided ~n 75: 25 sharing basis 
by Central and State Governments. 
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Remunerative Price for Wheat and Paddy 

345. SHRI MANORANJAN SUR: Will the 
MINISTER OF FOOD be pleased to state: 

(a) whether due to late announcement of 
remunerative prices for wheat and paddy, the 
private traders and businessmen are able to 
cover major part offoodgrains, particulartyform 
small producers; and 

(b) if SO, the Govemment's reaction thereto? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): (a) 
No, Sir. The Minimum Support Prices! Procure-
mentPricesofwheatandpaddyareannounced 
by the Govemment well before the commence-
ment of respective Rabbi and Kharif marketing 
season: 

(b) Does not arise. 

[ Translation] 

Excavation Work in Bihar 

346. SHRI VIJA Y KUMAR YADAV: Will 
the Minister of HUMAN RESOURCE DEVEL-
OPMENTbe pleased to state : 

(a) whether the government propose to 
undertake excavation work at some of the 
Mahaviharas in Bihar particularly in district 
Nalanda and Gosrama; 

(b) if so. details thereof; 

(cjwhetherthe land at these historical sites 
has been encroached upon illegally; 

(d) if so. the details thereof; and 

( e) the steps being taken to protect and 
develop these historical sites? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-

MENT(DEPARTMENTOFEDUCATIONAND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) and (b) There is no proposal for 
excavation to be undertaken in Nalanda and 
Gosrama. 

(c) , (d) and (e) Nalanda is a Centrally 
protected site and excavated extensively and 
the structural rerains are protecfed and pre-
served by the Archaeological survey of . India. 
There is no encroachment reported at the pro-
tected site of Nalanda. 

Conversion of Delhi-Ahmedabad Railway 
Une 

347. PROF. RASA SINGH RAWAT: Will 
the Minister of RAILWA YS be pleased to state: 

(a) whether the Govemment haveformu-
lated a time--bound programl11e forthe conver-
sion of Delhi-Ahmedabad railway line into 
broadgauge; 

(b) if so, the details thereof; 

(c) the gauge conversion work accom-
plished till date on this project and the head-
wise expenditure incurred thereon; and • 

(d) the targets fixed for 1993-94 under the 
scheme? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF RAILWAYS(SHRIK C LENKA): 
(a) Yes, Sir. 

(b) the entire Delhi-Ahmedabad metro 
gauge IS proposed to be convertr.KI into HG in tht' 
8th Five Year Plan period :;tlhlectto i1vi.lllability 
of resources. 

(c) Delhi Cant-Rew<1ri section has been 
converted al an estimated cost of Rs. 34 43 
crores. 

(d) Rewan---Jaipur (225kms) andJaipur-
phulera (55kms) sections of this route are tar-
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geted for completion in 1993-94. 

[English] 

Pass percentage in eBSE Examinations 

348. SHRI MADAN LAL KHURANA: Will 
the Minister of HUMAN RESOURCE DEVEL-
0pMENT be pleased to state: 

(a) the number of students of Government 
schools and public schools, separately from 
Delhi who appeared in the class X and class XII 
examinations conducted by the Central Board of 
Secondary Education during 1992-93; 

(b) the number of students got success, 
division-wise; 

(c) how does the above compares with the 
preceding three years: 

Class X 

No. of 
candidates 

(i) Govt. Schools 82374 

(ii) Govt. Aided 17120 
Schools 

(iii) KV/JNV IIndp. ~ 
and Foreign $chools 

(iv) Private Candid- 22011 
ates and students of 
Patrachar Vidyalaya 
of Delhi Region 

2. The Board has informed that no mention 
regarding division or aggregate mar1<sobtained 
by the candidates is made on the Statement of 
marks or the pass certificate issued by the 
Board. 

(d) whether the results have exposed the 
teachers of the Government schools of their 
indifference towards the students in the matter 
ofteaching; and 

(e) if so, the steps proposed to be taken to 
improve the teaching in the Government 
schools? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a)to (e) As per information received 
from the Central BoardofSecondary Education 
(CBSE). the details regardingnumberofstu-
dents belonging to different categories ofschools 
of Delhi region who appeared in Class X and 
Calss XII Examinations conducted by the Board 
in 1993 and their pass percentage is given 
tebN.-

Class XII 

Passper- No. of Passpre-
centage candidates centage 

38.4 39913 61.4 

632 11653 73.4 

94.1 22831 ro.6 

26.2 12378 19.5 

3. The comparative data aboutthe Pass 
percentage in the Class X and Class XII Exami-
nations conducted by the CBSE in Delhi Region 
intheyears 1991,1992 and 1993 is given be-
bN:-
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Class X Class XII 

1991 1992 

(i) Govt. Schools 34.7 35.1 

(ii) Govt. -Aided 55.7 59.4 
School 

(iii) KY/JNJ/lndepen- 91.5 95.2 
ndentand Foreign 
Schools 

(iv) Private candidate 21.1 14.9 
and students of 
Patrachar Vidyalaya 
of Delhi Region 

4. The Board does not maintain data lor 
private unaided (independent) schools sepa-
rately. Similarly. there were no Regions of the 
Board in 1990 and hence Region-wisedata for 
the year 1990 is not available. 

5. There has been marked improvement in 
Pass percentage of students belonging to Govt. 
schools of Delhi Region both in the case of Class 
X and Class XII Examinations conducted by the 
Board in 1993 as compared to 1992 Examina-
tions. 

6. Some of the steps taken during the 
session 1992-93 such as timely filling up of 
posts, common examination for Classes VI".I X 
rtnd Xlto maintain standards. pre-board exami-
nLltlons did help the Administration to improve 
the pass percentage. Besides the above steps. 
the Administration has decided to link promo-
tion with Performance of the teachers and has 
amended the eligibility cnteria for adimlssion in 
Science and Commerce stream so that the 
students having aptitude for these subjects are 
admitted. 

1993 1991 1992 1993 

38.4 58.1 55.1 61.4 

63.2 69.4 67.6 7.34 

94.1 89.1 88.1 90.6 

26.2 21 5 17.8 19.5 

[ Translation] 

Environment Problems in Himalayan 
Region 

349. SHRI SURENDRA PAL PATHAK 
Will the MINISTER OF ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whetherenVifonmentill problems have 
ansen in the Himalayan region due toavanturous 
tourism and mountaineering: 

(b) If so. whether Government are prepar-
ing any scheme to remove such garbage from 
the Himalayas: 

(c) if so, the details thereof; and 

(d) if not,the reasons therefor? 

THE MINISTER OF STATE OF ENVI-
RONMENT AND FORESTS: (SHRI KAMAL 
NATH): (a) Yes, Sir. 

(b)to (d) Clean-up campaigns for collect-
ing garbage already accumulated in the Hima-
layan region have been launched by voluntary 
orgamsations, Boarder Police Force and spon-
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soring Institutions. special expeditions were 
sent earlier to clean the garbage, to the extent 
possible, from the frequently used routes. A 
code of conduct has been prescribed by the 
Himalayan Mountaineering Federation regard-
ing management and disposal of garbage. Gov-
ernment has also made a policy statement for 
having a strict regulation of the tourist activities 
In sensitive areas like that of the Himalayan 
Region. 

Mobilisation of Funds 

350.SHRIN.J.RATHVA WilitheMINIS-

1. Internal generation ofResources 

2. Budgetary support from 
the General Revenues 

3. Extra Budgetary resources 

The extra budgetary resources as indi-
cated above are to be mobilised by Indian Rail-
way finance Corporation through public issue of 
taxable I non-taxable bonds. 

I English] 

Link Express 

351. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the MINISTER OF 
RAILWAYSbepleasedtostate: 

(a) whether there is any proposal to with-
draw Link Express between Mangalore and 
Palghat; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 

TER OF RAILWA YS be pleased to state: 

(a) whether the Railways have taken any 
decision to mobilise resources to meet its an-
nual requirements: and 

(b) if so. the details thereof including the 
sources from where funds are to be mobilised? 

THE MINISTER OF STATE INTHE MIN-
ISTRTOFRAILWAYS(SHRIK. C. LENKA): 
(a) and (b) The Budget for 1993-94 provisions 
for the Annual Plan to be funded as under: 

Rs. incrores) 

4.640 

960 

900 

6.500 

(a) No, Sir. 

(b) Does not arise. 

De-Licencingof Sugar Mills 

352.SHRI RAMACHANDRA VEERAPPA 
: Will the MINISTER OF FOOD be pleased to 
state: 

(a) the quantum of sugarcane produced 
throughoutlhe country during the current year 
and the quantum of sugar produced out of it; 

(b) the number of sligar mills working in the 
country at present. State-wise: 

(c) whether the Govemment are consider-
ingfor de-licensing 01 sugar industry: 

(d) ilso, when a deciSion is likely to be taken 
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in this regard; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): (a) 
Ihe production of sugarcane inthe country during 
Iheseason1992-93isestimatedat2390.21akh 

States 

1. Punjab 

2. Haryana 

3. Rajasthan 

4. West Uttar Pradesh 

5. Central Uttar Pradesh 

& East Uttar Pradesh 

7. Madhya Pradesh 

8. South Gujarat 

9. Sourashtra 

10. South Maharashtra 

11. North Maharashtra 

12. North Bihar 

13. South Bihar 

14. Assam 

15. Orissa 

16. West Bengal 

17. NagaIand 

18. Andhra Pradesh 

19. Karnataka 

tonnes (prov.) and the total sugar produced 
during 1992-93season upto30. 6. 92 is 104.82 
lakh tonnes (prov). 

(b) The number of sugar mills working in 
the country at present, State-wise, is as un! 
cb:-

No. of sugar mills. 

18 

11 

3 

24 

41 

42 

8 

10 

4 

23 

2 

5 

2 
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States 

20.' TamiiNadu 

21. Pondicherry 

22. Kerala 

23. Goa 

(c) to (e) :-The sugar licensing policy, 
including option of delicensing, is being exam-
ined in all its aspects by the Government. Tin 
then it has been decidedtocOl'1tiruelhepresent 
6cencingarrangementsintennsoflhelcensing 
policy guidelines announced vide Press Note 
datedS.ll.91. 

Forest Cover in Bihar 

353. SHAI SYEDSHAHABUDDIN: Will 
theMINISTEAOFENVIRONMENT AJIIlFQR-
ESTS bepleasedtostate: 

(a) whether the forest cover in Bihar has 
been dwindingduringthe last decade; 

(b) ifso,lhepen:entageolfolesta,..,.id1he 
beginning of the Seventh and Eighth FIVe Year 
. Plans; 

(c) the reasons tor the decrease; 

(d) the details of the operational plans that 
havebeenfinaJisedforrestoringlheJorestcover; 
and 

lVo_of~~ 

~ 

2 

2 

1 

:112 

(e) the Central assistance, financial or 
technical, provided to the State Government 
Iherefo(? 

THE MlNISTEAOF STATE OF THE MIN-
ISTAYOFe~AONMENTANDFOAESTS 
(SHAI KAMAL NA ~H): (a) Yes, Sir. 

(b) The percentage of forest coverin the 
State of Biharasperth&assessment made by 
Forest Survey of India on the basis of visuaJ 
fteIpfetationot Satelliaeimageriespertai{ling 
toIleperiodl98&-87a1d1987-89is15.49a1d 
15.3respectM11y. 

(c) The main reasons for the dectease in 
foresI cover is demographic pressure, biotic 
intIIfeience, overgr8zing and the diYersionof 
foIestlandfor~purposes. 

(d) and(e) To increase the forest cover ,a 
massiveprogrammedalbestation. sociaIand 
farmbeslryunderlhe2O-Point Program Ie is 
.pursuedvigorouslvwith people's paIIicipation. 
The allocation of funds tor afforestation! tree 
planlingactiviliesunderlhe20Point Pn:qanlnle 
andlhe area covered cbingthe last three years 
isasunder:-

Year Areacovered Fundsallocated 
(in hectares) Rs. in LaIchs) 

1!U>-91 3'7!:E1 3621.88 

1!D1--!12 46333 4245.00 

1!m--Q3 2!J357 2381.21 
(Tentative) 
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A proposal from Bihar has been posed to
the World Bank for assistance in its forestry

projects.

Assistance for Sports Complex

354. OR. K. D.JESWANI :Will the Minister

of HUMAN RESOURCE DEVELOPMENTbe

pleased to state:

(a) whetherthegovemment of Gujarat has
.submitted any proposal forfinancial assistance

forthe construction of Sports Complex;

(b) if so, whether it has been approved and

the funds allocated; and

(c) if not, the reasenstheretor?

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENTOFYOUTH AFFAIRS

AND SPORTS) ANDMINISTE;R OF STATE IN

THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHAIMUKULWASNIK): (a)and(b)
:GovemmentofGujarathas not submitted any
proposalfora.State Sports Compex, However,
Govemment of IDciahadreceivedthreepropos-

als for financial assistance for construction of
Sports Complex undertheSpecial Project De-

velopment' Area Scheme in the recent past.

FOllowing amounts have been approved in re-
spect of those proposals:

1. SPDA at Rajkot Rs. 40lakhs ~reIeased)

2. SPDAat Patan,
District Mehsana Rs.12Iakhs(released)

3. SPDA at Devgarh

Baria, District
Pachmahals . Rs.12Iakhs(reIeased)

JULY27,1993 Written Answers 320

(c) Does not arise.

Vocationalisation of Secondary Education

355. SHRIMATI VASUNDHARA RAJE:
WilltheMinisterof HUMAN RESOURCE DE-

VELOPMENT be pleased to state:

(a) whether there is any proposalto revise

the existing scheme of vocationalisation of sec-

ondary education;

(I;) if so, the details of the revised scheme;
and

(c) the finical provision made to implem,ent

thescheme?

THE DEPUTY MINISTER IN THE MINIS-
. TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND

DEPARTMENT OF CULTURE) (KUMARI
SELJA) :(a) and (b): The centrally Sponsored

scheme of vocationalisation of Secondary

Education is being implemented at the +2 level

of the school system through States/ Union
Territories with effectfrom February 1988. Based

on the experience gained in the implementation

of the scheme, feedback received from the
states as well as quick appraisal studies con-
ductedbythe NCERT, financial norms for some

otthecornponents have been revised in view of

lhe cost escalation. Some new provisions have
also been added.

The revised financial provisions of the
scheme are given iri'the attached statement.

(c) During the 8th plan, there is a financial

provision of Rs. 370. 60 crores forthis Centrally
Sponsored Vocational Education Scheme.
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SALES OF SUPER BAZAR AND 
KENDRfYABHANDAR 

356. SHRfRAJNATH SONKAR SHASTRI 
: Will the Minister of CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state : 

(a) the totaisales of the Super Bazar and 
KendriyaBhaOOraclumg 1990-91 and 1991-
~ 

(b) the net profit pre-tax of Super Bazar 
and Kendfi¥a Bhandar during the said period; 

(c) the gross profit rate of the two 

(d) whetherthe rate of profit of Super Bazar 
is highertIlarIthat of Kendriya Bhandar; 

(e) if so, the reasons fortheditference in the 
gross profirrale$ofthe two organisations; 

(f) the steps takento bring down the exces-
sive rate of gross profit of the Super Bazar to 
provide items to the consumers at reasonable 
rates; 

(9) the steps taken to improve the perfor-
mance of Super Bazar as compared to that of 
Kendriya Bhandar; and 

(h) whetherthereisanyproposaltornerge 
Super Bazar with Kendryia Bhandar to 
strengthen the publicdistrbution system and to 
serve the people of Delhi {"OI'e effectively? 

THE MINISTER OF STATE IN THE MIN-

ISTRY OF CIVIL SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
: (a}to(c) A Statement indicating sales, gross 
profit andnetprofilof Super Bazar and Kendnya 
Bhandarfortheyears 1990-91 and 1991-92is 
enclosed 

(d) While the gross profit rate of Super 
Bazar is highefthan that of Kendriya Bhandar. 
the netprofitoiSuper Bazar is much lower than 
the Kendriya 8handar. 

(e): Kendriya Bhandar is running 34 fair 
priceshopswhich gives nominal grossprofi& on 
the itemssold, while Super Bazar is not running 
any fair price shops. Besides. in some of the 
items, ~Bazarhasregular anal tgelilefllfor 
laboratoryquali&ytestbetoreputtingthearticles 
forsale, forwhic:h they are covering the cost by 
chargingslqltty higher margin. 

(f)The rates otSuper Bazar andKendtiya 
Bhandar are constantly reviewed and steps 
initialedtonarrowdown the difference in price. 

(g) : Booth are independent aulonomous 
c:orporatebodieshavingindependentbusiness 
poIicy.~, SuperBazarhasiniliatedvari-
ousstep&tobringdownits variousellpefldilure 
toirYlprowilspefformallCe. Besides, Kendriya 
~isgetlingrent-freeaccornmodation 

for aIof1t1eirpremises while Super Bazar is nol 
enjoyinglhistacilily. This factor has also con-
tribuledtcJwards1he lesserprofitabililyof Super 
BazarcomparedtoKendriaBhandar. 

(h): No, Sir. 
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Structure of Education (c) whether the Government have coo.
ducted or propose to conduct any inquiryinlhis

357.DR.D.VENKATESWARARAO: regard; and
SHRI BOLLA BULL! RAMAIAH:

Will the Ministerof HUMAN RESOURCE
DEV ELOPM ENT be pleased 10 state:

(a) whether the Government have ap-
pointed anytaskforce to suggest changes inIhe
structure of school education inthe country;

(b)if so, the details thereof;

(c) the details of the work assigned to the .
task force; ana
. ,
(d) the time ~ywhich the task force is likely

. to submit its report?

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENTOFEDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) NO,Sir.

(b) to (d): Do not arise.

[Translation)

Delhi Milk Scheme

358. SHRIBARELALJATAV:
SHRI JANARDAN MISRA:
SHRI MRUTYNJAYANAYAK:'
SHRI PANKAJ CHOWDHRY:
SHRI SWAMISURESHANAND:
SHRI RAMA KRISHNA

KONATHALA:

Will theMINISTER OF AGRICULTURE
bepleasedto state:

. (a) whether the Delhi Milk Scheme (DMS)
has suffered a loss of Rs. 250 crores during
1992--93;

(b~if so, the reasons therefor;

THEMINLSTER OF STATE INTHEMIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM): (a) No, Sir. Delhi Milk Scheme has
not suffered a loss of Rs. 250 crores during
1992-9~. The loss suffered by DMS during
1992-93 in Rs. 33. 18 crores as assessed on
provisional basis.

(b) :The loss is mainly due 10difference in
the cost of production'and the selling price 01
milk. The selling price of milk is fixed on lower
side than the cost of production in ordertofulfill
its avowed policy to provide a remunerative
market to the producers of milk on the onehand
and to make available the quality milk at reason-
able rates to the citizens of Delhi New Delhion
the other.

(c) : No, Sir.

(d) : Various steps have been taken by
DMS to reduce the losses by better utilisationof
installed capacity, effecting economics inthe
consumption of various utilities consumable
like polythane film: petrol, etc., rationalisation
of routes and revision of sale price of milkfram
time to time.

Production and Consumption of Sugar

360. SHRISATYADEOSINGH:
SHRI VISHWESHWARBHAGAT:
SHRI RAJENDRAAGNIHOTRI:
SHRI HARIKEWALPRASAD:
SHRI SANDIPAN BHAGWAN'

THORAT:

Will the MINISTER OF FOOD be pleased
to state :

(a)whether there has been adeclineinlhe
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production and increase in the consumption of mills as on May 31st, 1993?
sugarduring 1992-93;

(b) the quantity of sugar released for the.
domestic consumption and exported during
1991-92and 1992-93separately; and

(c)the stock position ofsugarwith the sugar

THEMINISTERQFSTATEOFTHEMIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): (a)
Yes, Sir.

(b) the required information isgiven below:

Release for
export

SiqerYeer :
(Oct-Sept)

Release fro
Internal
Consumption

1001--92 114.19 6.03

1002-93
(uptoAug.
1993 release)

\ 111.31 4.20

----------------------------------------------------------------(

(c) The stock position of sugar with the
sugar mills, as on 31 .5. 1993, was 69. 511akh
tonnes.

Leakage of Question papers

. 361. SHRIVILASMUTTEMWAR:
SHRI C. P.
MUDALAGIRIYAPPA:

Will the Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there were some cases of
leakageof question papers of Delhi University
recently;

(b) if so, the details thereof and the action
takenagainst the erring officials; and

(c)the steeps taken by the Governmentto
avoidrecurrence of such incidents in future?

THE DEPUTY MINISTERINTHEMINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) Yes, Sir.

(b) According to the information furnished
by the University of Delhi, the University had
received complaints about leakage of B. Corn
(Pass) 1styear question paper on Financial
Accounting scheduled to be held on 8th May,
1993and B.Com (Pass) 1styear question paper
on Economic Systems and Micro Economic
theory scheduled to be held on 11th May, 1993.
The Universitycanceled both these papers and
assigned the niatterto the Crime Branch of Delhi
Police. As a result of the investigations carried
out by the Crime Branch itwas discovered that
one of the teachers of the University acting as
Superintendent at an examination centre was
responsible fortheleakage of question paperof
Financial Accounting and one of the employees
ofthe printer who had undertaken printing of the
question paper was responsible forthe leakage
ofthe question paperof Economic Systems and
Mocro Economic Theory. The University on its
part has debarred the concerned teacherfrom
being assigned any work relations to conduct of
examinations an d has withdrawn all the work
from the concerned printer. It has also asked the
Governing Body of the concerned college to
take appropriate action against the concerned
teacherfor his mis-conduct.
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(c) the University has taken several pre-
cautionstopreventrecurrenceolsuch incidents 
In future which include sending of question 

-papers to the examination centres only 15min-
utesbeforethecommencementoltheexamna-
lion and deputing one full-time obServerfrom 
the University to each centre to censure effi::ient 
and smooth conduct of examinations. The 
Goverrvnenthasalsoadvisedthe VJCe~ 
cellor to institute in enquiry under an eminent 
ol.1side person in order to assure objectivity in 
investigations so that weak links inthearrange-
ments and exact manner in which such unde-
sirablethingshavehappened,arepropetfyiden-
tified 

[English) 

DelhiMHkScheme 

352. SHRI G. DEVARA YA NAIK : 
StiRI TARA CHAND 

KHANDELWAL: 
SHRI V. SREENIVASA PRASAD: 
SHRIVJJAYNAVALPATIL: • 
SHRI MADAN LAL KHURANA: 
SHRI RAMA KRISHNA 

KONATHALA: 
SHRISURENDRAPALPATHAK: 

WilitheMtNlSTER OF AGRICUl TURE 
be pleased to state : 

(a) whetherthe Govemment propose to 
hand over the OeIhiMitk Sctleme to the Delhi 
AdminisIration; 

(b) it so, the details thereof; and 

(c) the stepstakenorproposedtobetaken 
by the Govemmentfortheeffectivelunctioning 
ot the Delhi Milk Scheme? 

THE MINfSTER OF STATE INTHEMIN-
ISTRY OF AGAfCUl TURE (SHRt ARVIND 
NETAM):(a)and(b) Yes, Sir. ThemaUerhas 
been taken up with theGovemment oftheNa-
tional Capital T erritoryof Delhi andModaaities 

arebeingworked out. 

(c) Various st!:lpS have been taken by Delhi 
Milk Sctlerne to increase its efficiency by better 
utilisation of capacity, economics in the con-
sumption of ploythene film and other consum-
able like lubricants. electricity etc. 

[T ransiationJ 

Train Services 

363. SHRI RAJESH KUMAR: 
DR. CHA TTRAPAL SINGH 
SHAIMATI SHEELA GAUTAM : 
SHRI GA VA PRASAD KORI : 

Witt the MINISTER OF RAILWAYS be 
pleased to state: 

(a) whether there is any scheme under 
consideration of the Government to provide 
better train services during the coming years: 

(b) if so. the details thereof: and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE INTHE MIN-
ISTRYOFRAILWAYS(SHRIK. C. LENKA)' 
(a) to (c) Improvement In tram services is a 
continuousprocessonthelndianRa~wayssub

jectto operational feasibility and avadability of 
resoUrces. During the coming years. Besides 
augmenting the train services, the Railways 
also propose to introduce Push-:-Pull rakes, 
[)MUs, Rail Buses and Air-hraked coaching 
stock. 

(Engtish) 

Trains without Guard Brakevan 

364. DR. AMR1TLAL KALIDAS PATEL. 
WiltheMlNlSTEROFRAILWA YSbepieased 
tostate: 

(a) whethersome trams are runnmnwithoul 
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guard brakevell posing danger to safety of pas-
sengers: 

(b) if so, the details and the reasons there-
for:a,nd 

(c) the remedial steps proposed to be taken 
In this regard? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
(a) to (c) No passenger train runs without 
brakevan. However, goods trains are some-
times run without brakevan in exceptional cir-
cumstances. WheneverltlegoodslTainsarerun 
wittloutguardbrakevan,ltlesafety precautions 
prescribed as per extant rules are followed to 
ensuresafety. Guardbrakevansarebeingmanu-
faclured regularly to provide adequate numbers 
to run all goods trains with brakevans. 

Accidents on Jolarpettai-Crode Section 

365. SHRI NITISH KUMAR: 
SHRIMATI GIRIJA DEVI : 
SHRI B. DEVARAJAN: 

Will the MINISTER OF RAILWAYS be 
pleased to state : 

(a) whether there was an accident of the 
Kochl bound Kurla Express on Jolarpellai-
Erode seclio.n in Tamil Nadu; 

(b) if SO, the details thereof along With the 
number ofpelSons killed and injured therein; 

(c) the amount of compensation paid lothe 
families of the persons killed and those injured; 

(d) whether any omqloruyhas been con-
(II leted Into the accident: and 

(c) if so. the hndmgs thereof and the sleps 
t<lken to prevent such accidents? 

tHE MINISTER OF STATE IN THE MIN· 

ISTRY OF RAILWAYS (SHRI K. C lENKA): 
(a)Yes,Sir. 

(b) On Jolarpettai-Erode section of South-
em Railway, on 1.6. 1993around23.30hrs. 17 
wagons of an Up Goods T rain dera~ed, while the 
train was entering Samalpatti station Some of 
the capsized wagons Infringed the adjacent 
Down line. Within few mmutes of the mishap, 
6635 Kurla-Cochln Express came running on 
the Down line and collided with the capsized 
goods wagons. Consequently. 21 persons died. 
31 persons received grievous injuries and 13 
received simple injuries. 

(c) Noclaim arising out of the accident for 
compensation has yet been received in Railway 
Claim T ri~nal, Madras. However. a total sum 
ofRs.1,53.75OI--nasbeenpaidasex-gratiato 
the families of killed and injured passengers. 

(d) and (e) Commissioner of Railway 
Safety, Southem Circle. Bangalore.ls conduct-
Ing Statutory Inquiry into this accident and hiS 
final report is awaited. However. some of the 
steps taken to prevent such accidents are as 
t..n:B:-

(i) 

(Ii) 

(iii) 

(iv) 

Intensive Inspections 01 mainte-
nance depots 01 coaches. wag-
ons and locomotives. 

MOnitoring the performance of 
the staff of the critical safety cat-
egones as dnvers. guards sta-
tion masters. etc. 

Counseling and Inlensive train-
ingot stafttn operatlonalcatego-
ries,speciallyinpropercheckup 
ot their trains en-route . 

Greeting gr~a\er awareness 
among station SlafllO delect the 
abnormalities on running trains 
In lime and PromPlaclion tostop 
the aftectedtralOs. 



Written Answers JUL Y27, 1993 Written Answers 336 

(vi) Strengthening arrangements to 
watch out moving trains for hot 
axles, etc. from both sides of the 
train. 

r T ranslationj 

Opening of Kendriya VidyaAayas 

366. SHRI JANARDAN MISRA: 
SHRI DILEEPBHAI SANGHANI: 
SHRI PANKAJ CHOWDHRY: 
SHRI MUHI RAM SAIKIA. 
SHRI RAJENDRA KUMAR 

SHARMA: 
SHRI GABHAJI MANGAJI 

THAKORE: 
SHRI JAGMEET SINGH BRAR : 

Will the Mlnisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state' 

(a) the total number of Kendnya Vldyalayas 
opened during the current year till date against 
the targets, State-wise: 

(b) the reasons for delay In achieving the 

targets; 

(c)thetimebywhlChremalningVidyalayas 
are likely to be opened alongwith their locations: 
cnt 

(d) the details of Kendriya Vidyalayasfunc-
tioning in tents. State-wise 

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a): Kendriya Vidalayasare not opened 
on the basis of any State-wise targets. The 
Vidyalayas are set up at places where is 
sizeable concentration of Central Government 
employees in civil or defence Seclorsand on the 
basis of demands.' recommendations of the user 
agencies Including Public Sector Undertak-
ings.ln 1993-94. sofar24 Kendnya Vldyalayas 
have been sanctioned as per list althe attached 
Statement. 

(b) and (c) Do not arise. 

(d) The requiSite Information IS as at the 
attached Statement 
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[English] being taken by the Govemment in this regard; 

GadII!J-SoIapur~ (d) whether Govemment of Gujarat has 
Slbnittedanyschemetocontrolperemialprob-

367. SHRI K. G. SHIVAPPA : Will the lems of drought and famine; 
MINISTER OF RAILWA YSbepieasedtostate: 

(a) whether the conversion of railway line 
betweenGadagandSoiapurhascommenced 
recently; 

(b) if so. the details thereof and the esti-
mated cost thereof: 

(c) the time by whichthe conversion work 
is liketyto be completed? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA) : 
(a) Yes, Sir. 

(b) and (c) : Gauge conversion of SoIapur 
(Hotgi)-Gadagsection (3OOkms) from MG to 
BG has been taken up during '93-'94 at an 
estimafedcostofRs.180crores.Conversionof 
this section is likely to be completed during the 
8th Five Year Plan subject to availability of 
resources. 

IT ransIatJOO} 

368. SHRIOIlEEPBI-WSANGHANI: 
SHRI N. J. RATHVA: 

Will the MINISTER OF AGRICULTURE 
be pleasedto state : 

(a) the financial assistance provided to 
Gujarat especiaUy for the famine and drought 
aftededtmalareasduringeachofthelastthree 
years; 

(b) whether this amount has since been 
utilised; 

(c)ifnot.llereasonsthereforandthesteps 

(e) if 50, the details thereof; 

(f)wheIher1heGoverrmenlhaveconci.Jded 
any survey in Gujarat in this regard; 

(g) if 50, the outcome thereof ; and 

(h) the action taken thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM) :(a) to (c): No additional assistance 
was provided to Gujarat over and above the 
Central share of Calamity Relief Fund (CRF) 
speciaUytordrought relief measures inthetrbal 
areas during the last three years. Gujarathasan 
annualCRFaIoc:ationofRs.SS.OOcrorescon-
sisting of Central contribution of As. 63. 75 
crores and State contribution of Rs. 21. 25 
crores. 

(d) No,Sir. 

(e) Does notarise. 

(f) No, Sir. 

(g)&(h). Does notarise. 

Admisaion in Kendriya YidyaIey8s 

369. SHRI KESHRI LAL: 
SHRIRAMCHANDRAVEERAPP~ 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the criteria fixed for the admission in 
Kendriya Vidyalayas; 

(b) the number of students admitted in the 
Kendriya Viidyalayasduring 1992-93, State-
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wise 

(c) the number of students admittedthrOl,l9h 
special dispensation during 1992-93; 

(d) whether any complaints regardlngal-
leged irregularities in admission have been 
received; 

(e) If so, the detail'; thereof; and 

(f) the action taken by the by the Govern-
ment!" prevent such incidents? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SE LJA) . (a) Since the total demand for admis-
sion In Kendnya Vidyalayas IS much larger than 
the number of seats available, the Board of 
Guvernors of Kendnya Vldyalaya SangaUlan 
has laid down following priorities for admls-

(I) Kendriya Vidyalayas in Defence and 

(iv) 

(II) 

(ii) 

ployees. 

Children of other floating popula-
tion which includes population 
desirous of Joining the pattern of 
studies adopted in Kendriya 
VidyaJ,ayas. 

Kendriya Vidyafayas in institu-
tion of higher learning and public 
Sector Undertakings. 

Children of the employees ofthe 
Institution of Higher Learning! 
PublicSectorUndertakingwhich 
is meeting all the recurring and 
norr-recumngexpenditureonlhe 
Vidyalayas bUilding and equip-
ment and staff and children of the 
employees of the concerned 
Kendnya Vidyalaya. 

Children of transferable Central 
Government employees includ-
ingDefence CRPFlBSFiBRTFf 
CISF'NSGfSPG Personnel and 

Civil Sectors: employees of All India Service 
and the Indian Foreign Service. 

\ I) Child'en of transferable Central 
Government employees includ-
Ing Defence Personnel, CRPFI 
BSF/SPG/CISF/NSG/BRTF 
employees of All India Services 
and Indian Foreign Services, 
Children of Kendnya Vidyalaya 
Sangathan and children 01 trans-
ferable Central Governmetlt 
employees including Defence 
Personnel who die in harness. 

(Ii) 

(Iii) 

Children of transferable~ 
ees of autonomous bodies and 

. Public Sector Undertakingsfully 
hnancedbyCentral Govemment. 

Children of non-transferable 
Central Government Central 
Public Sector Undertaking em-

(iii) 

(iv) 

(v) 

Chrldrenof transferable eniploy-
ees of other autonomous bodIeS 
and Public Sector undertaking 
fully tlnanced by Central Gov-
ernment 

Children of non-transferable 
Central Government / Central 
Public Sector Undertakings' 
employees including Defence! 
CRPFfSSF Personnel. 

Childrenololherfloallngpopula-
!ion which includes civilian 
popu!allQndesirousofjoiningthe 
Pattemol studies adopted inthe 
Kendnya Vidyalayas. 

(b): Ftnalfiguresare still under compilation 
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by the Kendriya Vidyalaya 
SangaIlan. 

(c): 4482 admissions by special dispensa-
tion were allowedOOringthesession 1992-93. 

(d) to (f) : Some complaints I representa-
tions regarding admissions from variousquar-
ters are received during the admission season 
by the schools. Regional Officers and Kendriya 
Vidyalaya Sangathan Headquarters. Depend-
ing on the specificnature of the cC>rr4liaint, action 
is taken by these concerned authorities to sat-
isfy that no procedural irregularities are com-
mitted. 

[English] 

P.DS. mRuraIAreas 

371. .~HRI G. M. C. BALA YOGI: 
DA.l..AXMiNARAYAN PANDEYA: 
SHRIHARIKEWAl PRASAD: 
SHRI CHHEDI PAS WAN : 

Will the Minister of CIVil SUPPLIES, 
CONSUMERAFFAIRSANDPUBLlCDlSTRI-
BUTIONbe;Jleasedtostate: 

(a) whethertheGovemrnent haved1IIIked 
out any new scheme to streamlinetne Public 
Distribution System in the country~y 
in rural areas; and 

(b) if sO.1hedetails thereof? 

THE MINISTER OF STATE INTHEMtN-
ISTRY OF CIVil SUPPLIES, CONSUMER 
AFFAIRS AND PUBLtCDISTRIBUTIONAND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDINAHMED) 
: la)and(b): Theslmngtheoingand~ 
the Public Distribution System (PDS) is a eon-
'hnual process. In consultation with the State 
Governments, ()Ver 1700 blocks c()Vered by 
various area spectfic programmes such as 
Drought Prone Area Programme 
(DPAP).lntegratedOe¥eJoprnentProgramRlEl 

(D~, Designated Hill Areas (DHA) and Inte-
gratedTribaIOeveiopmentProjects(ITDP)were 
identified for improving the reach of PDS. Spe-
cially subsi'dised foodgrains are issued to the 
population living in these areas. An additIOnal 
quantity of 2 million tonnes per annum 0 

foodgrains has been earmarked which is aimed 
toprollideanadditiontothequantityoffoodgrains 
allotted to these are"'5 by the State Govern-
ments in the past. Sate Governments IU. T. 
Administrations have been requested to: 

(i) Open additional F PSs 

(ii) Issue additional ration cards to 
population: 

(iii) Create Ihlre storage capacity: 

(iv) 

(v) 

(vi) 

Make arrangements for door-
step delivery of PDS items to 
FPSs 

Set up Vigilance Committees 
involving consumers. women 
and voluntary organisations; 

Distribute addilional il!~ms of 
mass consumption. 

Siate Goverments are Implementing the 
Revamped Public Distnbution System. 

ConIIervatioA Work in Jammu and 
Kashmir 

• 372. SHRI SHANT ARAM POTDUKHE : 
WIIHhe Minister of HUMAN RESOURCE DE-
VElOPMEm be pleased to state: 

(a) whether the Archaeological Survey of 
trda has carried out conservation work of monu-
ments In Jammu and Kashmir: 

(b) if so. thedctails thereof: 

(C) whetherthe ArchaeologlC",a1 Survey has 
organised any tamps in thiS regard: and 
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(d) if, so, the details thereof? and

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) and (b) Yes Sir. Besides mainte-
nanceand upkeep of the centrally protected
monumentsin Jammu and Kashmirsome im-
portantconservation works carried out during
1992-93are:

1.Fort and Place Complex at Ramnagar

2.Temples at Kirmachi

3.Monestery at Alchi

4. Palaceatleh

5.Stupa at Tissuru

(c)and (d) The ASI through its Institute of
Archaeologyhas recently held two conserva-
Iiontrniningcampsin1987and 1992atNaranag,
District Srinaqar iand Ramnagar, District
Udhampurrespectively for imparting training to
Ihestudentsof the Post Graduate Diploma of
lnsIituteofArchaeology and inservice personal
from Surveyand State Departments ofArchae-
oIogyandMuseum.

lfranslation]

NlutioninOelhi by Illegal Factories

373. SHRI ARVIND TRIVEDI : Will the
MIN1STEROF ENVIRONMENT AND FOR-
ESTSbe pleased-to state:

(a)whether the environment of Delhi is
pollutingfurther due to setting up of illegal fac-
1o!iesin residential areas;

(b) if so, whether the Government have
conductedany survey in this regard;

(c)ifso,thedetails and the outcome thereof;

Written Answers 3::"

(d) the action taken by the government in
this regard?

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KALP NATH RAI) : (a) The emission
from industries contributes significantly to the
pollution load in Delhi. No separate study has
been done forthe contribution from illegal facto-
ries in residential areas.

(b) and (c) : A sample survey was con-
ducted by the Municipal Corporation of Delhi
(Factory Licensing Department) in 1986 to iden-
tify hazardous! obnoxious!polluting units func-
tioning in the non-conforming areas of Delhi.
The survey identified about 500 unites andthev
were issued notices by Municipal Corporation ()f-

Delhi asking them to comply with effluent staa
dards prescribed! notified by the Central Pollv
tion Control Board. The licences of units why
failed to respond to the notices, have beer,
revoked by Municipal Corporation of Delhi.

(d)The following steps have been taken to
prevent further deterioration otthe environment
of Delhi:

(i) effluentstandards have been pre-
scribed under the Environment
(Protection) Act, 1986;

(ii) fiscal incentives are provided for
installation of pollution control
equipment and also for shifting of
polluting industries from con-
gested areas;

(iii) industries in Delhi have been
asked to limit the discharge of
effluents to the stipulated stan-
dards within a time frame;

(iv) environmental guidelines have
been evolved to fitting and opera-
tion of industries.
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Reduction in Number of Railway Employ- (c) the quantity of edibteoil importedduring 
ees the last two years; and 

374. SHRIMA TI SAROJ DUBEY: Will the 
MINISTER OF RAILWAYS be pleased to state: 

(a) whetherthe Govemment are reducing 
the number of railway employees everyyearas 
per the advice of the World Bank; 

(b) if so, the details thereof; and 

(c)thetotalnumberofernployeesvvorking 
in the Railways during the last three years, 
year--Jofirse? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
(a) NO,Sir. 

(b) Does not arise. 

(c) The year_ise details of the employ-
ees (permanent and temporary, open line and 
construction) working in the Railways, during 
'he lastthree years are as under:-

16,49,294 

16,54,985 

16,57,239 

Distribution of Imported Oils 

375. DR.LAL BAHADURRAWAL: 
SHRI RAJVEER SINGH: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) whether the Govemment have any pro-
posaltodistributethe imported edible oiIsthroug, 
Fare rice Shops; 

(b) if so, the details thereof' 

(d) the criteria adopted for fixation of its 
price? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
: (a) and (b): Since the availability of indigenous 
edible oils is considered adequate, the Govt. has 
at present, no proposal to import edible oils for 
distribution through fair price shops. However, 
adhoc all0Cations are being made on the 
request olthe Stale Govts. to be metfrom the 
very limited residual stocks with STC. till the 
stocks last. 

(c) The quantity of edible oils imported 
during the oil years (Nov Oct) 1991-1992 and 
1992-93 (uptoJune, 1993) is214894 Mts. in-
cluding 47000 MTs received under USAID as 
gift and 11882 MT s respectively. 

(d) The issue price of imported edible oils 
has so far been fixed keeping in view relevant 
factors like cost of oil, prices of major edible oiIfa 
based on the support price of oilseeds and prices 
of indigenous oil prevailing in the market etc. 

National River Action Plan 

376. SHRIARJUNSINGHYADAV: 
SHRI RAM LAKHAN SINGH 

YADAV: 
SHRI K. PRADHANI : 
SHRI PRAKASH V. PATIL : 

Will the MINISTER OF ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the National River Action Plan 
hasbeenformulated: 

(b) if so, the salient features thereof includ-
ingthecostinvolvedtherein:and 
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Enactment and strict implemen-
tation of India Forest Act. 1927 
and forest conservation Act. 
1980. 

(c) theiime by which it is likeJy to be (i) 
.. ,"*'""" Iled? 

THE MINISTER OF STATE tN THEMIN-
lSTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMALNATH) : (a) to (c) A~I 
River Action Plan forabatenleillofplpJlalion in 
the grossly poUutedstretchesolmajorriversof 
the country is in the final stagesofformulation. 
Details in this regard arebeingwodcedout. 

, (EngiishJ 

..... Fa1Iing of Trees InUttarPndesh 

377. MAJ.GENL{RETD.)BHUWAN 
CHANDRAKHANDURI: 
SHRI SURENDRA PAL 
PATHAK: 

Will the MINISTER OF ENVIRONMENT 
AND FORESTS be pleased to state : 

'e.)f:;"1otEtherthOoveMm8l1tMvel'8COi:aj 
any report in regard to the Iarge!iiCale illegal 
fallingof4reeSbyfomst mafia in Uttar Pradesh 
~inl..akhirnpurkhiandPa&a'iGarhwal 
districts; 

(b)ifso,thetlUlTtler~dIdacted 

"'and~and 

(c)theaction takenbyhGowlNnentto 
check this iUegai falling of trees in the State? 

THE MINISTRY OF STATE INTHEMIN-
ISTRY OF ENVIAONMENT AND FORESTS 
(SHRIKAMALNATH):(a)TheGovlhavenot 
received any specific report in regard to large 
scale of illegal filling of trees by forest mafia in 
UttarPradesh especially inl.akhimpultchir and 
Pauri Garhwal districts. 

(b) Value of woodseizedfortheentire state 
fortheperiod 1991--92wasRs. 411. 5Q31akhs. 

'. (c) The Govemment havetaken foIowing 
steps to check iUegal feHing oftrees: 

(ii) 

(iii) 

[Tmnslation) 

Central Govemmenthave asked 
to Uttar Pradesh Govt. to con-
sider banning of green felling 
above 1 000metre altitude. 

~uidelines havebeen issued to 
StateGovt. to involve local people 
Ir. ,.,anagementofforest. 

Malpractices in Travel by SleeperCtass 

378. DR.CHATTRAPALSINGH: 
SHRI GA YA PRASAD KORI : 

Will the MINISTER OF RAILWAYS be 
pleased to state : 

(~Govemmenthavereceived 
c:ornpIaiat; that ticket checking staff and GRPI 
RPF personnel are indulging in the practice of 
aIIowingpassengers without reserved tickets to 
travel in sleeper class coaches by charging 
extra money as premium; 

(b) if so, the details thereof; and 

(c) thesteps proposed to betaken tochedc 
this practice and the action taken against the 
personnel found indulged in such practice ? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
('a) Some complaints have been received. 

(h) and (c) the details are being collected 
-and Will ~Iaced on the table of the Sabha. 

[EngtisbJ . 
Equlty"'_Of Konken Railway Corpor. 

lion 

379. SHRI GEORGE FERNANDES:~ 
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the MINISTER OF RAILWAYS be pleased to THE MINISTER OF STATE OFTHE MIN-
state: ISTRYOFFOOD (SHRI KALPNATH RAI):(a)

Aquantityof1,28, 16581 tonnes of wheat and
1,1735,442 tonnes of rice (including paddyin
terms of rice) have been procured for Central
Pool, upto 16. 7.1993 in the respective Kharif
Marketing Season 1992-93 and RabiMarket-
ingSeason 1993--94. I

(a) whether the equity base of the Konkan
Railway Corporation has been raised; and

(b) if so, the details thereof?

THE MINISTER OF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA);
.•:) and (b) A decision to raise the equity base of
<onkan Railway Corporation from Hs, 400crores
to 600 crores has been taken.

[Translation)

Procurement of Wheat and Rice

380. SHRI RAJVEER SINGH:
SHRI MOHAN' SINGH

(DEORIA):
PROF. PREM DHUMAL:
SHRIMATI KRISHNENDRA

KAUR (DEEP A):
SHRI CHHITUBHAI GAMIT:
SHRI VIJAY NAVAL PATIL:
SHRI SUBRAT AMUKHRJEE:

WilltheMINISTEROFFOOD be pleased
tostate:

(a) the quantity of wheat and rice in tonnes
procured so farbythe FCI and other agencies
this year;

/
(b)whetherthe procurement offoodgrains

has exceeded the target fixed for 1993--94;

(c)whether the Government have decided
to export wheat in view of the record procure-
ment ofthe same;

(d) if so, the countries to which wheat is
likely to be exported; and the quantities thereof;
and

(e) Ilk uetails of steps taken to check the
;!. ':os in the open marker?

(b): Theprocurementofwheatandpaddy
for the Central Pool under the price support
scheme being totally voluntary andtheprocure-
ment of levy rice from millers / traders being
dependentonthequantumofpaddypurchased
by them, no targets, as such, can be fixed for
procurementof wheatand rice.

(c) : No, Sir.

(d): Doesnotarise.

(e) :Open market prices of foodgrainsare
dependent on the relative position of overall
supply and demand offoodgrains in themarket.
Government has been closely monitoring the
price line of foodqrains and in case of any
eventuality, would take all necessary measures
such as market intervention by way of saleof
wheat and rice from the Central Pool in theone
market particularly in view of better stocks in
Central Pool this year; adequate allocations 01
wheat and rice from Central Pool to Statesi
Union Territories for Public Distribution System
etc.

[English)

Trichur-Guruvayoor Railway Line ,

381. PROF. (SMT) SAVITHRI
LAKSHMANAN: WilltheMINISTEROFRAIl:-
WA YS be pleased testate :

(a) whether the T richur-Guruvayoorrail-I
way linehas been commissioned for passenger
/ freight traffic;

(b) if so, when and other details in this
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regard; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C LENKA): 
',a) NO.,Slr 

(b) and (c) The work o~ Tnchur-
Guruva,yoor Railway Line has been completed 
and IS S ready for commissIOning. However. due 
to bye election forthe Otlapalam (SC) Parlia-
mentary Constituency on 19th Aug, 1993 the 
Election CommisSion has directed postpone-
ment of commissioning of the prOject till comple-
lion of bye election. 

National Youth Policy 

382 SHRI PAWAN KUMAR BANSAL' 
Will the MInister of HUMAN RESOURCE DE· 
VELOPMENTbepleasedtostate' 

(a) whether the National Youth PolICY IS 

being Implemented; 

(b) if so, the details thereof. State----w1Se; 

(c) whether the policy IS proposed to be 
rEMeWed; and 

(d) if so. the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENTOF YOUTH AFFAIRS 
AND SPORTS) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): (a) Yes, Sir. 

(b) The NatIonal Youth PoliCy is directed 
towardslnstdlinginouryouthadeepawareness 
forthe values enshrined in our Constitution and 
an abidingcommitmentto NatIOnal IntegratIOn. 
It also alms at helping youth to develop In them 
qualities which will he~ them to combat social 
ills. The National Youth Policy also visualises 
a broad plan of action whICh is implemented 

through the vanous schemes of the Govern-
ment. These are operated on All India basis. 

(I) 

(ii) 

(iii) 

(iv) 

(v) 

(VIII) 

(viii) 

(ix) 

(x) 

Natlonat~Scheme(oper

ated in 158 universities) 

Assistance! to Voluntary 
. Organisations. 

Promotion of Adventure Actrvl-
ties. 

Promotional Nationallntegra-
tIon. 

Training 01 Youth. 

Organisation of Youth Clubs. 

Encouragement to the Move-
ment 01 Scouts and Guides. 

Special Scheme for Promotion 
of youth Activities among youth 
of Backwan:fTribes. 

Establistw , ..,,1tandDevelopment 
of Mountaineering Institutes. 

National Service Volunteers 
Scheme. 

(c) No, Sir. 

(d) Does notarise. 

Expendttureon Procurement of 
FoodgiaillS 

383. SHRI ANNA JOSHI : W~I the MINIS-
TER OF FOOD be pleased to s~ate: 

(a) the per quintal expendilureincurred on 
procurement and transportation of variOUS 
foodgrains by the Food Corporation of India 
ciJring 1992-93; 

(b) the total quantity of various foodgrail16 
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procuredbylt1e Food Corporation oflndia Ibing 
1~ 

{c) whether there is shortfall in procure-
mentoffoodgrainsquantitiesandincreaseinper 
quintal expenditure in comparison to 1991-92; 
and 

(d) if so, the reasons therefor? 

Wheat 

1, Mandi charges 12.06 

2. Mandilabourdages 2.66 

3.FOI'IWdIdingdages 0.15 

4.StoragecNuges 1.94 

5.IntemaIMlwematt 6.04 

6.Intemsta.rges .8.74 

7. Ad •• rittisttatiohc:harges 4.94 

8 PUfCf1asetax 9.99 

9. Gaunnycost 15.60 

10. Perviousyearsexpenditure 7.00 

69.18 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): (a) 
: The accounts of Food Corporation of India for 
theyear1992-93havenotyetbeenfinalisedarld 
are under audit. However, details of various 
etemen!sofperquintal expenditure estimated to 
be incurred in the revised Budget Estimates for 
1992-93 in respect of rice, wheat and paddy are 
indicatedbelow:-

Rate Rs, perquintal 

Paddy 

14.20 

225 

4.13 0.66 

0.16 

1.43 9.01 

0.23 

1.17 

2.96 11.55 

14.90 17.46 

24.98 55.13 

(b): The~ 8ntifyofvariousfoodgrainsprocutheFoodCorporationoflndiaduring 
1~-

Kharif 

18.43 
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(Figure in /akhs tonnes) 

Rabi Kharif 

8P--1l3 ~ 

Rice 83.22 ' 

Paddy 16.65 ' as on 

Jowar 0.01 ' 

Maize 0.07 16-7-00 

Bajra 0.01 

8esidestheabovethequantitiesofwheat, rice, Paddyetc.procuredbythestate~ 
andtheirprocuringagencieswereasfoHows:-

(Frgute inlaketonnes) 

Paddy Jowar Maize Bajra 

AlIbi 
~ 45.37 

12.87 16.75 '. ~.69 a: 10 0.11 

(ctand(d) :Mi5i!JiiilStatotal quantityofn. 
52latd1to1ntes'Cffwtteatpmcureclunderprice 
support for centroIpooI during 1991-92 Rabi 
mari<eting season, the procurement ofwneat 
during 1991-92rabimarMtingseasonwas63. 
8OIaketonnes.f4s~a~~ 
of rice (l\cIudingpaddy interms of rice) of 92. 
36Iake\onnesbcetma\pooIoomg '99'-92. 
khariftnarbtiAgaeason, theproeuiement of 
rice (inclucing paddy interms of rice) stoodat 
117. 35 lake tannasas 00 16lhJuly. 1993cbing 
1992-93 kharif martceting season. As against 
negligible procurement otcoarsegrains during 
1991-92 kharifmartcetingseason, a quantity of 
3, 98, 284 tonnes of coarsegrains has been 

. pocuredciJring 1992-93kharifrnarla!tingsee-
son till 16thJuly, 1993. 

~isoncanbemaderngardingper 
quintaI~onprocutementby Food 
Corporation of India because the accountsfor 
the Year 1992--93havenotym.been1\na\\sed. 

384. SHR\ .PROf R~\.A VJ...PSE: 'Hl\\he 
MINISTER OF AGRICUL TUREbepteasedto 
stale: 

(a)whethertrained monkey are used for 
haMIsti lQofc:oconut incoconutgmwing8ftleS 
of AsIa; 

(b) if so, whether the government have 
examined the possibility of bongIng monkey-
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rainerstolndiasothatourfarmerscanadoptthe 
me technique: and 

(c) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
STRY OF AGRICULTURE (SHRI ARVIND 

NET AM): (a): Yes Sir, coconuts are harvested 
by monkeys in Thailand and Malaysia, 

(b) and (c) The Govemment of India have 
not brought any monkey trainerfrom Thailand 
and Malaysia as the breed of monkey trained for 
harvesting coconut are not common in ourcoun-
try. Secondly, there is no urgency of such a 
Programme forthere is well trained manpower 
available in the country for harvesting of coco-
nut. 

[ Translation} 

Tickeltesstravelling 

385. DR.G. LKANAUJIA 
SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

Will the MINISTER OF RAILWAYS be 
pleased to state: 

(a) the number of persons detected travel-
ling without ticket during the last three years, 
year-wisein eachZone and the amount realised: ' 

(b) the effective steps taken to tackle the 
problem ofticketless travel in identified chronic 
areas; 

(c) the outcome thereof; and 

(d) the different strategies worked out to 
meetthe phenomenon effectively and the tar-
gets set duringthe next three years for different 
Zones? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
(a) to (d) . The zone-wise details regarding the 
number of persons detected traveling without 
ticket or with improper ticket and the amount 
realised from them during the last three years 
areasunder:-

No. of persons detected Amount realised 
traveling without ticket 
or with improperticket 

Railways (Figures in lakhs) (Rs. in Crores) 

1E1:D-91 1fE1-fJ2 1flP-flJ 1~1 1fP1-f2 1fB2.--..ro 

Central 7.71 5.97 6.22 4.47 5.08 5.77 

Eastern 7.48 5.33 5.72 3.22 3.56 3.88 

Northern 7.62 6.49 7.41 5.17 5.94 6.63 

N.E. 4.05 3.36 3.05 1,55 1.93 1.79 

N.F. 1.05 0.69 0.78 0.83 0.70 0.81 

Southern 2.78 2.16 2.13 1.97 2.06 2.21 

S.C. 3.25 2.96 3.18 2.46 3.06 3.45 
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Railways 

No. ofpersonsdetected 
traveling without ticket 
or with II11pI'f1peT ticket 
(Figuresin 1aIdls) 

Amount realIsed 

(Rs. in Crores) 

1fR>.......91 1~ 

S. E. 4.81 2.39 

Westem 6.64 S.65 

Total 4S.39 3S.00 

In orderto curb ticketless travel. surprisel 
magISterial checks are regularly conductedin 
association with Govemment Aailway Police I 
Railway Protection Force. Besides. 96 hours 
drives are organised every month. The mini-
mum excess charge fortravelingwilhout ticket 
has been raisedto As. SOl-from As. 101-inthe 
AailwaysAct. The hazards and consequences 
of ticketless traveling are higl ,ligtlfedbyctsplay 
of posters! notices at Railway Station. through 
information published in railwaytime--tables 
and advertisements Newspapers. bydisplayof 
shortf;lms in cinema halls and on televisionand 

19iD-91 

3.06 1.82 1.78 2.33 

6.38 3.63 4.S2 5.38 

37.93 25.12 28.63 32.25 

by making frequent announcements on public 
address system at Important stations. 

An Incentive Scheme for ticket checking 
staff showing exceHent performance has been 
introduced from March. 1993. As a result of 
concerted efforts being mad by the railways 
good results have been achieved. The targets in 
respectofcasesofticketlesstravel and unbooked 

. luggage and realisation of railway dues are fixed 
on yearly basis and forthe years 1993--94 are 
asunc!er:-
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Foodgrains Production in West 
Bengal 

386.SHRI BIRSINGH MAHATO: Will 

the Ministerof AGRICULTURE be pleased 

to state: 

(a) the quantity of foodgrains pro-

duced in West Bengal during 1992-93 and 

the target fixed for the same in 1993-94; 

(b) whether the State government 

has formulated a comprehensive action 

plan to enhance the production of 

foodgrains and sought permission from 
the Central Government; and 

(c) if so, the time by which this action 

plan is likely to be Launched? 

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 

ARVIND NET AM}: (a) The final estimates 
of production foodgrains for 1992-93 have 

not yet become due from the State. How-

ever according to present assessment, 

the likely production of foodgrains may be 
about 121.77 lakh tonnes as against the 
target of 113.40 lake tonnes in West Ben-

gal during 1992-93. The target for 1993-

94 has been fixed at 114.17 lakh 

tonnes. 

(b) and (c). The Government of India 

have not received a comprehensive action 
plan to increase fOQdgrains prodtlCtion frum 

WestBen~l. 

[English] 

Pollutit.·,) Abatement Plan of 
Yamuna 

387. SHRI SHRAVANA KUMAR 
PATEL: WiN the Minister cot. ENVIRON-

MENT AND FORESTS be pleased to 

·state: 

(a) whetl1er an Action Plan abatement 

of pollution in Delhi, Hayana and Uttar 

Pradesh has been launched: 

(b) if so. the salient features thereof 
along with the total cost of rhe Plan: and 

(c) the steps being taken Idimptement 

the plan? 

THE MINISTER OF SrATE OF THE 

MINISTRYOF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). An 
Action Plan for abatement of pollution of 

the river Yamuna in Haryana. Delhi and 

Uttar Pradesh has been launched by the 
Government. Under this Plan. 

pollution abatement works would be 
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taken up in six towns of Haryana and eighttowns 
of Uttar Pradesh besides Delhi. The Oworks 
would include (i) interception and diversion of 
municipal waste water from these towns (ii) 
treatment of such Intercepted waste water (iii) 
setting up of facilities like low cost sanitation, 
improved crematoria. rivertront development, 
etc. and (IV) plantallon alongthe riverbank. The 
approved cost of the Action Plan is Rs. 357 crore 
which is to be shared equally by the Central and 
the co nr:emed State Govemments. Thefeasi-
bility and detailed PfO!€Ct reports of the schemes 
to be implemented under the Action Plan are 
under preparation by the State Governments 
concerned, afterthe approval ofwhich, ttlephysi-
cal work on the plan would commence. 

PostsofG.Ms./D.R.Ms.onRllilways. 

388. SHRI E. AHAMED: Will the M1NIS-
TER OF RAILWAYS be pleased to state : 

(a) number otofficiais functioning as Gen-
eral Managers in the Railways; 

(b) the number of persons belonging to 
SCsi STs out ot them; and 

(c) the number 01 officials holding posts of 
DIVisional RailwayManagersandthe....merof 
persons belonging to SCs. STsoutofthem? 

THEMINISTEROFRAILWAYS(SHRIC. 
K. JAFFER SHARIEF): (a) and (b) At present 
18 officers are working as General Managers 
Clnd equivalent. None belongs to SCsI STs. 

(ci 57 officers are working as Divisional 
Railway Managers None belongs to SCs/STs. 

Revamped Public DtsIribution Cenbes 

389. SHRI HARIN PATHAK: 
SHRI PRAKASH V PATIL: 

Will the Minister of CIVIL SUPPLIES, 

CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) the number of revamperd public dlstri-
bubon centres in the country. State-wise: 

(b) the details of the consumer items avail-
able in the these centres; 

(c) the average prices for some of the 
essential items such as rice, sugar, salt and 
edible oils; 

(d)whetherthe revamped public distribu-
tioncentresareeXlSlIng In the Maharashtra and 
Gujaratand 

(e) if not, the reasons therefo r ? 

THEMINISTEROFSTATEINTHEMIN· 
ISTRY OF CIVIL SUPPLIES. CONSUMER 
AffAIRS AND PUBUC DISTRIBUTION (SHRI 
KAMALUDDINAHMED): (a) A statement show-
ingthe list of blocks identified forthe RevC1mped 
Publicdisirioution System is gtven in Annexure. 

(b) and (c) : Fair Price Shops, Including 
those inthe Revamped PDS areas. generally 
make available, rice, wheat, levy sugar and 
kerosene to consumers. Many State Govern-
ments / UT Administration have reported that 
someothentems of mass consumption such as 
iodisedsalt, tea, pulses and soaps have been 
added depending on local consumer prefer· 
eoces and other factors. The State Govern-
ments / UT Administration have been adVISed 
1tral1heend--proftoodgrains(riceandwheat} 
should not exceed 25 paise per kg. over the 
Central Issue Prices of foodgrains. Levy sugar 
price istftfoml throughout the country including 
in PRDSareasat Rs8. 3Operk.g. P rices of other 
itemsdis1ributedthrough PDS vary from State 
to State. 

(dl : Yes, Sir. 

(e): Does not arise. 
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[ Translation] 

Supply of More Items at F. P. S. 

390. DR. RAMESH CHAND TOMAR : 
SHRIMA TI BHAVNACHIKHALlA: 

Will the Minister of CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTIONbepleasedtostate: 

(a)whetherthe Uniongovemmentpropose 
to supply pulses, iodine sa" and tea powder 
besides wheat, rice and sugar atthe Fair Price 
shops; 

(b) if so, the details thereof; 

(c) whetherthe Union Govemment have 
discussions with theState Governments in this 
reganing 

(d) if so, the reaction ofStateGovemmenls 
1hereon? • 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF CIVil SUPPLIES, CONSUMER 
AFFAIRS AND PUBUC DlSTRIBUTION(SHRI 
KAMALUOOINAHMEO):ato(d)TheCentral 
Govemment has taken the responsibility to 
procure, store and transport essential com-
mcxities, such as, rice, wheat,sugar, kerosene 
etc. and. make bulk aIIocaIions to StateslUT s 
for distribution through the Public distribution 
System (POS). The State Governments I UT 
AdnWlistraIionshave, hcMeverbeenadvisect to 
include additional items such as pulses, iodised 
san, tea, washing soap etc. under the Public 
Distribution System, taking into account local 
preferences. Many state Govemments JUT 
Administrations have reported distribution of 
these items to consumers in their States. 

[English] 

Revival of Sugar Mills in Gujarat 

391. SHRI RATILAl VARMA: Will-the 

MINISTER OF FOOD be pleased to state: 

(a) the details ofthe Sugar Mills in Gujarat 
lying closed at present; 

(b) the measures taken to revive them in 
future; 

(c) the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KAlP NATH RAI): (a) 
TheStateGovemmentofGujarat have informed 
that one sugar mill viz; Shri Una taluka Khedut 
Sahkari Khand UdyogMacli Ltd. in Co-opera-
tive Sector in closed at present. 

(b) to (d) The state Government ofGujarat 
is making an assessment of the cane availabil-
ity position with regard to this mill after which 
appropriate action will betaken. 

Envir'or.ment Clearance of Development 
Projects ofMaharashtra 

392. SHRI SUDHIR SAWANT: Will the 
MINISTER OF ENVIRONMENT AND FOR-
ESTS bepleasedtostate: 

(a) whether permission has been granted 
by his Ministryforthe Kolhapurto sindhudurg 
power live, talamba, Mohamadwadi, Deagad, 
Gadgadi river irrigation projec:tsand a1soforthe 
airports at Kasal and Kurdi in Maharashtra : 

(b) if so, the details thereof; 

(c) if not, the names of otherdevelopment 
projectsofMaharashtraawaitingclearancefrom 
his Ministry; 

(d) since when these are pending and the 
reasons for the delay in clearing the projects; 
en:! 

(e) the steps taken by the Government to 
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clear these projects early? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) and (b)Talamba 
projeclwas accorded environmental clearance 
in May, 1985. Diversion of 11. 40 ha. forest land 
for220 KV DC Transmission line from Kolhapur 
to Sindhudurg has been approved under the 
Forest (Conservation) Act, 1980on3. 4. 92. No 
approval has been issued for Talamba, 

Mohamadwadi, Deagad, Gadgadi riverirriga-
tion project and also for airports at Kasal and 
Kurdi in Maharashtra; 

(c) and (d) A Statement is enclosed. 

(e) Projects can be assessed and processed 
only after receipt of complete data. Interaction 
is maintained with the project authorities! State 
Govemments to facilitate expeditious disposal 
of cases. 
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ConferenceofVic~ncetlors 

':§J3. SHRI SOBHANADREES-
WARA RAO VADDE: 

SHRI CHHITUBHAI GAMIT: 
DR. SUDHIR RAY: 
SHRI SYED SHAHABUDDIN: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the University Grants Com-
mission had coveted a conference of the Vice--
Chancellors of the Universities in May, 1993: 

(b) the important decisions taken at the 
conference: 

(c) whether the conference expressed its 
concem overthe decreasing percapita outlay on 
University education and the financial crisis 
faced by many universities in the country: and 

(d) if so. the steps taken by the Govemment 
to overcome the financial crisis and make the 
institutions of higher education economically 
more viable? 

THE MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE-
PARTMENTOFEDUCATIONANDDEPART-
MENT OF CULTURE) (KUMARI SELJA): (a) 
to (d) Yes. Sir. According to the information 
furnished by University Grants Commission. 
the proceedings of the special meeting of VICe--
Chancellors/ Directors of Universities! Deemed 
Universities convened by UGC to discuss the 
revised Programme of Action for Implementa-
tion ofthe National Policy of Education are under 
finalisation. Necessary steps will betaken to 
implement the recommendations made by the 
considered after the proceedings have been 
finalised confidenced by the Commission. 

Montrerl Protocol fund 

394. DR. ASIM BALA: WiUtheMINISTER 
OF ENVIRONMENT AND FORESTS be 

pleased to state: 

(a) the details of assistance India has re-
ceived from the Montreal Protocol Fund for 
technology transfers and manufacture of eco-
friendly substitutes for industry so far and 
utilisation thereof: 

(b) whether the fund given to India with 
imposing any conditionalities: and 

(c) if so. the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMALNATHI: (a) Thetenthmee!ingof 
the Montreal Protocol Executive Committee 
held from 28th June to 30 July. 1993 considered 
projects relating to studies on recovery and 
recycling of ODS: project formulation for the 
unorganised sector and electrOnic cleaning pro-
cess: and possibilities for substitution of ODS. 

(b) and (c) The Multilateral Funds has not 
imposed any conditionalities. The Government 
of India has an obligation to phase out Ozone 
Depleting Substances by the year 2010 subject 
to availability of technology and financial re-
sources to meet the 'incremental costs' The 
investment projects provide the 'Incremental 
costs' required from the Fund and thequantily of 
Ozone Depleling Substances to be phased out 
by that project. 

Fellowships 

395. SHRI ,I \.:HOKK,\ R.l,O . Will the 
MlI1lsterof HUMA.N RESC'UflCE DEVELOP-
MENT be pleased to state. 

(a) whetherfellowships have been granted 
to all the candidates who qU<llifled the National 
Eligibility Test conducted by the University 
Grants Commission Clnd CounCil of SCientific 
and Industrial Research in December. 1991: 

(b) if so. the details thereof: 
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(c) if not, the reasons therefor, and 

(d) the time by which all the candidates are 
likely to be given the fellowships? 

THE MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE-
PARTMENTOF EDUCATION AND DEPART-
MENT OFCUL TURE) (KUMARI SELJA): (a) 
to (d) According to the information furnished by 
UGC, as a general policy all those who qualify 
In UGC-CSIR NET examination are eligible get 
JRF. The fellowships are available to them 
through different schemes and programmes of 
UGC and all those who approach the Commis-
sion are grantedfellowship. Even if fellowships 
under any UGC programme is not available 
supemumeraryfellowshipsareawardedtothose 
who qualify in UGC-CSIR NET examination. 
This has alSo been done in respect ofthosewho 
qualified and approached UGC in December, 
1991. 

According to the information furnished by 
Council of Scientific and Industrial Research 
(CSIR), against 622 candidates who qualified 
the December, 1991 testunderCSIRlistfellow-
ships were granted to 394 candidates only. As 
per the prescribed procedure, all candidates 
who qualified the test were sent attestation per-
formsatthetime result was communicated. The 
candidates had to forward the attestation pro-
gramsthroughtheinstitutionswheretheywanted 
to do research. On receipt ofthesame, a formal 
award letter for fellowship was to be issued. 
Attestation programs had been received from 
394candidates only and they were all granted 
the feJlowshipas pertheprocedure. Attestation 
programs were not received from 228 candi-
dalesandthereforetheywere notgrantedfellow-
ship. The validityperiodofthe offerwasoneyear 
Iromthe date the result was communicated i. e. 
5.5. 1992. Since one yearperiodfrom 5.5. 1992 
IS already over, the 228 candidates who did not 
-espond,arenolongereligible. 

Gauge Conversion 

396. SHRI C. P. MUDALAGIRIYAPPA 
SHRI CHETAN P. S. CHAUHAN: 

Will the MINISTER OF RAILWAYS be 
pleased to state: 

(a) whether the government propose to 
covert1he entire railway system in the country 
intobroadgauge; 

(b) if so, the annual targets for conversion 
into broad gauge lines and the total expenditure 
to be incurred thereon: 

(c) how the Government propose to dis-
pose off the surplus metre gauge rolling stock; 
em 

(d) the achievement during the past two 
years in converting metre gauge and narrow 
gaugelinesintobroadgaugealongwithsection--
wise break - up thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
(a) No. sir. 

(b) A total of 6,000 km of NG/MG lines are 
proposeclto be converted to BGduring VIII plan. 
A target of 1200 km was fixed for 1992-93 
against which 1351 kmshavebeenconverted. 
Atargetof 1600kmshasbeensetfor 1993-94. 
The balance is proposed for completion during 
the remaining years of the VIII Plan. T otaIexpen-
ditureisexpectedtobeRs.3900croresduring 
the VIII Plan. 

(c) At present approximately 31 % of MG 
coaching stock and 22% of freight stock are 
a1readyoveragedand need to be removed from 
service. These wiD be disposedof on conditiO!} 
basis. 

(d) the achievements during the last two 
years are as under: 
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Manmad-Aurangabad 114 by the Rajasthan Sahitya Academy during 
Salempur-BarhaJ Bazar 21 the last three years; 
....... ....,.,....,.. ___ ------1:.::3::::..5 (b) the percentage out of the published 
1992"93 books which could not be sold in the market? 
BangalQre-Mysore 138 THE DEPUTY MINISTER IN THE 
Lalgarh-Nagaur-Merta Road 1 n MINISTRY OF HUMAN RESOURCE DE-
DinCligul-Mandurai (Paralle BG) 62 VELOPMENT (DEPARTMENT OF EDU-
Lalgarh-Kolayat 47 CATION AND DEPARTMENT OF CUL-
Nadiad-Kapaclvanj 45 TURE) (KUMARI SELJA) (a) and (b). De-Mankapur-Katra 30 
Fazilka-Kotkapura 80 tails are as follows: 
Sawaimadhopur-Jaipur 125 
Lucknow In-Kanpur 59 
Bangalaore-Yelahanka 12 
Parbhani-Parli Vaijnath 63 
Purulia-Kotshila 34 
Madu rai-T uticorin 134 
Guntur-Narsaraopet 46 
Aurangabad-Jalna· 64 
Delhi-Rewari 133 
Lucknow-manaknagar 5 
Bangaalore-Kyatsandra' 55 
Bellary-Rayadurg 54 
Burhwal-MehmoOdabad 38 

1351 Kms 
Forest Communication Project 

397. SHRI ASHT BHUJA PRASAD 
SHUKLA: 

MAJ GEN (RETD) BHUWAN 
CHANDRAKHANDURI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the State Govemment of 
Uttar Pradesh have submit1ed Forest Com-
munication Project for bilateral assistance; 

(b) if so, the details thereof: 
(c) the action taken by the Union Gov-

ernment thereon; and 
(d) if not. the reasons therefor? 
tHE MINISTER OF STATE IN THE 

MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) (a) Yes, Sir. (b) 
The proposed Communication project WIth 
an cutlay of Rs. 1181.55 lakhs IS to be 
implemented over a 5 years period for de-
velopment of communication network in the 
forest areas of U.P. 

(c) The Ministry of Environment and 
Forests have obtained the clearance of 
Directorate General of Technical Develop-
ment (Electronics and telecommunication 
and MEl Divisions) and communicated to 
the State Government. 

The Department of Economic Affairs 
have requested the State Government to 
intimate the existence of the buclgetary pro-
visions for the import of the eqUIpment the 
matter now rests with State Govemment. 

(d) The question does not arise. 

[ Translation] 

RajastJuln Sahitya AClldemy 

398. SHRIGIRDHARILALBHARGAVA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

Year 

~i) 1990-91 
iI) 1991-92 
iiI) 1992-93 

[English] 

No. of books 
published 

4 
3 
4 

Bal Bhawan 

percentage of 
unsold books 

67% 
81% 
84% 

399. SHRI CHETAN P.S. CHAUHAN 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) The number of Bal Bhawans func-
tioning in the country; 

(0) The number of those wholly/partly 
financed the Union Govemment aRd State 
Governments; 

(c) whether the Government propose to oeen more Bal Bhawan in U.P. specially in 
tnbal. hilly and rural areas: and 

(d) if so, the details thereof? 
tHE DEPUTY MINISTER IN THE MIN-

ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) and (b). The total 
number of affiliated Bal Bhawans function-
ing in there country is 49. The Bal Bhawan 
Society India. New Delhi. gives nominal one 
time financial assistance for specific projects 
to affiliated State Ball Bhawans. 

(c) There is. at present. no specific 
proposal under consideration of the Gov-
ernment. 

(d) does not arise. 
[ Trans/ation! 

Kandla-Bhatindra railway line 

400. SHRlCHITUBAHI GAMIT: Will the 
Minister of Railways be pleased to state: 

(a) whether there IS any proposal to 
construct broad gauge railway line from 
kandlar:rt of Gujarat to Bhatinda (Punjab): 

(b if so, the details thereof: 
(c whether this scheme is likely to be 

implemented during the Eighth Five Year 
Plan; and 

(d) if so, the estimated cost there of and 
the towns which will be linked by this railway 
route? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). It is proposed to 
provide a BG link from. Bhatinda to 
Kandla by conversion of MG sectors 
on this route. Bhatinda to/Merta Road is 
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already BG. Conversion of Merta Road Jodhpur 
- Luni -Marwar - Mahesana is in progress. 
Mahesana - Viramgam is approved for conver-
sion and would be taken up in the coming years. 
Viramgam - Kandla is already BG. 

(cl Yes, Sir. 

(d) The approximate cost at present day 
rates will be Rs. 700.00crores. The towns to be 
linked will be Bhatinda, Bikaner, Jodhpur, Luni, 
Marwar and Mahesana. 

Computer Education in Hindi 

401. SHRI SANTOSH KUMAR 
GANGWAR; Will the Minister of HUMAN 
RESOURCE DEVELOPMf;NTbepleasedto 
state: 

(a) Whether the Government have any 
scherne to promote computer education in Hindi; 
and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVElOP-
MENT (DEPATMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMAR I 
SELJA): (a) and (b). While there is nospecifir 
programme for commuter education in Hindi, 
the following initiatives in this behalf have been 
taken; 

(a) Department of Electronics have funded 
Post graduate Diploma Course in Computer 
Application (PGDCA) of one and half years 
duration in 9 institutions; Rs. 80.051akhs have 
been spent on the PGDCA Hindi Programme. 
That Department I)as also introducedT echnol-
ogy Development in Indian languages project 
under which requisite T echnologyfor Informa-
tion Processing in Hindi as well.as other Indian 
languages to be developed; 

(b) UGC has funded Diploma;n Computer 
Applications to Kastli Vidyapith, Vasranasi and 

Vanasthr1i Vidyapith, Rajasthan; 

(c) Under Computer Literacy and Studies 
in Schools (CLASS) project, the modifiedstrat-
egy likely to se adopted during he VIII plan 
envisages use of GIST Cards which will enable 
the schools to use Hindi and other regional 
languages in Computer Education. 

[English] 

Release of EdibleOils 

402. SHRI BOLLA BULLI RAMAIAH: 
DR. D. VENKATESWARA 

RAO: 
SHRI S.B. THORAT: 

Will the Minister of CIVIL SUPPLIES, 
CONSUER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) whether the Government p!oposeto 
release large quantities of edible oil in the open 
market to check the price rise; 

(b) if so, the quaintly released during the 
month of June; and 

(c) the extent to which prices have been 
reduced on this account? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRICBUTION 
(SHRI KAMALUDDIN AHMED): (a) to (c). As 
the present prices of major edible oils are at a 
level lower than those prevailing during the 
corresponding period in 1991 and 1992, the 
Govemment has no proposal to deliberately 
depress the process of edible oils by releasing 
large quantities of edible oils in the open market. 

[T rans/ation] 

GayaJunction 

403. SHRI UPENDRA NATH VERMA: 
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Will the Minister of RAILWAYS be pleased to 
state: 

(a) whetherfacilities at GayaJunction like 
drinking water, lavatories, booking windows and 
the reservation through computers have not 
been provided; 

(b) whether the ladies booking counter is 
not manned and woman have to stand in men's 
queue for getting a ticket; 

(c) whether enqiuries from the enquriy 
telephone are generally not replied to; and 

(d) if so, the reasons thereof and the steps 
being taken to provide these amenities at this 
Junction? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF RAILWAYS(SHRIK.C. LENKA) (a) 
GayaJunction has been provided with adequate 
booking facilities, water supply arrangements 
and lavatoryfacilityies, the passengerreserva-
tion system at Gaya is not computerised. 

(b) and (c). The ladies bookings counter is 
generally manned and enquiry telephone is 
attended. 

(d) The reservation volume at Gaya does 
not justify provision ot a computerised reser-
vation facility at this stage. 

[English] 
Activities of BIS 

404.SHRIPRITHVIRAJD.CHAVAN:Wdl 
the MinisterotCIVILSUPPLlES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether there is a lack of awareness in 
the public about the activities of "Bureau of 
Indian Standards" regarding standards formu-
lation, quality marking and testing; 

(b) i1.so, the reasons theretor; and 

(c) the annual expenditure on advertising, 
publicity and promotional activities by BIS dur-
ing the lastthree years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES ,CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MIINISTER OF STATE IN THE MIINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED): 
(a) and (b). All-out efforts are being made through 
T. V. ,A.I. R. print media hoarding. pampalets 
etc. to spread awareness in the public about the 
activities otthe Bureau of Indian Standards. 

(c) 199(}91 Rs.12.94.lakhs 

1991-92 RS.16.24Iakhs 

1992-93 RS.20.54lakhs 

[Translation] 

Development of Indian Languages 

405. SHRI TEJ NARAYAN SINGH: Will 
the Ministerot HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the number of schemes that have been 
formulated by the Government so far for the 
development of Indian languages longwith de-
tails of each scheme; 

(b) whether the Government have con-
ducted any survey regarding the achievements 
of these schemes; 

(c) if so, the details thereof; 

(d) if not, the reasons therefore; and 

(e) the reasons for slow progress of the 
achievements in the development ot Indian lan-
!J.Iage5? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENTOF EDUCATION AND 
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DEPARTMENT OF CULTURE) (KUMARI ties for Urdu. 
SELJA): (a) The Govemment have formulated 

_ the following 22 schemesincludingschemes to (8) Rnancial assistance forUrdu Calligra-
phy Training Centres. maintain autonomousbodieslsubordinate of-

fices under the Ministry of Human Resource 
deveIopmentforthepurposeofdevelopmentof 
Indian Languages. These are as under-

(1) Financial assistance to voluntary 
Prganisations for promotion of Hindi-
VoluntaryOrganisatiollS are provided 
financial assistance for various activi-
ties like running teaching centers, typ-
ing classes, librariesetc. forpropaga-
tion of Hindi mainly in the non-Hindi 

. speaking regions. 

(2) Appoi lin .e.ltandtrairingofHi1diteach-
ers in non-Hindi speaking StatesIUT s. 

. -1 OO%assistancetonon-Hind States! 
UT s for posts created with prior ap-
proval of Govenvnentof India. 

(3) PropagationofH"lIldiabroad;by~ 

ing Hindi books to Inc:ian Embassies 
abroad, scholarships to foreign stu-
dents to study Hindi in India etc. 

(4) Financial assistanceforpmlication in 
Indian tanguages andil English. -80'% 
oflheapprovedprinlingcosttodeserv-
ing authorslinstilut. 

(5) Scheme of production of University 
level books in Hindi and in Regional 
languages - Rs. 1.00 crores to each 
participation State Government for 
operating a Revolving Fundforlhepur-
pose 

(6) Financial assistance to Voluntary 
Organisationsforselectedpromotional 
activities relating to Indian 
languages( otherth8n Hindi, Sanskrit, 
Urdu andSindhi) 

(7) Financial assistance to Voluntary 
organIsations for promotional activi· 

(9) Financial assistance to Voluntary 
Organisations for promotional activi-
ties for Sindhi including production of 
books in Sindhi. 

(10) Appointment and Training of Modem 
Indanlanguageteachersin Hindispeak-
ing StatesIUTSs. - 100% assistance to 
StateslUTsinlheHindibeltforappoint-
ment of Modem Indian Language 
tefaders, particularlySouth Indian lan-
guages teachers. 

(11) Financial assistance to Voluntary 
Organisations for promotion of San-
skrit. 

(12) Financial assistance to institutions 
recognised as Adarsh Sanskrit Maha-
Vtdyalayas/Sh<xl Sansthans 95% of 
recurring and 75% of non-recurring 
eICpef1ditureofPostgraduateCollegesl 
Research Institutions of Sanskrit. 

(13) Development of Sanskrit through State 
GovemmentsIUTs by assistance to 
eminent Sanskrit scholars in indigent 
circumstances modemizationsofSan-
skritpathshalas,providingfacilitiesfor 
teaching Sanskrit in High ad Second-
ary schools, Scholarships to students 
studying Sanskrit in High and Higher 
secondary schools and assistance to 
States GovemmentsfUTs fortheirown 
programmesforpromotion of Sanskrit. 

(14) Award of President's Certificate of 
Honour to eminent scholars of San-
skrit, Arabic and Persian every year. 

(15) Scheme of Shashtra Chudamani for 
eminent elderly Sanskrit Scholars to 
preseruethe pradiation of indepth study 
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of Shashtra. 

(16) Preservation of oral tradition of Vedic 
studies! AD-India Elocution contests. 

(17) AssistancetoEnglishl.an!J.lage Teach-
iog Institutes, Regional Institutes of En-
glish and District Centres for English. 

(18) CentrallnstituteoflndianLanguagesis 
engagedindeYelopmet ItaIprogarrmes 
for Indian languages 

(19) Central Hindi Directorate is engaged in 
the development of Hindi as link lan-
guagetl"l'otqlcorrespOlldellCecourses 
and production of bi-lingual and troi-
lingual dietionries etc. 

(20) CormlissionforScientificandT echni-
caJT enninoIogyisalQaged in1he ev0-
lution of scientific and technical termi-
noIogyinHinciardAegionaUanguages. 

(21) Kendriya Hindi SansIhan is engaged in 
imparting teachers' training forin-ser-
vice teachers in non-Hindi speaking 
StateslUTs. 

(22) Rashtriya Sanskrit Sansthan is en-
gaged in teaching ancI research in San-
skrit on traditional lines at graduate, 
PosI-graduate ancIdoctoraileveis and 
providing affiliation facilities to other 
similar Sanskrit institutions. 

(b) to (e). The Government has not con-
ducted any survey. The achievements of the 
ab<we schemes areevaluatedthroughannuaJ 
progressreports,considerationbyGrant-in-aid 
Committees in the Ministry in respect of the 
schemes for financial assistance, inspections 
by authorised agencies etc. from time to time. 

[English) 

SafetyofManklndandMlrineUfe" 

406. SHRI JEEWAN SHARMA: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a)whethertheagingrefineries,pipeIines, 
instalations,womoutoffshoreplatforms,chemi-
cal plants etc.,. pose a serious threat to the 
mankind and the merina life; 

(b) whether there is any scheme forman-
datorycheckontheseplollutingindustries. plans 
on regular basis; 

(c) if so, the details thereof; and 

(d)_the steps taken by the Govemmentto 
ensure the safety of mankind and marine life/ 
products? 

THEMINISTEROFSTATE IN THE MIN-
ISTRYOF ENVIRONMENT AND FORESTS 
(SHRIKAMAlNATH):(a)No,Sir.Thethreatof 
an accident depends more on the quilty of 
maintaencethan of the age of aunit. 

(b) and (c). Seventh categories of indus-
tries, including refineries and certain chemicaJ 
pIan1s have been idelltified in 1heheaviypolut-
ing Sectors and the pollution control states of 
these industries are monitored regulat1ybythe 
State Pollution Control Boards. The State Pol-
lution Control Boards regulate the discharge 
from these industries through monitoring and 
issuing consents to operate. 

Itismandatoryfor1he industries to prepare 
ancIan ou-siteemergencyprepaarednessplan 
and for1he district authorities to prepare the off-
site emergency preparedness plan. Industries 
handling identified hazardouschemicaJ are re-
quired to submit safety reports to the State 
GovemmenIsandthesesafetyreportsareregu-
lar udated. Industries using boilers and other 
hazardous devices are required to get these 
regulartychecked. 

(d) The action taken to reduce marine 
pollutrion include; 

(i) land based sourcees of poUution affect-
ing the quality of the cstal waters have been 
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identified., As action plan has been prepared re-
quiring all industrial units to meetthe sitipul ted 
standards within a time frame: 

(i) the coastal State Pollution Control 
Boards secure compliance of standards of 
coastal waters through the constant and moni-
toring mechanism: 

(iii) wherever applicable, the industries, 
municipalities have been directed to construct 
marine outfalls with a diffuser system based 
upon the dilution capacity of the receiving body; 

(iv) the Central Government has issued 
general instructions that no industry, facotry 
should be given a consentto establish within 500 
meters from the shoreline. 

[ Translation] 

Conversion of Indore-Pithampur line 

407. SHRI SURAJBHANU SOLANKI: Will 
the Minister of RAIL WAYS be pleased to state: 

(a) whether the Government plan to start 
gauge conversion work on Indore-Pithampur 
railway line; 

(b) if so, the details thereof; 

(C) whether any survey has been con-
ducted in this regard; 

(d) if so, the details and the outcome thereof; 
CIld 

(e) the time by which the conversion work 
is likely to be started thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA) (a) 
There is no railway linefrom Indore to Pithampur, 
which is served by How railway stations with 
which it is connected by road. 

(b) Does not arise 

(c) No, Sir. 

(d) and (e). Do notarise. 

[Eng/ish] 

Payment of Transport Charges for Levy 
Sugar 

408. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of FOOD be pleased to 
state: 

(a) whetherthe Govemment of Karnataka 
has requested to sanction the payment oftrans-
port charges forthe levy sugar since 1979; 

(b) if so, the action taken by the Govern-
ment in this regard and the amountto be paid to 
the State Government in this regard; 

(c) whetherthe payment ofthe above dues 
has since been made; and 

(d) if not, when the payment is likely to be 
made? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): (a) 
Yes,Sir. 

(b) to (d). It has been decided to give ex-post 
factorapprovaltothe revisionoftransport charges 
effected by the Government of Karnataka in 
1979,1981, 1985and1991 subjecttothefollo.w-
ing conditions:-

(i) The State Government's rates would be 
allowed limited to the Food Corporation of India's 
ratesfortransportingfoodgrainsandwhereFCI's 
rates are not there, State Government is rates or 
the actual railway freight which ever is lower 
would be allowed. 

(ii) The minimum distance charges as 
claimed by the State Govemment in theirsched-
ule would be increased in the same proportion 
as the increase in rates per Kilometerper qu~ . 
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(iii) Entry Tax on levy sugar already 
reimbursed by Food Corporation of India 
would be refunded by the State Govemment 
to FCI. The order to the above effect was 
issued on 28th June, 1993 ad the Food 
Corporation of India have been requested to 
'Work out the details for making the pay-
ments. 

[ Translation] 

Programmes for Development of 
Forests in Madhya Prade1h 

409. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) the details 01 the various new 
programmes proposed to be launched for 
the development of forests in Madhya 
Pradesh during 1993-94; and 

(b) the details of the funds earmarked 
there for during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) (a) and (b). 
Programmes for the development of forests 
In Madhya Pradesh, as in other States, are 
continuing in nature and include afforesta-
tion/tree planting activities, forest protec-
tions. silvi-cultural practices, wildlife conser-
vation, research, traming, extension activi-
ties, etc, These activities are carried out 
through the funds available on an annual 
basIs in the State and Central budgets, 
These activities arc proposed to be contin-
!Jed in M, p, during the year 1993-94, 

Although no new programmes for the 
development 01 forests in M. p, are contem-
plated during 1993-94, it may be mentioned 
that the State Govt, have proposed a com-
prehensive forestry project for World bank 
assistance. The World Bank have prepared 

the final draft report which is proposed to be 
processed and appraised during the year 
1993-94. The implementation of the project 
would start after the final agreement has 
been entered into with the World Bank. 

Shortage of Equipment's in Regional 
En~ineering Colleges 

410, SHRI RAMESHWAR PATIDAR: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be Pleassed to state: 

(a) whether there is shortage of funds 
and equipments with the Regional Engi-
neering Colleges: 

(b) if so, the reasons therefor: 

(c) the plan and non-plan funds sanc-
tioned and actually released to each Re-
gional College during the last three years: 

(d) whether any assistance is also avail-
able to these colleges; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (e), The 17 Re-
gional Engineering Colleges are joint ven-
tures of the Central Government and the 
State Government concerned, The Gov-
ernment of India meets the entire non-
recurring expenditure and the recurring ex-
penditure on post Graduate Courses, The 
recurring expenditure on Under Graduate 
Courses is shared by the government of 
India and State Government concerned on 
50:50 basis, The details of plan and non-
plan grants released to Regional Engineer-
ing Colleges during the last 3 years are given 
in the attached statement. The release of 
funds depends upon the availability keeping 
in view the overall resource constituents, 
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[English) 

Additional Storage for Foodgrains in 
Orissa 

412. DR. KRUPASINDHU SHOI: Will the 
Ministerof FOOD be pleased to state: 

(a) whether the Government have identi-
fied some places in Orissa for creation of addi-
tional storage accommodation forfoodgrain·s; 

(b) if so, the details thereof; and 

(c) if not, the steps taken to create additional 
storage in those places? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): (a) 
Yes, Sir. 

(b) and (c). An additional capacity of 10,000 
tonnes godown is under construction by Food 
Corporation of India at Badampahar (Mayurbhanj 
district). 

Food Corporation of India propes tenta-
tivelytoconstruct additional capacity at Titlagarh 
(Solangir district, at Rayagadda (Rayagadda 
district), and Choudwar (Cutack district) for 
storage offoodgrains during the VII I Five Year 
Plan subjectto availability offunds, lands etc. 

Financial Assistance to Farmers for 
Purchasing Tractors 

413. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of AG-
RICUL TURE be pleased to state: 

(a) whethertheattention of the Government 
has been drawn to the newsitam captioned 
"Financial help to farmers for second hand 
. ractors; Ministry? appearing in the newspaper 
The Economic Times' dated July 2, 1992; 

(b) if so, whether Government propose to 
provide financial assistance to small and mar-

ginal farmers for purchasing second handtrac-
tors; and 

(c) if so, the details thereof indicatingthe 
reaction of NABARD in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE S. 
KRISHNA KUMAR): (a)to (c). The matter has 
been taken up with National Bank for Agriculture. 
and Rural Development response of the Bankin 
this regard is awaited. 

Health Hazards by FlY Ash 

414 SHRI SANDIPAN BHAGWAN 
THORAT: Will the Ministerof ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether emitted fly ash from various 
Thermal Power Plants is creating ecological 
health hazards: 

(b) if so. the extent of threat by fly ash in 
various parts of the country; and 

(c) the remedial steps taken bytheGovem-
ment in this regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) Yes Sir. 

(b) and (c). At present about one lakh 
tonnes of fly ash isbeing generated per dayinthe 
country which is polluting the environment and 
causing health hazard. State Govemrnentshave 
been requested to formulate Action Plan for its 
utilization from 3% to 50% by the tum otthe 
century and for which the following incentives 
have been sanctioned; 

(1) Excise duty exemption for bticksandall 
otherbudilding products using 25% of more fly 
ash as rawmalerial. 
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(2) Custom duty exempt 

critical machinery and equipr 
11 Import of 

(3) Free availability of flY ash to the entre-
preneurs. 

Scheme to Honour Sports Persons 

415. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the Minister of HUMAN RE-
SOURCEDEVELOPMENTbepleasedtostate: 

(a) whether there is any proposal to start a 
Central Scheme on the pattern of "Chatrapati 
Award' in Maharashtra to hon our the sports 
persons in various parts of the countryfortheir 
excellenceloutstanding contribution; and 

(b) if so, the details thereof 

THEMINISTEROFSTATEINTHEMIN· 
ISTAY OF HUMAN RESOURCE DEVELOP~ 
MENT(DEPARTMENTOFYOUTHAFAIRS: 
ANDSPORTS)ANDMINISTEROFSTATEIN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): (a) and (b). 
No, Sir. However, the Schemes of (i) Cash 
Awards to Medal Winners in the International 
Sports Events (ii) Arjuna Award and (iit) Rajiv 
Gandhi Khel Ratna Award are already in opera-
tion inthe Department of houour sportspersous 
fortheir : ewcellence and outstanding contribu-
tion. 

[ Translation] 

Train Services in Madhya Pradeaf', . 

416.SHRI DILEEPSINGH BHURI:, \'idi 
theMinisterof RAILWAYS be pleased 10 St,,10 .... 

(a) whether some passenger trains on 
AhI1\edabad-Bhopal and MathUia-BJrbda sec· 
tionsandsome othertra:nsservlngtt:~ ill ei.l~50! 
Madhya Pradesh have been canceled -1Y tiw 
Government; 

(b)ifso, the details thereof and the rec1som,· 

fortheircancellation; and 

(c) the steps proposed to be taken ana 
provide better train services to tribal area 
Madhya Pradesh~ 

THE MINISTEROFSTATE INTHEM . -
ISTRY OF RAILWA YS (SHRI K.C. LENlv\): 
(a)and(b). No. Sir. Not during 1993-94. However 
55156 Mathura-Vadodara Passenger has been 
re-organlsed fromJuly'93 Time Table to run as 
independent services on Matrua-Ratlam, 
Ratlam-Dahod, DahodO-Vadodaraseclionsin 
order to same the local commuters betters. 

(c) In the Juluy'93 Time Table the following 
trains have been introduced/extended in Madhya 
Prariesh:-

(i) Nizamuddin-Madras Rajdhani-Ex-
press which serves Bhopal, 

(Ii) Nizamudd in-Mangalore Express 
which serves Itarsi, Bhopal, Bina and 
G""Iallor. 

(iii) Nizamudd in-Jabalpur/Nagpurl 
Bilaspur express which serves 
Gwalior, Bina, Bhopal. lIarsi, Betul, 
Alsam, Durg, Raipur and Bilaspur. 

(iv) Gevra Road-Champa Passenger ex-
tended upto Bilaspur. 

(v) 106/107 Indore-Qawas Shuttle e.' 
innded lIplO UDain (from. 17.5.93) 

Vocational Course in Delhi Schools 

417 SHR: SURENDRA PAL PATHAK: 
Will tile !l.lin,st8r oj HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of Government schools in 
Delhlwhere vocational courses of life Insurance 
and General Insurance Corporations have been 
Introduced dunngthe last three years: 

(b) tile number of students qua!1fted the 
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courses from those schools during the above 
period; 

(c)whetheremploymentopportl.l1itieshave 
been provided to all the qualified students; 

(d) if not, the reasons therefor; and 

(e) the time by which employment oj:Jpor-
tunities are likely to be provided to aH the quali-
fiedstudents? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENTOF EDUCATION AND 
DEPAAnt1~NT OF CULTURE) (KUMARI 
SEWA): (a)Thel'll.JOi)erofGovemmentschools 
in Delhi where voCationaJcourses of life Insur-
anceand General Insurance Corporations have 
been introduced during the last three years are 
as follows: 

Life Insurance Corporation 5 

GenerallnsuranceCorporation 5 

(b) According to the information received 
'rom Delhi Administration the number of stu-
dents who qualified from ute I~corpo
ration/General Insurance CorporaiIoncourses 
during the Jastthreeyearsfromlheseschoolsis 
given beIow:-

ute I,nsurance Corporation course - 429 

(1190-91,1991-92& 1992-93) 

General Insurance Corporation 
Course 

(1990-91,1991-92& 1992-93) 

- 4Cl2 

(c) to (e). General Insurance Corporation 
has provided employment opportun~. all 
the qualified studenIs. Regarting Life Insurance 
Corporation, Apprenticeshiphasbeenofferedto 
all the students of 1989-91 batchwhoqual~ 
as per their criteria. APPlications have been 

called from eligible students of 1990-92 batch 
and their absorption is being finalised. The 
obsorption of 1991-93 batch students will be 
considered in 1994. 

[English) 

Own Your Wagon Scheme 

418. SHRI N.J. RATHVA: Will the Minister 
of RAILWAYS be pleased to state: 

(a)lhenurnberofwagonsforwhichagree-
ments have been signed so far under the Own 
Your Scheme launched by Railways during the 
last year; 

(b)lhecompallieswhichhaveplacedthese 
ordersandlherunberofwagonsrnarUac:tu-ed 
company-wise sofar underthe scheme; and 

(c) the estimated profit to the Railways 
likely to be accrued through this scheme? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF RAILWAYS SHRI K.C.LENKA) (a) 
Nil. 

(b) and (c). Doootarise 

419. 

NewTrains 

SHRI SATYA DEOSINGH: 
SHRI PRABHU DAYAL 

KATHERIA: 
SHRIBRUBHUSHANSHARAN 

SINGH: 
SHRIPHOOLCHANDVERMA: 
SHRIRAJENDRAAGNIHOTRI: 
SHRIMA TI CHANDRA 

PRABHAURS: 
SHRIRAMESHWARPATIDAR: 
SHRt PREMCHAND RAM: 

w. the Minister of RAILWAYS be pleased 
tostate: 

(a) the details of the trains introduced dur-
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ing the last six months; 

(b) whether the Government propose to 
introduce some more new trains during the 
currant year, and 

(c) if so, the proposed routes on which the 
new trains are likely to be introduced? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a)to(c). The information isbeingcollectedand 
will be laid on the table of the Sabha. 

[English] 

Ecological Imbalance in Malabar Region of 
KeraIa 

420 SHRI MULLAPALLY 
RAM CHANDRAN: Will the Minister of ENVI-
RONMENT ANDFORESTSbepleasedtoslale: 

(a) whethertheGovemmenthaverec:eM3d 
any report regarding ecological imbalance in 
Malabar Region of Kerala due to large scale 
felling of trees; 

(b) ifso, the details thereof; 

(c) whether any study has been made to 
assesstheextentofdelorestationandthepreser1 
forests coverage in Kerala; 

(d) if so, the outcome thereof; and 

(e) the action taken by the Govemment in 
.this regard? 

• THE MINISTER OF STATE OFTHEMIN-
ISTRYOF ENVIRONMENT AND FOAESTS 
(SHRI KAMAL NATH): (a) The Government 
has not received any specific export regarding 
ecological imbalance in Malabar Region to 
Kerala due to large scale h311ing of trees .• 

(b) Question does not arise 

(c) and (d). Forest Survey of Indiaperiodi-
cally studies forest cover of the country. As per 
State of Forest Report, 1991 of Forest Surveyof 
Incia, theforestcoverin KeraIa is 1 0, 149sq. km. 
and there is no noticablechange in forest cover 
ofthe State between 1989 and 1991 assess-
ments. 

(e) Question does not arise. 

Contract with Turkish State Railway 

421. SHRI VILAS MUTTEMWAR: Wlllthe 
Minister of RAILWAYS be pleased to state: 

(a) whelheranycontract has been awarded 
to the Indian Railway Construction Company 
Limited recently but the Turkish State Railway 
for construction/electrification of the railway 
lines in Turkey; and 

(b) if SO, the details of the contract and the 
time by which the work is proposed to be com-
pletedbylACON? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF AAILWA YS (SHAI K.C. LENKA): 
(a) Yes, Sir. 

(b) The contract is for electrification of 
about 75 track km of additional lines between 
Sincan-Ankara. The value of thecontract is US 
$ 8.2 million to becornpleted within 15 months· 
fromthedateofreceiptofmobilisation~ 

from the Turkish State RailwaYs. 

Sale ofSub-Standard Goods 

422. SHRI G. DEVAAAYA NAIK: 
SHRI TARA CHAND 

KHANDELWAL 
SHRI V. SREENIVASA 

PRASAD: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DISTAl-
'BUT10Nbepieasedtostate: 
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(a) whetherthe attention of the Govemment 
has been drawn to the newsitem captioned"BIS 
ge :.ars up survellance act' appearing in the 

Timesoflndia'datedJune 14,1993; 

(b) if so, whether the Bureau of Indian 
Standards has conducted any drive to checkthe 
sale of substandard goods in the country; 

(c) if so, the number of such raids con-
ducted by the Bureau during last one year; and 

(d) the action proposed to be taken by the 
Government against those found involved 
therein? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MIN ISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDINAHIlAED): 
(a) Yes, Sir. 

(b) SIS has established Indian Standards 

for a larged number of products. SIS is also 
operating a Certification Marks Scheme under 
which manufacturers are licensed to use the 
Standard Mark on goods produced by them in 
conformity with relevant Indian Standard. This 
Scheme is generally voluntary. Certification of 
certain products conSidered importantfrom the 
point of view of health and safety of consumers 
has, however. been made compulsory under 
various Acts. rules, Orders etc. WHich aree 
enforced by various agencies e.g. State Gov-
emments in the case of Essential Commodities 
Act. Nodal officers and Departments have been 
nominated by the State Governments for coor-
dinating enforcement action within the State. 
SIS also has a mechanism under which con-
sumer can seeks redressal of grievances 
againstthe poor quality of I SI Marked products 

(c) and (d). A statement Indicating the 
number of cases during 1991-92 and 19;92-93, 
in which action was taken against the un 
authorised use of lSI Mark, is enclosed. It is a 
continuous and on-going process. 

STATEMENT 

. StatelUnion 
Territory 

Andhra Pradesh 

Delhi 

Rajasthan 

Uttar Pradesh 

Madhya Pradesh 

Gujarat 

Maharashtra 

Bihar 

Haryana 

Total 

1991-92 
No. ofeases Action Taken 

2 

6 Legal proceedings have 
been launched 

12 

Case closed after 
investigations 

---;r----------- .. __ ._-

1992-93 
No. of cases Action Taken 

2 

Investigations 
are in progress 

9 ._--
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Universalisation of Primary Education 

423. SHRI MADAN LAL KHURANA: 
SRI MANORANJAN BHAKTA: 

WilithheMinisterofHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Comptroller and Auditor 
General in his Twelfth Reportfortheyearending 
March 31 , 1993 has made some observations 
about the defectuire implementation of the 
programme for universalisation of primary edu-
cation by Municipal Corporation of Delhi; 

(b) If so, the details thereof; and 

(c) the action takenlproposedto be taken by 
the Government in this regard? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMAR I 
SELJA) (a) and (b). Yes,SIr. According to 
Information furnished by Municipal Cooperation 
ot Delhi. the Comptroller and Auditor General 
conducted audit for the period of 5 years from 
1987 -88 to 1991-92 and made certain observa-
hans regarding implementation of the scheme 
Universlisation of Primary Education 
Programme in MCD. The observations of C& 
AG mainly related to drop-out rate of students; 
ditributlon of free text-books without any guide-
lines such as parental income; excess pur-
chase of text-books torfree distribution, books 
in stock and delayed supply of text-books to 
zones from central stores. 

(c) MCD has intimated that steps have 
been taken 10 enslire hmely distribution of books 
to children, free dislnbution of text-books with-
out any parental Income criteria as deCided by 
the Standing Committed of the Corporation. 
excess stock of books have already been sent 
tovariolls zonClS for distribution amongst newly 
enrolled students T he drop-out rate of children 

is basically due to the migration of labour class 
and other categories. 

[ Trans/ation] 

Sugar Mills in Bihar& Uttar Pradesh 

424. SHRI RAJESH KUMAR 
SHRIMATI SHEELA 

GAWTAM: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether the sugar mills in the coopera-
tive sector in Bihar and Uttar Pradesh are facing 
CriSIS due to inadequate availability of sugar-
cane; and 

(b) if so. the steps taken/proposed to be 
taken by the Government to save these mills? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI\: (a) 
In Bihar State. there is no sugar mill in the 
cooperative sector. As far as the cooperative 
sugar mills In Uttar Pradesh are concerned, they 
crushed 7 4.851akh tonnes (provisional) of sug-
arcane dunng the current season, as against 
103. 891akh tonnes cane crushed during last 
season. i.e 1991-92. 

(b) State Governments have been re-
quested toensure optimum availability of cane 
to sugar mills and check its diversion to other 
sectors. 

[English] 

Depletion of Forests in Western Ghats 

425 DR. AMRIT LAL KALIDAS PATEL 
Will the Minister of ENViRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Govf'!nment have con 
dueted any survey on the depletion of forest 
resources in Western Ghat" region: 
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SHRI MANJAY LAL: (b)ifso, thedetailsandtheoutcomethereof; 

(c) the reason for depletion of forest re-
sources in the region; and 

(d) thesteps takenlproposedto be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOF ENVIRONMENT AND FORESTS 
(SHRI KMALNATH): (a) The ForestSurveyof 
India «FSI) conducts regular assessments of 
theforestscoverofthecountrybasedonsatelite 
imageries. 

(b) the last assessment report was pub-
lishedin 1991 using the Land imageries of 1987-
m 

(c)Accordingto~F~IReport(1991)no 

serious depletion of forrest cover in Western 
~isnoticed. 

(d) Stepstakento protectforests cover of 
Western ghats are as under:-

(i) Enadmentandslrict impIemertationof 
ForestConervation, act 19 80 

(ii) AssisIstingStateQOll9ff1fl1E!r1and~ 
vidnginfrastructu'efor~ 

of CentraJ and state Forest laws. 

(iii) Planning Commission makes special 
provision for the Western Ghat areas 
under the Scheme "Integarated Deve!-
opment of Westem Ghats' 

(iv) OverselisdevelopmentAgency(ODA) 
ofU.K. is funding a project for forestry 
activity in the western Ghrts of 
KamatakaState. 

[TransIatioh] 

Protection of Foodgrains 

426. SHRI NITISH KUMAR: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the percentage of total Foodgrainsdam-
aged every yearby weeds, pests and insects; 
a-d 

(b) the steps taken orproposedto betaken 
by the Govemmentforthe proper storage and 
preservation of agricultural producItocheckthe 
losses? 

THE MINISTER OF STA TE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI. 
S.KRISHNA KUMAR): (a): Exact estimatesare 
not available. 

(b) The following steps are taken by the 
Governmentfor proper storage and preserva-
tion of agricultural produce to check the Iosses:-

(i) Foodgrainsare stored on scientific lines 
and pest control measures are undertaken 
requlagrlyto control the rat and insect infesta-
tion. 

(ii) Under National Save Grain Campaign 
trainingsare conductedforthe benefit of farmers 
and extension workers regardingscientificstor-
ageoffoodgrains 

(iii) Storage structures are supplied to the 
farmers on subsidy. 

(iv) To supplement the storage capacity, 
3710 rural godowns with a storage capcity of 
20.666 lakhs tonnes were completed upto 
24. 12.92 underthe Central SponsoredSchemes 
for setting up of rural godowns. 

(v) For proper storage of penishablecom-
modities, a capacity of 14.211akh tonnes had 
been created under the Cold Storage Order. 
198O,ason31.12.92 
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Irregularities FPS and Kerosene 
Depots 

427. SHRI JANARDAN MISRA: Will the 
Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether irregularities are being com-
mitted on a large scale in the Fair Price 
Shops and Kerosene Depots located in 
Delhi and various parts of the country: 

(b) if so, whether the Union Govern-
ment are formulating any special scheme to 
check such irregularities: 

(c) if so, the details thereof: 
(d) if not the reasons thereof: and 
(e) the number of Fair Price Shops and 

Kerosene Depots In Delhi whose licenses 
have been cancelled during the last two 
months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED:) (a) to (d). The 
operational responsibility for implementa-
tion of the scheme of Public Distribution 
System (PDS) rests with the State Govern-
ments and U.T. Administrations, including 
Delhi. Inspection and checking of Fairs price 
Shops (FPSs) and Kerosene oil Depots (KO 
Depots) and enforcing the provisions of 
Essential Commodities act another smaller 
legislations form part of their administrative 
functions. The States/UTs. have been re-
quested to intensify vigilance and curb un-
fair trade practices indulged in by traders. 
and monitor the supply and distribution of 
essential commodities. 

(e) The Administration of National Capi-
tal Territory of Delhi has reported that during 
the last two months authorities of 6 FPSs 
and 23 Kerosene Oil Depots have been 
canceled. 

Small and Marginal Farmers in Gujarat 

428. SHRI DILEEPBHAI SANGHANI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the percentage of small and mar-
\.linal farl1)ers in Gujarat in 1971 and at 
present, separately: . 

(b) the average annual quantity of 
foodgrains produced by these farmers: 

(e) whether these farmers are not get-
ting any benefit due to high cost of produc-

tion:and 
(d) if so. the steps taken by the Govern-

ment to ensure that the production level 
does not fall on account of non-availability of 
incentives to such marginal farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) As per agricultural 
census the percentage of small and mar-
ginal farmers in Gujarat during 1970-71 and 
1985-86 (latest available) are as follows: 

Marginal 
Small 

1970-71 

23.8 
19.1 

1985-86 

25.5 
23.4 

(b) As the technology is neutralloscale. 
assuming that average yield per hectare is 
not much different on different size of hold-
ings. the quantity of foodgrains produced by 
small and marginal farmers would be in 
proportion to area operated by these farm-
ers. The annual normal production of 
foodgrains in Gujarat IS about48 iakh tonnes. 
Of this. about 18" 0 is being contributed by 
small and marginal farmers In proportion to 
the area cultivated by them underfoodgrains. 

(c) and (d) Benefits of the various 
programmes/schemes being Implemented 
by Government are accruing to all the farm-
ers irrespective of their size. The State 
Governments have particularly been ad-
vised that the benefits should flow to the 
small and marginal farmers under the crop 
oriented programmes. 

[English) 
Schools in Capital 

429. SHRI GURUDAS KAMAT: 
SHRI MUMTAZ ANSARI: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas~d to 
state: 

(a) whether there is any proposal to 
bring all the schools in the Capital under one 
authority: and 

(b) if so, the derails thereof? 
THE DEPUTY MINISTER IN THE MIN-

ISTFW OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) No, Sir. An expert 
group appointed by Delhi Administration 
has inter-alia made this recommendation. 
However, it would be I_lticult top do so 
because the financial responsibility for 
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schools is presently shared by the Delhi LENKA): (a) Maintenance work like white 
administration, Municipal Corporation of washing, painting major repairs, etc. at sta-
Delhi. Cantonment Board and New Delhi tions are done by contractors till over the 
Munciap. Committee for their respective Indian Railways. Only petty repairs and 
schools. In the event of a Unified authority repairs of urgent nature are undertaken 
for all schools. such authority would find it departmentally. 
very difficult to mobilise enough financial (b) No coaches wagons have been 
resources to efficiently manage all schools. handed overto contractors for maintenance 

(b) Does not arise. work. 

[ Translation] 

Teaching of English in Delhi Schools 

430. SHRI ARVIND TRIVEDI; Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether there is a proposal from the 
Delhi Administration to teach English from 
Class I in some schools from the current 
academic session; 

(b) if so. the total number of such 
schools; and 

(c) the time by which the teaching of 
English from Class I will start in remaining 
schools? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE ) 
(KUMARI SELJA): (a) to (c). According to 
tile information furnished by Delhi Adminis-
tmtion there are 250 composite schools 
having classes from 1st to X/Xli. where 
English as a subject is already being taught 
from Class. I Delhi Administration has also 
planned to convert more schools into com-
posite schools in a phased manner during 
tile 8th Five Year Plan. 

Maintenance Work by Private 
Contractors 

431. SHRIMATI SAROJ DUBEY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the total number of railway stations 
where the maintenance work has been 
awarded to the pirate contractors; 

(b) whether the maintenance work of a 
large number of wagons/coaches has also 
been entrusted to private contractors; and 

(c) if so. the details thereof and the total 
number of .such wagons/coaches? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 

(c) Does not arise. 

[English] 

Encroachment of Forest Land 

432. DR. LAL BHADUR RAWAL: 
DR. CHATTRAPAL SINGH: 
SHRI RAJEEV SINGH: 
SHRI PRABHU DAYAL 

KATHERIA: 
SHRI RAM TAHAl 

CHAUDHARY 
SHRI LAL BABURAI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a)· whether incidents of encroachment 
so forests land by the people have come to 
the notice of the Government; 

(b) if so. the details thereof. State-
wises; and 

(c) the action taken by the Governmer' 
to make forest land free from any encroac: 
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). 
Incidents of encroachment of forest land by 
the people have been brought to the notice 
of Government of India periodically. The 
details regarding encroachments on forest 
land are maintained in the States/Union 
territories concerned, at divisional level. 
Government of India has taken following 
measures to prevent encroachment of for-
est land: 

(i) National Forests Policy, 1988 state<: 
that encroachment of forest land he' 
been on the increase and this trend ha 
to be arrested and effected action taken 
to percent its continuance. 

(ii) The Forest policy also stipulates tha·. 
people's participation in management 
of the forests should be encouraged. 

(iii) Under the Indian Forest Act. 1927 and 



437 Written Answers SRAVANA5, 1915 (SAKA) Written Answers 438 

Forest (Conservation) ~ct, 1980, 
encroachment of forest land has been 
declared an offense. 

(iv) State Governments carry out eviction 
of encroachments periodically along 
with Revenue authorities. 

Qualification for BTC in Uttar Pradesh 

433. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KANDURI: Will the Minister of 
HUMAN RESURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government have promul-
gated an order lowering the qualification for 
Basic Teaching Course (BTC) entrance exami-
nation from BA to Intermediate, for Uttaranchal; 
and 

(b) il so. the details thereof? 

THE DEUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-

. MENT (DEPATMENT OF EDUCATION AND 
~ DEPARTMENT OF CULTURE) (KUMARI 

SELJA): (a) and (b). Prescribing the minimum 
qualification for admission in B. T. C. courses is 
within the junsdiction olthe State Governments. 
Government of India have not, therefore, issued 
any order in this regard. 

Form the information received from the 
Government of Uttar Pradesh it has been learnt 
thatthe State Government have taken a decision 
to reduce the minimum qualification from gradu-
ate to intermediate forthe entire State and not 
only for Uttaranchal.. These orders have been 
issued on 31-3-1993 in the light 01 the decision 
taken in the meeting 01 the Uttar Pradesh Basic 
Shiksha Parishad on 23-12-1992. 

Foodgrain Stock 

434. SHRI GEORGE FERNANDES: Will 
the Minister of FOOD be pleased to state: 

(a) whether the country has achieved self-
sufficiency in respect offoodgrain stocks and is 
in a position to export them; 

(b) whetherthere have been an increase in 
the production of the edible oils and sugar; and 

(c) ifso, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF FOOD(SHRI KALPNATH RAI): (a) 
The country is normally self sufficient in 
foodgrainsexcept pulses. There is no proposal 
under consideration olthe Governmentfor ex-
port of foodgrains from Government stocks. 

(b) and (c). The production of oilseeds has 
increased from 48. 76 lakhtonnes in 1990-91 to 
49.66 lakhtonnesIn 1991-92. The production of 
sugar increased from 120.47 lakh tonnes in 
1990-91 to 134.11Iakhtonnesin 1991-92. How-
ever, production lor the current years (upto 
30.693) was 104.82 lakhs tonnes as against 
130.76 achieved uplo the corresponding dale 
last year. 

[ Translation] 

Navodaya Vidyalayas 

435. DR. G.L. KANAUJIA: 
SHRI RAJENDRA KUMAR 

SHARMA: 

Will the Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the places where Navodaya Vidyalayas 
have been opened during 1992-93: 

(b) whether the target set lor opening of 
Naodaya Viydyalas during the last year has 
been achieved: 

(c) if not. the reasons therefor: and 

(d) the number of Navodaya VidyalayaE 
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likely to be opened during 1993-94, State-wise 
and location-wise? 

THE DEOUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENTOF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) to(c). A total numberof 44 Navodaya 
Vidyalayas were sanctioned during the year 
1992-93. The details are givenin the attached 
statement-I. Out of the 44 Navodaya Vidyalayas 

sanctioned Selection Tests have been con-
ductedfor39 Vidyalayas, Forthe remaining 5 
Vidyalayas, the Selection Tests could not be 
held in 1992-93 due to non-availability of rent 
free temporary accommodation to be provided 
by the concerned State Govemments. 

(d) A State-wise list of 43 districts where 
Navodaya Vidyalayas have been approved in 
1993-94 by Navodaya Vidyalaya Samiti is given 
in the attached Statement-II 
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Aravani Hills 

JUl YZl. 1993 

(English] 

436. PROF.RASASINGHRAWAT:WiI 
'the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the Government have any 
plan forthe greenery of Aravalli Hills as well as 
preventing the expansion of the Thar desert; 

(b) ifso. thedetailslhereofandtheprogess 
made in this regard so far; 

(c) whether any review has been made in 
this connection; 

(d) if so. the details thereof; and 

(e) the targets fixed during 1993-94in this 
context including the funds to be made available 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHR KAMAL NATH): (a)to(e). Affores-
!ation and tree planting activities under the 20 
Point programme are undertaken. inter-alia for 
greening of the entire country. This pogammE' 
also covers the Aravalli Hills and the Thar 
Desert. 

As reported by the Governments of 
Gujarat. Haryana and Rajasthan. were A1valli.s 
Hills and the Thar dessert are situated. an area. 
of 18.10 lakh hecates has been covered during 
the period 1985-86to 1992-93underthe20Point 
Programme. During he year. 1993-94a target of 
1.80 lakh hectares has been fined and financial 
resources to the tune of Rs. 20736.44 lakh 
provided for implementation of this programme 
in the states Gujarat. Haryana and Rajasthan. 

The scientists of Central Arid zone Re-
search Institute (CAlRI). Jodhpur have estab-
lished that there is no conclusive evidence to 
prove the expansion 01 the Thardesert. 

Cential Universities in N.E.E Region 

437. SHRI BIRSING MAHATO: 
SHRICHITT A BASU 
SHRI KABINDRA 

PURKAYASTHA 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have taken 
any decision to set up Central Universities in the 
North Eastem Region; 

(b) if so. the progress made till date; 

(c) the estimated expenditure incurred on 
setting up of these universities; and 

(d) the time bywhlCh teaching is likely to be 
taken by these universities? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVElOP-
MENT (DEPATMEf.n OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) to (d). Government have enacted 
the legislations lor seeting up Central universi-
ties at Silcher (Assam). TezpurandNagiandin 
the North-EaStern Region. The Sites forthese 
universities have also been aporved. State 
Government of Assam has been requested for 
transfer 01 sites in Revenue records in favor of 
Central Universities. The proess of the appoint-
ment of VlCe-Chancellors and Registrar-desig-
nate for these universities has been initiated. 

UGC has been requested to consider a 
proposaItoaUocateRs. 1 croreeachtoAssam 
(Silcher). Tezpurand Naglanad Universities for 
the current financial year and engage some 
expertsororganisation like Education ConsuIt-
ants of India ltd (Ed. Cll) to make a study in 
c~uHation with local authorities and local. 
talents to suggest immediate short-terrnprofile 
and 10flgef ·term profile for identification of 
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courses and starting of classes. 

The estimated cost of Assam (S~char), 
Tezpur and Nagland Universities projected for 
the eighth PlanisRs. 70.18creos, 15croresand 
61.34 crores receptively. 

Implementation of Rio Earth Summit 

438. SH81 SHRAVAN KUMXi PA,TEL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether dUring his recent visit to the 
United Nations he expressed uahappiness over 
the fact that even after a year of the RIo Earth 
Summit few concrete steps had been taken, 
espeCially by the Indu3trialised countries, to 
Implement the Rio-conventions: 

(b) If so, the general response of the world, 
body. particularly the industrial countrieS thereto: 

(C) whether the steps taken to control pol-
lution In India had also been reviewed; and 

(d) if so, thedetails thereof and the outcome 
of the appraisal? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) and (b). while ad-
dressmg the First Se;:;sion of the Commission 
on Sustainable Development in June 1992 at 
New York, the Ministerof State for Environment 
and Forests has expressed India's deep con-

I . . 
cern about slow progress In allocation 01 new 
and additional financial resources and transfer 
of technology by the developed countries, as 
agreed in Rio. Similar sentiments were also 
expressed by most 01 the other developing 
countries. There was a general consensus that 
the Commission on Sustainable development 
has to play an important role in this regard. 

(c) No, Sir. 

('d) Does not arise, 

15-Point Programme 

439. SHRI E. AHAMED: Will the Minister 
of HUMAN RESOURCE DEVELOPMENTbe 
pleased 10 state: 

(a) Whelherthe Government have formu-
lated anY'1 ~-Poinl Programme for the educa-
tional Advancement of minOrities; 

(b) if so, the details of such programme 
implemented during the last two years: and 

(c) the number of persons benefited there-
from during the above period? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMAR I 
SELJA): (a) and(bi. pOint Nos. 11 and 120fthi' 
Prime Minister's 15-Point Programme for the 
WeHare of Minonties concern education of Mi-
norities. These are: 

Point No. 111n many areas recruitment is 
done through competitive examinations. Often 
minority groupes are handicapped in taking 
advantage ofthe educational system to compete 
on equal terms in such examinations. To help 
them toovercome these handicaps, steps should 
be taken to encourage the starting of coaching 
clases in mmority educational institutions to 
train persons to compete successfully in these 
examinations. 

point No. 12The acquisition of technical 
skills by those minontieswhoaretoday lagging 
behind would also help in national development. 
Arrangments should be made to set up ITI s and 
Polytechnics by Government or private agen-
ciesin predominatully minority areas to encour-
age admission in such Institutions of adequate 
number of persons belonging to these areas. 

(c) In Pursuance of the points in the 15-
Point Programme follOWing schemes are being 
implemented: - University Grants commission 
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isimplementingaschemeofcoachingdasses (d) DOes not arise. 
to prepare studentsbelOging toeducationally 
backward minorities for various competitive [Ttanslalion) 
examinations.Currently21 Universitiesand38 
Colleges are impIementingthe·scheme. Be-
sides,2RegionaIResoun:eCentresareprovid-
ing resource support to the coaching centres, 
through prepamtion of teaching leaming mate-
rials. During the years 199' . nd 1992, 9952 
candidates from educationally backward mi-
norities have benefited under this scheme 

-An the 41 minority concentration districts 
identified by the Programme of Action, 1986 
have been coveredbycommunitypolytechnics. 

I 

Price of Flour Bag 

440. SHRI PRAKAS! : If. PATIL: Will the 
Minister of CIVIL SUt PLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be 
pleasedtostate: 

(a)whetherthepricesof10Kg.wheatfiour 
under Public Distribution System has been 
increased; 

(b) ifso, the details of revised price together 
with the reasons Iletefor; 

(c}whetherthe Govemment are consider-
ing to further increase the price of wheat flour 
bag;and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTEROFSTATEINTHEMINIISTRYOF 
COMMERCE (SHRtKAMALUDDINAHMED): 
(a)and(b). Yes. Sir. Consequentontheinclease 
of Central Issue Price of Wheat w.e.f. 11.1.93, 
the piece of 10. Kg. altadistrtlutedthrotJ!jlPDS 
in Delhi has been increased from Rs. 38. 9OIto 
Rs.43.90per10kg.bag. 

(c) No. Sir 

ANendment to Consumer Protection Act 

441. DR. RAMESH CHAND TOMAR: 
SHRIMATI BHAVANA 

CHIKHALIA: 
SHRI V.SOBHANADREESWARA 

RAO: 
SHRI MANORANJAN BHAKTA: 
SHRI ANANTRAODESHMUKH: 

Will the Minister of CIVIL SUPPLIES. 
CONSUMER AFFAIRS AND PUBLIC DISTRI· 
BUTION be pleased to state: 

(a) whether the Government propose to 
bring an amendment inthe consumer Protection 
act to make it more effective and to give more 
rights to the consumers; 

(b) if so. the time by which it is likely to be 
amended and the details thereof; 

(c) whether the Govemment arecontem-
plating to bring an amendment in the Consumer 
Protection Act during the Monsoon Session; 
m 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINIISTEROFSTATE INTHEMINISTRYOF 
COMMERCE(SHRIKAMALUDDINAHMED): 
(a)to(d). Govemmenthas introduced the Con-
sumer Protection (Amendment) Bill. 1993 in 
RajyaSabha on31.3.1993. As the Bill could not 
betakenupforconsderation by the RajyaSabha 
due paucity oftime Government promulgated 
the Consumer Protection (Amendment) Ordi-
nanoe.l993on 18.6. 1993canyingouttheamend-
mentscontainedin the Bill. The amendments 
providedfor enlarging the scope of Consumer 
Protection act. 1986 and strengthening of the 
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three tierredressai agencies envisaged under 
the Consumer protection, 1986. It has been 
decided to take up the Consumer Protection 
(Amendment) Bill, 1993 for consideration and 
passage in Ihe current session of the Parlia-
ment. 

[English) 

KonkanRailwavProied 

442. SHRI SUDHIR SWANT: WiUtheMin-
isterof RAILWAYS be pleased 10 state: 

(a) whether Roha Dasgaon section of 
Konkan Railway route has been commisSioned; 

(b) if so, when and if not, the reasons 
therefor; 

(c) the progress of work on Konkan Rail-
ways and posiIionoffundsason 3OIhJooe, 1993; 

(d) whether the Railway bonds have ob-
tained good response from the public and if not 
the remedial measures taken in this regard; 

(e) whelher there is any proposal for re-
lease of further bonds; 

(f) whetherthere is any proposal for raising 
money by public issue in form of equity shares; 
and 

(g): if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a)No,Sir. 

(b) The Roha-Veer section of the Konkan 
Railway w~ inspected by Commissioner of 
railway Safety on 12-4-93 and 13-4-934 and 
cleared -for opening to passenger traffic. As the 
above section lies in an area of very heavy 
rainfall. a conscious decision was takentoopen 
the above section 10 passenger traffic only after 
the end of the monsoons. 

(c) (i) Progress: The Mangalore-Udupi 
section, a length of68 kms has been opened to 
passengertrafficsince21-3-93. The Aoha-Veer 
section is ready for opening aflerthe end to the 
monsoons. The overall progress of the entire 
project is about 50%. 

(ii) Position offunds: 

Funds Mobilised; (Rs. incrores) 

Amount subscnbed as Share Capital 

Amount realised by bonds issue 

(face value) 

Bridging loans 

Expenditure till 30-6-93 

371 

186 

288 
845 

822 

(d) and (e). Theresponseoftaxfreebounds 
has not been encouraging so far. The total 
amount required to be mob~isedthroughtaxfree 
bondsduring 1993-94 is Rs. 700crores. Duelo 
lack of response from banking and financial 
institutions. the CoIporation is proposing to corne 
out with a public Issue of tax free bonds in 
September '93 for which the required clear-
ances are being obtained. In addition, the 
authorised share capital of the Corporation has 
also been enhanced !.rom Rs. 400 to Rs. 600 
crores and part of the funds for 1993-94 will be 
metfromthe equity portion to be received from 
the participating govemments. 

(f) There is no proposal for issue of Equity 
to the public 

(g) Does not arise. 

Grants to Central University 

443. SHRI SYED SHAHABUDDlN: 
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SANDIPAN 
BHAGWANTHORAT: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total grant-in-aid to each Central 
University (inclusive of constituent and affili-
ated collegp-s) and Deemed University and each 
State University (Inclusive of colleages) by the 
UGC during 1991-92 and 1992-93 under Plan: 

(b) the corresponding figures for grants-in-
aid which are non-plan; and 

(C) the grant-In-aid per student tor each 
Central University. Deemed University and State 
University. as a whole. inclusive of both plan and 
non-plan grants, during 1991-92? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENTOFEDUCATIONAND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) to (c). The information'is being 
collected and Will be laid on the table of the 
house. 

[T ransJation] 

Expenditure on Publicity 

444. SHRI RAJNATH SONKAR SHASTRI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether any amount has been spent on 
films documentary films, periodicals and other 
publicity material on enVIronmental and forests 
issues by his Ministry during the last three 
years; 

(b) if so. the details thereof. yearwlse: , 
(c) whether his Ministry has taken some 

new steps to warn the people about dangers of 
polluted environment: 

(d) if so, the details thereof: and 

(e) the amount earmarked for publiCity 
during 1993-94? 

THE MINISTEROF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) Yes. Sir. 

(b) The details me as follows:-

EXPENDITURE INCURRED DURING THE LAST THREE YEARS (RUPEES IN LAKHS) 

Films Publrcity Penodlcais 
--~---- -~-.. --------~-----

1990-91 6,09 7,81 

1991-92 24,52 39.95 0.53 

1992-93 62,50 76,58 2.0 
--------- ---_.,-----... '. ----.. _ ,_ ... _ ...... --- .. __ ..... _-_ ---..... --

(c) and (d). the Minis tryisconlinuingthe 
existing programmes on publicity and aware-
nesS generation such as production and distri-
bution of films, periodicals, informative bro-
chures, etc, 

(e) Budget lor 1993-94 for publiCity is 135 
Iakhs. 

Primary Schools in Rajasthan 

445, SHRI GIRDHARI LAL BHARGAVA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the Iota I number of primary schools 
openedin Rajasthan during each of the lastthree 
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years; 

(b)the~andteacherratio in theprimaJ)' 
schools of Rajasthan; 

(c) the percerrtageofdropoutsin Rajasthan 
at primary level; 

(d) whether the Government propose to 
launch any special scheme to educate the child 
labourers: and 

(e) ifso. the details thereof? 

THE DEOUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) According to the information fur-
nished by the Government of Rajasthan, the 
number of primary schools opened in Rajasthan 
dUring the last three yeas is as follows: 

1990-91 200 

1991-92 1565 

1992-93 715 

(b) Teacherpuprl rallo in the pnmary schools 
of RaJasthanis41 (1991-92) 

(e) The percentage of dropouts in Rajasthan 
ilt primary levels 56.25 (1988-89). 

(d) No such proposal exists at the moment. 

(e) Does not anse. 

Changes in Vedic ArithmAtic 

446. SHRI SANTOSH KUAMR 
GANGWAR: Will the Minister 01 HUMAN 
RESOURE DEVELOPMENT be pleased to 
state: 

(a) whelher any scheme to make changes 

in teaching of Vedic Mathematics in Uttar 
Praedesh is pending with the Unior i Govem-
ment; 

(b) if so, the details thereof: and 

(c) the reasons for making such changes? 

THE DEP UTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) No. sir 

(b)and(c). Do not arise. 

DMU IN Gaya-Patna Section 

447 SHRI UPENDRA NATH VERMA; Will 
theMlnisterol RAILWAYS be pleased to state: 

(a)whetherthere IS a heavy rush ofpassen-
gers going to Palna at Gaya Junction: and 

(b) il so. whether there IS any proposal to 
Increase the quota 01 berths in express trains 
passing through Gaya and to proVide reserva-
hon quota in Air-conditioned class: 

(c) whether there IS also a proposal to 
increase DMU services 01 Gaya-P atna toease 
over -crowding there: 

(d) If SO. the details thereof: and 

(e) it not. the reasons therefor? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF RAILWAYS iSHRI K.C. LENKA): 
(a) During 1992-93. the dally average sale 01 
tickets at Gaya for Patna and for stallons be-
tween Gaya and Patana was approxln18tely 2. 
700 tickets. 

(b) No. Sir. 

(c) to (e). No. Sir. However onc additIOnal 
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pair of conventIOnal trains has been provided 
from 14.0.7.1993 

Overbridgesin Eastern Railway 
(Jaarkhand Area) 

448 SHRI SHIBU SOREN 
SHRI SIMON MARANOI: 

Will the Minister of RAILWAYS be pleased 
to state: 

(a)thetotalnumberofrailwayOverbridges 
proposed to be constructed at various railway 

Detailsofworlc 

Arrach: Road overbridge in replace 
met of level crossing No. 49 

Pangarh: Road overbridge in re~palcemet 
of level crossing No.1 1 OO/Spl. 

P arasnath: Road overbridge in re- palcemet 
oflevel crossing No. 14 A. 

Lifua: Raod overbndge in replace 
ment opf level corssing no. 
1114. 

routes under Eastern Railways including 
Jaartdland area during Eighth Five Year Plan 
alongwittllocation and estimated cost thereof: 
a1d 

lb) the anames of the places where con-
struction work of the railway overbridges on 
Eastern railway is going on dthing the current 
financial year? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.G. LENKA): 
(a) and (b) So far 6 bridges are approved as 
detailed below. These are In various stages of 
progress. 

(Fig. in lakhs of Rs. ) 

Raiwlay's 
share 

101-{)5 

127.00 

12827 

331.83 

State Govem-
ment'sshare 

9309 

217.13 

129.27 

331.83 

Sealdah: Raodoverbridge repalce- 396 780.48 
ment of level crossing NO.3 
at Lake Gardens 

Ballygungue: Raodoverbridgeinlieu 344.86 66127 
of level corssing No, Bouddgate 31ST 
at BodneIgate. 

Railways consider construction of road 
::>verbridges In replacement of level crOSSlOg for 
.vhich proposals are sponsored by the Gon-

cemedStateGovemment agreeing to shanngof 
cost for such works. as per rules . 
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[English) 

Price of Agriculture Produce in Gujarat 

449. SHRI N.J. RATHAVA: Will the Minis-
terof AGRICUL TUREbepleasedtostate: 

(a: whether farmers in Gujarat get ad-
equate remunerative prices for Groundnut, Cot-
ton and otherfoodgrins: 

(b) If not, the reasons therefor: and 

(c) the action proposed to be taken by the 
Govemment to protect the interestoftheframers 
in the State and save them from the exploitation 
by I"liddlemen and traders? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a)to(c).ltisthedeclaredPolicyof 
the Govemmentto ensure remunerative prices 
to the growers fortheir produce , Towards this 
end, Govemmentnot onlyannouncesMuinimum 
Support Prices for each season for major agri-
cultural commodities but also organises the 
purrhase operations at the prices fixed, through 
the van.'tJ3 governmental agencies viz. Food 
CorporatIon of Inoa, Cotton Corporation of India, 
Jute Corporatl.on of India and National Agricul-
tural Cooperativ~ Marketing Federation of India 
(NAFED), etc. 

2 The Minimum Support Prices fixed by 
the Government are remunerative prices as 
these cover not only the cost of production but 
,,1:;'0 provide for a reasourble margin of profit to 
give Incentives to the 13rmers. These price are 
L;l1lfonn through the country including the farm-
ers in Gujarat growing Cotton, Groundnut, 
foodgrainscrops, etc. 

Production of ShrimplPrawn 

450. SHRI R. SURENDER REDDY: Will 
the Minister of AGRICUl TUREbepieasedto 
state: 

(a)whethertheproductionofshrimplprawn 
has increased in recent years; 

(b) if so, the detans thereof for the last three 
years, year-wise: and 

(c) the steps taken by the Government to 
boost production of shrimp/prawn? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERG Y 
SOURCES AND MINISTER OF STATE IN 
THEMINSITRYOFAGRICULTURE (SHRI. 
KRISHNA KUMAR): (a) Yes, Sir. 

(b) Year 

1990-91 

1991-~ 

1992-93 

Shrimp/prawn production 
(in lakh tonnes) 

2.73 

3.22 

3.~ 

(provisional) 

(c) The steps taken by the Government to 
boost production shnmp/prawn include; 

(i) establishment of shrimp famous and 
hatcheries under the centrally Sponsored Sec-
tor and the UNDP assisted Coastal Agriculture 
Project for demonstrating the techno-econornic 
viability u: shimp farming in the Coastal States; 

(ii) promotion of Shimp farming by estab-
lishing Brackish water Fish Farmers 'Develop-
ment Agencies (BFDAs) in all the potential 
coastal districts. The BFDAs' provide a pack-
age of technical, financial andextension support 
to shrimp farmers: 

(iii) implementation of a World Bank as-
sisted shrimp culture proJect from 1992-93 in 
Andhra Pradesh. Orissa and West Bengal to 
develop about 3800 ha shrimp farms: and 

(iv) reduction In the tariff of prawn feed and 
fish meal imported for prawn culture purposes. 
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ClearanceofPooyankultyPfoied (d) the follow-up action taken bytheGov-

451. SHRIK.V.THOMAS: 
SHRIJOHNANJAlOSE: 

WIII1heMinisterofENVlRONUENT AND 
FORESTS be pleased to state: 

(a) whethertheGovenmenthave received 
any representation from the State of Kerala to 
~1heeartierdecisionon PooyanIwtty 
Project in Keralaforenvironmentalclearance; 

(b) if SO, the details thereof; and 

(c) the action taken in this regard? 

THE MINISTER OF STATE INTHEMIN-
ISTRYOFENVIRONMENT ,AND FORESTS 
(SHRI KAMAL NATH): (a) to (c). The 
PooyankuIlyprojectwasaccordedenvironmen-
tal clearance in June, 1985subjectto~ 
tation of various safeguard measures and no 
representation has sofarbeen received forthis 
reCOIlSideration. However,1heprojecthasbeen 
rejected under the Forest (Consentation) Act, 
1980. Kerala State Govt. had requested to re-
calSider1he~, which hasnolbeen found 
accepabIeafterdueconsideration. 

CenlraITeamtoReviewFist*fgHarbours 
LandingCenbes 

. '452. SHRI RAM A KRISHNA 
KONATHALA:WilltheMinisterof AGRICUL-
TURE bepleasedto state: 

(a) whetherthe, Govemmentconstituted 
any Central team to review the woOOng of both 
major ad minor fishing harboursJlanding cen-
tres; 

(b) if so, the details thereof; 

(c) the names of fl5hlng harbours lIandu'9 
centres visited by lr.eteam and recommendH' 
tionsmadeby ',his team; 

emment1hereon; 

(e)whetherthe Government proposed to 
constitute any other team forthis purpose; and 

(f) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOFNON-CONVENTIONAlENERGY 
SOURCES AND THE MINISTER OF STATE 
IN THE MINISTRY OF AGRICULTURE (SHRI 
S, KRISHNA KUMAR): (a)and(b), The Govem-
menthadconstituted a Central team in Decem-
ber, 1988 to reviewthe womngofMajorfishing 
Harbourat Visakhaptanam underthe Fishery 
Department Commissioner. The other mern-
bers of the team 'A(ere Director (Internal Fi-
nance), AssistMt Commissioner (Fishing Har-
bor) of Department for Agriculture & Coopera-
tion and Deputy Advisor, Planning Commis-
sion. 

(c) and (d). The team visited 
Visaldlapalnamfishing Halbourin NOVember, 
1990 and reviewed its working, It also met 
various users of the facilities. Recommenda-
tions of the team included installation of me-
chanical device for handling fish, bettersecu-
nty, better utlisation of spillway and dry-dock, 
improvement in the facilities for net mending 
etc. The team also suggested use of surplus 
revenue generated by the majorfishing harbour 
forproductiveinvestments . 

The report of the team was examined in the 
Ministry andacceptedfor implementation by1he 
Visakhapatanam Port Trust 

(e) and (f).Atthis stagethere'is no proposal 
to constitute any other team for this prupose. 

Central Assistance For Fish landing 
Centreslharbours 

453. SHRI RAMA KRISHNA, 
KONATHALA: Will the Ministerof AGRICUL-
1UREbepleasedto~,tde: 
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(a) whether the Govemmenthave received 
any representation for cent per cent Central 
assistance tor construction of fish landingcen-
tres/harbours in various Maritime States; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
hereon? 

THE MINISTER OF STATE IN THE MIN-
STRYOFNON-CONVENTIONAL ENERGY 
:;OURCES AND THE MINISTER OF STATE 
INTHEMINISTRYOFAGRICULTURE(SHRI 
S. KRISHNA KUMAR): (a) Ys, Sir. The Govem-
ment of Gujarathad requested for 1 00% Central 
assistance for construction of a miniorfishing 
harbbufatJakhau. 

(b) and (c). The project has sine been 
sanctioned in May, 1 993 by the Government ot 
India providing 100% Central assistance as a 
special case. 

AssistanceforTechnical Education 

454.SHRI DHARMANNA MONDAYYA 
SAVL:WlltheMinisterofHUMANRESOURCE 
DEVELOPMENT be pleased to state: 

(a) the ftnanciaI assistance provided to the 
StaleGollemmenlsforthedeYelapmentofT ech-
nicalEWcation<iJring1990-91to1992-93,StaIe-
wise;and 

(b) the amount earmartted tor 1993-94, 
thereforState-wise? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPA TMENTOF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) and (b). There is no specific Central 
Scheme or providing financial assistance di· 
rectlyto IheState Govemmentfordevelopment 
of Technical Education. Financial assistance is 
given directly by the Central Government 10 the 

technical instiitutions under schemes of the 
Thrust Areas ot Technical Education, 
Modernisation & Removal of Obsolescence 
and Research & Development. This is in addi-
tion to the 100% tunds provided by the Central 
GovemmenttotheCentral autonomous insIitu-
tions. 

Non-Formal Education 

455. SHRtMATI MAHENDRA KUMARI: 
Will the Ministerof HUMAN RESOURCE DE-
VELOPMENT be pleased 10 state: 

(a)theamountspent on non fomtaI educa-
tion scheme to eradicate the itliteracy in the 
country <b1ng Seventh Five Year Plan and the 
amount eannatt<edduring Eigtth Plan; and 

(b) the target fixed for etadication of iIIil-
eracyunderlhesaidprogramme<b1ng e91Ih 
Plan? 

THEOEPUTYMfNlSTERINTHEMlNIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPATMENTOFEDUCATIONAND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA):Xa)AQ amount of As. 136.Croreswas 
spent on Non FomlaIeducation Scheme <bing 
the Vllth Five Year Plan and an amount of As. 
704CroreshasbeeneannarkedforNon Formal 
Education Scheme during he Vlltthe Five Year 
Plan. 

(b) No target has been fixed under the 
programmeofNon Fonnal Education Scheme, 
but however, it is proposed to increase the total 
number of Non Formal Education Projects to 
3500 during the Vllith Five Year Plan period 
subject to availability of adequatetunds. 

Biodiveristy Convention 

456. PROF. MALINI BHA n ACHARYA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased 10 state: 

(a) whether India is a signatory to the 
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Biodiversity Convention; and 

(b) if so, the salient features of the 
Biodiversity Convention? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) Yes, Madam. India 
has signed the Convention on Biological Diver-
sity during the UNGED held in Rio deJaneiro, 
Brazil, in June 1992. 

(b) The Convention, through its 42 Articles, 
establishes commitments on conservation, 
access to genetic resources, transferoflechnol-
ogy, and benefit sharing and finance that are 
likely to make it an important instrumentforthe 
conservation and sustainable use of all compo-
nents of biological diversity. The salient fea-
tures of the Convention are that it recognises; 

intrinsic value of biological diversity; 

sovereign rights of States over their 
biological resources; 

the fundamental requirement of in-situe 
conservation of ecosystems, and natural 
habitats; 

the supporting role of ex-situe measures; 

- the vi!al role of indigenous an d local 
communitjes and women in the conser-
vallon and sustainable use of biological 
diversity, and the desirability of sharing 
equitably benefits arising from the use of 
traditional knowledge, innovations and 
practices; 

- the importance and the need to promote 
internal, regional and global cooperation 
for conservation; and 

requirement of substantial investments to 
conserve biological; diversity. 

Utilization of Funds for Pollution Con ,< C' 

in Delhi 

457. SHRI K. RAMAMURTHEE 
TINDIVANAM: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to stale: 

(a) the total funds allocated to the Delhi 
Administration for pollution control in Delhi dur-
ing the last three years; 

(b) whether the funds have actually been 
utlized: 

(c) if not, the reasons therefor; and 

(d) the reaction, of the Govemmentthereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF ENVIRONMENT AND FORESTS 
SHRI KAMAL NATH): a) An amount of Rs. 
199.76, 700.00have been released by this Min-
istryduring 1990-91,1991-92 and 1992-93to 
Delhi Administration for pollution control. 

(b) and (c). The Delhi Administration has 
not utlised the full amount due to delay in recruit-
ment of staff and setting up of the laboratory in 
the Delhi Pollution Control Committee. 

(d) Delhi Administration has given a time 
bound programme for expeditious utilisation of 
the funds. 

Assistanceto Save Nilgiri Campaign 

458. SHRI HANNAN MOLLAH: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government have sanc-
tioned any financial assistance to the Save 
Nilgiri Campaign under the National Environ-
mental Awareness Campaign Scheme; and 

(b) if so, the details thereof alongwith the 
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programmes finalised thereto,') 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONEMENT & 
FORESTS(SHRI KAMALNATH): (a)and( b). 

A statement showingthefinancial assistance 
granted to Save Nilgiris Campaign and the 
programmes conductedunderthe national En-
vironment Awareness Campaigl Scheme over 
the last SIX years is annexed 
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(ii) Waterspraying arrangements

Clearance of mining lease at Kodrama
DOmchach forests in Bihar

459. SHRI MUHIRAM SAIKIA: Will the

MinisterofENVIRONEMETN AND FORESTS

bepleased to state:

(a)whethertheGovemmenthaveaccolded

mvironmental and forestclearansetothe min-

inglease at Kodrama-Domachach forests in
Bilar,

(b) if so, the details thereof;

(c) if not, the reasons therefor:

(d)whether the stone crushing industries

onbothsides of Kodrama-Patna national high-

way and Kodrama-Giridih Road are causing
poIution;and

(e) if so, the remedial action taken in this
IeQ!IId?

THEMINISTEROFSTATEOFtHEMIN-

ISmVOF ENVIRONMENT AND FORESTS

(SHAIKAMALNATH) (a) No, Sri.

(b)Does not arise.

(c)A proposal fordivrersion of 12.OOha.w
lurestlad in that area for mining offacour of M!
sMNundaand Samonth Co. Pvt. Ud. has been

JeCeived by the Minsitry. Cetain lacking details
haw been sought from the State Government.

These are still awaited .. No propsosal for
environementalclearrance has been received.

(d)According to Bihar State pollution Con-
trol Board, air pollution is caused by stone
aJlShingindustries in the area.

(e)The rermdial measuerstaken, include

(i)Construction of wind breaking walls

(iii) Massive tree plantation

(iv) Concemed authorities advised not to

renew mining lease to the units without prior

consent of State Pollution Control Board.

(v) Sitectearance as per regulationsofthe

State Govemment.

[English]

Inquiry Cornmittee onHastinapur
Sanctuary

460. SHRI SUBRATAMUKHEAJEE: Will
the Minister of ENVIRONMENT AND FOR-
ESTS bepleased to state:

(a) whether the Govemmnent Aave consti-

tuted any inquery Committee to look into the
klilling of protected animals in the Hast mapur
Swamp Dersanctuary in Janyarythis year;

(b) if so, the details thereof;

(c) whether the inquiry Committee has

submitted its report to the Government;

(d) ifso, the ]uindings ofthe Committee;
and

(e) the actuion taken thereon?

THEMINISTEROFSTATEINTHEMIN-
ISl'R-Y-OF ENVIRONEMNT AND FORESTS

(SHRI KA~ALNATH) (a) No, Sir.

(b) to (e). Do not arise.

12.00hrs

[English)

MA. SPEAKER: Now, we have some for-

mal business, before we take up the No
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Confidence Motion, which can be over within

one ortwo minutes and the we will taken up the

No Confidence Motion

N~w we will take up Papers to be laid on the
Table. '

12.01/2 hrs.

[English]

PAPERS LAID ON THETABLE

Annual Report and Review on the Work-
ing ofthe Supor Bazar, the cooperative

stores Itd. New Delhi for 1991-92 and

statement showing reasons for d~lay in

layingthepapers

THE MINISTER OS CIVIL SUPPLIES,
CONSUMET AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIA.K. ANTONY): I begtolayon

theTable-

(1) (i) A copy of the annual Report
(Hindi and English versions) of

the Super Bazar, the coopera-
tive Store Limited, New Delgi,
for the year 1991-92, alongwith

Audited Accounts.

(ii) A copy of the Review (hingh

and English versions by the
Goivernbment on the working

of the Super Bazar, the Coop-

erative Store Limited, New
Delhi, fortheyear 1991-92.

(2) Statement (Hindi and English ver-

sions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Liberary See No. LT 4ol1f./<?J3]

Notification under essential Commodities
Act, 1955

THEMINISTEROFSTATE INTHEMIN-

ISTRY OF AGRICULTURE (SHRI ARVIND

NETAM): I begtolayontheTableacopyofthe

Notification No. S.O 484 (E) (Hindiand English
versions) published in Gazetleof Indiadatedthe

5th Jyly, 1993 directing the domestic
man ufacytu rers of fertilisers to supply fertilisers

to the registered Fertiliser Dealers in various

States, Union Territories/Commodity Board

during the perios from the 1st April, 1993 tothe
30th September, 1993 (Kharif Season)andthe

submit a stetement or any other return required
by the controller by the 10th day of every montyh,

under sub-section (6) of section 3 ofthe Essen-

tial Commodities Act, 1995.

[Placced in Library. See No. LT 4 162193)

12.02hrs.

ASSENTTOBILLS

[English]
, I

SECRETARY-GENERAL: Sir, Ilayonthe
Table the folowing twneltyfour Bills pass.edby

the Houses of parliament and assentedtosioce
a reporetwas last made to' the Houseonthe-14th
may, 1993:

(1) The industial Finance Croporetion

(Transfer of Undertakingand R :peal)

Bill,199:?

(2) The naitonal Thermal Power

Croproaiton Limited. thje National

Hydro elctric Power Corporaiton

Limited and the North-Easteem Etec-

tric Power Corproation Limited

(Acquistion of Transfer of Power

Transmission ystem )8ill, 1993.

(3) The Gild Bonds (ImmunileisandEx-

emptions) Bill, 1993.

(4) The Wild Life (Protecticin}Amedment

Bill,1993.
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I (5) The Foreign Exchange Regulation (22) . The Employment of Manual
(AmenDment)Bill, 1993. Scanvengersand Construction ofDry

Latrines (Prohibition) Bill, 1993
(6) The Dentists (Amendment)Bill, 1993

(7) The Indian Medical Council
(Amendment) Bill, 1993.

(8) The Interest on delayed Payments to
Small and Ancillary Industrial Un-
dertakings Bill, 1.993.

(9) The Acquisition of Certain Area at
Avodhya Bill, 1993.

(10) The Essential Commodities (Spe-
cial Provisons) Amendment Bill,
1993.

(11) The constitution (Seventy-third
Amendment) Bill, 1992.

(12) The Constitution (Seventy-fourth
Amendment) Bill, 1992.

(13) The SARC Convention (Suppres-
sion of Terrorism) Bill, 1993.

(14) The Finance Bill, 1993

(15) The Appropriation (No.2)Bill, 1993

(16) The Code of Criminal Procedure
(Amendment)Bill, 1993.

,-,
(17) The Bee~f and Cigar Workers (Con- .

ditions of Employment) Amend-
ment Bill, 1993.

(18) The Criminat law (Amendment)Bill.
1993.

(19) The Terrorist and Disruptive Activi-
ties (Prevention) Amendment Bill,
1993.

(20) The Central Laws (Extension to
. Arunachal Pradesh) Bill, 1993.

(21) The Tezpur University Bill, 1993.

(23) The Coal Mines (Nationalisation)
Amendment Bill, 1993.

(24) The Salary Allowance and Pension
of Members of Parliament (Amend-
ment) Bill, 1993.

12.021/2 hrs

[Engiish]

BUSINESS ADVISORY COMMITTEE

Twenty-ninth Report

[English]

THEMINISTEROFSTATEINTHEMIN-
I~TRY OF SCIENCE Mm TECHNOLOG~
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOPMENT)
AND THE MINISTER OF STATE INTHE MIN-
ISTRYOF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): On
behalf ofshri vidyacharan Shukla Ibeg to present
the Twenty-ninth Report of the Business Advi-
sory Committee.

MR. SPE.'\KER: Wail will not take up
Matter under rule 377. We will now take up
further consideration of the Motion otNo-conti-
dence in the Council of Ministers moved by Shri
AjoyMukhopadhyay on the26ih July, 1993. Shri
Vajpayee may speak now.

[Translation]

SHRI (GEORGE FERNADDES
(MuzaHarpur): Mr. Speaker, Sri, youare qoinq
to start the diasassion cj'li 'the Non-Confidence
motion but to have an obection Ihave a copy r:Jf'
synopdip of bates,' for yesterday with the in
which the speeches of all the members <froand
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ISh. George Femalldees] 

'if is menlionall that so and so member sup-
portedoroposedthemotion.lnthevetybeging 
of my spech it has been withen that 

'EngIish] 

"Shri George Ferandes opposing the Mo-
. ion said 

[ Translation] 

They work throughout the 
night. (interruptjons) 
[English] 

MR. SP,EAKER: This mistake has to be 
corrected. I think we witllook into it. 

[T ransJahon} 

SHRI RAM NAIK (Bombay North): T hey 
are helpless (interruptions) 

(English} 

SHRI MRUTNAYA NAYAK (Phulbani): 
Sir, betorethe MotIon is taken up, I wouldbketo 
make one point, It seems that the contention of 
the Motion is on the scam and~JPC has not 
submitted its report. Arewe doing juste to the 
funtioningoftheJPCby aanittingsuch a MotiIIn 
I think you will consider it. 

MR. SPEAKER: WeILl thinkall.Members 
are very senior Members and they know the 
procedure and rules and I am sure that the will 
follow the rules and discuss the matter in an 
apporpriate manner. 

1205hrs 

MOTION OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS-CONTO 

I Engltshj 

MR SPEAKER: Shn Valpayee may now 
speak 

[T ransIabI) 

SHRI ATAL BIHAR I VAJPAYEE 
(Lucknow): Mr. Speaker. Sir, it is needless to 
say that I rise to support the Motion of No 
Confidence in the Council of MinisteJS. The 
presentGovemmentwasCOl'lStiMedopen 21 sf 
June, 1991. More than two years have passed. 
When this Government was constituted it was 
not in majority. Even today it is not in majority. 
Butithassucceededinproving its majority in the 
House. The Government is running and if my 
Congress colleagues like, they may consider it 
a great a:hieYemenI_ 

At the time of constitution 01 the Govem-
rnem the country was fed up with 12 month and 
6month-Govemments.ltwasinsearchofsta-
bifity. The people ofthe counlry wanted to get 
relieffromeconomiccrists. which was mainly 
a creation of prev;ous Congress Governments. 
Thpeoplewerehopefulwiththeaged.enlight-
ened and experienced leader. Shri Narasimha 
Rao, that underhisleadefship, the new Govem-
men! will lead the natlOfl in the right direction. 
Because the Congress Party was feeling it 
leadertessafterthe death of Shri Rajiv Gandhi. 
Thepeoplelhou{tltthat dynastic rule was com-
ing to an end and politics would take a new tum. 
The people had exceptions from the Govem-
ment In this optimism the people forget that the 
Prime Minister had been working as the Minis-
ter in previous Congress Governments also. II 
hadgoneintooblivionthalShri Narasimha Rao 
was hanclingthe Ministry of Home Affairs when 
innocent people were being killed after the mur-
derof Shrimati Incira Gandhi. The peopleforgte 
thematterregardingtheSt. Kitts. 

The hon. Prime Mimster had proposed to 
run the entirecounlry on the basis of consensus. 
Efforts were made to get rid of economic criSIS. 
But thIS situation could not be mainlained for a 
longtime. 

Congresssession was held in Tirupati.1 do 
not know whether it was an endeavourlolinkthe 
politics with the religion or not. But In Tirupatl 
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people observed with surprise that the former 
Minister of External Affairs was taking a letter 
regarding Borlors case to hand over it to some-
body. He lorgotthe man from whom he hadtaken 
the letter. But he could not forget the man to 
whom it was to be delivered. In Tirupati session 
he had played a privata I role by presented a 
resolution on foreign policy. He had ddeuased 
to be a Minister External Affairs people were 
perturbed. 

Mr. Speaker, Sir, mycoileaguesbelollQilg 
to the Congress Party discussed the economic 
relorm. yesterday. They had highhghted the 
changes took place to some extent due to these 
economic raforms. But they have not discussed 
theotherslde,. the darker side ofthesituation. 
Externale debt is increasing. I do not want to 
make my speech difficult by quoting dates. But 
the statistics are very clear and the country is 
under debt. The situation is that we will haveto 
take loan just to pay the Interest incurred on loan 
taken. It is factthatforeign exchange reserve has 
increased. But proper attention has not been 
paid to the deteriorating financial postion. Debt 
has increased. Import has increased. As re-
gards export, th position is totally hopeless. 
CustomS Duty has been reduced whereas it has 
not been done in the case of excise-duty. Indig-
enous industries are in the crisis. F actorsarrre 
on the verge of closure. The Prime Ministerhas 
said in the statement that if we get fertilises at 
cheaper rate why should we purchase indig-
enous fertilisers Would the Government allow 
factOries in the country to be closed down. 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHARAO):Atthesometmelhadaiso 
said that the Government would make efforts to 
make these factories economically viable. 

SHRI ATAL BIHARI VAJPAYEE: It any 
factory is running in loss. closure should be its 
the last resort. If improvement can be made 
production can be increased and cost can be 
reduced then it should be done and the Govem-
ment should not close it down. The Govemment 
i" saying something and doing something else. 

The tactories are going to becloseil down. The 
labourers arebecoming _iobIess. 

On 16th December, 19911heMinisterof 
Finance hadsaidinthis very House that the new 
economic policy would neither have unemploy-
ment nor close downthetactories. This assur-
ancehas not been fulfilled. I was going through 
the Report of Parliamentary Standing Commit-
tee on Industry. The Government has allocated 
large amount for voluntary retirement scheme. 
Perhaps it hadthe intention to spend Rs. 788 
croretn:ier this head but where arethealtemate 
oppornriiesof~andtherehavenot 

been provided. The workers should be given 
proper training a{ld be engaged in some other 
usefuljobs. TheGovemmenthasfailedtodoso 
in this regard. Mr. Speaker. Sir, the basis of 
industry in the countries not sound. There has 
been reduction in getteration of hydelelectricity, 
production at crude oil and fertilisers. The pro-
dJctionofcrudehasbeengoingdownandi~ 

of petrol has been increasing. We are spending 
As. 22 crore as toreign exchange every year for 
the purpose of petrol. Now it has become difficult 
to understand the economic scenario as ex-
plained by ~ Minister of Finance when there 
has been reduction in production of hydel elec-
tricity, crude oil andfertiJisers. 

Mr. Speaker, Sir, the Dunkel Proposals 
have become the topic of the day in the country. 
Contraryslaternentsarebeingissued. The Min-
istero! Food and the Minister of Agriculture ~ 
not present here. The Minister of Comrneree has 
retired from the membership ofthe House. He 
has been put in trouble. Really he is myoid 
colleague. I have sympathy with him. So.,me 
arrangement sholAdhave beE!n _l1)ade for hisfe.. 
election from somewhere? The Governm~t is 
solving its purpose by leaving him In the midst. 
Bull was refetnng to Dunkel Proposals. The 
statements of Shri Jakhar Saheb and former 
Minister of Commerce are tollay different The 
Prime Minister bS not speak anything at all. 

SHRIMRUi;vUNJANAYAKHev.;lIspeak 
afterwards. 
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SHRI ATAL BtHARI VAJPAYEE: Yes, 
he will have 10 break his silence tomonow .. 
But it IS a polICy related matter. Could 
consensus not be achfeved in respect of 
economic reforms? Whether any such ef-
forts were made? I do not think that the 
colleagues sitting on my left do not want 
economic progress at the country Of to get 
rid of the country from economIC CriSIS. If 
there are difference in modalities. those 
could be discussed. 

Mr. Speaker, Sir. we had wetcomedthis 
neweconomicpoiicywiththenopethatunnec-
essary controls would be removed practice of 
delaYing tactics would be stopped 
en~renl)rshipwoUdbegiYefuliopportunilyto 

prosper arrd we woutdbeable to facethechal-
fenges of the changing world. But what hap-
pened? There wasasecurities scam. Pertlaps 
the Minister of Finance might rememberthat I 
had cautioned abouht while speaking on the 
Budget. At that1imewhenlherewastheboom in 
thcshare market, theGollemment. the Ministry 
of Finance, the Ministry of Rnance. TheRe-
serve Bank of Indiawasbusy inself-prassand 
watching that boom in averyhappymoodtwas 
befng considcerredd as sucess of economic 
reforms. Atttlattlme I cautionedthe House1hat 
we have no objection inbririging the tigeroutof 
the cage. But wewiH have to keep in mind that 
thistigermayTlOtbe converted into a man-cater. 
But it happened so. Thatman-eaterishurrting 
oneafteranother. 

Mr. Speaker, Sir,l donotwantto go intothe 
Securities Scam of Rs. 5000 crores , since the 
matter has been referred to a Parliamentary 
Cummittee. I would like to congratulate the 
Chairman and the Members of the Parliamen-
t~ Committee because they have been dis-
charging their duty property till now. Duringthe 
regime of previous Governments we haddeval-
ued not only the Parliament out put a question 
mark on the rcliabilityof ParlliamentaryCom-
mittees. My.coUeague, Shri Shakarandji is 
present here. The report presented by him is 
:usoavailablehere. The opposition did not par-
jcipate in it. It was our mistake. But the matter 

was()(MK'ed-up. Now in the light of revelation of 
secret5betng made in the case of Bofors. the 
Report of this Parliamentary Committee stands 
nowhere. 

We hoped from the present Partiamentary 
Committee to follow its traditions. though it has 
1heMentJersbelongingto differentpartieswoutd 
try to bring out the facts rising above the party 
line. I hope that this traditon will be maintained 
andddthe Parliamentary Committee will not 
only touch the matter ordinarily but go into it 
deeply. 

Mr. Speaker, Sir. this No-Confidence Mo-
tion is not related to the economic condition of the 
country. I had discussed economic condition 
eaI1ieratso. Today the corruption that has spread 
over at the high levei IS the matter of grave 
concem for the people afthe country. 

What is happening in other countries of the 
world? I remember that once Shrimali Indira 
Gandhi had said "Corruption IS a global phe-
nomenon" . Perhaps she wanted to save the 
countIyfrom outside attach. Regarding rampant 
corruption in India she said that it was a world 
widephenomenon. But today a global challenge 
isbeinggiven against this globle phenomena. A 
movement is going on to purify the public life in 
Japan,ItaIyBritain, Germany and Mexico. Two 
industrialistds have committed suicide in Italy. 
Hundre are in jail. Many are being put in locks 
onthechargesofcorruption.lnJapan,lhe45 
years old party had been defeated in elections. 
That party had pllayed an important rule in 
making Japan stand on its feet after defeat in the 
war. corrupt politicians unscrupulous industri-
alistsandmafialeaders had entered into a nexus 
there. Theprocessof exploiting the country has 
been going on foryears. In the last. the people 
have taken arms up and it has used insurgency 
in the liberal Democratic Party. 

AMinister In Britain had to resign and there 
were similar cases in France and Germany, 
You cannot, therefore, prevent someone from 
referring to corruption oryoucannot say that this 
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is an exaggerated view of cOfTl.lPlion. or you 
cannot say that this is an exaggerated new 
cor~uption orthat efforts are being made to take 
political mileage out of it. The question remains 
as to who is involved in the scam? The issues 
related to scam are coming up which are 
unlikely 10 be covered in the probe of joint 
Parliamentary Committee. Allegations are be-
Ing leveled against people occupyinghighposi-
lions? Why is it so that a particularpersonwho 
says something against anotherpe!SOflholding 
CommandingpositiongetstheCOllfidellOOofthe 
maJOrity of the people of the country? Whyis th 
is crists of credibility It IS unfortunate for the 
country that the people are watching with con-
cem the critical deciSion whetherthehon. Prime 
Minister is right or what is being said by a 
stoc:kt-roker is right,. On my part, I can say that 
I believe In what is being said by the hon. Prime 
Minister. but my belief is not enough, what is 
Important IS what the peopiethIOk. Why is there 
so much erosion of credibtlity? The fact remains 
that there has been erosion of credibility andthe 
reasons IS that there have been a number of 
InCldEmts In the lasl2 years resulting in loss of 
farth on ttle'p,~rt of people. Nowthecountryfaces 
credibility Crlsts and we have to find out the 
re<1sons. I feel angUished while saying it, but now 
you canllot keep mum overtheseissues. 

Mr. Speaker, Sir, I rememberofthedays, 
30 years back when ShriJawahar LalNehruwas 
Ihe Prime Minister in 19956. Shn Kshevdeo 
Malviya then was a union Minister in the Minis-
try of Mines and Energy. He has some transac-
tion with Sriajjudin and Company. There was a 
raid in the Office of Sirajjudin and Company in 
1956. There was an allegation that the company 
had Indulged in tile evasion of income tax and 
custom duty. The documents that were seized 
intheraldhadthecleferencetatmoneyhadbeen 
given to some Union Ministers. A Calcutta daily 
published an in ttliS regard in news edition of 
February, 6, 1963. The question was raised in 
the House and the P rime Minister had assured 
to set up an inquilY Committee. Shri Malviya 
accepted in the exeeutivecommittee meeting of 
Congress P arhumcnlalY Party that he had ree-

ommendedto SirCljjudin to provide As.10ttlou-
sand to a candidate who wascontestingassem-
bly election from the Ministers Parliamentary 
Consutituecny. The Prime Ministerconsutted 
the Attorney General and set up a Committee 
undertheChairmanshipofSupremeCourt~ 

Shri Das. Malvlya ji had a complaint that the 
report of Das Committee was not being shown 
to him and that he was not being allowed to go 
before the judge alongwith his lower. Nehru Ji 
saidthattherewasnoneed oHhatandthathehad 
set up the saId inqUIry Just for hIS own satisfac-
tion. Aeport of the Committee, however carne 
later on and Malvi)/a JI had to qUit. ThiS hap-
pened 30 years back. The matter involved As. 
1 o thousand and subsequently the Minister had 
to resign. Now after 30 years in almost similar 
circumstances there is no resignation even 
though the matter involves m!llion of rupees. 

Now no one asks forthe resignation do the 
Prime Minister. Woa the Member ofOpposrtion 
parties make this demand. The hon. Prime 
Minister does not ask ~ resignation from his 
colleagues nor does the Congress party ask for 
the Prime Minister"s resignation. That is why 
this motion of non-confidence has been moved. 

We should, however, thmkotthis degen-
eration. Mr. Speaker. Sir. Nehru Ji did not 
compromise even though the matter involved 
As. 10 thousand only. How many of us can say 
from the core of our hearts that there has been 
no degradation in political life . There is a nexus 
between Politicians in pOilticallife. There is a 
nexus bt-"Iween Politicians and criminals Anews 
has appeared that perhaps a committee under 
the Chairmanship of Shri Rajesh Pilot has been 
set up totrace the aforesaid nexus. Now I would 
lie to know whether any such nexus has been 
traced and whether any action has beettaken. 
Why so much time was taken to deny the 
allegation broughtforth bV Harshad Mehta. This 
has not been determined so far 3S to where the 
hon. Prime Minister was present during that 
time. Contradictory statements arc being made 
and dyferenttacts are coming to light.. This has 
aggravated the suspicion. This should not have 
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been so. It should have beenclearlydenied on 
lhevery next day Hashrd Mehta didnotmeetthe 
Prime Minister. The issue of taking money 
COlJkjhaveneededautomatically. Buttherewas 
no such denial;. There was a complete silence 
inthebeginning. Hwasperhaps fhol.9ltthatlhe 
issue would not 1st longer. We have to under-
stand that the issue of corruption grips the 
country today. Corruption has become a part of 
the system it has become a way of life. When-
ever there have been changes in set up of the 
country there have been changes ontwoocca-
sions in the post and third is on the cards. 
Corruption has been the main issue on all those 
occasions. The clarion call for purification in 
N:lIiclifegiYenbyJai Prakash Narayan and the 
I'I'lOYefI'lentforrestructuring ofGujarat had been 
responsibIeforachangeoverthere.ltisdifferent 
that the change was shom-lived. byt the fact 
remains that people want change. The Befors. 
issue was the main issue of the elections in 
1889. Now once again the issue of corruption 
tops1he national agenda. VOl! may what it has to 
dowiItJ 1hecommon people. It is deeply related 
to1hesenlimenlsofconmonpeople. They have 
to resortto bribing in matter of daily life. Work is 
of done whiteoutbribing. Therearecomplaints 
of mass-scaletransfers needthfOl9l bringing 
in President's ruled states. T ranslers has be-
come a business. Bribe is not called bribe in 
Uttar Pradesh. it is rather known as 

'Suvidha Shu/lc The Common people are 
affectedbythispradlce. They Indulge in to this 
pJCticesincetheyhavetocompromiseforget-
ting1heirworkdone. Theycannotjeopardisetheir 
work by resorting to quarrels. They. however. 
feel pained, They have to go to offICers., police 
stations, courts etc. in connection without their 
work. Corruption has come general phenom-
ena. Soi when corruption on high level is ex-
posed, and when it come to the notice of a 
farmers who ploughs lhefieldedorto an artisan 
of Mudabad who makes utnsils or to the poor 
womenof my constituency of l,.unch engaged in 
Chicken work we see a smile on their gloomy 

faces. It is, ~ a diHefent ,afterthattheir 
smileisshort6nedeand1heyhawtoweeplater. 
I ask, shouIdtherenotbeaseriousconsidefatim 
over the issue of corruptipn? Should we over-
look the issue related to harshae Meta I would 
saythatth allegations made by HarshadMehta 
would not have held water had the two col-
leagues of the hon. Prime Minster I fail to 
understand as to whattype of coUeagues they 
are would not have demanded for political pro-
tection to be provided to HarshadMehta I am not 
ware of the stationthatmade ShriSharedPawar 
to make such a demand. It is said that the 
adoptedthisstandtoescapealegationsthatwe 
likelytobeinflictedonhim.ShriArjunsinghhad 
gonetoapprioo andnosoonerhadbecomeback 
thanheaJsodemandthatHarhadMehtabe~ 

poiticaIprotection. When~ofthehon, 
Prime Minister suggest that 1heparticUarstock-
broker should get protection. what impression 
wi111hecommonpeopieform?DidtheseMinis-
ters,askthPrimeMinsterbeforemakingsuch 
a statements. These cOOtradictory things sup-
portthesuspicion. There were cases oncorT\4)-
tionandalegations were also heaped earlier on 
high positions. The ma;oritythat the paths mus-
teredbymaskingCClfl'1XOl'1lisandhorsetrad-
iog cannot do justice to the country. The. 
.. Government isbuyingelecticlocomoliYes. The 
Parliamentary Committee which opines that 
here is no needof~lOCtoriclocomotives 
sincethe institution1tJe cnitaranjan Locmotive 
can suffice the requirrement. Government is 
buying etlectric locmotives. There is a the 
requirements. The Chairman of the Parliamen-
tary Committee belongs to the Congress party 
and the composition of the Committee has a 
majority of Congress men. The Committee is 
unanimous and I have extracts oflhe report with 
me. It has been stated in the report that the 
Finance Commissioner did not perform his 
duties. The suggestion of the twoformer Chair-
man were ignored. There was a deal of those 
engines which we did not rrequre. I am not ware 
as to what irregulars had been committed there, 
butwhentheunanimousreportofaParliamen-
tary Committee is rejected in that manner, it is 
but natural in the situations it prevails, to have a 
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suspicion. Howdidthe situahDndeteriorate to 
this extent. How is there so mucherosionin the 
credibility of polilic:alleaders. I also find myself 
a part of il. Where have we reached. where are 
we heading to? We are not in politics for this. 
Those who sacrificedtheir lives and youth in jail 
for achieving freedom are in docks now. We 
weredesturiedtowitnesssuchbaddaysthatare 
there now. We are now required to take bold 
decisions unambigous designs. The cahoots of 
corruptiC?n should now be closed and for that 
certain steps are required to be taken. I may be 
excused. but I must say that this Govemment 
cannot take those steps. 

The Congress Govemment could not take 
any meaningful steps to effect electoral reforms. 
This issues there tor several years. This issue 
was raised even dunng 1977.Can election be 
fought without black money? What is the source 
of black money? We all lhe awareofthe source? 
Those who provide us black money tor fighting 
elections want our recommendations when the 
elections are over. Democracy IS disgraced, the 
faith of the common people is shaken in the 
systemandfingersarebeingraisedagainstthe 
leaders. 

Can we not be serious about electrical 
reforms? A Select Committee was constituted 
undertheChairmanshipc:JShri DineshGoswami 
Where are the recommendations of that Com-
mittee? The ruling party is not interested in these 
matters. They are notconcumed about fighting 
elections though honestly eamed money. The 
eillection expedite is increasing manifolds. Mr. 
Speaker, Sir, I had contested election for Lok 
Sabha for the first time in 1957. I had two jeeps 
at that lime. Ii took one jeep from Lucknow 
whichwasprovidedto meby my party and the 
other jeep was provided to me the people of 
Balrampur. They had collected money to pro-
vide me petroleforthe jeeps can anyone contest 
Parliamentaryelecctions with two Jeeps at his 
disposal today. A limit hasbeen imposed through 
rules which is ridiculous. Is misleading ac-
counts not presented in thiS regard? Do we hot 
start our Parliamentary carrerfrom that point? 

Does it not bite ourconseir1ce? we wake up only 
attheinstanceol some big act of corruption and 
we become oblivious of it only little later. This 
tendency should bechecked. Elections fought 
withthe aidotblack money cannot generate pure 
political atmosphere.(interruptions) Mr. 
Speaker, Sir, if our colleagues of the Congress 
Pany feel that what I am saying is worth object-
ing, then I have nothing to say. (interruptions) 
Yes, thaI is what I am saying. This I have already 
said. I am also the part of this system, but why 
should we all not change the systems and why 
not this Government should first be changed 
belorewebeginthewhole system. ThisGovem-
ment has completed two years but not steps 
have been taken by it in this regard. Allegations 
are being heaped one after the another I was just 
referring to the issue of electric locomotives. 
Similarly, there isan issue related to Gold Star. 
Family members of Ministers are involved in 
these cases some where or the other. What is 
this all? These are serious things. What is 
.' '1' !iredlS ta give afresh thought on it in a new 

Bhartiya Janata party has decided in its 
BangaIore Session, that it would accept money 
fCJr elections only in form ot 
chaques(irJtem.JltJoos) 

Our coHeague Shri Indrajit Gupta asks 
whether we were not accepting it earlier. He 
know the answer himseH. I do not expect such 
a reaction from, him. The matter calls for a 
unanimousdecisior.. A new initiatecan betaken. 
Better late then never. Let us decide. Expenses 
of the party is not mened with the expenses 
incurred by candidates. The party may reportt~ 
undue expenses What is the source of this 
income? This is polluting the public life and 
political warkers are deviated. This should be 
checked. Wecan make abegiming. Doweeariy 
prossess will power for it? Can we give a new 
orientation or should politics go on follOWing 
power by way 01 manoeuvring? This practice 
should be alteraed. The issue otpurity in public 
life IS here before us with aD seriousness. There 
should be some solution to it: hutthequeStion is 
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what is that solution and who is to find it out? 

Mr. Speaker. Sir, itisarguedthatpolitical 
stability is required in the country. Forachieving 
that stability, it can also be argued thatwhat is 
happening should be allowed to happen. All 
right. stability must be there . but now the country 
hasranchedsuchajuncture.thatwecantakeup 
some baSIC changing without aftectingstability 
what I mean to say is that system is set on the 
path ot development and therefore bold steps 
shouldbetakentobringseH-reliance.Therewas 
a blood bath in Punjab in the wake ofterrirose. 
butthevaliantfarmersofPunJabneverputdown 
thel r ploughS. They never sherked from their 
work. Presidentrs's rule was imposed. army 
wasdeployedbutthepeopleofPunjabremained 
engaged In theirwork. They were fighting out 
terrorism on the one hand while on he otherhad 
they kept tilling the granaries 01 the country. 
Severa; foreigners :\Sked methatthough Punja!:> 
isth€budgetssupplierofhodgcainswhywasthe 
GovernrrJcnt not a~ie Ie curb terrorism there 
What wo~ld happen? I told thatterrorism would 
be contained and the farmers 01 Punjao would 
not al&o put dc>wn ploughs. Guns were defeated 
hypiOIJghs. 

AN HON. MEMBER: Who soIvedtheprob-
:em. The Congress Party. 

SHRI AT AL BiHARI VAJPAYEE: I was 
expecting thiS q' J0stir)O. 

SHR! MADAN LP.L KHURANA: Whocre-
atedthispfoblemr) 

SHRI AT Al BIHARI V AJPA YEE: When 
youaskasto .... 'hosolvedtheproblem,. Khurana~ 
is right to ask as to who was responsible for 
creatingti1e problem. f;nferruptior.sjAltercreat-
ing the problem. they were least in meditatJon 
like sages. We should not go Into it Thepeople 
of Punjab deser.-c thanks. I would like to thank 
the Sikhs of Punjab who are struggling against 
territorism and are determined. If you say that 

the Government is responsible for improving 
lhesitualionthen Kuranaji is very much rightto 
askastowhouttimately created this problem. 
(irJtenuptjons) They say that say should 
simitatylbeasallowed to indulged incorruption 
whichwouldultimately enable then to improve 
the situation of Kashmir as well. Mr. Speaker, 
Sir, deterioration of situation in Kashmir can 
aIsobeattributedat length to lack ofcleanliness 
in public life. A sum of Rs. 72thousandcroers 
has been provided by the Centre forthe devel-
opment of Jammu Kashmir. Y ot there is no 
changeintheliteofthepoor. Peopleare-deprived 
of items of assented reqUirements. Moneyl)as 
been grabbed. This is also one of tho reasons 
why the youth of kashmtr have gone astray. 
Corruption breeds disintegration. It desecrates 
all walks of life. nus corruptions is also a 
hindrancetothepaccoloureconomicpoiices. 
Soplesscontrol and regulations are better. Our 
~sittingto my left SIde should note the 
pointthatpracticc 01 prowling quote permit will 
ft'.suliintoexploitationofthepeopie.1tlSrightthat 
the State has its responsibility In a developing 
economy. Irhhis regard wc 10 not agree to th 
policy of the Govemment. T his IS a developing 
country. Here 38 per ce<1t peuplc 'lra living below 
the poverty line. There should be such Govern-
mentwhich may take care otthem. It should be 
sympathetic towards them and have c,:>mpas-
sion forthem. Thiscountry has been famous for 
its humanitaraism, and kindness. But day the 
source of mercy in going to be dncd up. Butthat 
is a different aspect and! do not want to go into 
rtsdetails. some people are distressc....:!. Th'~re
fore, whenever any issue 01 corruption IS mised, 
it should be clantied and contradicted immedi-
ately.lmmediate action should be taken anel the 
guilty should be punished. 

Mr. Speaker, Sir, I have a copy 01 the 
interview given by an hon. Mini<;ter of State in the 
Central Government. He is also involved In it. 
His interview was taken for a Doordarshan 
programme There is a 'Pritish Nandy Show' 
programme of the Doordarshan for which the 
interview of an hon. Minister of State was re-
corded.lts cassette is available here and literal 
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reporting has been covered here. ThisintefView but liberal nationalism. The same was the 
was taken after the Ramaswamyepisode. Per- tragedy with Shri Rajiv Gandhi. His speech 
haps you might have understood my indication 
as to who is that Minister State He was asked. 

I Translation! 

Do you not feel that this has somehow 
blurtedthe moraleageof your Party's posiIion on 
corruption In the high office? 

r T rans/atton! 

The answer IS quite long. Therefore. t would 
not like to read it completely. I am quoting trom 
II. Shri Bhardwaj is stating. 

! Trans/atlOn} 

"What about the scam: how many of your 
Ministers are there? I know personally. 
~'eve ral people who used to roam about 
and flaunt around with Krishnamurthy. 
Chaturvedi and thiS Harshad Mehta was 
In everybody' bedroom. Fortunately. twas 
Minister of Planning. OthefWtSe he would 
have come to my houses alll5o. He gave 
lot of money to thepeopie, people. polibcal 
people." 

MR. SPEAKER: You can give a List. You 
may not quote it. 

(interruptIOnS) 

I Translation} 

SHRt ATAL BIHARI V AJPAYEE: I would 
like to congratulate Shri Bhardwaj lor this 
outspokenness. It proeJClS the position ofU1e 
totemal health of the Congress Party. The 
CabmehsdiYlded. They areat daggersdrawn. 
Howcan1heygYeanew~ 

If IhecounlylSto beill5piledfortheft!OOn5lnJC" 
lion it should have a inspiring, punt sellfes8 
leadem. Ftrst the hon. PrinIe,.,...,.. had 
formulatedttlepolicy on thebasisot pungent 

delivered at Bombay did not comply with his 
dreds he pertormed. I do not know what sort 01 
curse it IS. But I would like to take you take to 
the statement 01 Shri BhardwaJ. 

MR. SPEAKER: No. No. not like thiS. 

(mterrupllOns) 

SHHI ATAL BIHAR I VA.JPAYEE No 
Mr. Speaker. Sir. It IS veryessentliJ! i am ready 
to authenticate it. 

Allright I 1'.',11 be brief 

; Eng/Isnl 

"0. There 3rt; 10bbies '.'Jithln your Party 
which hnve vested Interests in the way that 
deCisions go In case of like AfJun Singh. In 
case hke Shared I=' i1war~ 

A Arlun Singh IS rny swor enemy today 
I am not Involved in hIS hltgallon. He does not 
rely on me. He IS il 1~levd 01 Shivdhankar. 
FotederaandBhahjan La!. This IS big group and 
very moneyed people. They have see to It hat 
I remalfl only a Minister of Stale and first they 
succedcd In putttngme Into the plank that If he 
remains there. he will not allow this. I have 
never allowedttlem a succeeding never. I told 
RajIVGandhithatBhaJanLalwasabusingyOU( 
motherwhen t was defending her and then he 
sWltchedover lightly cormng to Sanfey Gandhi 
In 1988.brought all his Cablflet in the open 
Cabinet. andttlem hiS present Pnme Minister 
scoldeddrne'What are you saying. why do you 
speakhketl'lis?-I saidweareeecheatingthe 
l<ldder. Buta Singh was an AkC'lh Shivshkar 
was maceration act:Jaily .. I give him selheter 
in Deftll but all these are my enemies today 
whomt helped. Because I did not share their 
I I 101 IeY1heYhadcoIIecfed. so much money you 
cannot imagine. " 



5D3 Motion of No Confidence JULY 27, 1993

13.00hrs.SHRI BUTASINGH (JALORE): Iwasan
Akali, nodoubtbutthis Party never collected
the money.

[Translation]

Mr. Speaker, Sir, whatdothe people say
about it?

SHRI NITISHH KUMAR (Barh):, A lie
- director test of Shri Bhardwaj ji should be
done. (imettuptkms}

SHRIATALBIHARI VAJPAYEE: tt is not
limited to what the political oponeents say it is
farbeyondthis.lthascrossedthelimit. We are
entrapped in a very critical situation and it is
necessary to full the country hisofit. We should
think about it. If the successive Governments
contune to play eith the future of the country and
if th leaders are concern about their vested
interests only, then what will happen to this
country?

I know that I have made certain harsh
comments. Centrally I am not in a habit of
making such harsh comments, but today I
could not restrain myself. Ihave been a Mem-
ber of Parliament for 30 years. I have seen
rnany Prime Minister one after another, but my
new point had never been negative. I have
never opposed forthe sake of oposition alone.
But today I am compelled to speak a truth. If
somebody is but by my comments Ibeg his
pardon. But we should not do any such thingfor
which the future generation may not ever for-
give us. We should keep this in our mind, this
is my request.

[English]

MA. SPEAKER: shall we rise for lunch ?
Thank you. We will come bankto the house at
2.DOP.M.
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TheLok Sabha then adjourneedned for
Lunch till forteen of the clock

The Lok Sabha re-assembled after
Lunch at four minutes past Fourteen of the

Clock

[MR.DEPUTY SPEAKER intheChai~

MOTION OF NONCONFIDENCE IN
THE COUNCIL OF MINSTERS CONTD.

[English]

MR. DEPUTY SPEAKER: Shri Somath
Chatterjee to speak.

SHRI SOMNATH CHATTERJEE
(BOLPUR): Hon Speaker, had said that he
would call Shri Chidambaram.

MA. DEPUTY SPEAKER: Would YOt

like to speak, Shri Chidambaram?

SHRI P. CHIDAMBAR.
(SIVANGANGA): As you wish.

SHRI SOMNTH CHATERJEE: L
hearthem also.

MR. DEPUTY-SPEAKER: All right. You
speak Chidambaramji.

~HRI P.CHIDAMBRRAM: Thank you.

Mr. Deputy-Speaker, Sir, after the inter-
vention of hon. Shri Vajpayeethereis no doubt
in anyone's mind aboutthe fate ofthis Motion.
He was reasonable, even tempered, friendly
and virtually set the tone for what Ibelieve will
be the inevitable result otmisdebate. the defeat
of the Motion of Non-Confidence in this Gov-
emment. Yet as the day wears on and perhaps
tomorrow,. the fever might rise. He might hear
distingushed Members raise the level of rheto-
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ric raise charges and accusation against this
Government and ask that this Government
should go.

In the brief time that Iwill take, Ishall try
to give reasons, Ishall try to presentsome facts
and Ishall try to meet with some basic funda-
mental issues which troubllel many of us, not
only as Members of Parliament but as citizens
of this country. Firstly. this distinction between
amajorty and confidence. From day one- we
know and if at any time, we have forgotten that
we have done so at our paril and I think, we
should be remanded of that we are not aGov-
emmentwith an absolute majority inthis house.
And ifanyone of us has acted as ifwe have an
absolute majority, therefore, not willing to forge
aconsensus,l think, we would be reminded of
that. But not having amajority isnot the same
as not enjoying the confidence of this House, it
isnot the same as not enjoying the confidence I

of the people. Today aswe speak inthis House,
we speak not only to each other, we also speak
to the people at large in India ad abroad. The
people of India and the world l09k to the Parlia-
ment of India to provide the leadrship, to pro-
vide the diction towhere this country will go and
what ourgoals are andwhatourdestinationson
are. Indriajit did not have amajority for several
months ofherGovemment.

Yet, she commended the confidence of
this House and the confidence of the people.
Looking back, Ihave nohesitation insaying that
although the Rajiv Government had a over-
whe~mingmajority in the House, at some point
of time, towards the end otthetenure otthat
Government, we seem to have lost the confi-
dence of this house and the confidence ofthe
people and it was relfected in the elections.
There is no harm in admitting that fact. But,
loday.l believe, weenjoytheconfideRce of this
Houseand that wiDbedernonstratedtomorrow.
Ialso believe and I say with humility, we enjoy
theconfidence of the people of this country and
what will be demonstrated whenever an elec-
tion is called which. I believe, will be called
afterthis Govemment serves its full term of five

years.

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): A very substantial part.

SHRI PC. CHIDAMBARAM: Sir, let me
first deal with this rather extraordinary configu-
ration that we find in this Non-confidence Mo-
tion. There are parties which support th emo-
tion, the substance of the motion as well as the
reasons forthe motion. there is party which I
believe its leading spokesman said that they
support the substance of the motion but notthe
reasons for themotion. And, we are a party who
oppose not only the reasons forthe motion. we
also oppose the substance of the motion. The
House is, therefore, not unanimous in eitber
supporting the motion or opposing the action.
The House is a divided house. If is divided into
two ways ;it is divided three ways. perhaps
more than three ways. In a sense, it is a
reflection of the mood of the people.

SHRI NITISH KUMAR (Barh)Whatabout
the division in the ruling party?

SHRI PC. CHI' ·.oAHMBRAM: Ina sense,
it is a reflection of then mood of the people.
There is hope among the people, there is also
a sense of despair. There is a semnse of
satisfaction that we have made press, there is
also a ~ensed of disparity that we are not
moving faster. There is satisfaction that we
seem to have come to grips with the problem
of terrorrim in Punjab ,but there is despair that
theproblem inKashmirseems tobe getting out
of hand. We could got on; Icould multiply
example. But that is the mood of the people, it
is not surpassing that the House also relects
themodofthepeopletheH~useisalsodivided;
ItheHouseisnot unanimous the House will not
be unaminousin this motion andthat,l elieve,
is another reason why this motion will be
defeated.

Sir,l want to justtake a few minutes to talk
about one of this reasons, one of the limbs of
agreements in the motion the fights against.
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[Sh. PC. Chidambaram]

communalism and the charge. That the Con-
gress P<t!1yand the Congress Government
have been soft on communalists.

Sir, I believe that all of us wish to build a
secularandplurallndia.lnfacteventheB.J.P.
says, wen it has to say, that they believe in
secularism. The question is of our definitions
:01secuarlism. What dowe mean by saying we
are' secular'? What do we mean by saying"
we wish to bill a plural society" ?The Consti-
.tution speaks of a secular india a secullar
State. Inthe beginning, our finding fathers, at

. lest as some of use were growing up, we were
told that the State will scrupulously keep away
·from religion, the State ad religion will be
separate. Butourtheyears, Ithinkwedibuted
on this approach. We started I belive quite
genuinely, talking about serve dharma masbhav
respect for all religions. Today, wurt we find is
respect for all religions has degenerated into
respect and tolerrrraniese for every form of
fanticism and obscurantism.

Charlatans,mountebanks, bognsGodmen
seem to spread their wings everyday. This
.fanaticim and obscurantism and the desire to
ride to power on the tigerof a fanatic, obscuran-
list dogmatic ideological has fuelled and sharp-
ened the edge of communal hostility a,mong
various communities. The BJP thinks, and Ido
notlhink they hide it, that they will ride to power
on this wave for a communal, fanatic and
obscurantist ideology. In fact there have al-
ways been three Vahpayee- thepostVajpayee,
the philosopher Vajpayee and the politician
Vahpayee. Today IdidnotfindthepostVajpee
nor did Ifind the philoso Vajpayee who went on
TV and said who will listen to the vioce of
santity? When the proclaimede with anmgush
who willliste~ to th evoce of santy when be
proclaimed with anguish who will listen to the
voice of sentry? he was not addressing the
Congress benches; hewas addressing hisown
party. Today the opposite isabsentthe philoso-
pher is absent view have the political who

speaks about a change of Government, a
politic ran who think he is on the threshold of
power. Iwish him well like I wish everybody
well. Myfearis, ifwed ono take up, itthesecure .
force do not untie, Mr. Vajpyee may well turn
outtobe right,. My regretisthatthe Left Front
and the National Frontwho share ourfearof the
rise of communal, fanatic forces in this country
will join hand~ with them in supporting this
motion.

The BJP thinks it is its partriotie dut to .
defeatlhis Government and come to power.
The congress thinks it is its patriotie duty to
defeatlhis motion and continue to gove rn. But
what does the Left Front think? What does the
National Front think? Do they think it is their
patriotie dut to defeat the Congress Govern-
ment and install the BJPGovernment?

SHRI MITISH KLJMAR:We wanttodefeat
you both.

SHRI P. CHIOAMBARAM: But the had)
truth which Iwill tell my friend has earned the
sobniqnet of being the resident wit of this
House is that you will not come to power.
The hard truth is that you will split and split
so many times that you are providing
Newton's laws of physics again and again.

SHRI SRIKANTA JENA (Cuttack): We
went to defeat the RSS Prime Minister first.

SHRI P. CHIOAMBARAM: All of us,
political partees are certainly opportunisis.if .
there is an opportunity, you Iry to seize the ..
opportunity.lflhere is a wave, you 10 ride the
wave. But this is neither the time nor place
to play this game of opportunity, I deely
regret that Ihe Left Front and the national
Front should have joined hands with the
BHP in sponsoring and supporting Ihis
motion.

Reference has been made here to Kash-
mir.1don know much about what is happening
in Kashmirnow exceptthat I read inpapers and
what we are told in party meetings,. So Iwill no
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speak about that; Iam sure one ofthe Ministry
incharge will speak. Let me goback five or six
years to Punjab. In this very House, time and
again, Iwas mocke~, redcilied when we said
our Punjab policy will succeed. Ido not claim
all the creditfor it. Much ofthe credit must go
to the people of Punjab, a prtricularythe farm-
erswho kept up the production and the workers
whokeptthefaetories and mills going under
grave thereat.

Much ofthe credit must go to Mr. K.P.S
Gill and tlfe brave Punjab police who stood
againstterrorism at on enormous human cost
acost which is unparalleled in history of any
civilian police force. Much of he credit must
alsogoto Mr. Beant Singh and hisGovernment
who under tremendous difficulties, whatever
theotherfaults may be they have Shawn great
determinationinbringing about peace inPunjab.
But, all this goes back to 1987. All this goes
back, in fact, to a particular date in 1988- April,
the 4th, 1988when we worked out a Punjab
Plan.when Icameto this house and said, 'We
arefancying the border "we were ridiculed and
asked, "How can you fence a border Is this
fancing impregnable. Is it a greatwell,ls it iron
curtain? Is it such an impregnable fence that
nobodywill-comethrough? Today. It isfacncing
ofthe border which has contributed, first and
foremost, tothe reception, nottheeliminattion
of infiltration into Punjab. we said, 'We will
withdraw the paramilitary force to stationary
guardduty and give the Punjab police, the right
andthe duty tofiohttourists" We were criticised
forthat. We were told, "Send the Army" .We
said"No. We will notseenthArmy'. We were
told. "Send more paramilitary terrorists' we
said. "No. we will place our faith in Punjab
police".Icould go on and. Butthe fact remains
thatour dogged pruslt of a policy which was
adoptedon the 4th April 1088.1mnowns as the
PunjabAction Plan, ourfaitb thatthis will take
usthrough, our faith in the Punjab pohce our
faithinthe people of PUtiljab,has guided results.,. -,;.-,'-;
today. . =:',

Ido not know ifthere iSa Plan for Kashmir.

Iwould like to believe, there is one. It here is
intone,l am sure, one will be made; we will join
hands together in making one. But, ifa Plan fir
Kashmir is made, if we place ourfalth ih the
people of Kashmir, ifwe respectthesentiment
of the people of Kashmirforgreater autonomy
thinkthe Kashmirproblem can be solved. No
problem is irresoebuble.

In this five years of Rajv Gandhi's Gov-
ernment, many problem were resolved. We
have an Accord on Punjab; we have one in
Triura; we have one in Mizorjlm; we have one
in Darjeeling area and Assam: and uit is pos-
sible I belive. to solve the problem of
Kashmir.The problem will not be sovled by.
mutual recrimination. The problem will not be
solved only if the Opopositorus willing to sit
with the Governemnt ad work out a Plan for
Kashmir, as we did forPunjab. And believe,
me , five years down the road, the next Lok
Sabhawill say, someonewill stand uphereand .
say. "Fvie yeas ago, we started a Plan for .
Kashmir like theone for Punjab; like Punjab
retunedtopeace, Kashmithasretunedtopeadl'

Sir, Iwish to turn to economic reforsms.
(interruptions) Economic reforms is arntter.of
faith. FAth is ult either on the syllogistcfounda-
tions of reasons or on the uinseen rock of
intuition.lnthecaseofheBJP.lsuspectitisthe
latter. lnsttuttivety intutitvely.t think, they are
coinvets to Ibealisation. I do not thinks and I'
said this on thi last occasion and Isay this tod
my friend, Mr. Jswanmt Singh. I don't think,
you yet, have cl cechemet economic.. - . . ,
ophiloshoghy.1 spent severatd.ayswithMr. .
hay Dhubsiand Itoctf~ inStincitvely. intUtively,
you seernto have grasphedthemeitni~y and
context of liberatiostion.whe~eyw~nlebfoe
the CII to presentthemsetves as aGovememnt
- in -3aiting.lthink, theysaaid anyth~whiCb
theywillliot say-here. Weshalflev.eft)aMsidc.. ,- ....

Inthe case of the Left Fron,tJ.in~?e Q,!~
my frieds from the IcornmuOity Pi!J.f~~Js~~,
there is a findemtnaldiffere~; T~Iegi()t€.. .", ../

foundatuions ofres~9nwliic_bthat idegy is
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SHRI SOMNATH CHATTERJEE: This

justifies the no confidence motion.

bun is indeed ifferent from the sullogistc rea-

sons on which that idelogy is bulit is indeed

differentfromthe fuysllogisc reasons on which
loiberlsiation and market-frendly econmic

idelogy is buil!. I think. we should econgisne
that. There is no point in quarrellinq that you are

not accoeting my idelogy.

lnlact, Iwantto askj myfriends Iromthe Let!

Fornt. IS there any other country in the world
which completey share what theCPI andCIP

(M) in India are sLlying today' We do not like the
United States. So throwit oiut. We would noit
tsitern to United States. We do not like the WOl1d
Bankand the IMPF. iffornorreaons except that

thevhnve theh hbcdqurterain Wi.1shlgton. We

will throw out that 'ab) But will you hsten to

.Japan? That I~ tile larqet aidOrJicl to Inida.US is
not india's largest aid-giver. it isJ3j1:11l which I';

Indict's largest aid-giver. Would you hh,~to btel"
to the Japanese? Wou'rl you like to liskrn t-,
Europe? India's tarq.:s trading partne: is p.:,
longer the US. India's larqet trriinq partner '" tI'io
European Community .. Shall we hstcrn tu Bel-
gium? Shall we listern toi Switzerland? Shall wc

liscten to ourfrinds in Eurpose? India's lager
growtht does not come from trade wit the US.

India's largetrs growth i trade comes from trade.

~.,. V'~itJ:rtheASEAN. countncs and the Far-East.
s'h~1I we listen to Malaysia? Shall we listen to

Indonesia? Shall we listen to Philippines?

We do not like to World Bank. We do not
like the IMF. Shall we listen to the Asian

Development Bank.our own bank? Shall we
listen to UNCT AD? Shallwe listen to ESCAP?
Who shall we listen to? You will not listen to Or.

Manmohan Singh: Will you listen to Dr. Jagdish
Bhagwati? Would you listen to Prof. T.N.

Srinivasa? Would you listen to Mr. Prahalad?

Who will you listen to? Why should we assume
that the whole world is hostile to us? Why should

we assume that Indians and others in the World
do not share even a shred of wisdom and all the
wisdorn is with us?

SHRI P. CHIDAMBARAM: The environ-
ment in the world is friendly to India and-we need
economic space. We need capital. We need

t,-'rhno!o9Y" ~Vc need m.ukot access for out

products. for our qooos <metS81 vices. There i::;
no way in which Indian can isolate itself from J

global economy. it»: -rupuons; !am going to
express reservations also.

Therefore, when Prime MinisterNarasirnha

R80'S Government and Or. Manmohan Singh
initiated <I process of hberalisation, it had many

many components - dcrcoutation. delicensing
S0011. l am sure. noboov even here seriously

opposes derequl, ition ;:\flddclicensing. Licens-

ing and regulations overthe 1<'\5t40years have

l'nly oncouraqcd rent seekers. People who

exploited licences andcontrolr, were flirmd seek-
ers. What Ibelieve you really want and wc want

is a system which \'/111regal d hard-work. which
'liill9cnerate jobs. whiGh will create incomes
and which will raise the standard of living of the

people.

SHRt HARI KISHORE SINGH (sheohar):

As you have been rewarded by the Prime Min-
ister. (Interruptions).

S, !RI P. CHIDAMBARAM: And ifwe share

allthat, we have walked down a roadfor 40 years.

I am not saying that the road was wrong. It is no
part of my duty standing here to second-guess
ourfounding-fathers. The road brought us great

benefits. We did become a strong nation - self-

reliant in many things. We can make anything
from aship to satellite. We can splitthe atom.
We are among one ofthe most advanced nations

in the world in many areasoftechnology. Yet,

. it has brought us great disappomtrnents also. A

large proportion of our people live below the
poverty line. A large number are illiterate. A

large number are denied basic facilities. In the
80's, itbecameclearto us that the growth rate
that we had witnessed in the 60's and 70's was
an unacceptably low growth rate. We needs to
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raise this rate of growth, put India on a high many many areas. Wehavethecapacityandwe.
growthpathifthebenefitsofeconomicprogress are in a race with China in this. We have the·
must redoundtothe people of India. capacity to become not only a world scale

mai'l<etwhich we are but a home for world scale
competition. China isahead of us at least by six
to seven years. Do we not have the desire to
catch upwith China? Dowe not have the desire
to catch up with Indonesia or Mexico? And the
onlywayitcan bedone is10make India economy
market friendly and competitive.

The question is how to put India on a high
growthpath. China has been on agrowth path of
12,percent a year and this year, it is 14percent.
Chinaattracts vast amount of capital we prided
ourselves when the UNCT AD report said that
India;in 1992, attracted a billion dollars worth of
foreign investment. It has attracted twice as
muchaswhat was attracted last year and there-
tore.we get a pat of congratulation. But China,
during the same period, attracted 15 billion
dollars worth of foreign investment. It has
attracted twice as much as what was attracted
lastyear and therefore, we get apat ofcongratu-
lation: But china, during the same period, at-
tracted 15 billion dollars. In order to put India on
ahighgrowth path. we need capital andtechnol-
ogy. Today, it is a hard truth that capital and
technology are in the same hands. You will not
get capital if you are not willing to accept the •
technology and you will not gettechnology ifyou
arenot willing to acceptthe capital. We need
economic space for out goods. Our goods and
services must reach the world market. Our
farmers and producers must get world prices.
Andthe only waywe can do that ist upgrade our
economy,turn the vast potential which Indiahas,
usethis gr~at opportunityto become, believe
me,one of the sixth or seven largest economies
intheworld. That is possible. Sir, there are two
kindsof economies, one is the market.v,d1ichis
aworldscale market and the other is the market
which is honte for world scale competition. US
isaworld scale market; Japan, Germany and
the European.countries as a while are world
scalemarkets. There are only five countries in
theworld which have the potential to become
world scale markets. They are China, Indian
Mexico" Brazil and Indonesia because of their
population.There are many countries which are
smalland which are home to world scale com-
petition. They are Switzf3l:;land, Finland and
Belgium. They are small c~ntries which en-
courageWOrldscalecompetit~~. Today, they
h",vp, hiQhpercapita incomean,leaderShiPin

I believe in liberalisation. But I do not
entirely share the philosophy of free market
because market is not a perfect mechanism. It
is closed for the very poor. Aead the answers
given by Dr. Manmohan Singh very closely; he
is not holding his cards to his chest; he speaks
to the press. His answers have been fashioned
in the crucible of experience, the experience of
other world economies. Consider the question
of disinvestment. Ido not support indiscrimilhate
disinvestment. Ido not support privatisation of
every public sector undertaking but where a
public sector undertaken is in a competitive
market, the segment of economy, Ibelieve that
itshould be privatissed. But we still need to keep
some undertakings where we believe and think
that without privatisation, we can make them
efficient. What did we do with STC and MMTC?
We told STC and MMTC to be competitive and
what isthe resulttoday? MMTC we toldSTC and
MMTC to be competitive and what is the result
today? MMTC made more profits in 1992-93
. than in 1991-92 despite itstumoverfalling by one
a half. From over As. 7000 crores, its turnover
came to AS.3000 and odd crores and its profit
went up from As.81 crores to As. 3000 and odd
crores and its profit went up from Rs. 81 crores
to RS.86 crores this we did by asking MMTC to
become competitive. There are various options
n the menu; privatisation may be one option for
certain industries. Virtually, nobody is advocat-
ing indiscriminate privatisation. What we are
saying is, make the public sector competitive;
make resources invested in the public sector
yield results, yield reward and yield profits;
.make the public sect6r lean and efficient. And
if this is liberalization, if this 'is making your
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economy stronger arid leaner, Icannot see what
iswrong with that. My friend Ghulam is not here.
Today,1ndian Airlines is extremely competitive
on Delhi-Bombay sector and Delhi-Madras
sector. But it is not so on Delhi-Ahmedabad
sector. Why? Ithink yOl J !'O!-"!0!.!!d Ci:;!; yourselves
this question. I think each issue can be ad-
dressed and each problem can be addressed.

~Whatdidwebeginlodo?Whatwebeganto
do in June 1990-91, a story-which is being
repeated many times, is10bring about macro-
economicstabilization. Have we succeeded or
not?

SHRI SOMNATH CHA TIERJEE: Have
you?

SHRI P. CHIDAMBARAM: I believe, we
have, Somnalhda! And Ibelieve, everyone inthe
world who has looked upon India with great
affection and friendship and who wants India to
prosper, recognises that we have brought about
macro-economic stability. The BoP problem is
more or less resolved. It is under control.
Inflation is down from 17 per cello 5.4 per cent.
Fiscal deficit is under control. India today is a
place in which foreign capital is willing invest.

Now, there are micro-economic deficien-
cies. And Ihave been hard on the Government
that it is to addressing micro-economic ineffi-
ciencies and micro-economic deficiencies. We
need to carry through this reform process hori-'
zontally across many many Ministries and
Departments. Liberaliz)tion does not start with
the Finance Ministry and Departments. liber-
alization does not start with the Finance Ministry
and end with the Commerce Ministry. It is not
liberalization in the Finance Ministry and liber-
alization in heTrade Policy and Industrial Policy.
There are awhole range of things which have to
be done. It has to travel down verticallyto State
Governments and many many organs of the
State which are beto'l{the State Governments.
lIl1dtoday, the agenda ispilling up. WehavewithJ..
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us the Narasimham Committee Report. We
have the Raja Chelliah Committee Report. We
have the Raja Chulliah Committee Report. And
we will soon have the Malhotra Committee
Report on Insurance. AI! these reports have to
be acted upon. We haveto act upon these with '.
speed and determination. We have to address
the infrastructure problems infrastructure of our
Electricity Boards and of our Ports. Ialways tell
Jagdish that we have to address the infrastruc-
ture problems of our ports and roads. We have
to address the question of shipping, we have to
address the question of transport, power~steel

:: andgas. When weare intQthesecondfullyear
of adjustment, how do you pronounce averdict?
The experiment started inJune 1991. Itgathered
speed in July. We faced a 'grave balance of
payment problem. We are aware of all that. The
first full year of adjustment has been 1§l92-93.
1992-93sawthegrowth rate go uptrom 1.6per
cent to 4 percent. And yet, in the beginning of
the second full year of adjustment, we are wimng
to stand up and pronounce judgment on the
liberalization programme! I would most ear-
nestl~eal to allsections of the Housethatthis 1

is not only not fair, butthis is most unjust. This
programme must continue. This grogramme of
macro-economic stabilization ~nd reform of
micro-economic segments must continue inthe
second full year, ihthe third full year, in the fourth
full year and finally in the fifth full year. Itwill yield
results ifonly we persevere, ifwe stick to the path
that we have chosen and if we continue to
proceed on that road with speed and determina-
tion.

Sir, therea~anythingsaboutwhiChone
can be unhapp¥' Infactone isunhappy whenone
finds that the rgenda is piling up and the speed
of change a~d liberalization is slowing down.

,i / .

136twhy has this happened? Vajpayeeji
.mention/ed about exports. Iam gl~d you men-
,tionedtHatVajpayeeji. Theyear1~1-92ended
with th~ average of -1 .9per cent .." am using this
exam~le only to illustrate t~e point that I am
making, that we must persevere and notgiveur
half way, which is what you want us to do. Ir
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1992-93 export to G.C.A countries went up iswhat Prof. Bhagwati and Srinivasan recom-
monthafter month in dollar terms. Itwas 12per mend that if you remove all QRs in agricultural
centand inNovember 1992 it reached apeak of export the full potential of India's agriculture will
13.38percent in dollar terms. We would have be seen. Today we are unable to do that for a .
ended the year with 15 per cent, which is the variety of reasons but many QRs have been
growthrate·envisaged in the Five Year Plan. But removed; many restrictionshave been removed.
thendisasterstruck on 6th of December. Disas- If you go down to Bangalore, to Cochin orWest
terstruckagain onthe6th January and disaster Coast you will see tremendous enthusiasm
struck on 6th again on the 12th March. From among agriculture, floriculture, sericulture and
13.38percent inNovember 1992the growth rate so on. The whole area of agriculture and agricul-
ofexports declined to 11.5 percent, 11.4 per ture related activities are now booming and
cent, 10.5 percent by February before it stabi- blossoming .. ne point is,we can export wheat,
lizedat 10.86 percent. in the first two months of rice, sugar, cotton, grapes, fish, flowers, orchids
thisyear, that is April and May, exports are up - we can export practically everything that is
by30perce·nt. Notthat Ibelieve that will remain grown inour country provided you do not create
at30 per cent throughout the year; it will not man-made disasters in this country. (Interrup-
remain 30 per cent throughout the year but if tions)
thereare no derailments; if there are no man-
made disasters. if there are no party politics-
made disaster, the year will end with export
growthof 15percent.

SHRI SOBHANADREESWARA RAO

VADDE (Vijayawada): It is a wishful think-

ing.

SHRI P. CHIDAMABARAM: Shri Rao, it

is not a wishful, thinking. The agriculture,

which you are fond of will contribute Hs.

3000 crores to the export this year. ,

SHRI SOBHNADREESWARA RAO
VADDE:Knowing pretty well that even agricul-
turehasthat much of potential what liberalisation
hasbeen done in agriculture sector?

SHRI P. CHIDAMBARAM: I will answer
that. What we have done to agriculture is: we
have removed all restrictions on imports for
agriculture. What we next intend to do is to
removequantitative restrictions on agriculture
exports.Whenboththesethings take place, this

SHRI NIRMAL KANIT CHATTERJEE:
Perhaps the only other condition would be that
youdo not reducethe number ofpeople belowthr
poverty line significantly, otherwise they will eEl
!pthe whole thing.

SHRI P. CHIDAMBARAM: I am goingto
deal with that. Iam deeply grateful to Mr. Nirmal
Chatterjee.

Sir, as I said, the market is not a perfect
mechanism.· The market is, in fact, cruel and
harsher on the poor. Iconcede that iri 1991-92, •
the Budget as a whole and the allocations did
give asignal that we are withdrawing from social
welfare activities, ant-povertyproqrammes and
direct beneficiary programmes which would
have helpedthef?00r. But it isnot, as though, that
within the Party. there was no debate on that,
within the party, there was a debate, but the
Finance Minister, for reasons, which he has
explained more than once pleaded a certain
helplessness inproviding the allocation for 1991-
92. But, lookat 1992-93andthe Budgetof 1993-
94. Have we to vastly stepped upthe allocations
on every sectorthat you are talking about? Iam
one with Mr. Nirmal Chatterjee and all my
friends din the Congress Party areone with Mr.
Nirmal Chatterjee in calling upon the,Finance
Minister and the Prime Minister that allocations
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for property alleviation programmes, alloca-
tions for direct beneflCiarly programmes and 
}lIocations forsocialweHare programmes must 
:>esteppedup. But,howwiUthestatedothis? 
The state will do this only itwe withdraw from 
areas of activity where our resources are frit-
teredawayandinefficientlydeployed. TheState 
has to withdraw. 

SHRI SOMNA TH CHATTERJEE: That is 
from the public sector. 

SHRI P. CHIDAMBARAM: If the Public 
sector is efficient, we must remain in the public 
sector and if the public sector is inefficient, Mr. 
NirmaiChatterjee, youwiDjoin me in saying that 
he public sector must be made accountable. 

SHRI NIRMAl KANTI CHATTERJEE: 
Excuss me. You have used a fantastic argu-
ment that if there is a competion, if the field is 
competitive, then the public sector should be 
'oncerted into private sector. Why should that 

3 so? 

SHRI P. CHUIAMBARAM: I did not say 
that. 

SHRI NIRMAl KANTI CHATTERJEE: 
iX~ did say that.: 

SHRI P. CHIDAMBARAM: I will tell you 
what I said. I will repeat what I said. 

lsaidthatinacompelitivemarketsegment, 
where there is competition, where the public 
sector does not have to play any unique or 
signiflC8fltsocialrole, there is no reasonwhythe 
ptj)Iicsectorshouidthere.lnHimachalPradesh, 
doyou kn~thatHimachal Pradesh T outism 
Department runs taxi cabs? Why should 
Himachal Pradesh Tourism Department run 
taxi cabs? Why should many many Tourists 
Departments run hotels andeveryoneofthese 
hotels are running at a loss? 

SHRI NIRMAl KANTI CHATTERJEE: 
Tomorrow, you will say that public sector has 
achieved a monopoly, therefore, it should be 
abolished. You will have it both ways. 

SHRIP.CHIDAMBARAM:lamnotsaying 
that. OurManifestosaysthatinareaswherethe 
private and joint sectors have developedcapa-
bilities. the public sector must withdraw. We 
went to elections on that Manifesto. 

Sir. the point of departure between leamed 
fried and myself is that the syllogistic reasons 
on which his faith is founded and the syllogistic 
reasons on which ourfaith is founded are differ-
ent. We could argue this untilthe end ofthe day. 
The point I wish to know is -are there any takers 
in the WOrld, anywhere, for his philosophy and 
his ideology today? 

Sir, I believe that Calcutta Electricity Sup-
ply Corporation is run by a private sector house. 
I believe, the Govemment of West Bengatbor-
rows from pearless. I believe Mr. Jyoti Basu 
supports privatisation of liSCO. Every one is 
right. each one of them is right. 

I said that I believe Mr. Jouti Basu and the 
GovememntofWestBengalsupportprivatisation 
of liSCO. Hlamwrong, Mr. SontoshMohanDev 
will correct me. 

I believe, C.E.S.C is run by a privatesector 
house. I believe that the Govememtn of West 
BengalborrowsfromthePearless. Eachoneot 
them is right. Why they should the complain 
when we apply the same medicines to some of 
these unitselsewhere? 

SHRtSOMNATHCHATTERJEE: Youare 
borrowingfr.omlMF. What is the difference? 

I thought he was addressing to the IMF 
Board and trying to make out a case torturther 
IMFloan. 

SHAI P CHIOAM8ARAM: Today. Dr. 
ManmohanSinghand1heGovemmentoftndia 
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III a rare act of statesmanship invited two of the going. 
most distinguished Indian economISts anywhere 
in the world - Prot. Jagdish Baghwanti and Prof. The choiceootore the people IS very dear 
T.S. Snnivasan - to do a mid-term reviews of 
India' economIc reforms. 

SHRI NIRMAL KANTI CHATTERJEE. We 
have not been given a copy of this. 

SHRI PCHIDAMBARArv1. CopIes should 
1)1: ~lrculated. 

SHRI SOMNATH CHATTERNEE: Did 
YOll get It alol"e? 

SHR! PCHIDAMB,Il,RAM: It has appeared 
III the pAper. (Interruptions) In my SL,\'misslon. 
It is ;m honest <lnd a very erudite analysis of 
Indlas eC0nomiC reforms and ,iher~ st;); .. -; '0' 

day. It has \\elcomed IT,;myfeatuf0s 0f!f' 
Iiberalisalio'1 nrogrammr . Celt]ll dal l~lel s <".:; 

"I' 0 pc.lOtcd .')1 It: cprlaln dC':,'lcnclc::,arc ,.Iso 
pnl['!ecJout ! :Ii!! i1ot~w 111 ,lleat detallintottlern. 
TI ','.' I, n~y c:Jn But i ,1m tlappy to :>l1mc it WltI) 
. C,II. i,1r. "",;nal K::ullI Chatterjee. I WII! get 
;!nGthcr cc>py of till::;. f orexarnple, this report 
r;)utions that we must move with speed in 1I1e 
Ilifrrt::,truct;Jre areas. we must mov~ with speed 
-':1 agricultural reform::, and financial sector 
refGrm". It also says that we may not have 
borrowed 100 much yet. but we are at the very 
edge of danger and we must give a boost to the 
('XPOlts and the flow of foreign caPlled and foreign 
funds In order to meet ou r debt services obliga-
tlons. But. I thmk, all these thmgs are In aid of 
the economic refoffilS programmes. We cannot 
scuttle these programmes; we cannot stop them 
halfway. We have to go along as the only way 
to put India on the high growth path. Today. '!Ve 
are on a track and we are on the train which is 
moving in one direction. Some of us are un-
happy that the train ssometimes movingslowly; 
the train has to movefaster. Wehavetogoahead 
with speed. determination. deliberate speed. 
But what the BJP wants to do is toderaHthistrain 
andride·onthetigertoBuierk. WhattheLeftfront 
wants to do is to reverse the train into another 
d,rection and go back on the direction we are 

There are three choices. Are we. as a nation, 
deterrninf;d to move on a path that we hrlve 
deliberately chosen with all deliberate speed? I 
think we are andwe must do so lYith consensus. 
This is the last point which I wish to make 

We began II" lenuI' ,.! 11,:5 Government 
with a consensus. ThiS ( . ow;, nsus. is being 
unfortunately. eroded. eroded at the b<lse: !t is 
also eroded at the edgc:s, Maybe pari ')! the 
hl·'lme I:.~S ours: maybe we did in to m-lkp. 
,-" F" Igh ci' .)11 to keep the conse IISUS gOln'] But 
we must formulate a new consensus 10 pu<;h Ollr 

economIC reforms Consens to push our 0C0-

nomic reforms. 

Aiil'(;l Igll the people of India- many olthcm 
- ,repooL \' -'0ntheygotothepolls. theyrc,'lliv 
vote a dre 'ners: the V eloct drC:llllC'rs:they wi'lnt 
us to dream groat drC<1ms lor Indi:1. We must 
h,lve a drP.am of Indin as one 01 th,: SIX 01 seven 
most powerful economC5 in the world. c,trong . 
self-reliant. compelftive, efficient. a leader 10 

many sectors, and at peace With itself and at 
peacewith other countries in the world. Thiscan 
be done. We have made a beginning With 
SAPTA: we have reachedbeyondSAARCcoun-
tries to ASEAN and we are reaching beyond to 
APEC. 

In fact, if you will read Prof. Shagwali and 
Prof. Srinivasan. they recommend that India 
should forge closer relations with other eco-
nomicorganisations. othereconomicfaclswhich 
ae formed elsewhere in the world. I believe. at 
least the people of my constituency, the people 
of evetycOOStitueny, poororrichelect a dream 
they elect a dreamer. They want us todream 
great dreams for India 

I think, today. this Govemment. this party 
has embarked upon the course otrecovery and 
nation building. which is in facta newbeginning. 
A new beginning cannot be scuttled or son-
circuited inthe middle of this exercise. 'Wemust 
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dream of an India. we must join together in 
building an India which can become one of the 
six or S~'lVen most powerful economies of the 
world. That is the path on whicn we are em-
barked upon, that is the path on which we are 
embarked upon. that is the path on which we 
musttraveLthat is the path we musttake. But 
weeandosoonlyifwearesecular, only if we are 
plural, only if we ar~toleraritand only if we are 
willing to accommodate the great plurality of 
India. 

But BJP. unfortunately. has turned its face 
on secularism, has turned its face on pluralism, 
hastumed its face on the need to be toterantand 
to live together. That is the road to disaster. We 
must stop this country drifting on the road to 
disaster. An secular forces, all patriotic forces 
~ustjoinhandstogether. There is great danger. 
Unless we stop the rise of fanaticism and 
obscurantism. wewitl not achieve anything. we 
win not abolish poverty, we will not create jobs 
and we will not create incomes, we will not do 
poverty alleviation programmes, we wiH not do 
infrastructurebuilding. wewill not do anything to 
.thetears otthepeople, But then if we talk 
aboutpeoplewearenottalkingaboutpeoplewho 
must remain poorfor ever and ever, We are not 
talkingaboutpoorpeopleinthesensethatthe 
people will remain poor for all times to come, 
inespectiveofwhatwedoorwhatwedonotdo, 
What we want to do is abolish that poverty. the 
endemic degrading humiliating poverty in which 
30 per cent of our people live. That can only 
come out of growth. 

I askthe Left Front. theJanata DaI (National 
Front), even at this hour, to sit up and ask 
1hemseIves totel1hequestion. what is itthatyou 
achieve by joining hands with the BJP in this 
motion of no confidence, Whatis it that you 
intend to achieve? I have nat heard an answer 
and I am sure I will hear an answer when Shri 
Somnath Chatterjee and other speak. Weneed 
an answer for that, what is that you intend to 

achieve'. Unlesswestemthisdriftintowhichthe 
BJP Wants to take us, we will not be able to do 
any nation building. We will not be able to 
implement our policy. we wfll not be able to 
implement your policy, we will not be able to 
imp!ement any policy for that matter. This 
motion must be defeated. This motion must be 
defeated and we must sit together and form a 
consensus on econorni reforms for the country. 
We must forge a wnsensus on nation building of 
this country, 

I am sure after the din and bustle of this 
clebate when we sit down to vote, I am sure there 
are forces, there are people in the House who will 
askthemselves the question which I have asked 
most humbly and will give an answer. The 
answercan only be to defeatlhis motion against 
this Govemment. 

SHRI SOMNATH CHATTERJEE: Mr. 
Deputy SpeC:lker, Sir, I agree with Shri 
Chidambram that the peopIeo! this country have 
dreams. The dream of a secular India. progres-
sive India, a pro-poor India, a earing India. a 
loving India, an India which is really free in all 
senses of the term. I am sure the country today 
believes, these poor pcopte , the people of India 
who have dreams that they can succeed in 
achtevingthis dream if they can get rid of you as 
well as BJP from the political life of this country, 

1500hrs. 

[SHRI RAM NAIK - in the Chair) 

Mr, Chairman. Sir. I cannotforget what had 
happened on the 7th of November 1990 on the 
floor of tlis House, Who joined whom, Mr. 
Chidambaram? The crime of Mr, V. p, Singh's 
Govemment was that it was fighting against 
communalism, fanatacism. and fundamental· 
ism and it said: "We shall sacrifice our Govern-
mentbutwe shall navercompromise with com-
munalism.- your did not respond then, Mr. 
Chidambaram. you took great pride that day in 
clefeatingtheGovemmentOtMr.V, P, Singh and 
youhadopenlysidedwithgreatgustoandgiee. 
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I was here, I rememberwhatl saw in the face of 
Mr. Advani and Mr. RajivGandhi that day; and 
how did you join with them. And that was the 
beginning when the very secularfabric of our 
country came under a serious attack. You are 
responsible for it, Mr. Chidambaram. P~asedo 
not give us lectures. I do not belong to the 
IMF .... (/nterruptionsjYoudonothavemonopoly 
of either wisdom or patriotism. Nor do I claim 
monopoly. Sutthe troubles is that you thtnkthat 
you can give lectures to everybody without 
following them yourselves. 

In your inability to deliver the goods for the 
common people of this country, you tried to shift 
the responsibility on others. You do not consider 
what sort of a Party that you have; what sort of 
a leadership that you have to day. Even the 
leader of the Government, the leader of the 
Ruling Party. the Prime Ministerof India, today 
is struggling to prove his innocence, if possible, 
on a charge of corruption. This is the strange 
pass to which this country has come to. This is 
your achievement, Mr. Chidambaram. It is good 
that you have leltthe Govemment and gonelhere 
and making money ... (Interruptions) 

SHRI P. CHIDAMBARAM: Ontylessthan 
him .... (Interruptions) 

SHRI SOMNATH CHATTERJEE: I wish, 
I could go there more often ... ( Interruptions) 

Mr. Chairman, Sir, Mr. Chidambaram has 
been the third speakerfromthe Treasury Bench 
and the speeches that we have heard very 
clearly justify, as I said? little earlier and byway 
of an interruption, our position to bring this No-
Confidence Motion in view of the prevailing 
situation in the county. Butwe have very clearly 
mentionedthegroundsonwhichwehavemoved 
it and in what areas the Govemment has totally 
failed. 

Of course. Sir, the BJP has supported this 
\1otion. They have obviously to support this 
Motion. Theycannotontheirownsupportapart 
of this Motion .. Sut. Sir, the Leader of the 

Opposition and the Leader ofthe SJP has not 
referred to one oflt,e main grounds of this Motion 
because I know they have realised that they are 
themselves guilty of one of the heinous crimes. 
which has been commrtted io this COl Intry result-
iog in a comr1lunal divide of the 
peopIe ... ( interruptions) 

THE MINISTER OF STATE OF THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): Very 
good ...... ( Interrvptions) 

SHRI SOMNATH CHATTERJEE: Mr. 
ChaillT'.an.Sir,neartyfivedecadeshaveelapsed 
sincethis country celebrated her independence 
from foreign imperialist domination. But cel-
ebrated herinclependence from foreign imperi-
alist domination. But precisely after two scores 
and sic years. the people are asking. are we 
really free; are we really civilised; is it a progres-
sive nation; and is there any attempt in this 
country to solve the basic problems. (Interrup-
tions) You may be laughingforthe lasttime. Mr. 
Bhosle.ldonotknow. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMETN OF ELECTRONICS AND 
DEPARTMETNOFOCCANDEVELOPMETN) 
AND THE MINISTER OF STATE INTHEMIN-
ISTRY OF PARLlAMETNARL Y AFFAIRS 

SHRI RANGARAJA 
KUMARAMANGALAM: Laughter is always 
there. 

SHRI SOMNATH CHATTERJEE: The 
history of the Congress rule In this country is the 
history of the betrayal of the common people. It 
is a history of exploitalton and. the history of . 
surrender to torces of diviSIveness and funda-
mentalism. The history of the Congress rule in 
this country IS the history of poverty. history of 
illiteracy. history of unemployment andmalnu-
trition. And last but notthe least. the dirfictresult 
oUhe Congress rllie over all these yeafSis the 
corrosion of ourbody politic for all pervading 
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cOtTUption even attha highest echelons. 

Sir. by acts of omission and Commission. 
the Govemmenthas lost all its credibility. In this 
country these days gimmicks have assumed 
greater importance than performance. Political 
and financial morality are now treated to be 
outdated concepts. Atthe receiving end are the 
leeming millions of this country who have to 
undergo the sufferings and have to struggle for 
their bare subsistence. 

It seems thatwe have a Council of Minister 
5 but we have no Government in this country. 
That is why we find that when in this country we 
are told of our economic policy. our industrial 
policy. trade policy andso on and so forth, there 
is no Minister oflndustryto do full-time job. For 
months together there is no Minister of Com-
merce. Somehow you could get one; but you 
could not mange to get him elected within six 
months. 

SHRt SRIBALlAV PAN1GRAHt 
(DEOGRAH): That isbecause of Chief Election 
OfficerolWestBengaL (Interruptions) 

SHRtSOMNATHCHATTERJEE: Youdo 
. not havea Ministerof Defenceforthat matter. 
(InternJpIions)Onewondels whetherthe Gov-
ernment-whatevertheS<H:aHedGovemment 
is there· has it got a mind of its own? Js there 
·anysenseof tirection? Havetheyanysenseof 
commiImenttoany basicprinciples? Andthat 
is why we find this situation now. Shri 
adarJiaamis~cfseaAarism Sutwho 
~wiItltheseforoescffundamen

lalismanddisnJption? 

SH(iII RANGARAJAN 
ICUlMRAMANGAl.AAtthe~whois? 

people of this country? It is by your inaction and 
byyourfailures. 

Therefore. I say that this is Government 
which is of maHeasance and nonfeasance and 
in vital areas conceming the govemance of this 
country. this Government has abysmally failed 
to protectthe interests of the common people 
and ofthe country as whole. And the necessary 
result is thatthey are entering into manipulative 
politics. And that is why this Government has 
not the courage to bring that Bill before this 
House to which they are committed to thecoun-
try and to this House. to separate religion from 
politics. 

SHRI RANGARAJAN 
KUMARAMANGALAM: It is coming. Notice 
has to be given. Why are you so impatient? 
(Interruptions) 

SHRI SOMNATH CHA TTERJE: Do you 
think you will be there to pilotthe Bill? (Interrup-
tions) And I charge you this is because of your 
arrangement and undetstanding with B.J.P. that 
you have not brought it so far. 

MR. CHAIRMAN: No cross talk please. 

SHRI SOMNATH CHATTERJEE: Mr. 
Prime Minister today is leading a hotchpotch 
combination of disparate forces. There is no 
unity of mind or unity of purpose and far less. 
unity of poIicyin the GoveImlent. and the Prime 
Minister is more busy savtng this gaddi than 
addressingtotheserious problems of the nation 
and he is being gaddi than addressing to the 
serious problems of he nation and he is being 
treatedbymanycfthem on that side 8$ almost 
a Iame-duck Prime MinisWr an(f !hal Prime 
Minister'saulhorityhasbecome~thatnet

thertheElectioncOmmission listens tohim nor 
Mr. Bharadwajlistens to him. (Interruptions}. 

Sir.1heIearenowp8QpleJ findeveninthe 
TI8aIIufyBenctwthete.wnoacoffatlhe Prime 
MlnilWeofficeoutside. Howcan1hiscountry 
tUnWI'Ien~1ituaIiona? Sir.can 
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anybodydenyseriouslythatthecountryisfac-
ing many serious probIemswhich are shaking 
the very foundation of our constitutional set up 
and affecting the integrity of this country? But 
who is respOnsibleforaggravatingthesituation? 
WhathappenedeightmonthsagointhisCOUf!bY 
when we had to face a communal holocaust 
brought about by antinational;, if not criminal. 
activitiesoo the part of political party along with 
its fundamentatist cohorts and the country had 
to go through the trauma of 6th December 
Incidentsandtheiraftermath? And what did you 
do? What didthe Govemmentdoon thatdate. the 
6thofDecember? Sir,byadeliberateommission 
and studies inaction they brought about a lasting 
shame on this country and the people of this 
country and a structure which was the embodi-
ment of secularism in his country was allowed 
tobedemolishedandforeighthours,ifnotmore, 
the Pirme Minister and his colleagues enjoyed 
the salubriousclimateof Delhi when tothe whole 
structure was beingdemolished and theycould 
not move a little finger. This was the so-called 
commitmentto secularism and you are giving 
us lectures today here. 

Sir. whenthatdemolitionwastakaingplace 
by gangsters and marauders, theGovemment 
of India was somnambulating. Therefore, one 
cannot avoid today-as we charged on thatday, 
and I charge todayalso, thatthisGovemmentis 
equally guilty as the BJP for the events of 6th 
December andwhat followed thereafter. Who 
hasgained? Whowasbenefitedbytheincidenls 
ofthe6tlofDec:entler? ImocenUiveswerelost. 
children were burnt alive. When we went to 
Bombay we heard about that. theytoldaboutthe 
ghastly incidents, crores and crores of rupees 
worth of properties of ll'lnocent people were 
destroyedordamaged. Who was benefited. I 
would like to know. Up till today there is no 
explanation from the Prime Minister of this 
country astowhatwaahappeningatDelhifrom 
12Noononthe6lhot~Eighto'Clock 
when he went on the air. Md where is his 
promise? Howbashe_hispromiselobuild 
the mosque? Now Mr. PrimeMinisler is not 
here. Mr. Prime Ministetha$flQtexpiatedhis 

sin, not has he kept his solemn promises given 
to the people of this country ,tothenationas a 
whole. Andwhatwefindtodayatthatplace? A 
make-shifttemple,SCH::aIIedtemple,at1hepiace 
ofthatmosqueandforhe last eight months what 
thispreciousGovemment hasdonetosolllethe 
problems? The only visible thing that we have 
seen is the Prime Minister's comfabaulations 
wilh some Sankaracharyas and some Swamis 
resulting in the so-called Ayodhya package" 

Sir. this co:.mtry belongs to the people of an 
religions. language. casle andcreed. Thisisnot 
the mooopolyof only one section of the people. 
Our constitution guarantees a secular structure 
of our country. But oul Prime Minister has 

. cohosenwhom as his advisors? Whom is he 
discussing with for the purpose of solving the 
basic problems of the State? Sir,hehaschosen 
Sadhus and Mahants to solve the basic prob-
lems ofthe state. Such a problem can only be 
solved by a secular approach and not be pam-
pering those. whose avowed objective is to 
espouse the cause of the people of one religion 
attheexpenseofanother. 

Mr. Chairman. Sir. if this Govemmellthad 
hadany sense of shame left. iftheyhadanylhing 
left to think rationally. then !hey would have 
avoided the Iudicrousand!hedisgustingspeo-
tacleoftheSom Yarna thathastakenplaceand 
which has madetndia a laughingstock of the 

. whole world. Thisisthewayyou are behaving. 

Sir, today. secularism has Iostaltmeaning 
inthiscounb'y. And1wouldfiketoknowflomthe 
Prime Minister whether you think that the mi-
norities have a right to live in this country or 
whether you shall goonpampering the lunda-
mentalist&forthesakeofgettingsupportforyou" 
economicpolicies. ThereistoomuchotNarplr 
syndromenow. 

Sir, whatis~Ayod'Iyapadcage?ltsays 
that Ram TemplawilbebUlltatthesite.~~ 
the~was. Wbohllssaidlt That._ 
r8COlm.ldIIIionscf~~ 

~ ....... ~.~ 
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Chnndrakar. I think he is the spokesman of the 
Congress Party. When the says something. 
whether he is allowed to thmk or he reads our 
something. I do not know Mr. Chandulal 
Cllandrakar s31(1 that the stand of the 
Sankaracharyas is in line with our thinking. 

[ Translation] 

SHRI CHANONLAL CHANORANKAR 
(OARG): We have neversaidso. 

[Enghsh] 

SHRI SOMNATH CHATTERJEE: You 
h:we.]oneOllrecord. Donotforgetthat Are you 
denying it now') 

! Translation] 

SHRI CHANOU LAL CHANORAKAR: You 
please listen to me. I have never said this. you 
can say there whatever you like. 

[English] 

SHRI SOMNATH CHATTERJEE: Prob-
ably your Prime Minister has said that. 

SHRI CHANOULAL CHANORAKAR 
Whoever it may be. But why do you put it in my 
mouth? 

SHRI SOMNATH CHATTERJEE: But 
that is what I got in the papers. 

Sir. now it seems veryclearthatthe Prime 
Minister is relying on the decision which he 
expects 10 come from the Supreme Court with 
the help of. probably. Me Chidambaram. on the 
reference under Article 143 that they will find 
there was 11 temple. According to us. it IS 

monumental folly on the part oHhe Govemment 
and it is betrayal of the people of this country to 
have made that reference under Article 143 of 
the Constitution to find out what was there 500 

years before at that place. I would like to know 
with 'all solemnity and sincerity and please tell 
us what was your intentioll. Supposing there 
was atemple.would you justify demolition of the 
mosque? I would like to know that. You have to 
answer that query. It .here was a temple, then 
was BJ P justified in demolishing if? 

Therefore you should hold a ceremony of 
making overthat plot of 'L1nd to BJP or which ever 
trustforthe purpose constructing a temple at that 
very spot. With your !<lnd permission. I wish to 
read only a few lines from a book. the observa-
t~nsotOr. S. Gopill: 

"Basically it is irrelevant whether a 
temple had orhad notcXlstedonthe site 
where the mosque now stands. India 
cannot revert to the approaches of 
mediaeval polilics. and set about de-
stroying. under any Clrsumstances. 
existing or erstwhile structures of wor-
ship. That such demolitions had taken 
place in the past offers no Justification 
for such vandalism now. Todayatten-
tion iscentred on a mouse: tomorrow 
agitation may develop over a temple. II 
is established that some Buddhist and 
Jaina shrines were destroyed by Hin-
dus. How far back in history does one 
go. correcting the past as inlerpretedto 
one's own liking? II is pomtless for 
religious leaders to exchange and as-
sess what they regard as eVidence, as 
It is to make reference to the Supreme 
Court to pronounce on the validity of 
such data: 

We have not been toldlilltodaywhat is the 
justification of this reference to the Supreme 
court under article 143. Me chldambaram .. you 
are talking of consensus. You believe In con-
sensus with BJP alone. with none else. We 
understand Puri Sankaracharya has announced 
thatthe next meellng of the Sankaracharyas will 
be held in Hardwar around October, November 
this year. Atthattlme there will be a meeting of 
Marg Ohara Mandai of VHP sponsored 
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Ramjanambhoomi Nyas. They have already Dal.... (Interruptions) 
given ultimatum to the central Govemmentto 
had ove rhte acquired land to the Nyas by 14th 
of October, failing which they would summon 
another Dharma Sansad. We knowwhatfol-
lowed from Dharam Sansad. If these Dharma 
Sansads and Sankaracharyas act 
simulaneously, views have been generally 
accptioable to you. Therefore, ,We find that 
neither politically, nor ideologically, noradmin-
istratively yuou are meeting the challenge of 
these comm,unal forces. Theconsequenoeis. 
the Mure of the minorities and oftheCOl.l1tryas 
awhile will be disastrous. 

I would like to know, how many of my 
friends in the Treasury Benches are suppcxting 
Ayodhyapackage. Thisistheffippancythafhas 
• brought you to the present situation. Do you 
support this? I would like to know from my 
friends on the Treasury Benches. Doyoowant, 
thereshouidbeatel'Tlllewhetethemosquawas. 
Letthe Ministerof state tor Intemal Security, Mr. 
Rajesh Pilot say. What is the Government 
policy on this. 

They have already said that they are very 
very keen that politics should not be mixadwilh 
religion or religion should not be mixed with 
politics and they will try best to bring about 
changesinthelawofthecountry,theConstitu-
tionofthiscountry. ForrnonthandlTlOl'lths, you 
could not make upyourmind. Youraregc:*1gon 
only assuringthe~ofihiscountryandjust 
on the eve of the n~onfidence motion, you 
somewhat prepated a sketchy draft and now, 
you are takingtecourse to this ~fidence 
motion to justify that you oouId not bring it earlier. 

Why you could not introduce today? Who 
is givihg relevance to the communal forces in 
h&i:ountry? Whoispermittingtodaythemixing 
q(religion with politics? You are not looking at 
yourself. There is no introspection. It is very 
easy to say "you have joined hands with BJP.· 
I have not joined hands with BJP. No Party is 
more Limmitted to fight against communalism 
thanmyP~rtyandtheLeftPartiesandtheJanata 

Shri P, chidambaram was refening to some 
procuredreportsoninspiredreportstojustifythe 
Goteconomicpohcy. I am reading from a book. 
with your permission, called "Khaki Shirts and 
Saffron Rags". I will read. with you permission, 
afewlines:-

"On 6th December, 1992 the Babri 
Masjid was destroyed. This was not 
simplytheconsequenceofsp0ntane0u5 
vandalism. Behind the action lies the 
long history of Hindutwa politics which 
celebrates aggressionand violence, 
declares waragainst other communities 
and scoms at legal and democratic 
norms . 

The events of December6 and after. 
reaffirm that RSS and VHP dictate poli-
tics of the Hindu Right. Theydefinethe 
limits within which Bharatiya Jan~ta 
Party can manoeuvr!'l. 

The Hindu Right also talks in two 
languages, the language of democracy 
and that of authoritarianism, the lan-
guageoflawandthatofforce. TheBJP 
clamstofunctionwithirl a constitutional, 
democratic. legal framework. But the 
adMIiesoftheRSS, VHPandtheBairang 
Dal mock this framework. The politics 
of Hindu Right derives its dynamic from 
~reIationshipbetweentheser 
seemingly opposite tendencies: from 
theircomplementalityandcontrac:iction. 
DeceiilDer6, 1992revealedthesadlogic 
of this complex. It revealed1he hollow-
ness of the BJP's democratic rhetoric 
andthe ugly power of the violenttorces 
of Hindutwa.· 

This is why we areconcemed. ButtherelS 
no reaIIis8Iiononthepartfthetfeasurybenches. 
That is why, we are unable to support this 
Government's policies and specially its com· 
pietefailul'einmenaininglt)esecularswtructure 
of this country and its open and shameless 
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compromising with the forces of fundamental-
ism and communalism and the result is today
they are gaining in strength and you have no
political will or the will to fight against this caner
in our body poltiic ...( Interruptions).

• We had a lot of peroration from Shri P .
chidambaram on economic policy. But th~
common people of this country are not inter- .
ested in yoursemanncs. They are not interested
in your peroration only. They want results. Ifthe
people of this country had accepted your eco-
nomic policy. our oppositicwould be of no avail.
Butthe question is. dothey accpet your policy.
This is how you delude yourselve~. I hoope Or.
manmohan Singh will participate in this debate
ad please, aprt from your usual quota, you give
us something new on this. .

I would like to know what is the
Govemment's stand on the principle of self-
reliance. What have you done? Wh,athaveyour
done to provide employment? You have to
specify it. What have you done to help revive
the sick industries: to stengthen the base of our
own industries - the small-scale Industries and
thecottage industries? Wehave never objected
to the loosening of the bureaucratic controls. We
never a said that there must be bureaucratic
controls breeding corruption. We.neversaid
that. As a matter offact, the State from which
Income has suffered and ithassuffered because
of the licensing system that was followed in this
country. Because of political reasons, licenses
were deniedto us; licences were denied toWest
Benqal.Therefore, we are not enamoured ofthis
systernot licensing. We also know -which ever
part we come from - that so long we have the
misfortune of having you dictating the economic
policies, deciding the economic policies otthis
country, we have to follow it willingly or unwill-
ingly. We cannot have islands of our own. We
have to follow itwillingly or unwillingly, rightly of
wrongly; we cannot help it. Therefore, we cannot
have a new economic policy, new industrial
policy in any particuiar State or in any particular

area. Iknow Or.Manmohan Singh will say what
is happeningin West Bengal; what Jyotl Basu is
doing; what China isdoing. Ithink that is the only
answer. When I remind you all of your commit-
rnent in you;manifesto about providinq jobs,
about lowering the price-level, you have no
answer. Dr. Manmohan Singh will say who
reads the election mnitestol (Interruptions)

.'

THE MINISTER OF FINANCE SHRI
MANMOHAN SINGH: i will reply to every
- '. . .

question.

SHRISOMNATHCHATTERJEE: Hasit
already been written out? he will deliver the
samespeechagain. What we have been object-
ing to, we will continue to object it. The situation
.has become more serious because, in the name
'Oflibe'ralis'ation,you have surrendered our eco-
nomic' sovereignty and given a qo-by to the
principle of self-reliance. We have become
rneresupplicants before the financial maraud-
ers like the IMF,the World Bank etc. How has
this policy served us? You have to say that. I
do not know. I have yet to see the seiective
circulation of that report. I do not know about it.
When we get it. we shall my to find out what is
there.

What has happened to us? What has
happened to thiscbuntry?What are the direct
results of your economic policy? Which section
of the community in this country has benefited?
how rnanyworkers have benefited?' How many
unemployed people have benefited?

SHRIMANMOHANSINGH:We~illgive
all the answers. . ,

SHRI SOMNATH CHATTERJEE: You
will give all the answers if you have the oppor-
tunity! But that is all the more reason why you
should go: Uptill today, you have not been able
to 0 give the anser. You will give it later on.

THEMINISTEROFSTATEOFTHEMIN·
ISTRY OF STEEL (SHRI SOf'1TOSH MOHAN
o'EV): All of your points VI!!! bp ':;'1~'weredwith
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5pecial reference to West Bengal. 

MR CHAIRMAN: I expect the Ministers not 
to have this type of a cross-talking. 

( Interruptions) 

SHRI SOMNATH CHATIERJEE: I know 
that. i qwte expected that. But they arc always 
haVIng inferiority complex vis-a-vis West Ben-
gal. lheywould like to be associated with West 
Bengal so far as the ideas are concerned be-
cause that will give them a progressive image. 

Sir, I am sorry to say one thing. Some 
statistics shouJd havebeen given. Mr. Minster, 
you will give your own make-believe statistics. 
ThiS wholesale price index total is your own 
publicatIOn and not mine. I do not control any 
~lr0SS. Itsaysthatthe extemal debt is of the order 
of Rs.2,02. 972crores. There is an increase In 
f:'lld-Septemberl992, ThegrosstotalwasRs. 
/1. 110crores. IthascometoRs.2,02,972 
crores. 

And now are are told of some imagmary 
exportrales. Now the position IS. we are almost 
in a debt trap. Our country is facing a debt 
serviccobligation of more than six billion dollars 
for 1994-95. Of thiS over three billion dollars 
should go towards payment of interest on both 
multilateral and bilateral credits. As on March 
31.1993. We have an outstanding obligation of 
40_2 billion doIaHrs towars external assistance 
11.7 billion dollars towards IMF loans, 1.7 billion 
In short-term loans. As against this, we have 
foreign edxhvnereserves of 9.8 billion dolalrs 
only. ThisisReprotofthelndiabankersabdthey 
say1hatthelndia'sforegintl'adee!CpOl1sbetewebn 
ApriIl992ad February 1993roseof 12.6percnet 
10 US dollar terms fo trthe year 1992.93. Shri 
Pranab Mukherjee, as the Dputy Chairman of 
the Plaing Commission called a meeting of 
some MPs ad hecirulatedapaer adthedefintely 
said. unless there is an increase in the export 
growth rate of at least 12.6 poercent, the plan 
wouIdfail' . It has not reached that stage. howdo 

you gpropose to meet upuplan requirement of 
plan projections? For two years. you have not 
beenunabletodoit. Nowwehavebeentolkdthat 
because of the events of 6th Devenmber abd 
afterwards, you have been ubable to do it. how 
do you expect to achieve a magic? Even if you 
ssurvive .• doyoutrhinktheywillietyoufunciton 
properly? September-Octoberiscoming. Threat 
has already been given. Theycanthriveonlyon 
communal diivde, only on distrurbabces with 
your wiHing or unwilling help. These are matters 
youare not yet aedvertuing to. It sems to be a 
self-created euporia. Nobody is coming here. 
Everybody is talking offoregin investment. But 
no foreign nvestoris coming here yet. I had an 
occasion to make to someone. I am a eery 
humble perosn. I am not much of ofenexpertin 
economics, not at all expert in any StJibiect, far 
less in economics and at least not in economic 
jargons that Mr,. Chidambaram hasmoutedd 
today. Now that gendemen says -heiS'a vel}' 
big person in insurancebus1ness-hesays, 'we 
are wailing, wearewatching.-'said, 'howlong?' 
he said, • let us see.' 'Will this Government 
survieMr. Olaltefhee. 'heaskedme.lsaid. 'that 
depends on theri obonbbing with the official 
oppositon: They are still watching. I do not 
enjoy as an Indian our Prime Minister going 
abroad to different countnes asking forinvest-
ments.· please come and Invest in arnycountry. 
pease come and investment in my country.' 
Howlikesitlook? You cannot at thaI Ihe on your 
own terms. Youhaveto go to sojhoun. to outside 
sojourn for the prupose of persuading them to 
come. Nobody is coming. How man German 
concerns have incested there? Howamny 

. Japanese have incested? How many French 
have incested where the Prime Minister had 
gone. How tnany US concerns have incested, 
actuallyincested? We were told of aJapanese 
villagehere, atownship. WhefeislhatJapansese 
township? Aslsaid,iftecountrywouldprogress 
inspiteotus,pleasedothat. Weareotstopping 
you trom your carrying out your economtc p0li-
cies. 

You are doing it in spite of our oblections 
andopposition. The people of this countryhave 
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expressed their view . They have held bandhs, 
hartals. but, you are not listening to them; you 
do not care torthe ordinary people, the workers, 
the farmers, the tillers and the unemployed 
people. Your are gloating under certificates 
given by your beneticatos. And today, Sir, we 
are told they are sitting in Delhi, that this Govem-
ment has to go to them and satisfy them that our 

. Government IS policy meets with their approval. 
Do you approve all the politics we are takling? 
It they say 'yes'. they come and shout here. 

tlr. Manmohan !:)mgh, I would like to 
know whether we are getting into a debt trap 
or not. As I said, when there are 4 crores of 
registered unemployed, what will be your 
contnbution when we come to the end of 
your period. If for five years, which is most 
unlikely to happen. this Govemment lasts? 
How many will be unemployed? What about 
your training and redeployment? How many 
workers have you trained and redeployed? 
How many have been sent on voluntary 
retirement? What is your renewal fund for? 
Please tell us. And, what is the role of the 
BIFR in this country? 

Sir, over two lakhs of units dre sick in this 
country, not only in West Bengal but in every 
State. Theywillsay,OhftheyarelyinginWest 
Bengal. TheyareinyourMaharashtraaisoand 
aboutU. P. , I donotknow; kpI Nath Rai may have 
swaIIowedtheby1histime. Maharashtra, I think, 
is number one. 

Now, what is the role of BIF? How many 
units have been revived through BIFR? We 
would like to know these things. There have 
been promises, Sir. I charge this Govemment 
that the have deliberately misled us. ThE! Prime 
Minister agreed, Dr. Manmohan Singh agreed, 
ShriSnagnaagreeciandeverybodycornmitted 
thatthere win be a unit review of these big sick 
industries and an attempt will be made to make 
them viable. Andlhathasbeen kept by breach. 
Ihavebeenfel'l"lindilgthePrimeMinister. Where 
isalis unit by unit review in consuIation with the 

workers' uniorlS? On the other day, be told me. 
"Somnath Ji, I have got a report and I will send 
ittoyou". Who was prepared these reports? We 
do not know about that. Two years have gone. 
You are only talking of marker economy. market 
friendly economy, home based economy and 
something like that which I could not follow. I 
must admit that honestly. But, the end result is 
zero; the end result is negative. Shri 
Chidambaram is patting Dr. Manmohan Singh 
and Dr. Manmohan Singh is patting Shri 
Chidambaram on the back. The people are 
suffering. This is a wonderful Govemment and 
what shall we do with them? 

And now you (the Railway Minister) come 
atthe right moment. 

this is our principle of self-reliance. 
Vajpayee Ji, referred to it also Of course, on 
'!Conomic, issues he took very little time. But, 
what happened? He rightly reminded us. What 
about Chittaranjan Locomtoive works? The 
orders are notthere. There is a Parliamentary 
Committee which has unanimously made rec-
ommendatiOrlS. Now, you must have a foreign 
multinational - ABB- to build these projects. 
What is the speci al charm in it? The country is 
not taken into confidence; Par1iament is not 
takenintoconficlence.Ourindustriesaredying; 
an industry like BHEL is becoming sick be-
cause it has no orders and other big industries 
are having no orders. SAIL has become sick. 

SHRI P. CHIDAMBARAM: SAIL is not 
sick. 

SHRI SOMNATH CHAITERJEE: It is 
happensing every where, Sir. What we have 
been sayiung is that this is not a question of 
1heorelicalcompetitveness, global competition. 

Unless you strengthen your own economic 
and industrial base, you cannot possibly com-
peteglOOally. HereglobaicompetitionmearlS-
according to Dr. Manmohan Singh's theory; of 
course he has been changing his theories; ear-
Iierhehadheldotherviews-a1lowingaforeign 
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incestor here, allowing a multinational here; 
they may produce here something and them 
there Will becompetition. What is happening? 
Pepsi Cola and Coca Cola have strated potato 
chips, salt, as Mr. George Femandes reminded 
us, and all that. This is their only investment. 
Now your own economic base is weak, your 
industrial base, whatever was there, has been 
weakened. Youaredismantlingyourown indus-
trial base and not strengthening it. That is why 
today we have n prestige and standing in the 
world: people are only looking at us with con-
tempt and sometimes probably with some sym-
pathy. 

I Qo not wish to remind you the direct result 
of this economic policy. Where is Shri 
Rameshwar Thakur? Why does not he come 
here these days? HewentontheTVandsaidthis 
IS the result of our economic policy. the secu-
rities scam was not used. Harshad Mehta was 
on the cover of several economic journals in the 
country. They were very happy. Not one word 
of concern was shown or expressed by Dr. 
ManmohanSlngh. Where were you then? What 
were you doing as the Finance MiOister? What 
did you understand? What sort of economist you 
are. I do not know Could not you realise that what 
was happening In this country was something 
unreal? Companies which had been lying dosed 
for years had their shares selling at Rs. 500 to 
Rs. 1000. Did not It strike you? You have got the 
Reserve Bank of India and so many other 
orgamsations sin your Ministry. So called 
I)riliiant economists are there. What were they 
doing? I hopeJPC will give its proper verdict and 
some heads may roll, if any of these heads 
remain any longer aftertomorrow. 

The position is that it seems that we have 
to depend on IMF or World Bank on ourcommer-
cial borrowings. But without building up our 
export capabilities the country will be in gravest 
predicament. Imports have gone up to 16.5per 
cent in 1992-93. There was trade deficit of 1991-
92 some experts said that if the exports do not 
"lick up by another 15% in doIIarterms this year, 
~ balance of payment gap in the current year 

is tikelyto further widen. 

This is the doctored statistics about the 
price index. As I always say the wholesale price 
index maybe showing a downward trend; butthe 
prices are going up of many essential comrnodi-
ties. Excise duty concessions have not reached 
the consumers. Industry finds it ditticult to pass 
on the reliefs in all cases in full because of pre-
Budget increase of administered prices, railway 
freigthike, rise insalestax and minimum wages, 
etc. The industrial growth in the past two years 
has been mere 2.6 per cent during this 
Govemment's tenure. How are you going to 
solve these problems? 

Sir, the other importance point I wish to 
touch is this. I do not know how long this 
Government is going to last. I do not know 
whether there is any point in making these 
statements. (Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(KATWA): Next Government. (interruptions) 

SHRISOMNATHCHATTERJEE:Thenext 
Government comes. after we are able to tackle 
them. Youwouldnottacklethem. weshaUhave 
to tackel them. 

Sir, the position is this that our prestige and 
standing abroad had received a great setback. 
Today. the position IS that even the contracts. the 
solemn contracts entered into with this country 
are not being honoured. The refusal by Russia 
to supply cryogenic engine technology isa clear 
symptom that this countries friendship has be-
come a dispensable commodity. 

Today, how the US Govemmentaretaking 
up one decision after another against our inter-
ests? There are constantthreats to the use 01 
Super301 Clause. Thereisaconstantpressure 
on us to open up our economy, the human rights 
harangue, the continuous duplicity in regard to 
Kashmir and the arm twisting pressures, trying 
10 force usto sign the Nuclear Non-Proliferation 
Treaty now over and above: this embargo his 
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come. Has the time not come for us 10m wake 
up? When the Prime Minister !:llked in 
Gorakhpur about Russia failing to hounourthe 
agreement, he did not say one word about the 
America's role in this. Openly and unaVOl.vedIy, 
they have refused to supply the technology 
because of American pressure. And our Gov-
emmenthasnotthecouragetosayorspeakone 
word against that. And our Govennent has not 
the courage to say or speak one word against 
that. You are always surrendering to them. 
Where do we stand? [s it because of our 
necessity to obtain IMF loan orthe World Bank 
loan, tat you can to afford to annoy the United 
States of America? 

Mr. Chairman, today this country. in all 
sphere, is facing a situation where this Govem-
merTl ~ forfeited its rights to govemment has 
forfeited its rights to govem. They have neither 
the capability to govern northe will to govern 
They do not have the united party; the Pnme 
Minister cannot given the leadership. They 
cannot even find an a1temate leader. They are 
snipping at one another. This is the position of 
this country. And who are suffering? Who are 
at the receiving end? The ordinary common 
people of this coun!rv who are waiting to be 
subjected to cOmmunal holocaust any day in 
thiscountry. The minorities are being treated as 
second class citizens. Thatistheirfear. There 
is no safety nor secutiy of he peopfe of this 
COt.B'Itry. There is scandal abounding in this 
COlI'1try. 

About the Before issue, now everybody's 
name has come. Whathaveyoudone? What 
has this Government done? Does it not come 
under the Finance Ministry? It does not. It 
comes under Oefence+Ainistry. Then, what is 
lhePrime Ministerdoing? What is you Defence 
Mir1ster? Whatareyougoingtoooonthe Before 
deal, we would like to know. Therehavebeen 
threespeakersfromthelreasulybenches. What 
havetheysaidaboutthesecurityscam? Some 
heads should have rolled by this time. Sufti-

cientlyweknow what has happened. Onenecl< 
w8sputahesdandthathadbeenchopped. we 
kooN. 

The direct result~fDr. Manmohan Singh's 
economic policy. as already pointed out. is Rs. 
12,OOOcroressecurityscam. 

There is now clear evidence about Bofors 
beneficiaries. (Interruptions) Now we have to 
take action. 

Then , there is suitcase economy. 

last but not the least is the scandal of 
disinvestment of shares of public enterprises. 
This is one 01 the biggest scandals that this 
country has faced. This Government does not 
seem to bother at all. The CAG has estimated 
that the private institutions have made gains to 
the extent 01 126.62percentt0615.53 percent 
-overRs. 3. OOOcrores. Till today. there IS no 
explanatton. Nobody is accountableforthis. 

You are trying to meet your budgetary gap 
by sale 01 shares of public enterprises. Who are 
getting these shares? What is their interest in 
acquiring minority shares in these concerns 
unless they know that ultimately you will give 
them majority shares. This is how you are 
suilingthegiants-ourpublicenterprises-which 
Mr. Jawahar1al Nehru had assiduously built up. 
These are called temples. He called them 
temples of modern India. His successors are 
destroying these temples. You have destroyed 
the mosque and destroyed secularism. You are 
destroying the public sector enterprises. you 
aredesecratingthetempleswhich Mr. Jawahat1a 
Nehruhadbuiltup. ThisisthepresentCongress! 
You are no longer Congress. You are Con-
gress(1). Do not talk of Congress. Somebody 
remained us about 105 years of Congress. 
There is no such Congress any longer in thie 
COt.Iltry. 

We haveconsciouslyborught this nocon· 
fidencemotion. We have idenfified the areas in 
whcih the Governetmn hastotaly failed. The 
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greatestmeanacetolhisoou1lryislledsmallilg 
of our secular structure - the encouragement 
given to fundamentalist forces. The Prime 
Mmister-ot India is there like a sleeping Buddha. 
Hedoe&notseemtobeconcerendatal. There-
fore, forthe sake of this country, go so that this 
country may have a secular, progressive and 
pro-peopieGoliemmertwhich1t1iscomlrybacly 
needs. 

SHAI P.C. CHACKO (TAICHUA): Mr. 
Chairman, Sir, I stand to oppose this noconfi-
dence motion moved by myMancistcollague. 
IncidentaJly,lwouIdtiketogobacktothehistory 
of no confidence motion in this House. I would 
like to qualilythis no confidence motion as the 
silverjublee of no confidence motions moved by 
theopposion in th,is Parliament. 

16.001ws. 

Sir, since 1947, since the Cor)gress Gov-
emmentfirst asstmed office, thisisthe25th No 
Confidence Motion moved by the Opposition. 
ThisHouseandeveryoneknowSverywellasto 
what was the fare of all the previouSNo C0nfi-
dence Motions. This silver jublie of the No 
COIlfidellCeMolionisatsogoingtomeetwiththe 
same fate as that of the previous 24 NoConfi-
denceMotions. The precious No Confidence 
Motions agamina.the Govemernment were 
moved by Mr. Vajapayee and Mr. Jaswent 
Singh. Atthattime, ourcommunilstfriendshad 
greievaneltattheycouldnotmakealnopportu-
nily to attake this Govememtn in their own 
ldelogical perspective. Fortunately now, they 
Ilave{panqJpOrlUllytomcMtIleNoCct .... 1e 
MotionagaisntthisGovernment. Wehaveno 
grievanceorgrouseagaiSlltlhem. Mr, SormaIh 
ChattefjeeorMr.lndrajit Guptahavedecisedto 
oppseth8Govtforpractiall98SOllSbestknowto 
them. Istihaveaferventhopeand8flP88linlhis 
country. it is only with the Congress Kindly 
understand this point. Ifyoucouldhavesome 
sort 01 anooderstaidn, itisoriywiththeCOlI!J'8SS 
pafty. Comrades, if it is the question oIminori-
ties. your new found friendes B. J. P. will not 
cometoyourhelp. itisonlytheCongresswhich 

canbEtwittlyou. Mr. Narasimhia ~madelhis 
appeal not now but in the eoJgess Session at 
Thirupathi that secular fraceS of the country 
shouIdbeunited.ltdidnottelin Yourcleafeals. 
we are not responsible for lhat. Just now, Mr. 
So!nnath Chatterjee mentioned aboutKaOpur 
meeting of the Prime Minister. There also, our 
Prime Minister said the same things that the 
secularforces of this COI,IOtrysh6uk:l units. We 
have no grouses that you have moved thiS 
Motion. Stilthereare many hours let for voting 
. Weare to vote only tomorrow. Sopleasethink 
thing before you vote. You are waking with 
communalism oftheirecounlry Otherwiseyou 
wiUbegoingtothe dustbin of your history? The 
birth places of the communist parties like ~ 
sis, easteuropeanCOUfltries this partyisown to 
the dustbin of histry. 00 you wantto follwJbat 
path? You are the last surving examplt'pf 
Communism in the wortd and youalsowdfto 
gotothedustbinofhistory. Ifthatisa.Jl1at8~ 
noboy can save you. The IeadeJ:s may have 
reasonstodolhisopportlrialliancebutanotthe 
backbenchers; I wilcome to that letter. This No 
Confidence motion is the by-product or the 
offspringolthe\rilolyallianceofthecommunal 
forces and the left wing advenuriest, where is ,. , 

theisgoingtotake this country? My friend , Mr, 
AjoyMukhopadhyadywho moved this Motion, 
expressedhisignarancewedidnotknowwhere 
thiscountryisgoing. Mr. SomnathChatteljee 
made a reference about congress Histroy. It is 
not 105 yerarsonld party but l08yearsoldparty, 
I am standing here with the legacy of the Con-
gresspaftywhich is 108 years old : It is refrshig 
for us to go through its histroy. But for the 
convnLmis1s. it is'not vetygoodto recoIIecttheir 
past history. In you past histoyof 55 yeratrs, 
there wre many somersauls. When China at-
tackedlhisCOlllly, whatwasthestandyoutook? 
There were instances of your betraying your 
motnehrland. you remember that Congress 
party fought forthe freedom 01 this country ancI 
thisis thepartywhichfoughtagaisntcommunal 
fon::esinthec:ooolry. So, withthatproudlegacy, 
wer ae standingbefore the peopIe(:Ufltry. I am 
not tryig to beittle you. I am requesting to your 
conscience that this is probably the last oppor-
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tunityforyoutowortdyour party. Mr. V. P. Singh 
and Mr. Somnath chatterjee can take this line 
and leaders may have their own justifications. 
They are hobonobbigwith their worst enemies: 
wecanunclerstandthathobnbbingforpower. But 
did youthinkfora moment as to whatwill happen 
to the poor people when you go back to your 
constituences? 

Mr. Nitish Kumar, will you please show 
some patience? 

16.05hrs 

[SHRI PETER G. MAR BAN lANG In the 
ChCllrJ 

SHRI NITISH KUMAR: I am only support-
ingyou. While you are speaking sowell, your 
name has not yet appreared on the TV screen 
outside. 

SHRI P.C. CHAKCO: That is all right. I 
have no complaint on that count. Let me pose a 
question. When you go back to your constitu-
ency. How are you going to explain your stand 
tothepeople?myfriendShrimatiSuseela GopaIa 
Is sitting here. I know she will fnd it difficult to go 
to Keralaandexplain her Party's stand. When 
the people of herconstituencyquestion her as to 
why they have entered into this unholy alliance, 
atthe most, she can only reply, 'What can I do, 
it has been decideed bySomnathji" So, whe you 
go back to your people, you just cannot give any 
justifleable explanation and convicne them. 
Whatever be your faults, whatever be the 
abreations of the Communist Party in the past, 
I cannot question yerarsense of prupose and I 
do not doubt your dedication to public life. I am 

"noquestioningthat, I also know that your dedi-
catedrankandfilebelieveinyouonehundered 
percent. They look up to you with the hope that 
you are fighting the communal forces of the 
country When you gobacktothem, whalareyou 
going to tell them about this alliance? you will 
not haveany explanation. 

Anyway Sir, this is an interestingsilualion 
which is now prevailing in the House. Ourleader 
Shri Narashimha Raoji once made a public 
appealsertion thatweshouyldstandunited. let 
metellyiou, event~y, theJanatadaiisnotfme 
from the pricks of the conscience that of their 
leaderbetrauyed Shri Rajiv Ganhi andtheCon-
gress Party. Whatever may happen, Shri V. P. 
Singh can necercorrect himself. But does that 
mean that young people like Shri Nitish Kumar 
should also fall into this trap? Throughoutthis 
IifetShriV. P, Singh can neverbefreefromthe 
pricks of his conscience ... ( Interruptions) 

MR. CHAIRMAN: Please try to throw light 
and do not generate heat. 

SHRI P.C. CHACKO: In fact, ShriNitish 
Kumar reminds me of one thing. I am thankful 
to him. They have been propagatingthisideafor 
the last few days in the lobby. And our friends 
in the Janata dal were advising us to change our 
leader. SUPPosing. we were to ask them to 
change their leader, how will they feel? If I were 
to tell Shfi Nitish Kumarthat Shri V. P. Singh is 
spent force and that he should be sacrificed. will 
Shri Nitish Kumar agree? This isa party which 
fought the British imperialism. We are notalraid 
of any sort of situatins. Shri Narasimha Rao is 
ourleader and we can face this No Confidence 
Motion. I may tell you that we have the legacy 
of defeating 23 no confidence motions_ This is 
the legacy of the Congresspartyandwearebold 
enough to face your no confidencemotiontoo. 
Please do not have any wrog illusions. This 
motion will be defeateed by us. You want usto 
be try own leader. This is the talk that we have 
been hearing in the lobby for the 1asttwo days. 
Youa1sothinkthatafterhegoesout, wecanhave 
some other adjustment. Such an idea is not 
going to be sold here. Ifyouthinkonthesefines, 
you are living in fools' paradise. You do not 
realise the political situation inthec:ourttfy. Why 
are we supporting the Gvemment of Shri 
Narasimha Rao? Why are we opposingyour 
motion. YoupleasegoandaskShriBijuPalnaik 
and Shri Laloo Prasad Yadav. Then you will 
know the answer. This is the only quesIionlhat 
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I want to put toShri Nitish Kumar. Haveyou 
consulted your leader before coming here? 
Please do not do so because then you will be 
-doingwithShriV. P. Singh ... 

SHRI NITISH KUMAR: Please don't dis-
cussourpolitical situation. Please disucss the 
countIy'spoltiical situation. 

SHRI P.C. CHACKO: I have to do it be-
cause I have allthe sympthy for you. Here, in 
DeIli,Shri V. P. Singh may be able to misaguide 
you. Butwhen you go back to Patna. what will 
happenMr. Nitish Kumar? You please ask your 
consc1ence asto what you are doing is correct 
ornot 

Sir, basically. the question is this. The 
mover if the motion says that there is an eco-
nomiccrissis in this country, there is despread 
coonuption in the society and that thre is an all 
rouncHaiIure on the part oftheGovernment. and 
~reasonwhythismotionismoveed. We 
are'Wiling to have a discussion on these as-
pects. We are ready for a discussion on the 
economic situation. I need nol go inol Ihe 
dl!lIaiIs. thaYegotthe figUres with me and those 
figut'eswiUspeakforthemselvs.ldonotwant 
10takethetime ofthe House. All the aspects 
have akeady been well explained by Shri 
Chldambaram. I may reiterate It IS nol Ihe 
opRon ofUle World Bank as Shn Somnathjl 
1tIi*s. fhs the sensible opinion of every India. 

tt is not an opinion of a lawyer or anOppo· 
sition 1eader. It is the opinion of an averagg0 
Indian who is living in the slums ofthiscountry .. 
f'navemgelndianwantsthiscountrytoprogruss. 
liberalisationisthetrendoftheWortdBankand 
~haYetomovewiththattrend. By doing this 
we are openingan opportunity for us to survive. 
Why don't you consider it with an open mind? 

I must express my congratulations, my 
awraciafjonsforthe most beautifull speech that 
f haveeverheaard and whICh was made by my 
hoo.friend,ShriFemacles.lwishShriFemandes 
wopId stick to his own speech tit! me go for 

voting that istomorow evening. I was reading in 
today'spaperthatShri Fernandes made a still 
better speech when he was defending his leader 
Shri Mora~i Desai on a previous occasion. But 
before sun set that day Shri Fernandescrossed 
over to the opposite' camp. I am astorisedthat 
he IS going to take up the "Salt Satyagrah". I can 
understandthatthepeopiewhobettrayedGanct1iji 
should pay the fine by undertaking a satyagrah 
but they should stick to their words. 

I am a Member of the JPC which was set 
up to inquire into the securrity scam. I am not 
goiing into the details of what is going on in that 
Committee but some of my friends. includdiing 
Shri Fernandes and Shri Fernaandes and Shri 
Jaswant Singh, whille speaking on the motion 
quoted certaiin information which exclusively 
they were having as Members olthe JPC. I do 
not wnat to quote any informahon bull only want 
to remind mvfrienck thClI Doople ofthis country 
'have ,.alll\;;,.(,vu" mc".uIY. Don't try to 1001 
them. Shn Ferna~anding 10 this House 
announced lh31 • IV ",II n,lIne SIX ministers 
involveed In the ~;cml. l)ne andahalfyears have 
passed since then but he IS yet to give thenaes. 
Even the information which he is having as a 
Member of JPC. he.'s trying to distort that 
informalion. 

Yesterday,oneofthehon.lriendsoloppo-
sition said that Shri Chldambaram purchased 
promoters' quote shares. Shri Chidambaran' 
was sittlOg here but he did not wish to answe' 
that, Sir, the fact IS th~1 he purchased shares o· 
a private company, a company whose shares 
were under-subscibed. Yesterday, Shrrri 
Jaswant ingh said thatthere IS nothing wrong in 
it and Just because of it he shoullld not have 
resigned. Today, Shri Fernandes IS saying that 
he purchased promoters' quota shares I woulld 
like 10 request his not to play politics heere and 
do not try 10 distort facts 10rmation. We have 
eipdence papers with us. We should respectfor 
the norms: for the decency in public life. Shrii 
Chldambar am should not have rsigned but he 
resiogned because we in the Congress are rnOfC 

responsible people and thaI is wlw Iii! I( x 11\ 11" 
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moral responsibility of what was happening we 
cannot expect this either from BJP, Commu-
nists or JO Members. It is the exclilusive 
example of Congressmen. 

Now, I would like to highlight the country's 
balance of payment position. "was very 
effectivelly e~lainedby Shri Chidambaram. 
Ourformer Prime Minister is sitting here in the 
Housewholooled1hecoflersofourcountryand 
handed over-empty.~lfers in to our Prime 
Ministerr. OurGcMmmertinheriledabankrupt 
cdfin, 8COI~. 

SHRI 'MANI SHANKAR AIYAR 
(MA YILLADUTUAAI): Helooledthe Treasury 
andfilledthecolfins. 

SHRI P.G. Q:lACKO: What I mean isCof-
tars; but it is right. 

Our balance of payment position has im-
proyed. Your allegation is that ourforeign debt 
isgoq,up;weha¥eborrowedmoneyandthat 
.W'It~eJldwlgereaelC8isincreas
ing. Wehavenotl!ldllimt. Wehalieborrowed 
rnoMytuyoushoUdtllofW1'lElri)eronething. 
ThefewasnobodJotftewholeworidwhowas 
prepared to touc:rI US wIh a bargepole. Now, 
... ~qaaing""lDhelplncla. That 
is low'OUr credibility has gone up. This has 
happeAedcbirlgthelaM24mon1hs. Is thaTthe 
reason why you arernovingthe No Cot .:-.dance 
Motion? I woukIlike to ask the mover of the 
Motion, Shri Ajoy Mukhopadyay, is that the 
reason you are blaming us for. 

Do you knowwhat is the reputation of this 
cokmy in the comilyof nations? Now, CCKrtry 
aftercourrtty arecomingforwardtoa~our 
country. ~youtell mewhichcountryc:d,snot 
wantassiltancefromtheWoI1dbank? Arathe 
CornnuistsagIiItamgloansfromlleWOIfd 
Benk?KeraIa_demencingaThennaiPower 
Stational ~uIam? Do you know what 
happellded 7 Mr. Jyoti Basu, could take away 

thatfromus. BarkreshwarProjectwasgiventhe 
WOIfdBankassistance. Mrs. SuseelaGopalan, 
also wenttothe well of the Houserdemanding 
assistance to this Kayamkulam Thermal Power 
Station. Keraladid not get it. So,don'tsaythat 
they are against external assistance. They are 
standirlQin1hequeyewilhabeggingbowlforthe 

_ Wortd BanI assistance orOECF assistance or 
any assistance which is coming from the capi-
taistcounbiesandtheycome here and accuse 
the Congress Govememtn. Sir, not only the 
Bop, tuaisotleindUstrial9fO'l"lh rate. the GOP 
etc. have inCreased': The agricultural produc-
tion has gone ""very high but they are saying 
IhattheGowmmenthas no role inlhal Even if 
1here5aIoodOladr0u901somethingikethat, 
theysaythtbecasueofthis Govemmenl. these 
haveoccurred. Whentheagriuclh.nlproduc-
tion is going up, they are saying that Mr. 
NalasiI.ihaAaohasnolhingtodowilhlhal. Ttis 
istreadlerous. Please,donotsDlpdowntollis 
level. 

Now,lheyaresayingthattheyaMagainst 
dis-irwesImetn. Mr. Chidambaramsaid1hathe 
is not fro dis-inYestmetn asilwasdere. t am in 
faYCU'ofdis-invastmenl nyousaythatsome-
thing iswrongwilh the dis-investment policy, 
Dr. Manroohan$ir9tis here, who wilexptain 
toyou. YoudonU.,."hatweamgoingtokeep 
numonlhisissue. Wewiltakeful responsibi-
ity. 

You knowwhat is happenin in the WOI1d? 
You takesomeexainplesof East-AsianCOLl1-
triesOlChina. Youknowwhatistheconlibulion 
of the public secIQr towards GOP in China? 
Fifteen years ago, the contribution of public 
sedOrtowardsGDPwas85percent. Now. ilhas 
comedownto55percent Can anycornroonist 
dspuIe1hesefigures? lhavelmleennumberol 
suchexamples. Where can weinvestthe hard· 
eamedmoneyoflhelndians? ShouIdweinvcsl 
itintheAirlines? Should we invest in theprioolly 
sectorwhetecommonman'sdailynccessailicS 
aretobe~viZ. deveIopmentofpublictrans· 
port etc.? So, regarding priority. we have 10 
dec:ide,So,dF-lIlVeStmentofsomeoflhcptlt,hc 
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sector cornpnaies is definistely a must What- feel very unhappy and depressed.
everdistorted story the Communists mey give,
thiscountry will go througliWhateverdistorted
story the Communists may give. this country
will go through this economic re-structuring
programme: economic reforms programme.
Nobodycan stop it you may be able to score a
pointsomctimcs, wearenotangruforthat. We
knowthat you are unhappy. You can have the
pnvileqe to do so.

A question was raised as to where will we
90111C! tomorrow. Many (If you are thinking that
yot.:candefeat us by manipulating thearithmatie
ofnumbers. You an: t!linking tnatthe numbcris
If' YOI';" Iavour b('Ci1~ISe !i-,f.' C>]ll~!I'eSS I':' in <1

·,iqOIIl\. '(f)U arc thin"-ing that thi" c.( -vernrnont
. "1'10. iS':IW thot you wo.e very jubilant and very
l1;iPPYin tlv- Contral Hit' I have seen your/aces.

1\;11 ';1 ..rtarnbarar» asked \'OU a very
.crtmctn q.«': .tion and r: I! is, 11j.'oU topletopple
ihisGovomernnt, whom <:1r8 you going to help?
Youwill be helping BJP to come to power. You
may also be thinking that you can get some
Congress people in that process. You wantto
makesome sort of hotch-potch arrangement I
wentto tell you that those days have gone. You
cannotdeteatthe Congress party. Theconqress
Partywill survive so also this Government. This
Government will sruvibe to imp[lemetn ihe eco-
nomicprogrammes that we have undertaken,

You were asking, what did we ac~ieved? I
would like to mention that already we have
.narrated,one-by-one, our achievements, Now,
iamsure, you cannot utter a word any further.

When the first No-Confidence Motion
agaisntthisGovtwas brought before this House,
themain allegation was about Punjab. You took
hours and hours to discuss about Punjab. In
spiteofthat, the Punjab problem issolved by this
'30\11 you could not say anythin about Pubjab.
So,also in thefirsttwo No-Confidence Motions,
you raised probelms regarding Assam, That
problem is also notthere now. It appears, if all
theproblems are solved, the opposition the)'will

554

Nowthey are asking what is happening in
Kashmir. If anybody wants to understaand it, I
would especialy request Mr. SyeclShababudein
to look into it. "I think heis the person who is
closely following the qualitative improvemet
which has taken place in Kashmir. I request you
to make a close study ofit. We are not making
any tall claims. The Government itself has
stated recently after solving Assam and Pubjan
problems. The first item on the agenda ofthe

\ Govememtn isto solve the problem of Kashmir.
but we are Iacedwith international forces and
also all sorts of destabilising forced across the
border. So, it has become a little complicated.
But we can, with confidence, saythattherye is
a qualitative improvement in the case of Kash-
mir also.

We know that you will come with another
No-Confidence Motion aqaisntttus Govemernm
after some time because'this is the only profes-
sion probably you know. By the time you come
with another No-Confidence Motion, this
Govememnt will solve the problem of Kashmir
also. We are sending Mr. Rajesh Pilot, the'
Ministerof Internal; Secuity is vis~ingKashmir
frequenly. You know what is happening there.
You cannot imagine any other person having
meetingwilh dangerous stations. Everydaywe
are passing through difficult conditions there.
You do not know what he isdoing; he is trying to
bring normaly and peace over there: We are
taking the risk of going to the Valley and meeting
trouble people, talking to them and helping ~hem
in al possible ways. '- ', ,,':

We are trying to reactivate the polticial for
process, There also, our Left friends cannot rely
on the people who are sittiilg on th~ other side.
You cannot agree with whatthey say: We are
trying to bring normalcy overthere. problems
after problems are resolved. There is wide
prospect in the economic situation; and this
country can look towards the world with pnde
thatthiscountryhassolvedmanyoftherpoblems
Ifthis is our mistake, ifthis is our crime, YOIl C'lll
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take any decision. Ifthis is ourcrime that we are
• trying to solve political and economic pronmels,
if this is our crime that we are trying to solve
poltical and economic problems, if this is our
crime that we are trying to solver socio-eco-
nomic problems for which you are goint 0 hang
us, you are gointto punish us,we will receive it
with both the hands happily becasue the people
of India wantthat.

Then aboutthe clock and bull story made
out by Mr. harshad Mehta. He has said that he
has paid Rs.1 crore to the Prime Minister. All
the evidence is before the JPC. I am not goint
into the details of it. TheJPC. Iam not going into
the details of it. The JPC is going to take a
decision on that, We are waiting tor that deci-
sion. You know what is the net result is the
Government falls? Have you ever throught of
that? We know the direct conseqence is this
GovernmenUalls, ifthis House is dissolved. If
tMJPCgoes, whois happy? Mr. harshad Mehta
is happy. He is having hundreds of crores of
rupees black money. (Interruptions) You should
have the patience to will at leastfor one month.
We are expected to s,ubmita Report before the
end ofthisSession. Vwishthe champions ofthe
fight against corr~p 'i~n should have waited at
leastfor one more onth forthe JPC to file their
Report Accordin to their calculations, this
Governmentwill b out of office today and this
House will be dis Ived tomorrow . Where will
the JPC go? Moljiey bagas from Bombay are
roaming aroung (Interruptions)* .....

MA. CHAI~MAN: NothingwiUgoon record.
I
I

SHRI PCCHACKO: Ifullyappreciatethe
stand taken by Shri Nitish Kumar. Iam far away
[rorn Janata ~arty. Ihave nothingto dowith their
polticis. But I am sure that Mr. Laloo Prasad
yadav will not definitely permit him to join hands
with BJP to form agovernment. Ifthat is acase,
how are you we going to survive? There are
nany types of people inyou rparty. They can go

toanyside. But Mr. Nitish Kumarcannotgolike
that. You have a certain hold on them. If it isso,
why is this No-confidence Motion now? Mr.
Harshad Mehta wantedtheJPC to be dissolved.

We the 30 members of JPC, I am sure,
respective of our political affiliations have been
working hard and have come to certain
conclussions. Many valuable suggestion for
economic reform of this country isgoing to come
in the JPC report The report is or the verge of
submission and now they have decided to dis-
solve this Parliament and there by dissolve the
JPC. What treacherous game you are playing
,the people of this country will see. So Sir, the
unholy alliance of the communal forces of and
Left Wing advenurists and also the money of
Harshad mehta is playing the game.

Yesterday, apolygraph test was cited here.
By the Polugraph Specialist, Shri George
Fernades. Shri George Fernandes has made a
polygraph Specialist, Shri George Fernades.
Shri George Fernades has made a polugraph
analysis and the report was quoted here. Ido not
knowwho has authorised Shri Jethmalanj asthe
report of polygraph test is entruste with Shri
Jethmalani. You might have seen in todays'
paperthatthe people who conducted the poly-
graph test have addressed the result of the test
directly toShriJethmalani as he isthe coustodian
of all these enquiries. What does it mean?

MR. CHAIRMAN: Please do not mention
names!

SHRI P.C. CHACKO:· This letter has been
reproduced in the newspaper and also it has
been cited here in the
House (Interruptions) Our hon. and senior
Member Shri George Femades wats our Prime
Ministerto gothrough the polygraph test. Ifsome
of-the oppositiion leaders are put throhg the
polygraph testthen that will beas good asa Sher
lock Homes Novel. If all these together, it will
make a 'crime thriller'. That they are put of
people they are. So nobedy isgoin to believethis

*Not'recorrled.
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polygraph test. There are irrefuanle evidence SHRI SRIKANTAJENA: He is retritingbut 
beforetheJPC which we are goingto see , which the Swiss Federal bank is not retiring. 
every JPC memer is having that the Prime 
Minister of India was in his office from 0950 hrs. 
to 1315hrs. On 4th of Nov. '91 Thisirrefuable 
evidence is there and still they are saying that 
harshad metha had met the Prime Minister. 

This BornabY scamsterclaiming in that he 
met Prime Minister only once in his life time and 
offered money. I want a little money. "The Prime 
Minister is asking him. This is shameless 
canwrd. This is the campaign of vilification, 
which is not even upto your level. Please give 
up .these things. 

There is deliberate attempt to pollute the 
politics and public life of this country and to 
create misunderstanding. Shri Narasimha Rao 
is not one single individual, he is a representa-
tive of the economi emancipation ofthiscountry. 
The character assassination of the leader of this 
country is amounting to destroy this country. 
This is treacherous. Even at this also moment, 
I plead with you to withdraw hold from this 
treacherouscorse.lhavemorethingstosay,but 
the time does not permit that. 

I only wish that the former Prime Minister 
who is the champion of this no confidence 
motion at least could resoIvetheirproblemswith 
their own friends. 

yesterday, we could not see Shri V. P. 
Singh here. He was very busy yesterday with 
someIhingeise Recently. hemadeanannot.nee-
ment that he was retiring from active pofitics. 
You know what is the reason for this? It is very 
interesting. In the context of this no confidence 
motion, it is very relevant because we have to 
decide who is gointto be the next Prime Minister. 
He said, • I am the sumbling block for the 
opposition unity so I am withdrowing from the 
science." The self-assessment of the tormer . 
Prime Ministeris excellent that he himself is the 
stumbling block of the opposition unity. That is 
a great recongnition be owed 00 your head. 
please retain it. We are happy. 

SHRI P. C. CHACKO: Mr. Jena. you are 
correct. The Federal Bank is the biggest private 
sector bank in the country, which is not involved 
intheScam. You do not know that... (1ntenuptions) 

SHRI MAN I SHANKAR AIYAR: Mr. Chair-
man, Sir, with your permission, may I remind 
Mr. jena that Mr. V. P. Singh has described it as 
a silly experiment. .. (Interruptions) 

SHRI P.C. CHACKO: If I remind Mr. Jena. 
it will embarrass him. I do not want to do that. 

The conscience of all the Members of this 
House. irrespective of their Party affiliations. is 
against this No-Confidence Motion. The people 
of this country are against this No-confidence 
Motion. The people. who are living below the 
poverty line and who are strugglingfortheirdaily 
bread. are against this No-confidence Motion. 
Som we strongly oppose this No-Confidence 
Motion. I request every Member of this House 
to oppose this No-Confidence Motion. 

[Tmnslation) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Chairman, Sir, we have brought 
No Confidence Motion in the HouS: 3!\d the 
people ofthecountry have Iost!!J2i.rfaith in thief 
Govemment. Though, the voting on thiS motion 
in the House will tale plae tomonow onIybutthe 
people ofthisoountryhavealreadyvotedagainst 
this Government. Counting of our votes in this 
House will be donetomorrw but wheothecounig 
of votes in this House will be done tomonow but 
wheothecounting of votes cast by people wil be 
done that will clear the whole picture. Not only 
we people but the entire nation has lost its 
confidence in the Government. you may admit 
it or not but you have also lost your self -confi-
dence. You party members will cast their vote 
in your facour but they have lost their sel1-
confidence under the present Prime Minister. 
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The hon. Prime Minister is not present 
here. I would like to request him to have mercy 
onhissupporters. Theyshouldbeassuredthat 
in which direction they have to move. Today, 
which section ofthesociety has faith in you. As 
farasthecorrmonman isconcemed, the Prime 
Minister and his Government has become a 
heap of unfulfilled assurances. On what basis 
shotJd1heyotJhbeieveyoo? ShouIdbebelieve 
you on the basis that avenues forl'l9lereduca-
tionhallebeendosedtohimduetoprivatisation? 
ShouIdthe young people from poor and middle 
classtaniilies beieveyou that noopporti Ii Igfor 
higlereducation has been left to him? Onwhat 
basistt"iefannershouldtrust1heGovemment? 
Is it the basis that ever since the Government 
has come to power, the prices of fertitizers; 
diesel, electricity, water have gone up. Their 
LRhngtoiIis not rewardedpropei1y. Howcan 
1helabourerstruyst1heGcNemment? OnIyone 
poIicyhasbeenframedforthem. Theworking 
classhas losIitsCOllfidenceinthisgovemment 
ever since it hastakenoflicebeca&1S8 01 rising 
lR:es. TheGovememnthasfomUatedonly 
one policy, i. e. ,the exit policy. Should they 
express their confidence in the Govememnt 
onIybecause41he8illrelaledto1hepaiticipalion 
of labourerS is lying p{encing iwth the Aajya 
Sabhaforthe hastwoor:twoanda hal year and 
IleGovememlnistnopaying_."aItenIiontoit? 
SomnaIl; wasrefeningto VoUnIaryRetil8ilib I 
SchemeandGctilnHandShakefor1hem. But 
if at all this scheme is to be implemented 
somewhere, then it should be impIementedfor 
teh Prime Minister. He cannot be retJainedbut 
he should take voIunary retirementbeforetrain-
ingathers. 

AN. HON. MEMBEA: How many times 
you have done so? 

SHAI VISHWANATH PRATAP SJNGH: i 
SOU!;Irtvolunalyretiremtnonseveral oa:asion 
when IwasChiefMinister&ofUttarPradeshancl 
.whaenfwasasFrtaneeMiristerandWhenlwas 
Defence Ministerofthecounlry. 

SHAI VILAS MUTHEMWAA(CHIMUA): 
You had fled at that time. 

SHRI VISHWANATH PRATAPSINGH: I . 
did so only after I dislodged the Govememtn so 
successfully that you could not form a maJonty 
Govemment as yet. This is the conditon of 
farmers and Youth. But what is the conditon of 
the weavers today? Should they have confi-
dence in the Govememtn onlybecallsc they 
have take" up space instead of \\'orking ill 
handIooms? You may visit Benaras. Andhr a 
Pradehs and Basti and witness their phght. 

AN HON. MEMBER: Now please tell about 
your rule. 

SHAI VISHWANATH PRATAP SINGH I 
am telling about the rule of your Govcrnmcnt. I 
amtellingaboutthe rulebyyollr Prime Minisici 
DownlRxtIenswere killed 10 chundur In Andhr<l 
Pradesh. Not a single person has Le· m Pro:,· 
ecuted so far. Should the confidence; w ex-
pressedforthis reason? Shouldthe downtrod-
denexpresstheirCDIlfideilCeintheGovemmeot 
bnecauysethe right tor their promotin in jobs 
theyenjoyeclafterthe Independence has been 
withdrawn? Should they express their conh-
denceonlybecause, beilchJndurorSumer, the 
situatioon his worsenedalrnost everywhere? 
He is the same prime Minister who was the H. 
M., i. e. Home Ministerin 1984. TheH. M. does 
not imply Harshad Mehta, rather it implies the 
Home Minister •. Thousands of Sikh brethren 
werekiledherebutnobodyhasbeenS81iIeIICed. 

.. S19JId the people belonging10the backward 
clSsese~theircom:tencein1heGovem
ment only becasuethe ray or h0pe4, that they 
had seen after thousands of yeats, when the 
supreme court gave its decision on the Mandai 
C~mission not by a dagger but by poisoning 
them? 

In the report of a Govemment committee 
it has been writen thatthepersons haveingtwo 
thirds of kingovted land below the fixed ceiling 
wiD not be given reservation facility. In the jobs 
instates in a persons ispromoted from calss III 
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toclass I~,i. e. if he becomes a supervisorform confidence connectthis Govememtn with pub-
aclerk he cannot enjoy the reservation facility. lic? Should the freedom fighters trust this
Todaythe Govememtn has tried to put out this Goverrimtn because marching to the sea coast
rayofhope. Therfore, does the Govemetn think of Guharat Gandhji ji declared the struggle for
thatthey should repore theri faith in it? independence of Indiabymakring handful ofsalt

and this Govemmten is makeing declaration of
slavery of Idnia by selling the right of makeing
that handful of salt to the Cargill Company?

When the Ramaswamy issue is raisd,
Ministerthe Prime Minister loser his wistdom
is the top' most. The officeof Prime in the
Executive. This office is meantfor office taking
decision and acting. But when the is~ue of
corruption is raised he becomes neutral. Is it a
neutralGovernemnt?

[TranSlation] ,

Somyagya has been performed by
Chandraswamy. In such a situation, will the
people hal(lng faith in secularism, trust the
Government? Indirectly, the Government is
trying to link politics with religion. When Gov-
ernmentperforms Somyagya and does all such
typeof things and approves these things, how
will it say that rel;igion sou Id be delinked from
politices. The p[ublic obsrbvesand under-
stands itminutely. Should the justivesmtovinq
peol?letrust this Govemmtn becasue the verdict
ofthe SUpreme Court was thrown to the winds
on6thDcevember and the hon. Prime Minister
keptsleeping in his bedroom, even the meeting
oftheCabinethadbeen convened intheevening?
Shouldmioties trust the Govemment because
thehon. Prime Ministetr had assuredtherntrorn
the ramparts of the Red Fort that Babri Masjid
wouldriot be demolished but that mosque was
demoliushed? In this waytheirfaith and confi-
dencehavebeen shaken. Interestingly, the hon.
Prime Ministet is still in his Chair depslie 'his
repeatedassurance given from the ramparts of
the Red Fort on 15th August. Under these
circumstances, Should the people repose their
confidence in this Government?

Should the riot -attected people trust this .
Government because when the hon. Prime
Mlnistet visits l30maby to have a look at their
.',iifrrll1gs. hcrlocs !lo!:!,":! 0<J:1I1from hisCDI'.To
;'.,'"'t cl0wn flom Ili~UII is i1tarcrv. he does not
. ntalk to ;)nvhmI11'~' Plltl in'} Li,i.-m the '::ion')\\,

l ' "res of his Cl! i' ir,,,'! kil' ,':, v.hrc.h I" lks ,)f

[Enlgish]

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLAR): I amonapointoforder. I
hope Iwould request Mr. V. P. Singh to stay on
because Iam making a statemtn on this. '1 hope
hesitsdown, not now, butwhen Ispeakeing. You
must know the truths.

(

[Translation)

SHRI VISHWANATH PRATAP SINGH:
All right, if there is anything, kindly tell us..There
~ anguish in our hearts .

SHRI JAGDISH TYTLER: Iwill tell before
the house as to what is their aughis (Interrup-
tions) Don't make noise. Iam talking with him.
Why are you making noise. I am talking with
him ....(/nterruptions}

[English]

MA. CHAIRMAN: No.

SHRI NITISH KUMAR: Mr. Chairman, Sir,
you will have to listen to me. I am on a point/of
order. (Interruptions)

[Translationj

SHRI NITISH KUMAR (BARH): An hon.
Ministet Jagdish Tytler is ~;tanding .

,-

[English)

Mr. Chairman. Iseeka Ruling. Thisunruly
behaviour is this proper behaviour according to .
Mr. Nitish kurnar? Ho is also on the Chiar. Let
him ~;:I'J '3'1.
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MR. CHAIRMAN: Gentlemen, let us con-
duct oursleves fo the benefit of all. 

( Interruptions) 

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, this is intimidation. Such 
intimidation is not called for. (/nerruptions) If you 
think you can misbehave, the Speaker aslo 
misbehaves. 

[ T ranslaiton] 

SHRI NITISH KUMAR: Being an hon. 
Minister he behaved in such a 
manner .... ( InIem.IpOOns) 

SHRI JAGDISH TYTLER: Who started 
this. He started this. I asked him not to make 
noise. 

SHRI NITISH KUMAR: Does this 
behaviour behove any Minister .... ? (/ntenup-
tions) 

SHRI VISHWANATH PRATAP SINGH: 
Mr. Chairman, Sir, we will listen attentively 
whateverShriJagdish Tytlerwilsay. Ifwehave 
lack of knowledge he will improve it but I am 
saying this on the basis of informtion available 
with me. twassayingthattieGovemmenUalks 
oftrust. WhoistheMinisteroflndustruynow? 
Thehon. PrimeMinisterisaisotheMinisterof 
Industry. Sholjdwetrusthimbecauseunderhis 
ministershipeot..,oo ratesofthesharesofpublic 
sectorundertakingshadleaked andtheforeign 
banks ftac:edthecountry? The ComproIIerand 

. Auditor Generalhassubmiltedditsreportinthis 
regard. Aftertheyhave placedthe country, the 
foreign banks gained a upper hand in respect 
economy of the country but the Government 
could not take any action, so under theyese 
circumstances,sho\AdwetrustthisGovernemtn. 
Today, newspapers of the country are full of 
newsofHarshadMehtaandBefors.ldon'tknow 
what is right or wrong but at least our heads hang 
in shame and our feelings are hurt. I ask as to 
what is the reply to all these issues? The reply 

isadeepsilence ... Sir, whosesoeveris a human 
being speaks out but the power of silence is 
eitherposseredofourhon. PrimeMinisterorby 
Gods. We goto him andwanttoknowsomething 
but he remains silent. It seems that he has 
altaineddivine power. We hadbeentaughtthat 
'Sarwanavad Ekarasya' . Beoifre him we can 
get tried and defeated because we could not be 
able to make him speak about anything. but it is 
not so improtant. Today the country is getting 
dfegeated. they talk of survival of the 
Govememtn. the Governemtn may survibe 
today butit is the question of survival of the 
country, so we have brought this Motion here. 

I start from the Ministry of Indusyry as the 
hon. Prime Minister himself heads this Minis-
try. CAG has submitted its repot on public secot 
undertakings. It has been clearily stated in the 
reportthat irTeguIatities have been committedin 
aIIotmetnsofsharesofpubliucsecotundertak-
ings. Whatever prices has been quoted after 
assessing their reserve prices ... 
(Interruptios) .. Whatever the prices had been 
quotedwaslowerbutagainthepriCeshavebeen 
Iowsered. This is not an ordinary reduiciton, it 
is aheavy reduction which varies from 22% to 
87"10 and these shares have been sold at these 
reducedprices. The Government has not been 
abte even to keep its due commission on the 
selling of shares. As Shri Somnath Ji said that 
those people gain whose" theirshares atprices 
two-three times more than the price at which 
they purchase these shares from the Govem-
ment. We can tolerate it if only financial 
institituom would have soIdthem. Makingback 
to back arrangementsthe Govemmtn sold the 
sharesoffinancial institutions tothebor1ersand 
then it againpruchasedthem. It should also be 
looked into as to who is the mastermind behind 
it. Thefinancial institutions were involed in this 
game only as curtain; actuaHy the brokers have 
pruchased them. Who is the Minister under 
whom our country isaleeced. I would like to ask 
thehon. Ministeroflndustry Shri P. V. Narsimha 
Rao that if all these things happen under his 
Ministry, It is worth considenng as to who is 
responsible for it. The CAG has $tated in his 
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reportthattheGovemmentsulferedalossof As. resposnible for the acts of his son. But I have 
3442 crore butthe people think that the actual been asked so I have to tell his father's name 
loss is tWo-three times more than it. I would like (/nterruptions)theson may not be good and may 
to submit thatthe Government should recon- followthe footprints of his fathertoo. I do not want 
sider the system of assessment of publicsecot. to link his actions with is father. This is a 
As per the Governemrn assessment paid up separate issue ad will be discussed separately 
captial of SAIL is As. 4000 crore; but the price and I do not want to go into the names of those 
of its land excluding the colonies, is As. 30 persons. I would like to confine to the Gold Star 
thousand crore. The value is assessed after only. This company ws incorporated IflJanuary 
depreciating the book value. Shri K. Ashok Aao 1986 and its public issue came in the market in 
is in NCaA. He has cited an example that a 1991. Allofusknowsthat91101l0ws90andby 
company having property worth AS,8000crore this time the paid-up capital 01 the company 
is purchased in As. 450 crare only thus the increased to As. 45 crare. There are some 
methods of assessing value needs 
improvement. ... T 0 some extent privatisation is 
good but excessive privatisation which is being 
done is bad. Excessive privatisation means 
dominance of nearest and dearest people and 
one name figures among the nearest and dear-
est that is Gold Star. I will go into it later on. I 
would like to ask one thing about public sector 
that Ajay Kayaan got a lion'~ share in selling the 
shares of P.S.Usand so farno action has been 
taken against him. Kindlytellthe House whether 
J\jay Kayaan was the Manger of hights Issue 
Manager of Gold Star or no, whether he is at 
presentasharehoiderintheGoidStarornotand 
a Iso clarify whether he is being protected be-
cause of his position in the Gold Star. What is 
Gold Star? Who is the Promoters of Gold Star? 
The promoters of Gold Star are N. Krishna 
Mohan. P. V. PrabhakarAaothesonofShriP.V. 
Narsimha Aao .... ( Interruptions) 

[English) 

SHAI BH. VIJAYAKUMAA RAJU 
(NAASAPUR): In 1989itself, they gave the loan. 
F orthe Gold Starcompany, Your Government 
only sanctioned the loan. (Interruptions) 

MR. CHAIAMAN: Pleaseavoidthenames .. 
( Interruptions) 

[T rans/ation] 

SHAI VISHWANATH PAATAP SINGH: I 
do not mean to say that the father is solely 

associated companies of Krishna Mohan i.e. MI 
s Khanna Investment: Mis Krishna Rao Invest-
ment, now newspapers have published about 
these companies so I can base myself on the 
news published in thiS newspapers. A study has 
been conducted in thiS regard and a mention has 
been made in the outcome report of the study 
about the Refund Order Account. It means that 
the excess money collected lor shares by the 
promoters from the public IS debited in this 
account. Suppose. a person applied for 20 
shares. he deposits money lor 20 shares but he 
hasbeen allotted only 1 Oshares, then the amount 
tof rea mining 10 shares would be debited in the 
refund order account. which will be refunded to 
the concerend person. This amount is debited 
in the account of Trust and it IS to be refunded to 
the person who had deposited it lor getting 
shares. This amount can't be used in any other 
head. It is againstthe law. The hon. Finance 
Minister IS present here. Will he be pleased to 
state whether an overdraft can be made against 
this refund account. Here over-draft means, the 
misapproproation of public money. That amount 
can't be spent on any other Item. I would like to 
know whether this over-draft has been made or 
not agaisntthis refund order account of the Gold 
Star, if so, why no action has been taken against 
the persons responsible for such a big scandle. 
Along with it, the report of the investigation does 
not clearly reveal whether the amount taken by 
the Promoters form the parties was due from 
promoted and money taken from them was 
theirs or not. The finance Minister is here and 
he knows that the money is transferred trom 
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asthedata relatingdto retums atthe end 
01 the register got corrupted on account 
of computervirus". 

ISh. Vishwanath Pratap Singh} 

cash credit accounts for this overdraft; which is 
completely an illegal process. Very interest-
inglysuch a big amount was transferred without 
the authorisation of the Reserve Bank. 
Authorisation 01 RBI is requiredtotransfermoney 
from cash credit accounts to reserve account 
but it has been done without authorisation of A.B. 
I. (Interruptions) 

Mr. Chairman. Sir. Please listen atten-
tively. It is as an interesting thing. When 
investigation is started ...... . 

[English} 

SHRI BH. VIJAYAKUMAR RAJU 
(NARSAPUR): Can I rise a point of order? 

MA. CHAIRMAN: Under what rule? 

SHRI BH. VIJAYAKUMAR RAJU: Under 
Rule 376. 

MR. CHAIRMAN: All right. 

SHRIBH. VIJAYAKUMR RAJU: ShriV. P. 
Singhji is talking on a matter which is under 
investigation by JPC. Parliamententrustedthe 
jobtoJPC. Investigation si going on. JPCalso 
askedtheconcemedorganisationtoinquireinto 
thematter. Is itlairto raise this point in the House 
now? That is my pdlnt of order. 

MR. CHAIRMAN: There is no point 01 
order.· Shri V. P. Singh may please continue. 

[ Translation) 

SHRl VISHWANATI1 PRATAP SJNGH: 
Sir, it is very interesting thing. listen attentively. 
When inquirywasconductedtotndoutastohow 
the over-draftwas made, the representative of 
the company said: 

[Englishj 

"It is submitted to the Committee that 

[Translation) 

The data has been corrupted on account of 
computer virus. Thiis virus of corruption has not 
even spared the computers. and as a result of the 
da.ta got corrupted. Will anybody believe it? 
There is no logic in itthat data got corrupted on 
account of computer virus. They. themeselves. 
corrupted the computer. Share allotment of the 
Gold Star Company was finalised on 23 July 
1992. 

17.00hrs 

Share allotment was finalised on 23 July 
and the company came to know that it got the 
amount of subscnption twtimes. Althat time the 
company knew well as to what was the actual 
amount of subscription. The company opened 
account on 8th August in State Bank of India III 
Hyderabad. The company has not deposited the 
full amount of subscriptiton on that day. and it 
deposited only As. 10 crore and it took six 
months to deposit the reasonable amout of As. 
4 crore in Bank. 

Could they misused the money of 
shareholdres. Who was responsible for thIS 
scam. a detailed inquiry should be held. Kaven 
Consultant IS a sister concern of Gold Star. 
whIch was entrusted the job of auditing the 
accounts. Bullhe job of aiding Promoters' 
Shares and lheir refunds was not given to it and 
onlylhe job of auditing public shares was given 
1011. Why was It done in such away. Except 
promoters. no one knows how much money was 
coHected. There had been reports thaI Rs. 12 
crore were given by us but there is no proof of it. 
Thus lhefinding of inquiry conducted by 'SEBI' 
has come in newspapers. 

[English) 

"It stands to reason that refund order 
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account can under no circustances run into an quoted from the papers supplied to the JPC, I am 
overdracft nor there can arise any occasion to 
supplemetl" such overdrafts from outside. 

[ Translation] 

The Gold star had been illegallydepostiting 
money in it by acquiring loans from outside from 
the very beginning. I would like to raise one or 
two points on this issue. 

[English] 

SHRI MAN MOHAN SINGH: Mr. Chair-
man. Shri Vishwanath PratapSlngh ji is quoting 
from various documents of SEBI and other 
documents which have been supplied to the 
JPC. Therefore, I would like to know from you 
whether it is proper that all these documetns 
which are under consideration of the JPC ought 
to be discussed in this House? 

SOME HON. MEMBERS: Why not? 

SHRI NIRMALKANTI CHATTERJEE: I 
am on a motion of breach of privileage. Has the 
Finance Minister got any right to disclose here 
what is there with theJPC? I am on that point. 
Where from has he got it? I do not know. Has 
he got any nght to declare before this House that 
these are the materials before the JPC? (Inter-
rnptions) 

SHRI BH.VIJAYA KUMAR RAJU 
(NARSAPUR):YouareaMemberoftheJPC. 
Why have you kept quiet? (Interruptions) 

SHRIJADISH TYTLER: Why are youask-
ingthisquestion? Nobody is speaking anything 
about it 

SHRI NIRMAL KANTI CHATTERJEE: He 
has specifically siad that these are the reports 
of the SEBI presented to the JPC. Is ths not a 
breach of pirvilege? I wantto know from you. 

MR. CHAIRMAN: Let me setthe record 
straight. If Shri Vishwanath Pratap Singh has 

afraid, you cannot do that. 
( Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: I 
come to my point. If that is true, then this is a 
matter of breach of privilege. He has disclosed 
it. 

MRCHAIRMAN: Please do not quote from 
those papers supplied totheJPC. 

SHRI RAM VILAS PASWAN (ROSERA): 
WearenottheMembersoftheJPC. Howcan 
we know about it? 

SHRIBASUDEBACHARIA (BANKURA): 
I am on a point of order. Neither the Finance 
Minister Dr. Manmohan Singh nor Shri V. P. 
Singh is member of the JPC. How does Dr. 
Manmohan Singhknowthatthis particulardocu-
ment has been supplied to JPC? 

SHRI MANMOHAN SINGH: I would say 
that the JPC askd for certain documents about 
the Goldstar case to me. We have supplied 
those documents to the JPC. (interruptions) 

MR. CHAIRM~N: Mr. V P. Singh, please 
do not quote ifthey are the papers of the JPC. 
Please do not quote in this House. (Interrup-
tions) 

SHRI GEORGE FERNANDES 
(MUZAFFARPUR): He is not quoting from the 
JPC papers. We are also the Members of the 
JPC. HehasnoaccesstotheJPCdocurnent. 
( Interruptions) 

MR.CHAIRMAN:Whatisthat? If he says 
that he has not quoted from the JPC paper. you 
can charge him. You can bring a brech of 
privilege against him. (Interruptions) 

SHRI GEORGE FERNANDES: Youcan-
not mustle the whole Parliament by naming 
JPC.JPC. The whole public knows it. Wewill 
not allow this. How can you run the Parliament 
like this? (Interruptions) 
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SHRI RAM NAIK (BOMBAY NORTH): I 
<1m not a point of order. A Member of Parliament 
has a right to bring any document from any-
where. And he has every right to procedure it 
here, whether he steals, borrows orbrings from 
anywhere. Nobody can challenge it. The only 
point iis thatthe JPC Members cannot say what 
has happened there. He is not a JPC Member. 
He has every right to produce any document 
from wherever he can bring that. You cannot 
challenge it. 

SHRI SRIBALLA V PANIGRAHI: Mr. Chair-
man. Sir, right from the beginning ofthis debate 
yesterday and today , this rnatterwas raised here 
by at least two Members and the hon. Speaker 
has made an observation about it. I cannot call 
it a ruling. he made an observation when it was 
raised, thatthis was a delicate matter and the 
scam was before the JPC. (Interruptions) 

SHRI RAMNAIK: I am on a point of order. 

( Interruptions) 

MR. CHAIRMAN: Please address the 
Chair. 

( Interruptions) 

SHRI SRIBALLAV PANIGTRAHI: The 
matter was raised about what will be the type of 
speeches, to what extent Members, while speak-
Ing, can refer to the matter covered under JPC 
examination? The hon. Speaker has made an 
observation today in the beginning by saying, ' 
this is really a matter which needs to be consid-
eredfrom that angle. 'He said, 'senior Members 
and Members who are particiapting in the de-
bate, while participating in the debate, they 
should keep this point in mind.' 

He says that the Members, While partiCi-
pating in the debate, will conduct themselves in 
adignifedmannter. This is his observation. This 
is the type of conduct, this is the type of dignity 
we are made to expect from a senior Member 
who had also the distniction of having been the 

Prime MInister earlier. This is his conduct. 
Kindly see the observation made by the hon. 
Speaker today, that is, what type of reference 
can be made to scam which is being disucssed, 
which is being probed into by a Parliamentary 
Committee. 

SHRI NIRMAL KANTI CHA TIERJEE: Sir, 
on this point, please listen to me also. 

r Translation] 

SHRI NITISH KUMAR: Mr. Chairman, Sir. 
in this debate whenever anyone produces any 
comfortable fact with clear cut proof. that is being 
stopped in the name of JPC. JPC is not above 
Parliament. It is nght that when JPC has been 
entrusted with some work, and before it submills 
its reprot no JPC Membercan quote its docu-
ments here. But M. Ps and all other Members 
have rightto bring any documetn here and it can 
be presented in this House as and when it IS 
requried to do so and if there is a need to 
authenticate it, it can be produced after authen-
tication. You cannot deny our rights. A con-
spiracyis being hatched to stop the debate inthe 
name of JPC. But in reality the thing is that these 
people are feeling uncomfortable whenever some 
facts are produced here. 

SHRIGEORGE FERNANDES: Mr. Chair-
man, Sir,l have to make a submission that some 
documentsareproducedbeforeJPCbygovem· 
ment and some are produced by people who are 
investigarted but I would like to draw the attention 
olthe House to the reports appearing in newspa-
pers for the past two days. the documents 
produced by some persons from the Prime 
Minister's Office have appeard in newspapers 
of the country. Can you stop a Member from 
referring to some documetns sentfrom Prime 
Ministers ffice or publised in newspapers? It Will 
be very strange. if you try to gag a Member of 
parliament in this manner. You please hsten to 
me first. 

Mr. Chairman. Sir. this is not the way. 
would like to submit only this thl if the Govern-
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mentwantstostopanydebate in this House, then manner, and there is no compulsion on the 
it should first release the documetns of JPC member to disclose the source from whch a 
other committee to the press and the it should copy there of has been obtained by him." 
release them outside the Parliament. I have got 
these documents from newspapers and we 
should be given opportunity to discuss it in the 
House. So you please allow Shri V. P. Singh to 
speak. I can authenticate that the documents he 
possesses are not documents of JPC as I have 
set the documents of JPC personally. 

[English] 

SHRI NIRMAL KANTI CHATTERJEE: I 
am on a different point. This is a point of order. 
The point is that aU submissions to JPC which 
come through the Government or via the Fi-
nance Minister, they are marked as' secret and 
confidential'. There are other matters ~Isq 
which reachJPC, which perhaps, they require . 
that it should not be given to the Press. Here, 
such a confidential and secret matter which has 
Men senttothe JPC has been disclosed by the 
Finance Minister before the House. I want your 
ruling on whether such a searet and confidential 
document which has been sent to the JPC can 
be disclosed in this manner by the Fin~nce 
Minister. I want your ruling. 

[ Translation] 

SHRI RABI RAY (Kendrapada): Mr. Chair-
man, Sir, I did not expectShri Manmohan Singh 
that a parosn like him is non well versed with of 
procedures and rules of this Housethathe raised 
such an issue. For your information I would like 
to readoutfromthe book of 'ShakdherandKaul' 
as to what is provision for producing the docu-
ments in the House. 

[English] 

"A member can ordinarily quote from a 
documentthat is treted by Govemtmn as secret 
of confidential, and ymich the Govemment have 
not disclosed in public interest. There is a 
possibilityforsucl) a document to be contained 
through leakage or st~alth or in any irregular 

[Translation) 

Mr. Chairman, Sir, you should have in-
~ormed the persons who advise you that all the 
Government documents are suplied to mem-
bers of parliament. Suppose a Member is given 
document JPC a and he quotes from it before 
you, would you stop it? I could not understand, 
hO'!Ydoeshon. ManmohanSingh,sayofwhOis 
a wise man, that every member has to 
autheniticate the document. I would like to say 
thatthestatemelit ofhon. ManmohanSlngh 
does not contain any fact and it is contrary to 
rules. 

SHRI VISHWANATH PRAT AP SINGH: 
Mr. Chairman, Sir, I was asked whether I was 
quoting from JPC documents ot not? How can 
I say whether the documents are of JPC or not. 
you are asking a man who is n6t a member of 
JPC and you will punish me on the basis of his 
reply. How can I come to know; If you have any 
objectiontomyquotations,lwouldliketosubmit 
that I have not quoted. I have just giveothefacts. 
If the facts are incorrect, you may say that they 
incorrect. We do not documents buyt we can 
refernotes. 

[English1 

MR. CHAIRMAN: An hon. Memberofthis 
House has number of ways to have access to 
different secret documents. The JPC is the 
creation of this House. Many many documetns 
are lying with the JPC. The Hon. Finance 
Ministerjust wantedto mOst probably inform the 
HousethatthesamemattersaethereintheJPC. 
There is nothing wrong in that. I would ,however, 
requestthehon. Memberwho is on his feet, who 
is the former Prime Minister and a very senior 
Member of this House also to respect those 
maters which are lying with the JPC which this 
House itse" has created. I request you not to 
expose those matters even if you have them. 
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But, if you think that in your speech you have to panyorallytoaudittheaccountsoftheGovenrent 
then go ahead. of India. 

1 T rans/ation] 

SHRI VISHWANATH PRATAP SINGH: 
Mr. Chairman, Sir, I am grateful to you and 
assure that I would not quote anything further. I 
have notes with me but I will not quotefromthem. 
I would like to ask a question pertainig to Andhra 
Bank Financial Services Limited. I will not quote 
.anything but can see my notes. I would like to 
know from you that whether it is fact that Shri 
Krishan Mohan from Gold star had requested 
you orally for the loan of Rs. 2 crore. Is it so that 
anyone orally make request and get loan ... Can 
anyone get loan without signing the documents. 
Th·e second thing I would like to know whether 
there had been a contraat twith Andhra Bank 
Finaclal Services Limited at the time of granting 
lhe loan to it, or the money was given through 

. cheque directly. !think there should be a con-
tract. 

I would like to know who has given money 
to Krishan Mohan through Andhra bank Finan-
cial Services Limited. Whether it is truth that 
Hllen Dalal had given him Rs. 2 crore through 
9hE'que. You please reply to my question. 

[Erglish] 

SHRI BUTASINGH (JALORE): Sir, with 
your permission, I want to seek a clarification 
from Shri V. P. Singh: 

[ Translation] 

SHRI VISHWANATH PRAT AP SINGH: I 
am not quoting, I am only asking a question. 
( Intenuptions) 

SHRI BUT A SINGH: Mr. Chairman, Sir, 
Just now hon. V. P. Singh has asked a question 
whether anyone each be given loan on oral 
request. I would like to ask Mr. v. P.Singhthat 
can a Finance Minister appoint a foreign com-

SHRIVISHWANATHPRATPSINGH: He 
could do so and did it. I would not like to go into 
it. People have decided the matter. 

SHRI BUT A SINGH: But the Finance 
Ministry did not have any approval of it. This 
matternevercame before the cabinet. (/ntenup-
tions) 

[English] 

1724hrs 

(MR. SPEAKER in the Chailj 

Mr. Speaker, Sir,l want to know from Shri 
U. P. Singh as to whether a Finance Minister 
could appoint a foreign company, an extention of 
the CIA, to look into the accounts ofthe Govern-
ment and the private sector in India, without 
going to the Cabinet, without reporting anything 
onthefile? Cpnhedothat? Could it be possible? 
If that is possible, I do not know, Dr. Manmohan 
Singh could explain it. Bull want to know from 
Mr. V. P. Singh asa Finaance Ministerwas it not 
an act of treason in this country? 

SHRI VISHWANATH PRAT AP SINGH: 
Sir, I rememebr, on this issue, there was a 
debate in the previous Lok Sabha. You were in 
the Chair or Mr. Jakharwas in the Chair. Mr. 
Buta singh -I have a great respect and love also 
for him made a long speech on this. And the net 
reslt was the Chair .eancelled all his speech. 
(Interruptions) Whatever he made, it was can-
celled. (/ntenupitons) 

SHRI BUTA SINGH: Sir, can a Finance 
Minister, under the rules and business of the 
Government, appoint a foreign agency to look 
into the accounts of the Indian businessmen 
without the apporoval of the Cabinet? 

I am asking him a question. Let him say, 
'Yes' or' no'. (Interruptions) 
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SHAI A. CHAALES (TAIVANDAUM): these things are missing in the applicatiOns. 
TherewasastructureagainstyoubyaCommis- Even then no action has»een taken in this 
sion. Canyoudeny? (Intenuplions)What.ooyou matter. ~havenotgivengenuine . 
say about that? (Interruptions) accounts of the r91tsaIIOOnenlofthe shares. be 

[ Trans/aiton] 

SHAI VISHWANATH PAATAP SINGH: 
Mr. Speaker, Sir, whether it is fact or not that 
Hiten Dalal gave As. 2 crore to Andhra Bank 
Financial services Ltd. and the amount was 
deposited in the accounts of Gold Star. As per 
the news-items, Krishan Mohan says that the 
amount was received personally then why was 
not deposited in his personal account, whyinthe 
accounts ofthe company. Is it not a fact that the 
amount was given to Gold Star Company for 
providing shares to Andhra Bank Financial 
Services Ltd., which were kept by it as trust 
money for Hiten.Dalal. The money comes to 
Gold Star and then giiven to Hiten Dalal, I would 
like to know the conspiracy behind it as this 
creates doubt in our minds. Whether it is fact that 
promoters, ae entited to subject issues. The 
amount come to As.8.80 q:ore and a sum of As. 
2 crore is paid. All these amounts could not be 
verified even today and if it is a fact, what action 
is being taken on it. 

I would like to know whether it is not a fact 
the the application given by Gold Star and the 
application given to stock-exchangeandthe one 
given to a different company and the application 
and shares shown there all differ from one 
another. Was there any irregularity in amount 
shown by each. You can reply as you know 
better. You can either say yes or no. 

Besiees, is it not a fact that Shri M.N. Ganti 
was told that these shares are otthe value of 
As.1 00 each and the purchase of these shares 
was shown on July 24, 1992 and then these 
shares were concerted agains into As. 1000 
each and this transaction was done on 18 Sep-
tember 1992. Even the dates were not shown 
correctly? Evenordinarydetailslikenumberof 
shares applied, cheque number. amount paid 
etc. were not shown in the applications. Sir. all 

it forthesum of As. tweNecrores. Thesefigures 
do not tally. There is buogIing of in accounts in 
the refund also. Hthisistrue.1 would like to know 
the reasonfornottakilganyaction in this regard. 
Why no action has been taken against Ajay 
Kayen? No action was taken against anybody .. 
Krishnamruti'sson wasdelied thought of taking 
loan. Krishnamurfs. I would like to know as to 
why no action is taken on the decision of the 
House. TheGovemmentshouldgiveclarifica-
tion in this regard. It is more serious than the 

. bungling itseH. I am not quoting you can give 
reply. Hyou donot~ a replay. we would think 
that it is a question mark on the Govemment. 
Gold Star is the only one star of the galaxy of 
stars .... (lntent.Jlfions) RaoSanb. action should 
be taken against all the persons. 

One point is being raised by Shri Buta 
Singh. Heemphasiszesagain and again on the 
same point. he knows everything. so we would 
havetocornetolhatpoint ... (/nterruptions)What 
is the achievement of this Government ever 
since it took office? The Government removed 
the officers who had done a commendable job 
with hard work andsincerity. FIrSt Shekharwas 
removedandthenMadlavan. When question 
are raised, they do not answer. They forget who 
wasSoianki. Warrantshadbeenissuedagains 
Win Chadla It is known whether he escaped to 
Dubai or any other place. When our Govemor 
wasinpowerweweretryingforhisreparriation. 
As soon as ourGovemmentwent out of power, 
his warrant has come to naught. How did it 
happen? He is free to come and go anywhere. 
Y ouean bring Niranjan Shah to this country but 
notWinchadha. The name of Hindu has bOOn . 
mentioned. I would like to know ifthsi Govem-
mentwould attach his property is this country? 
The other Govemment has attached his bank 
accounts. Although it is a loss to this country. 
even then the Government took the step.of 
attching his proerty. Does the Govemment . 
proposetoallachthepopertyof Hindu and bIack-
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list allcommen:ail transactions. He should be 
stoped from making any transactions in India. 
We have done' so in the case of 
Bofors ... (Interruptions) We have been hearing 
of Kotrochiforquite sometime. 

I would likEtto knowwhetherGovemment 
hadtakenanysteptobanhismovemetinandout 
of this country. If it has not taken any action, 
Why.? WhenweweremembersofCCPA, we 
had to travel bysome othercar but his carcould 
enter straight way. Today he had issued a 
statement .. ( InterruPtions) Hisstatement reveals 
that he has money but that is not of Bofors. It is 
a matterto think tf:1at when FIR was lodged, the 
SWiss Bank became cautions. 

They don't freeze accounts of someone in 
haste unless they convinced themselves that 
the money releatex ot Bofors, they will not freeze 
accounts. Anannouncernt:mtwasmadethatthe 
accounts were frozen, but actually it was not 
done. I do not know whether FEERA isappli-
cable to Indian NatonalsorlncomeTaxclauses 
are appIicabIeto them ornot. At least he should 
be stopedfrom leaving this country and money 
should be taken back. It has become clearthat 
the report of the previous JPC was a mere 
eyewash. AnewJPCshouldbeconstitued. All 
thedoctmenlsshouldbebroughtl:lef<>rethenew 
JPC. 

IthinkChitraSli>raminiumdeserveSpraise 
because she has contributed a lotto the inves-
tigation of this case risking her life. If I were to 
reveal the names of all the officers who helped 
in the investigation of this case, they would be 
punished. So I would not take their narnes. The 
Govemmenttried its level best to hush up the 
case but the media did a commendable job. 

Shri Jagdish T ytler has raised the Cargill 
issue. He has made an allegation that our 
information is not factual. I am putting forth my 
information. If he has got some otherinforma-
tion, he may please give it to us. I would like to 

know whether it is not afactthat CargifI company 
gave an application to P.M. office for grant of 15 
thousandacreoflandoutofsixtythousandacrea 
in front of Kandla Port. Is it is not a fact that such 
an application had been given in P. M. Office. Is 
it als~ not a fact that the applications was given 
in a particuler month and it next month recClved 
approva. I would like to know whether it is a fact 
that the trustees of Kandla Port Trust rejected it 
and opposed it when it was presented before 
them. Did they not say that it should adversely 
affect the expansion work of Kandla Port Trust. 
Didtheynot reject it on the groun that it would give 
rise to unemployment, attect enVIronment, and 
security ofthe country. After partition, Karachi 
became apart of Pakistan. Although it is true that 
the western nations are not using this place.for 
navatexercise, still it has great potential. There 
isa law in this country that person can be )ai_led 
as photography is banned In and around an 
aerodrome or port, but Government is now 
allowing a foreign company to instal itself just 
onekilometrefromthekandlaPort.ltcanprove 
tobedetlimentalto.oursecurity ... (/ntelruptions) 
If nootherperson hasdrwn attention to It. 1 would 
like to do that. I would like to know what is thiS 
Cargill company? Is it thesamecompany which 
has an annual turnover of Rs 11akh92thousnad 
crore. It amounts to almost one third of ourGDP. 
Australia has set up a factory where only fifty 
peopleproduce20.000tonnesofsatt. Nowwe 
produce 11akh 40 thousand lonnes of salt and a 
bigshareofitwouldbeexported. Even today we 
exp.ort sdlt after meeting our domestic 
requriements. Once when Gandhiji launced 
Namak Satyagrah salt was a symobol ot our 
Independecne. T odaywhen Cargill company 
would lake overthe production of salt, itwould 
become a symol of slavery. Since I have also 
the experience of sitting in thetreasury benches. 
I am not putting this questi9fl to. Shri Jagdish 
T ytler as I know that asking a question is just like 
committing a crime. Since the decision has 
been taken by p. M. Office, the prime Minister 
himself should answer'the question. As it 
concem Miional interests and national security, 
the Prime Minister should reply. We arc hot 
ready to aocept a situation thatsomethtng whictJ 
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hadsymbolishedfreedornofthiscountryshould is no point in saying that it started during this 
nowsymboliseslaveryforthecountryandsince Government's period or that Government's 
the decision hasbeentaken by the P.M. Office, period. The mis-managementofvarious macro 
you can not answerthe question. paramertelS started right from eighties. How 

IorlgcanwegoonmanagingdelXbytakingdebt? 
SHAIJAGDISHTYTLEA: I would reply. 

SHAI VISHWANATH PAATAP SINGH: 
No Sir, I am not asking you. The decison has 
been taken by the PM Office. The Prime Min-
ister himseH should come and anserthe ques-
tion. when all the members of parties irrespec-
tive of party affiliations are agitating on this 
issue.lwouidliketopraiseShriGeorgeFemades 
who has raised this question. It is not a issue 
which can be suppressed. It should be clarified 
otherwise the struggle would prolong. 

I thought Shri Manmohan Singh would 
speak and I would be able to hear his views first 
but he is very intelligent. I think he would give 
a reply in the end so that he has the last word. In 
regard to ourdebtfinancing strategy:-

[English] 

Our debt finacing strategy is in fact basi-
cally based on the issue of balance of payment 
and it is manged by the inflow offoreign invest-
ment. It is one of the basic strategiesof bridging 
up the financial gap. As per your strategy a 
certain minimum amount of dose- an inital dose 
ofaoourAs.9000-12000croresperannum-will 
be requiredforwhich we have serious reserva-
tions. In orderto sustain this and to absorb this 
and aisotoserve as the repratication there has 
to be an annual inflow of about As. 3000crores. 
I would fiketo know if it is forth coming as peryour 
assessment. 

There was a time when commercial 
borrwings were not allowed. You know it very 
well. You did not allow when you could and I also 
did not allow itwhen I was the Finance Minister. 
Short term commercial borrowings have cre-
ated serious problems apart from otherprob-
lemsofrevenuedeficit. etc. This problem started 
in eariy eighties due to various reasons. There 

This has created a very serious problem be-
cause after all we have to repay this. The only 
way we can get out ofthe debt trap is through 
export. I would like to know out of the invest-
mentswhicharecomingin;howmuchinvestmet 
is being made to build up the export oris it that 
they are aiming atthe consumer rnarkt of the 
country. 

SHAI MANMOHAN SINGH: Bulk of the 
investment is export oriented. 

SHAI VISHWANATH PAATAP SINGH: 
Generally you say that technology will come up 
which will improve the infrastructure and there 
will be a general improvement in ourquality and 
sur competitiveness. This is your general ap-
proach. Butapartfromthelongtermsbcnefits 
you have to think about the medium and short 
terms also. In the medium and short term 
categories a number of itemscome,forexample 
the perfumes, razor blades, cosmetics, etc. 
which will generate rupee profit. 

But,fromwherearetheygoingtogenerate 
dollars? Howaretheseshort-terrnandmedium 
-term loans goint 0 survive? Duringthis period, 
are we goingto go in forfurtherdoses of borrow-
ings or are we goint to go in for a deeper death 
trap? As Mr. Sornnath Chatterjeesaid, all these 
things are gointto makeourenvioronmentcom-
petitive. We are too protective an economy 
because of which controls and so on, are being 
dismantled. But in increasing the competitive-
ness. how much reliance, are we having on the 
competitive Indian industries? AleadwiUhave 
tobetakenbythemulli-nationalsformakingthe 
Indian industries competitive. How much com-
petition will our industries survive? What is the 
role of agricultue in the whoIeeconornic policy? 
I wuld be very happy to hear Dr. Manmohan 
Singh. Heagreeswithme. Howmuchhasbeen 
given to infrastructre in the agriculture sector? 
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Howmuchcommilmenthascome? I can take 
a number of such probIemsbutatthe moment, 
I am not going to do so. I shaI take up those 
probIemsduringsomeolherdebale. 

There havebeenSllgQeStionsastohowto 
meettheextemaldebttrap, fore91investmnet, 
modemisingthetechnology and so on. They 
havequotedthee~ofOlina Itshouldnot 
beforgottenthatChinapriolisediisinvestments. 
Itbuiltitsinfrastructurefust. It made clear the 
role of its own national industries. Therefore, it 
could absorb, without adverse effect, foreign 
investments in a particular area. 

Are we prioritising production in which 
these multi nationalsgo? Whictechnology are 
they going to bring in? What will they import? 
Even Japan prioritised what they are going to 
produce. They went in forCarneras; they went 
in for electronic items. Theydecideclatechnol-
ogy. They also decised asto how to get on with 
it inthe national context. They did not do just like 
that. This requires autonomy. This requires 
authority. My basic point is that, this authority 
orautonomytoprioritisehadbeenlosttothe IMF 
and the World Bank. Therefore, we cannot 
dictate anything. Tht is the issue thatwe have 
to take up in our economy. 

Many statistics have been given saying 
thatthe rate of inflaton hascomedown. I would 
like to give you anexampleof doctor. "Oneclay, 
apatientsuffereeclformateYer. Histemperalure 
rose to 106 degres. The very next day, the 
lemperturewentupto 107 degrees. Thedoctor 
told the patient lhatyesterday. the temperature 
was 1 06 degreesandwilhin a days time, it rose 
uptojust 1 07 degrees. That means. you are in 
a better position: 

So. wehaveaoceptlhat 107 degreetem-
perature isbetterthanlhe 1 06 degree tempera- -
turebecauseit rosebyjustonedegree. Butlhen 
the patient diecI. 

Now, I will come to the growth rate. The 
figures regardng growth rate have been com-
~red. They compared the figurs of 1992-93 
which was4percentwith thefiguresof 1991-92 
which was 1.2percent. So, it comes to 5.2 per 
cent. On that basis, thefigureofGDP roset05 
percent. They have made this claim. But, you 
must also see that population has also growing 
by2.1 percent. In two years time, it will be 4.2 
percent. If you take the percapita income, itwas 
round about 5 percent and if you take the over 
aBfigures, according to the calculations of Cen-
treforMs:mitoring of Indian Economy, in 1992-
93, it was not 4 percent but it was 3 percent. So, 
the per capita income will come to . 

You have given the gross figure of growth 
which is not relevant; it is related to population. 
Peopielive. Howhasthisgrowthaffectedtheper 
capita income of the individual? That is relevant 
in apoorcountrywhere40 percent of the people 
arebelowthepovertyline. Meredataofgrowth 
has no meaning unless it is per capita related to 
an individual. 

Now there is funny situation about import. 
Now, it is being claimed that import has come 
down. Earlier it was said that growth was not 
there because of import. Today, stagnation and 
import so being taken as an achievement. It is 
indicative that it is a stagnation of the economic 
health and nothing else, this import which has 
fallen,becasueyourwholestrategywasbased 
on liberalisation of impents which will give an 
impentstoproduction; this imports to production 
will lead to greater imports. Thiis was yur 
strategy. In that very strategy, the first link is 
missing. How do you answer that? 

Now the cuts have come in the capital 
expenditureandnotinrevenueexpenditure. The 
expenditureonbureacracyhasincreaseclby11 
perCent,butcutoncapital expenditure will lead 
toerosionofmaintenance. Ultimately, many of 
the power stations will not be able to maintain 
themselves. So, this mere mechanical achieve-
ment of fiscal reduction, fiscal deficit has no 
meaning. How are you gointto do about that? 
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NowtheReseverBankissupposedtogive todayisatthebrinkofdiisasterandthissituation 

its profit to the Government. First time it has has been brought about to a great extent by this 
happened. Befrethat, the Reserve bank never Government of Shri NarasirQhaa Rao. This has 
gave its profrt to the Government even of a very to be understood very clearly. 
small amount; now it is almost a large amount. 
NABARD and IDBI are being starved because 
of this transfer of profit to the Govemment. So, 
with all these reasons, whichever side we may 
look, there is nothing which brings confidence is 
this Govemment. I would pleadthatthere should 
be conscience not only from this side but also 
from the other side, though many a time on an 
earlier occasion, conscience may be absent. 
Instead of saving the Govemment, let us save 
the country and that will be a great contribution 
to the economic development of this country. 
Thank you. (lnterruptions) ..... • 

MR. SPEAKER: This is notbeing recorded. 

Will you speak? 

SHRIINDRAIITGUPTA (MIDNAPORE): 
No. 

Shouldwesitforsomemoretimebecasue 
time tomorrow will be limited? 

SHRI EBRAHIM SULAIMAN SAlT 
(PONNANI):Thisisaveryimportantciebateand 
all of us must get a chance to speak. It has to be 
extended. Manyspeakersaretherewhowantto 
speak. Smaller groups have not yet spoken. 

MR. SPEAKER: TomorrowalsowewiUtry 
to find out more time. But if we do nt sit today, 
it will be difficult to accommodate all. 

SHRI SOMNATH CHATTERJEE: Let us 
situpt07p.m. 

MR. SPEAKER: Let us sit for one more 
hour. 

SHRI EBRAHIM SULAIMAN SAlT: Mr. 
Speaker, Sir,l stand to participate in this debate 
on No-conf~Motionwith a feeling of great 
disguise. This I say so because the country 

·NotRecorded. 

Shri AjoyMuktiopadhayay is the mover of 
this motion of no confiidence against the Gov-
ernment of this country. No doubt, he has 
mentioned so many'things. he has mentioned 
aboutthe anti-peopleeconomiic policy, growing 
unemloyement, price rise and coruption at high 
places. All these things have been'mentioned. 
There is some trust in all these facts. 

You know fully well, today the common 
man is suffering because of rising prices and his 
bacckbone is completely broken, As far as 
corruption isconcemed corruption is increasing 
day by day in higher places, This is the situation 
today andtogetherwiththis whatfeel isthatthere 
is no securityforthe minorities and daliits in this 
country. I say this because no social justice has 
been done to the minorities and dalits particu-
larly in this country forthe last 43 years in which 
the major part of the Government was of the 
Congress party, This is a reality. 

Now againwhatShri Mukhopadhayayhas 
said is about the Government's compromising 
attitude with thesecommunal forces on Aycdlya. 
demolition and aftermath. This is one of the 
topics. That is whywe have moved this resolu-
tion. I am more concerned about this because 
this matter directly concerns the minrities. 

One thing I will tell you that as far as the 
election manifesto of the Indian National Con-
gress is concerned, which was issued in 1991, 
it is said on page 1801 itthatthe nation is in great 
peril. Afterseeingthatmanifesto, today we see 
that nation is in greater peril then it was in 1p91. 
T odaythe situation is much worse than it was in 
1991. 

Then the Congress party pledged in its 
manifeso to fight against deep roots that have 
been inflicting on bodypolitics, Itpledgestofight 
against politics ofcommunalism andcasteism. . 
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It pledges to protect the unity and integrity of the 
country andpledes to end spiralling prices, to 
endpovertyandunefll')loyrnentbythetumofthe 
century. These were the promises made, the 
pledges mentioned in the manifest to as far as 
I am concerned. But I am sorry to Say that not 
one single pledge has been fulfilled. 

I am particularlyconcemedabout one fact, 
that is the pledge to fight against the the Babri 
Masjid? I musttell you that 6th Decemberwas 
the darkest day in the thousand years of history 
of our country. I must say that in the thousand 
years of history otthis country such a tragedy 
has never taken place. 

18.00hrs. 

, That is the darkest day in the histroy of the 
country. Who is responsible forthis? It is the 
Congress Govemment~ whch is responsibe for 
this. I know what the BJPis. It is a fascist Party. 
They have got Sangh Parivar. The RSS, BJP, 
VlShwa Hindu Parishadandallthese Parties are 
there. I know that they had designed to demolish 
the Mosque. You must understand that the 
fascistforceswiUhavethatobjective. Whohave 
helped them? Who collaborated with them? 
That is the question today. I am sure, the BJP 
and the entire Sangh Parivar could not ha.ve 
beenabletodemolish BabriMasjid had there not 
been acollaboration, a conviancewiththeCen-
tral Government headed by Shri N~asimha 
Rae. This fact has to be understood. Why do I 
say this? There is a reasonforthat. Now, what 
is the posiition today? The Constitution was 
flouted. The dignity of the judiciary was com-
pletelycrushed. TogetherWiththis,secuiarism 
was destroyed; togetherwiththatalso, theinteg-
~ and the Solidarity of the country was thrown 
to windoWs. This is a reality. The Constitution 
is in 0IJr1avour of protecting the Babri Ma.~jd. 
The Government could have resorted to the 
provisionof.theConstitution. Butitfailedtodo 
so. The Government could have uphed the 
decision of the Supreme Court. The Supreme 

._ Court-hcidgTven a directive that either the 
Babri Masjid structure that was there can be 
demolished or constructed. But the Govern-
ment did not ~are for this, closed Its eyes 
completely and instead it supported the 
demolition of Babri Masjid on 6th Decemt>.er 
1992. 

In such a situation, the Prime Minister 
made a declaration from the Red Fort that 
8abri Masjid will be protected. What were 
the words used? One must understand it. 
The speech of the Prime Minister from the 
Red Fort in Delhi on August 15, 192 was 
broadcast wherein the Prime Minister had 
said that the Babri Masjid structure will be 
protected and the temple will be built. That 
is not enough. What did he say as far as the 
Manifesto is concerned? Their Manifesto 
has said: "The Congress Pa.rty is committed 
to build a Ram mandir". Further, their 
Manifesto says: 

, - 'Whilewewere negotiating a settlement on 
this issue, we will fuly respect the senti-
ments 01 the communities involved. If such 
a settlement cannot be reached, all the 
parties must respect the Order and the 
verdictoitheCourt. TheCongressisforthe 
construttion of a temple without disman-
tling the Mosque." 

Itisveryclear. The declaration has said so. 
The Prime Minister had made such a declara-
tion many times. And whenever we met him -
met six times the Prime Minister had promised' 
that the Mosque is going to be protected and 
nothingcancornetotheMosque. Everyiimewe 
met him, he,has said2this. 

Sir, until that black day, the Musalmans 
had some confidence on this Government, They 
expecled that there was some Iotaaof justice left 
in the Government of this country. They ex-
pectedthat they will have some security in this 
country but with the demolition of the Mosque, 
the entire confidence had been lost. It isi not out 
confidence that had been lost, but it is the 
secularism, which had been shattered. Then, 
the tragedy of 6th December had brought about 
a bad name to us,'shattered our image through-
outthelenglhandthebreadtheof1heworkl. This 
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is what thee Congress Govemment has done. 
Having promised here, it pledges to protect the 
Mosque arid pledges to fight against the politics 
of cmmunalism. My heart pains and bleeds 
becasueofthese. 

They went agains~all the provisions 01 the 
Constitution andjust pt,Althejudiciary into shame. 
Judiciary has been dest~yed. Has anything 
been done sola(? Le\J11easkthisquestion tothe 
Tressury Benches !)ere - has anything been 
done so lar after the demolition of the Babri 
Mosquetoassuaethefeelirg;oftheMusaImans 
in this country. Can you give one example? I 
challenge you to give one singe example. 

Nothing has been done by the Prime Min-
ister and this Government to assuage the feel-
ings olthe Muslims in this country. The Babri 
Mosque was ~olished. Our hearts bleed. 
The demolition has shattered our name; it tar-
nished our image in the world. The President's 
rule in Uttar Pradesh came after the dismissal 
of Kalyan Singh Govemment after his resigna-
tion. What a joke it is that was played on us. They 
dismissed the Kalyan Singh Govemment after 
his resignation. At 5.30 p.m. he resigns andat 
7.30p. m. his Government is dismissed. And 
then came the President's rule. And on 7th, 
within 48 hours, how couldthe makeshift temple 
come overthere? "issurpirisngthatthe secular 
governmert pf Shri Narasimha Rao has not 
come about with any solution. 

1806hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

And now what happened? TheP~Min
ister comes forward wiith a package. You can 
understand how humiliating and how insutling it 
wastous. Wewentandbeggedofhimnottodo 
it and stop it. We did it not once or twice but 
several times when we went to him saying not 
to have this package. And what is this package? 
It is an ordinance to aquire the entire place of 
worship of the mosque. I do not say all these 
things. I said to stop this. Shri V. P. Singh was 

here, he hasjust now left When hewas in power, 
an ordinance was brought out. But within three 
days it was withdrawn. At least that much he 
could do to understand the feelings of this coun-
try. But here is Government which has done 
nothing. They said -whatever you may feel we 
do not care; we will go and approach the Hindu 
fundamentalists for support. That was their 
approach. 

Justice H.M. Seervai in the magazine 
"Muslim India" said and I quote: 

"The ordinance is void because it violates 
the fundamental rights of muslimsand muslim 
deominations to the system of religioncon~erred 
on them by Articles 25 and 26 .. ." 

What is this? You are playing with the 
Constitution. Youaremassacringthesecular-
ism and you say that you are having a pledge to 
fight politics of communalism. This is how you 
have been dong it. I am saying all this because 
my heartbleeds and plans. Can I ask you to ~ 
one example of what you have done to assuage 
ourfeelings? 

You have seta bad precedent by acquiring 
this place of worship. Today the mosque is going 
to be acquired. Tomorrow a Gurudwara may be 
acquired; day after tomorrow a Church may be 
acquired and then even a Mandir can be ac-
quired. It is all against the Constitution of our 
country. 

SHRI SATYA DEO SINGH 
(BALRAMPUR): Mor~ than 3, 000 temples 
have been destroyed. History bears testimony 
to it. 

SHRI EBRAHIM SULAIMAN SAlT: When 
was it? 

SHRI SATYA DEO SINGH: You know 
very well when it was. 

SHRI EBRAHIM SULAIMAN SAlT: It was 
centu1ies back. I am talking of recent history; of 
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facts and realities. Please understand this. 

And of these Opposition leaders, Shri 
Somnath Chatteljee has spoken about referring 
the matter under Article 143 to the Supreme 
court. The decision of the Supreme CoUrt isnot 
at all mandatory; it is only advisory. We may 
or may not accept it. We insted that the matter 
be referred under Article 1380fthe Constitution. 
This would have given a feeling of comunal 
harmony. Butwhathasbeendone? Itisverysad 
that such a state of affairs has been there. 

Shri Narasimha Aao had every rightto stop 
this tragedy; thisdisasterunderthe Constitution. 
He had every right. I do not say this. Justice 
Several says. 

I will quote, sir, with your permission from 
an article writtem by legal luminary, Mr. Seervai 
and reproduced in Muslim India, May 1993. 
Here he says: 

"The Prime Ministerappearstohavetreated 
the problem of Ayodhya as one of political 
explediency. The only regference he made to 
our Constitution was to s.ay that 'under the 
Federal Constitution the Centre could intervene 
only after imposition of President's rule." 

But Mr. Seervai points out as follows: 

"Articles 355 is such a provision, and it 
overrids aU state laws to the extent that they 
confIictwith, orhamperthe discharge of, the duty 
imposed on the Union by Article falls into two 
parts: The first part runs: "It shall be the duty of 
the Union to protect every State againstextemal 
aggression and intemal disturbance" and the 
second part runs" andtoensure thatthe govem-
ment of every state is carried on is accordance 
with the provisions of this constitution." 

What didtheydo? The Constitution wason 
his side. TheentireNationallntegration Council 
was with him. Myfriend, Mr. Indraiit Gupta is 

also there on the National Integration Council. 
Myfrend, Mr.lndrajit Gupta is also there on the 
National Integration Council. My friend on \!liS 
side is also there on the National Integration 
Council. All the parties gave a blank cheque to 
the Prime Ministertoproceed. Full powers were 
given to him. The BJP was isolated, and we 
wantedthe Prime Ministerto proceed. What did 
hedo? Nothing. Thentheywantonlydestroyed 
the Babri Masjid. There was a provision in the 
Constitution against this, and then again the 
National Integration Council gave him full pow-
ers to save the mosque. But nothing was done. 
The-provisions are there in the Constitution for 
this. Then, Sir, how pathetic it is that on the 6th 
of Decemberthe mosque was demolished! The 

- entire Muslim leadership - all scholars, all 
eminent professors, intellectuals, education-
ists and all others - met the Prime Minister on 
that day and told him point blank, 'Mr. Prime 
Minister Narasimha Aao, you lost our confi-
dence, please resign and go'. He dictnothing. 
Butthen he said one thing. He said: 

[Translation] 

He was betrayed, who betrayed him? 
I would like to recite a couplet: 

"Ki MereQatl Ke Baad UsneJafa Se T oba, 

Haye, Us Pasheman Ka Pasheman Hona". 

[English] 

This means he is repenting after murder. 
Similarl)', he is repenting again. He said: 

r T ranslationj 

He has been betrayed and this is the case. 

It was not against the Muslim community 
alone, but it was against the nation. He was 
referring to the BJP. They have betrayed him. 
So, it was not against the Muslim community 
only, but against the entire nation. And after 
saying' Vishwasghat'he pormised one more 
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thing. He promised that the mosque will be 
rebuilt atthe same place. But it was not rebuilt. 
This promise was given to us. And what was 
done? Again I quote from that article which 
says" 

"The destruction of then Babri Masjid had 
deeply wounded the religious feelings of the 
Muslim communitythrought India And the least 
that could be done to so the those injuredfeelings 
was to assure the community that the Babri 
Masjid would be rebuilt. The Prime Minister 
gave that assurance on December 7, 1992, and 
he referred to it on February 7, 1934. ion the 
B.B.C. 'Phone-in Programme'. He said, "I 
thought it was necessary, it was my duty to 
rebuiltthe Mosque"." 

I emphasisetheword're'. "Rebuilt" means 
build on the same place. 

AN HON. MEMBER: AskMr. JafferSharie. 

SHRI EBRAHIM SULAIMAN SAlT: Mr. 
Jaffer Sharief is one of the members of the 
Govemment. But ask the Prime Minister, who 
was responsible. "Rebuild" meansbuildatthe 
same place. Has he built it now? No. Again 
viswasghat. 

What is happening now? Hehassaidinthe 
package that two trusts will be created, one to 
construct the mosque andthe otherto construct 
the temple. Now, they are searching people, 
catching hold of some Sanyasis, catching hold 
of some Moulviswho can sell thie conscience 
and who can be members of those trusts. 

Sir, I wantto teU you one more thing. In the 
Congress Patty's manifesto it was said that the 
Congress was for constrintgthetemple without 
dismantingthemosque. Letmetellyouwhatthe 
BJP manifesto says. It says: 

"BJP firmly believes that the construction 
of Shri Ram Mandir at Janmasthen is the sym-
bol of the vindication of the cultural heritage and 
the national self-respect.· 

Now, Mr. Narasimha Rao has placed his 
full faith not on the Congress Party's manifes to 
where it was said that the Babri Masjid will be 
protected and Ram Mandirwill be built without 
having any damage to the Babri Masjid, but he 
is acting upon the BJP manifesto. This is how 
the pledge to fight the politics of communalism 
ad fascisum has been broken. 

Sir, then came the som Yagya of 
Chandraswami which was a face and which was 
a complete failure. Chandraswami comes and 
advises us that Muslims should forget the 
mosque, at the inspiration given by the Prime 
Minister. Then, there is a conclave of Sanyasis 
and at Gorakpur, the Prime Minister says that 
temple is goint to be constructed at the place 
where the mosque existed. Howcan we believe 
him? How can we have confidence on such a 
Prime Minister? What feelings will go to the 
Muslim masses. tothe secular minded people, 
to the right thinking people if we opose this 
Motion? You must understand this. I am not 
responsible for this. The Congress Party's 
behaviour, their poltices and attitude that have 
brought us to this situation. Iwanttoseethatthe 
Congress Govemment exists, because until 6th 
December, 1992, I believed that Congress was 
asecularparty. I believed it. ButtheCongress 
has lost all the credentilees of secular party on 
6th December. 1992, becasuethe Prime Minis-
ter was responsible for the destruction ofthe 
mosque. This was done againist all the provi-
sionofthe secular Constitution. I am not saying 
this out of emotion; I am saying this because of 
all these things that had happened. 

SHRIABDULGHAFOOH(GOPALGANJ): 
Then, who will be the Prime Ministertomorrow? 

SHRI EBRAHIMSULAIMANSAIT: Itisfor 
the Congress Party to decise whom they are 
goingtoelectasthierleader. Itistheirprthrogative. 
It is notfot me to decide. Ifthey can change the 
Prime Minister, that will be in the interest of he 
nation. They can change their policy also. It is 
only my opinion. but they have to do it. 
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. Sir, there are twothings. Firstly, they must 
come forward bodely to save the nation and 
chage the Prime Minister. Secondly, all the 
secular forces, patriotic forces, backward 
classes andthe minorites should come together 
to fight fascism in this country. The Congress 
can come along much better then. They must 
establish their credentials. They must regain 
the confidence and they must join the secular 
forces. Then, let us all put together, fight the 
menace offascism in their country. Then only 
we can succeed. 

Sir, much has been said about corruption 
and much has been said about HarshadMehta. 
I do not wantto go into the details. lamnotgoing 
to sit on judgement whether the Prime Minister 
has taken Rs. One Crore or not, or whether he 
has given Rs. One Crore or not 

But o~e thing is very clear. For the first 
time, the Prime Ministerofthecountry has been 
charged of taking Rs. onecrore. Therefore, he 
has come under the cloud. The credibility has 
been lost. H necessay, he has to face the enquiry 
and appear before theJPC to clear himslef. He 
may notlike it but that is the reality. We want that 
the Prime Ministershould be cleared. Wewant 
the Congress Party which has been a secular 
party, which has got the glorious past history, 
which has fought and gained freedom forthis 
county should come forward, regain its secular 
credentails and fifth fascism together with all the 
other democratic, secular and patriotic forces 
in the country. I say this because the minorities 
have lost the confidence. There is no social 
justice, no security. 

Who is responsible for the post-demolition 
riots in the country and the vilence in the coun-
try? It is the Congress police and the fascist 
forces who are responsible. We went to the 
PrimeMinisterfourtirnes. There was a meeting 
of Muslim Personal Law Board at Delhi on 9th 
January, 1993. Afterthe6th December riots, the 
second round of riots started. Then, unclerthe 

leadership of no less a person than Syed Navi 
Alimia, all the leaders of the Muslim community 
wentto the Prime Ministers demanding imme-
diate action to stop the killings ofthe citizens of 
this country and save the counrtryfrom disaster. 
We requested him to deploy military overthe riot 
affected areas; hand over Bombay city to the 
military. He promised and gave us a complete 
assurance but nothing had happended. The 
same thing was repeated again. The second 
day, I again along with other leaders of the 
Muslim community metthe Prime Minister. He 
assured the same thing but nothing happened. 
There after again in the house of Shri Jaffer 
Sharief, aH available Muslim MPs who were in 
Delhi, all available Muslim Ministers, including 
Shri Salman Khurshid had gathered and we 
made two demands. Please dismiss Mr. Naik 
from the Chief Ministership since he had failed 
to protect the citizens of the countrywhowere in 
Bomaby and had overthe Bombay city to Army. 
But nothing was done. There is no value forthe 
life of the citizens of this country. There is no 
security for the innocent people, minorities. 
This is what has happened during the post-
demolition period. This is our experience. This 
is not hearsay but a fact. My heart bleeds. 

I wantthe Congress Party to come up as 
security forces, to fight against the fascist forces. 
People like Mr. Chariesareherewhoaresecu-
lar. But what about those who are responsible 
forthe demolition ofthe mosque? 

Now minorities are there. India is a multi 
religious, multi cultural, multi linguistic, multi 
racila country. All h~ve to live together in 
harmony but protecting their own identity. In 
times of crisis, all of us have to come together. 
It is only unity in diversity. You cannot crush one 
religion; you cannot destory a language or cul-
tureorclestroyarace. Itis not possible. All of 
us have to livetogefher harmonously, with cor-
diality. with goodwill. with understanding and 
tolerance. We have to re-buildsuch India. But 
herewhatishappening? The fascist forces are 
trying to destroy minorities. Now again they 
want to clefranchlS9 us. Lakhs and lakhs of 
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names have been removed from the voters' list 
in Delhi, in Assam and in Bengal. 

Bengali Hindus and Bengali Muslims are 
called infiltrators. People whom they like, they 
come. They are refuges. This is discrimination. 
If people whom they like come, they are called 
refugees. All this is done in the name of 
Bangladeshi. These people called refugees. An 
this is done in the name of Bangladeshis. These 
people have come he~e centuries back. They 
cleared {orests and they have cultiveted 
lands .... (Interruptions) 

Now they are sought to be thrown our or 
disenfranchised. (Interruptions) 

[ Translaiton] 

SHRI . RAM NAGINA MISHRA 
(PADRAUNA): Nearly 1.5crorepersonshave 
comt: here from across Bangladesh about whom 
you say thatthey belong to this country only. 

SHRI E:BRAHIM SULAIMAN SAlT: They 
had come during British period some 1 00-200 
years ago. They cutdown jungles, killed snakes, 
adopted agriuclture and thus eamed their living. 
Today, their .next generation has come into 
existence and now you want to us them. This is 
unjustified. 

SHRI RAM NAGINA MISHRA: Today, 
nearty 2.5lakh Hindus from Kashmirare beggin 
on the roads, nobcdy is there to listen to their 
woes? (Interruptions) 

SHRI EBRAHIMSULAlMANSAIT: lwant 
tosay: 

"X EKlakh KaJaitaHuaGharDekh Raha Hun 
Dekha NahlnJata MagarDekh Raha Hun, 

I would like to urge the Govemment; 

. "Sakhl Janm Ki Daad De Ae Dost 
Ji RahaHun TereJamaneMeJn. 

I wantto tell the han. Prime Ministerthat it 
hardly matters that justice has not been done to 
Muslims till date. They have not been consoled 
since the demolition of the mosque, on the 
country salt has been rubbed on their wounds. I 
wantto say that: 

UKi Mere Oull Ke Baad UsneJafa Se T 9ba. 
Hai UsJoo Pashema Ka Pashema Hona. 

[ Translation] 

SHRI RAM NAGINA MISHRA: The Con-
gressdid everything for you but you betrayed the 
Corigress. The Congress yielded to your terms 
and did notbotherforthe House. (fnterruptions) 

[English] 

SHRI EBRAHIM SULAIMAN SAlT: Again, 
what about giving full diplomatic status toZionist 
Israel, the great terrorist country in the world? 
Had Shrimati Indira Gandhi lived or Shri Rajiv 
Ganhi lived, such a thing would not have hap-
pened. Hewouldhaveneverrecognisedlsrael. 
They wanted aggression against Israeli 
Pale~tinains should stop and that justice should 
be done to theArabs of the region. That is what 
you have said in yourCongress manifesto. This 
is Congress manifesto. 

"The stakes for India being high in this ama, 
thecongress will work in close association with 
countries of the region towards ensuring sus-
tained peace and stability. 

The vacation of Arabterritoriesillegitmately 
occupied by Israel and just. comprehesive, 
definite settlement in West Asia including Pal-
estinian homeland." 

Shri SharadPawar, the former Defence 
Minister and now the Chief minister of 
Maharashtra has joumeyed to Israel. OurShri 
balramJakhar also goes to Israel to learn about 
agriclture. They wantto gain advice from Israel 
10 solve intemal problems of india. 
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All these are the factors which shake our 
confidence in the Govemment and therefor it is 
notpossibieforustosupporttheGovemmenton 
the floor of this House when the No-Confidence 
Motionwillcomeupforvoting. We may, there-
fore, support the motion of no-confidencemoved 
yesterday . .... (lnterruptions) You also joinedthe 
BJP to pull down the V. P. Singh Govemment. 

SHRI JAGDISH TYTLER: Sir, yesterday 
my hon. friend Shri George Femandes made 
some mention aboutthe Cargill Project. I would 
like to make a statement on that and clarify 
certain other points. I am also glad that the 
former Prime Minister also had made this point. 
He asked me something. I would like to clarify 
his point also science he has spoken in the 
House for so long atime. On that basis, I would 
like to make a statement. 

Yesteday, in his speech in this House, Shri 
George Fernades made a few statements in 
regard to a Salt Manufactruing Project at Kandla 
Port by MIs. Cargill of USA. I heard the speech 
of my friend Shri George Fernades with rapt 
attention. Ithadtheatricaltones; it did not create 
the effect of a drama- high drama at that. Sir, I 
was disappointed to find that a former Minister 
in the Govemment of India could make this 
House listen to a factless fiction. A factless 
fiction, which the author knew, was unture. I am 
not iA a position today to say that Shri George 
Fernadesis responsibileperson. Itappearsto 
me that long absence from authority has re-
sulted in serious frustration bordering on abs0-
lute it irresponsibility in making in statements in 
this House, where we all sit and debate on facts 
and state our opinions based on convictions. 

it ;s not my subjet to go inot the wider 
question of economic policy. 

MR. DEPUTY-SPEAKER: ShriJagdish 
fytler, are you making a statement? 

SHRIJAGDISH TYTLER: Yes,l ammak-

ing a statement. 

SHRI BASUDEBACHARIA: I would like to 
know whether it is a suo motu statement. 

SAHRIJAGDISHTYTLER: lwanttomake 
astatement. I would like to touch upon only the 
~mitedaspect of the Cargill Projectformanufac-
turing industrial salt the limited aspect of the 
Projectformanufacturing industrial salt on a 1 00 
percent export basis. Presently, I cannot go into 
the merits or demerits of !his project. This 
limited issue that Shri George Ferbnades has 
raised is that the Ministry of Surface Transport 
has allotted 15, 000 acres of land to MIs. Cargill 
by pressuring Kandla Port Trust. I would not like 
to use harsh words nor be as dramatic and 
thertrical as Shri George Fernandes has been 
yesterday. 

MR. DEPUTY-SPEAKER: Shri Jagish 
Tytler,ljusttakeoneminute. Normaly, if you 
were to mrhue a statement, the text of it should 
be given before hand. 

SHRI JAGDISH TYTLER: Well, I am be 
changing the wording and not the statement. I 
would like to ensure it. I will do that. 

Yesterday, shri George Femades said two 
things: that 25,000 people are going to lose jobs 
andthe Ministry has given 15,000 acres of land. 
I said that if he can prove, then I am prepared to 
goputofofmyseat.lstilistandbythat. Butthere 
is also a condition that if he cannot prove these 
two charges, then the should also have to leave 
the seat. That is for him to take it or not to take 
it. 

I would like to mention about one of the first 
twothingswhichShriGeorgeFemandesmade. 
Shri Ge6rge Femades has given an Affidavit in 
the Gujarat High Court and I quote: 

"Pending admission, hearing and final 
decision of this petition to issue an interim 
injunctionrestrainingtheKandaPortTrustfrom 
IBCOI'lSideringCargills' proposaIsandfrompass-
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ing any resolution to allot land to Cargii ... : 

This means he is saying 'to allof. This 
meansthatifShriGeorge Femandes had known 
thatthenlandhasbeenallott!3dtothiscompany, 
he would have said the cancellation of the allot-
ment of the land which was given to the Cargil 
company. 

I wouldjust like to come to the sanction now. 
I am sure Shri George Femandes knows that 
before the foreign investment is sanctioned, 
clearances ofthe. Foreign investment Promo-
tion Board and the"Cabinet Committee on For-
eign Investment have to be obtained. Being a 
former Minister, Shri George Femades must be 
knowing this. Shri Vishwanath Pratap Singh 
who was a former Prime Minister must also be 
knowing this. These clearance are only an 'in 
Principle' clearance. This is not like giving a go-
ahead to anyone to do everything that is pos-
sible. It is not at all like that. I come to it. I will 
give you the information. These clearances are 
only an 'in principle' clearance. The Foreign 
Investor has to satiSfy all the agencies con-
cerned, namely, Enviornment, Defence etc. 
before the project actually is implemented. 

Mis Cargill had applied forthis 15000acres 
of land. Initially the Kandla port Trust informed 
Mr.Cargili tMt his request had been tumed 
down. But when the representation by MIs 
Cargill to the Ministrywas again taken then the 
Po~ect Trust Board on 9th December, took up 
the project and they rejected the projects. They 
neither accepted the project nor did they rejet it. 
The reasons which they giveforthe rejectionws, 
'thesubject land may be acquired by KPT for its 
own development in future, so we cannot give 
this 'Iand; likely increse of siltation in the naviga-
tion cRannel due to salt manufacturingactitivity, 
we cannot give you land. The project may cause 
enviironmental degration, we will not give you 

.' the land. Salt ban activites may have ill effect 
on the mangroves in that area, so we ars not 
sactioning the land. Lack of adequalltjustffica-
tion in respect of relevant need(\rtility of the 
project, we cannot give you tt\f3l8nd. AsIothey 

mentionedthat clue to strategic importance we 
cannot give you the land. So they rejected it. 
They applied to the Ministry. This is where we 
corne in. We did ask the Kandla Port Trustto re-
examine the proposal. What did we say in the 
letter which I wrote on the 9th February, 1993. 
This is an extract from the file No. Pt. 17011/551 
92'-Pt. I had said, ' a detailed project report and 
studies may be prepared covering all relevant 
issues including hydrological. .. environment., 
navigational, safety, future development oHhe 
port and also the defence related aspects of such 
project. This study must be done before anyfinal 
decision could be taken. 

Also I have mentioned that any such de-
tailed study would mean heavy investment into 
the study. It WOUld, thereofre. be appropriate to 
give a positive signal to the po~ect investor that 
the Govemment has an open mind on the project 
and also prepare to encourage any foreign ex-
change investment which would mean more 
trade revenue to the Board and to the country. 
Hence, the Kandla Port Trust maybe advised to 
reconsider on th~ir own decision and after the 
study is completed'. This is where it stands 
today. Nolandhasbeengiven. Evenremotely 
a letter is given that this particular land is going 
to lbegiven. Nowhere has the Defence Ministry 
come and said that outrpermission should be 
required. 

Another thing I would also mention to you 
is that in the Consultative Committee this issue 
had also come. Hon. Membersofopposition 
were also there and a question was directly 
asked because an agitation had been going on. 
Shri V. P. Singh and also the former Speaker 
had visited the place. They all had said. 'Iakhes 
beengiven. We have sold out ouroountry. Even 
yesterday they mentioned that the contry's se-
crets have gone out because photographshave 
been taken. I would like to tell you that these 
photographs are taken by our satellite. These 
are available in the market for RS.25 and the 
address is also given of Hyderabad. Anybod) 
cangoandgetit. Thesearethepiaceswheresal 
can be made. Even kandla Port Trust photo 
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graphs are there. It is not a secretfact that we· 
aregoingtocornpomisewiththesecurityofthe 
country or of the defence. I do not understand it. 
Even suppose they fulfill all the conditions, if a 
particular project doescometo this country, it is 
going to create jobs. How can they take away 
25000jobs and from where? I do notunderstand 
this. Even iftheyhada proposa! in Austrathe and 
they employ 20 people, you take it like that. If 
they are goin to produce indusrial salt with 99.5 
per cent purity and they are going to produce 
industrial salt with 99.5 per cent purity and they 
aregointoexport 1 OOpercent, they are not going 
to infringe upon othersalt manufactures. 

And an interesting thing is that not a Single 
saltworkerhasprotestedqnthis. Otherwise, the 
projectwouldcomethrough. I think, wages-wise 
also, they will have to complete with the foregin 
companies and maybe, in'the long run, all the 
hundreds and thousands or even lakhs of work-
ers, who are getting very small amounts of 
money, they will be given better facilities. So, 
first of all, the question of givin land does not 
arise. We have not given the land, andneither 
we have given them in writing thatthe land will . 
begiventothem. What we have said, what the 
Ministry has said is that we will have the project 
report ready and subject otthe clearance from 
the defence, the enviomment and also keeping 
in viewthe requirement of the Port, andafterthey 
have completed all these things and the Board, 
if it decdesto give it on an hundred percent exjxlr! 
unit consideration, I think, we have no objection. 
But althe present, as the situation stands, no 
land has been given. This is the clarification I 
wanted to make. 

[ Translation~ 

SHRI GEORGE FERNANDES: Mr. 
Deputy Speaker, Sir, this is a rule. Itw~ not a 
statement,infactitwasaspeech. TheMihister 
has talked about responsibility and irresponsi-
bility at length. Who is resposnisble for jt,l will 
discuss this issue lateron. Intheverybeglnning 
the Minister menIioned aboutfiJinga writ petition 
in the Court on which stay had been granted. He 

has read out this affidavit in the House in which 
I have raised my voice not only inthe country but 
in th~'nentire world against it. The only differ-
ence is that henhadwritten a letter to the Kandla 
Port Trust, who is insturmental in getting this 
work done. He says that he had written a letter 
on 9th whereas the lette'rwas written on 11th. I 
have got a copy of it.... 

[English} 

SHRIJAGDISHTYTLER: It was dated 9th. 
and it was seritby the Ministry on the 11th. I had 
made a note to the Ministry. I am sorry, I should 
~ave read the Secretarys note also. 

[ T rcins/ationJ 

SHRI GEORGE FERNANDES: This let-
teris write by Direcfor. Ports Shri A. N. Verma. 
I do not Know whether a I.etter, wrtitten by a 
Minister is signed by Director Ports or a Deputy 
Secrteary, I do not know, how does he run his 
Min~ry arldthat how aMinisterwrites letter and 
Director. Ports puts hissignatureo(l it. The letter 
which is in the file shows the date as 9th where 
as this letterbearsthe dcHeas 11th. Hereadout 
some portions of this letter. The letter begins:' 

[English} 

Govememntof India 
Ministry of Surface Transport 

(Ports Wing) 

No. PT-17011/55/92-PT New Delhi, 
February 11. 1993 

To 

The Chairman, 
Kandla Port Trust. 
Gandhictlam. 

S~:-' Cargill's proposalfor allotment of 
land for salt project at Kandla Prot. 

I am directed to reterto R~solution No. 66 
of the minutes of the special meeting of KPT 
Board ofTrustees (meeting No.5 of 1992-93) 
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held on Wednesday, the 9th december, 1992 
rejecting the proposal of MIs. Cargill Southeast 
Asia Limitedforsetting up a salt project on KPT 
land and to concey the Govemment advice in the 
matter as. under"-

As a matter of Governemtn's policy of 
liberalisation and encouragement to foreign in-
vestors, the Foreign Investment Promotion 
Board (FIPB) olthe Govemment of India have 
given approval fo the above project." 

SHRIJAGDISHTYTLER: Approvalwas 
for" the project and not for the land. 

SHRI GEORGE FERNANDES: Aproject 
cannot be in the skies, Sir! A project must be on 
the land. I did not know that this Ministerwill say 
that he was having a proejctflying in the air. 

[ Translation] 

You are making a mockery olthe House as 
well as olthe country. If his intentions are good; 
then he should come forward with a one line 
statement that Gargil will not be allotted any 
land. But he is saying something else. 

[English] 

SHRI JAGDISH TYTLER: How can you 
say that? A project is ~ poject. It is a hundred 
per cent project. (Interruptions) 

SHRI GEORGE FERNANDES: Where 
, will the project come up, Mr. Minister? 

[Translation] 

Why you be fool us. You are just palying 
with it andcanot go imagineaboutthe number of 
people going to be affected by it and you are 
trying to save yourself by merekly playing with 
words? 

SHRI BASUDEB ACHARIA: Howcould 

there be a project without a land? 

SHRI JAGDISH TYTLER: He was a Min-
ister and he knows about it. Can he specifically 
say that during is tenure he never gave clear-
ancefor a project? 

SHRI GEORGE FERNANDES: Howhave 
you cleared the project? You say that no land has 
been given. When the project has been eleard, 
the project will be held where? Will it be at 
Jamuna? 

[ Translation] 

Will it be built on the water of river Yamuna? 

SHRI JAGDISH TYTLER: Every month 
10-15 projects are cleared. A project is cleared 
within five minutes. Wtlere is our kandla Port 
Trust? You do not understand the facts and 
distortthemto befool the people ... ( Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: Yourconten-
tion is thatthe hon. Minister hasd said that no 
land has been given. 

SHRI GEORGE FERNADES: I have never 
saidthatthe land has been given. Hehimself 
read my note. 

• SHRIJAGDISHTYTLER:You qothrough 
your speech. 

SHRI GEORGEFERNDEAS: Mr. Deputty 
Spelar, Sir, my speech is on record. We have 
beenfightingthis battle for the last three months 
and have also moved the court. My speech is 
on record. They may shout but they can neither 
suppress my voice nor change my opinion onil. 

SHRf JAGIDSH TYTLER: When he is 
exposed he says no land has been given. His 
soIecomplaintwasthatthe land has been given. 
( Interruptions) 
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SHRI MANI SANKAR AIYAR 
(MA YILADUTURAI) : I myself distinctly re-
member hearing Mr. Femandes having claimed 
that hte land has already been allotted. He is 
trying to get out of the what he said. (Interrup-
tions) 

SHRI JAGDISH TYTLER: Thousand of 
pojects are cleared everyday. There are hun-
dreds of foreign projects coming to this country. 
That does not mean what he says. people are 
coming with porjects of thousand of crores of 
rupees. 

There are five or six projects which are 
cleard. A PfOject has been cleard on Defence, 
a pojecthas been cleared as Power. That does 
not mean thatthe land has been given, the coal 
mines have been given. Theyhavetogothrough 
the process of this country. He was a Minister 
and he knows that. 

SHRI GEORGE FRERNANDES: Please 
listen to me, Sir, I am now reading the affidavit 
fiuled by the Kandla Port Trust after the letter of 
the Ministerof Surface Transport -eachedthem. 

MR. DEPUTY SPEAKER: Thehon. Min-
ister on the floor of the House has said thatthe 
land is not given. 

SHRI GEORGE FERNDES: I have not 
said thatthe land is given. 

SHRI JAGDISH TYTLER: We want the 
Press to listen to this. The wh~le agitation was 
on the point that the Government has given the 
land away. 

SHRI RAM NAIK (BOMBAY NORTH): I 
amon a point 01 order Sir. No Member ad not 
even a Minister can refer to the Press while 
speaking in the House. No reference can be 
made to the Press by any Member. We have to 
work according to rules. (Interruptions) 

[ Translation] 

SHRIGEORGEFERNANDES: lamnot 

, ·Expt.nged as ordered by the Chair. 

concemed with the number of projects that are 
cleard. 

SHRIJAGDISHTYTLER: You should be 
concerend with it. You have told the poor people 
therethat. .... • 

[English]. 

SHRI RANGARAJAN KUMARA-
MANGALAM): I am in a bit of confusion Sir. I 
was not in the House for a few minutes. I would 
like to know who has been called by the chairto 
speak. Because speeches are going town with-
out who has been called by the Chairtospeak. 
because speeches are going on without any-
body being recongnized by the Chair. If the 
House is going to be run in this fashion how can 
there be order? (Interruptions) 

SHRI RAM NAIK: What about my point of 
order Sir? 

[English] 

MR. DEPUTY SPEAKER: Your point of 
order is upheld. 

[ Translation] 

SHRI JAGDISH TYTLER: It is a matter of 
giving Rs. 60toa worker who is earning Rs. 15 
only ... (lnterruptions) 

SHRI NITISH KUMAR: Mr. Deputy 
Speaker, Sir, I am on a point aof order. Just now 
Shir T ytler has mentioned that they are saying 
there. It is unparliamentary and should be 
expunged. He has also made allegationlhat 
people are being brought forward for agitation by 
given Rs. 15 or Rs. 60 ... ( Interrupitans) 

SHRI JAGDISH TYTLER: He has not 
heard me propoerly. What I have said is that of 
foreign compan comes there to a manufacture 
salt, the workers, who are getting rs. 20 may get 
Rs. 60. It will benefit thousands of workers. This 
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is what! have said. 

SHRI GEORGE FERNANDES: You will 
invite the foreign companies because Indians 
pay Rs. 20 and foreigners will pay As. 60 ...... That 
is why they will bring foreignes. (Interrupitons) 
It makes their intention very 
clear .... (Interruptions) 

[Enlgish] 

SHRI RANGARAJAN 
KUMAAAMAN~ALAM: lamon point of order. 
I wantlo be hears. Since I have identified may 
I request Mr. George Femades to hear me? The 
Chair has identified me. 

SHRI GEORGE FERNANDES: The Par-
liament must hear me. (Interruptions) 

SHRI RANGARAJAN 
KUMARMANGALAM,: You will be heard. BUt, 
at least given us chance. Is this the way we are 
going to achive the House? Is this the way we 
are going to conduct ourselves? (Interruptions) 

SHRI GEORGE FERNANDES: But. you 
will have to hear me. (Interrutpions) 

SHRI RANGARAJAN 
KUMARAMANGALAM: Can I plead with you? 
Wiull you please take yourseats. Sir, this is nto 
correct. (/nterrutpions) Being a senior Member 
of this House, he should know the method. 
( Interrupiotns) 

MR. DEPUTY SPEAKER: Inthisconnec-
tion,lgivearuling. 

( Interruptions) 

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, being a senior Member of 
this house, he cannot adapt this system that I 
shall say when I want, what I want and where. 
Then, I shall not be Identified by the Chair. 
(/nterrupiotns) . 

SHRI GEORGE FERNANDES: Mr. Min-

isterwill you please go through what he said in 
the House? (/ntertruptions) 

SHAI AANGAAAJAN 
KUMAAAMANGALAM: I have told the Minister 
also. Please sit down. (/nterrupitons) 

SHAI GEORGE FERNANDES: You are 
disciplining me. (Interruptions) 

SHRI RANGAAAJAN 
KUMAAAMANGALAM: I am requesting you 
too. May I request you? I am not discipling you. 
I am requesting you. (Interruptions) There is 
something in the House called discipline. 
(Interrupiotns) I am addressingtheChair .. Mr. 
Deputy Speaker, Sir, may I request you to plead 
with the Member to take the seat? I have a 
request. (Interruptions) 

MR. DEPUTY SPEAKER: Shri George 
Femades, you will have a chance. 

( Interrutpions) 

SHAI RANGARAJAN 
KUMARAMANGALAM: Mr. Deputy Spekar, 
Sir, I understand that strong emotions are there 
onthematter. Itisnotthatitismattertobetreated 
lightly. Thehon. Minister made a point of view, 
all right. Thehon. Memberwantsto reply in his 
own way; he can find the time and the method 
under the rules. Some other Member was 
identifed to speak. May I make only one re-
quest? We had a debate that has gone on very 
nicely for the last two days. My request is, 
through you, Sir, to all the members of the House 
that let us try and adopt some sort of restraint so 
thatwhattheywanttosaygoeson recor, 8V8Ithing 
is heard and things go on smoothly. Otherwise, 
there is no purpose. The debate becomes 
acrfmonols and ther is no advantee on both the 
sides. let us have debate which Is parliamentary 
in nature. That is my only request. (Interrup-
tfons) 

MR. DEPUTY SPEAKER; Shri George 
Femades, your purpose is this. you wantec:ito 
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know whether the land is given to the company have got a number of days. 
or not. 

( Interruptions) 

SHRI GEORGE FERNANDES: No, Sir. I 
never asked whether the land is given to the 
company or not. (Interruptions) 

SHRI JAGIDSH TYTLER: I am happy that 
he is saying like this now. 

( Interruptions) 

MR. DEPURY SEAKER: So far as the 
details are concemed, today is not he last day. 

( Interruptions) 

( Interrupotions) 

SHRI GEORGE FERNANDES: When the 
statement has been made, I have to reply to it. 
I have to clarify my position. (Interrupiotns) 

SHRI RANGARAJAN KUMARA-
MANGALAM: If you are to be heard, certainly 
there is a procedure; you can raise it on the floor 
ofthe Houseandproceedaccordingtothe rules. 
(Interruptions) 

SHRI GEORGE FERNANDES: I will only 
clarify my position. (lnterrupionts) 

SHRI RANGARAJAN KUMARA-
MANGALAM: Let it go on record: let him say 

SHRIGEORGEFERNANDES: No. That what he wants tosya. We will check up. Ifthere 
is notthe point (Interruptions) is difference, I think, it is a matter of privilege. 

( Interrupitons) 
MR. DEPUTY SPEAKER: Kindly hear 

me. 

( Interrupitons) 

SHRIGEORGEFERNANDES: A 
stalmen! has been made here about this 
( Interrupitons) 

MR. DEPUTY SPEAKER: Mr. George 
Femandes, he has brought itto yoU! notice; 

( Interruptions) 

SHRI GEORGE FERNANDES: But, he 
has said that I have been telling untruth to the 
country. Thatiathesumandsub8tanceofwhat 
he has Said. (Int,rrupltons) 

SHRI JAGDISH TYTLER: But, you have. 
(IntM1U/)tlOnl) 

MR.DEPUTYSPEAKER:Thatwordcan 
bechangecl. Thehon. Mlnnrh .... ldthllfor 
th. purpose ofthll HoUII. Suppot. you have 
any doubt, you can bring It In.nyothtrforrn. We 

MR. DEPUTY SPEAKER: Let us also 
hear him. 

( Interrupitons) 

SHRI RANGARAJAN KUMARA-
MANGALAM: Ilthere is difference in what he 
is saying now and what he said then, I will raise 
a point of privilege. (Interruptions) 

SHRI GEORGE FERNANDES: I have 
said thatthe Govemment of India had cleard a 
proposal. It went to the Port Trust. ThePortTru$l 
rejected that proposal. That is part of my atate-
mentbeforethe Court. (/nterruption'i) 

SHRI JAGDISH TYTLER: What il the 
atatment made In front of the people? (Interrup-
tions) 

SHRI RANGARAJAN KUMARA· 
MANGALAM: lam willing to ltandcorrected, 
Sir. In fact •. !hehjon. Mtmebrllnottel»ngwhat 
he con.ldered u truth. lam very cl.ar about It. 
I .m willing to go. Let UI croa.-check the 
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records. What he hassaidthen was first the Port 
Trust rejected: they the Govemmentapproved; 
and thereafter the land was given or not. I was 
presentthere when he said It. I am willingtotake 
iton. (lnterrupiotns) 

MR. DEPUTY SPEAKER: Isthesubject 
matterbefore the Court? 

( Interruptions) 

SHRI GEORGE FERNDES: I have filed a 
writ and I have got a stay again'!tthe Govemment 
of India. (Interrupitons) 

MR. DSEPUTYSPEAKR: Sincethernatter 
is in the Court. it amounts to resjudicatea. This 
matter cannot be discussed here on the floor of 
the Hou~e. (Interruptions) 

MR. DEPUTY SPEAKER: Nofurtherclari-
ficationcan betaken up; nothing can betaken up 

(Interruptions) . 

SHRIJAGDISHTYTLER: Hesaystahtr 
the stay on the cancellation of the land? 

Let him say. I wnat that the people should 
know all overthe country. The BBC quoted him. 
( Interrupitons) 

MR.DEPUTYSPEAKER:Letusnotdevi-
ate. 

(Interruptions) 

SHRI JAGDISH TYTLER: Notan Inch of 
land has been sold. 

SHRI GEORGE FERNANOES: You have 
SOld out of "'. country. (Int.rrupiton.) My 
charg. II that tht country hll bll.n 101d, 
(/nttrrupiotn8) You cannot gl". In Inck of lind, 
(IInt,rruptionl) I hi'" I stlY Int h. court against 
you, (/nterrupltonl) 

MR. OEPUTYSPEAKER: Nothlngwlllgo 

on record. 

( Interrupitons)" 

MR. DEPUTY SPEAKER: Kindly have 
yourseat. 

(Interruptions) 

MR. DEPURY SPEAKER: The matter is 
pendingbeforethecourt. So, this House has no 
jurisdiction to di!'cuss a matt"rwhich is pending 
in the court. It amounts to sub jlJdice. 

My ruling is that this matter cannot be 
discussed on the floor cfthe House. 

( Interrupitons) 

MR DEPUTY SPEKAER: I call Mr. 
Narayanan. 

( Interrupitons) 

MR. DEPUTY SPEAKER: Mr. George 
Fernandes, you have brited the House. The 
matter is pending beforethe court. If you had told 
earieirthatthe matter is before the court, I think, 
nobody could have any changce to express the 
opinion. 

SHRI GEORGE FERNANDES: ButtAat 
does not answer my question. 

There is a statment which hs been made 
here. You are not allowing me to make a 
8ubmlaaion. (/nterrupltons) The submission I 
want to make is number one is about the letttr 
with which the Ministry is concemed. Number 
two is thattht Kendla Port Trust, which is under 
the SurlaCi Transport Mlnlltry, has filed an 
affidavit in the court In response to tht writ 
petition fIIid in the Olstrict Judte'. court 
Ganhldham In Kutch where a.taywu given by 
the court on the 18th of February on the basis of 
WhiCh the Klndl a Prot TrUlt ~ould not hold Its 
meeting on the 20th and allot the land udirecte 
bythlaGovemment. 
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SHRI JAGDISH TYTLER: Has the land 
been given? (Interruptions) Accoding to the 
eartier speech made here, even atthe gates of 
this Port Trust you stood up and put garlands. 
Andyousay: 

[ Translation] 

That country has been sold,land has been 
sold. how the country has been sol? (Interrup-
tions) 

[English] 

MR. DEPUTY SPEAKER: Supposeinthe 
begin in iteseififanyhon. memebrhadbrought 
it to the notice of this House that the matter is 
pending before the court, probaly nobody had a 
rightto speak on this a prticular subject. It would 
ahve amcuntedto subjudice. But unfortunately, 
of very late, it has been brought to the notice of 
this Housethatthe matter is pending in the court. 

( Interrupitons) 

SHRI JAGDISH TYTLER: He raised it. 
Shri V. P.Singh raised it. (Interrupitons) 

MR. DEPUTY SPEAKER: Kindlycooper-
ate. 

( Interruptions) 

MR. DEPUTY SPEAKER: You are 
agitated on a particular issue. If you wantto bring 
manydocumetns to the noticeofthis House, you 
arethatlibertytobringittothenoticeoftheHouse 
according to the rules and take upthe matter on 
the floor of the House and discuss it threadbare. 

But for the time being, my reqesl is to allow 
the other Membfrs to prticipate in thediscueion. 

( Interrupiotns) 

SHRI GEORGE FERNANDES: So, you 
appoint a House Committee. I will present aU the 
documents. (Interruption) Let the Minister 

·Not Recorded. 

agree to a House Committee. 

MR. DEPUT SPEAKER: I called Mr. 
Narayanan. 

( Interrupions) 

MR. DEPUTY SPEAKER: Nothingwillgo 
on record. 

(Interrupitons) • 

19.00hrs 

MR. DEPUTY SPEAKER: There are hon. 
Members whowantto participate and most of the 
senior Members have spoken. If you all agree, 
wecansitforanotherhalf-an-houror45 minutes. 

SEVERAL HONOURABLE MEMBERS: 
No. 

MR. DEPUTY SPEAKER: All right. Mr. 
Narayanan will start now; we will sit for only one 
minute and then we will close. 

SHRI P. G. NARAYANAN 
(GOBICHETIIPALAYAM): Sir, I rise to sup-
portthe No Confidence Motion moed by Mr. Ajoy 
Mukhopadhya. (/nterrupitons) 

SHRI RANGARAJAN KUMA-
RAMANGALAM: Sir, he is telling a Memebrof 
our party; "Can you come to Madras? Doeshe 
want to threaten us? Suppose, we say the same 
thing, will he be able to s~ here? 

( Interruptions) 

MR. DEPUTY SPEAKER: Please take 
yout seats. Mr. Narayanan is on his legs. 

SHRI RANGARAJAN KUMARA· 
MANGALAM: As it is mattero! privilege, I seek 
your ruling on this, Sir. He dare not say such a 
thing. (Interrupiotns) 

SHRI P.G. NARAYANAN: Only with our 
support, you are sitting here. 
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SHRI MANI SHANKAR AIYAR: It is a meet tomorrw at 11 A.M: 
shameful betrayal on your part. (Interrupitons) 

MR. DEPUTY SPEAKR: Mr. Narayanan 
is on his legs and he will start the disucssion 
tomorrow. The House now stands adjoumedto 

19.02hrs. 

The Lok Sabha then Adjournned till Eleven of 
the Glock on Wednesday July 28, 1993/ 

Sravana6. 1915(Saka) 
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